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The Lok Sabha met at Elevcn of
the Clock

[Mr Seeaxer in the Chair]
ORAL ANSWERS TO QUFSTIONS

'
Import of Electrolytic Conductpr Grine
and Commercial Grade Aluminium

+
*743 SHRI VAYALAR RAVI
SHRI V M SUDHEERAN

Wil the Minister of STECL AND
MINES be pleased to lay a statement
showing

(a) 18 there any scaicity of Electro-
lytic Conductor Grade and ( ommer-
tial Grade Aluminium and it so0 1o
what extent,

~ (b) whether the Government import

ed Electrolytic Conductor Grade ani
mmercial  Grade Aluminiur  1n
77-78 and 1978-78, ¢

(c) the total quantity imporled wnd
procedure followed for the pur-
thase of the same

"~ (d) whether the puichase nas ii*e:
made from the lowest tenderer or
whether negotiations have been macde
Pn opening of the tender, and

(e) whether any complunts have
peen recerved regarding the purchase’

: MINISTER OF STEEL AND
(SHRI BIJU PATNAIK):

. (8) Yes, Sir indigenous production
Conductor Grade and

Grade Aluminium has

M0 181 -

2

been less than the demand for the
metal The gap 15 estimated to be of
the order of 75000 tonnes dunng
1879-80,

(b) Yes, Sir

(¢) and (d) Quantity impotted in
tonnes—

1977-78
1978-79

9,000
33,000

A statement 13 laid on the [able of
the House outliming the purchase pio=
cedure

(e) No Sn

Statement

Purchase 15 made by Bhaiat Alurn
mum Company Ltd after sending out
enguuies to the various paibes pro-
ducing and dealing in & umunium
metal in the international market
Annexuie I contains the list of the
parties to whom suc1r engui i+ arg
sent from time to time [Pluicl
Labrary See No LT-432-A/79 It wil
be seen that the list has a large num
ber of parties

Ofters are received 1n sealed covils
and they are usually valid fm a
period not exceeding 48 to "2 hours
They are opened at thc tume “tipu-
lateg in the enquiry by a Committce
consisting of the Director (Finance)
and the Chief Marketing Ofhcer
Offers received after the stipulated
time are rejected It has been the
experience that no single paty 1
able to offer the full quantity for
wuch the enquiry was 1ssued The
lowest offeis making up the total
quantity to be purchased are then
taken up for further consderation
The concerned parties are individual-
ly called for negotiations, after ap-
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proval of the Chairman-cum-Manag-
ing Director, with regard lo varwous
terms and conditions of the ofler
including quantities, delivery sche-
dule, supplier’s credit, shipping ar-
rangements, origin and specificuauuns
of the metal etc. After thse neygo-
tiationg the parties are once agan
required to submit their olarifications
and final mds by a stipulated iime in
sealed covers normally within the
next 22 to 48 hours, On receipt ot
these final offers, the purcha:e deci-
sion is taken by the CMD in ronsulta-
tion with the Chief Marketing Oflicer
and the Director (Finance). It in this
process the party who has guoled the
lowest price increases the quantity
offered, this iz availed of and to that
extent adjusiment 1s made 1 the
quantity to be purchased from higher
bidders, In the event of uany party
increasing his earlier quoted price
while submitting the revised guota-
tions, s offer 1s hable for rejection.

SHRI VAYALAR RAVI: 1he
Minister has completely disarined me
by giving such a lengthy reply. |
am grateful to him for answering in
an elaborate and {orthright way.

The Minister has admitted that the
gap is of the order of 75,00 lonnes
during 1979-80. It means, the gap is
likely to carry over and naturally, it
may go upto a lakh tonnes, Natural-
ly, it results in the big margin in the
black-market in gelling the impoited
aluminium in the country. In this
connection, may I know from the hon,
Minister what are the steps he 1s
going to take ty fill up the gap ay
well as to prevent as much as possible
the black-marketing and corruption?

SHRI BIJU PATNAIK : Sir, two
standard words current not today, but
for a long time, are ‘black-marketing’
ang ‘eorruption'. To avoid the black-
marketing and corruption only we
have to fill up the gap by imports,
Also, we are trying our best fo get the
necessary power from Uttar Pradesh,
The eleciricity boards have not been
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able to give adequate power supply ‘o
our aluminium plants both in the pub-
ne sector and the private sector to
get into optimum production. If we
could get full power to these two
plants, one is in the private sector in
Uttar Pradesh and the other is
BALCO's plant in Madhya Pradesh,
we could virtually make up thig gap.
But the delay in power supply has
indeed caused us great convern, Bul
1 am hopmng that during this current
yvear there would be increased power
supply to these plants {rom their
State Electricity Boards. The supply
position to the consumers of Commer-
uial Grade aluminium and Electroly-
tic Conductor Grade alumunium and
rod wil] also ease very considerably,

SHRI VAYALAR RAVI: Sir, the
imported E C, as well as Commercial
Grade Aluminium have been distri-
buted by the Bharat Aluminium
Compuny and the distrbutien 1s comp-
letely 1in the hands of the Bharat Alu-
mimmum Company without any crteria
adopted so far. So, [ wish {o know
from the hon. Minister what are the
criterig mdopled for the distribution to
the consumers and what i{s the check
thut s introduced to see that there
should not be any kind of misuse of the
power that is given to the Bharat
Alumimum Company. Secondly, the
hon, Minister is just mentioning
about the BALCO plant and thg
HINDALCO plant, The Minister sit,
ung next to him knowg better the
problem so far as the HINDALCO
1s concerned, I think he lost his Chiet
Ministership because of hig involve-
ment with the HINDALCO once upon
a time. Now, the Minister is putting
all the blame on the short supply of
electricity because he said that if the
electricity supply ig all right, every-
thing will be all right, about which,
I think, I have to differ with hime
Instead of throwing the blame on the
Electricity Board, will you find
ways also 1o increase the
tion of HINDALCO and BALCO,
own plant?

it
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SHRI BIJU PATNAIK: I made
 earliep a very simple point. I have
unutilised capacity of 100,000 tonnes.
If there is power, I could produce
100,000 tonnes. It is a simple fact
about these two plants

SHRI VAYALAR RAVI: ifINDAL-
CO will pay Rs, 8 crores to U.P.
Government.

SHRI BIJU PATNAIK: That is a
matter between the U.P. Government
or U.P. State Electricity Board and
the HINDALCO. That is a separate
matter which is under dispute and 1
believe the HINDALCO has won it in:
the Supreme Court. But apart {rom
that, as I said, if we have enough
power which was committed to be
given to these, especially, for one
reason or the other the iladhya
Prades; State Electricity Beard has
not been able to fulfil its commitment
for the last one year to the public
sector plant, 1 am hoping, ag I said
earlier, that in the current yeapy some
power would be available, although
not full power. To the extent power
is available, there will be greater
production to make up the shcrtfall.
As far as the distribution of EC
Grade is concerned, it is ziven only
to those consumers who make the
cables ang other electrical equipment
for the State Electricity Boards and
it is given only on the recommenda-
tion of the State Electricity Buards
and the Central Electricily Authority.
It is not given to anybody else.

Proposal to Frame a Nationa] Film
Policy

*744. SHRI EDUARDO FALEIRO :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the need to frame and implement a
comprehensive national film policy:
and

(b) if so, what steps have Govers
ment taken in this direction®

CHAITRA 27, 1901 (SAKA)
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and..(b). It is
proposed to evolve a National Film
Policy aimed at assisting the growti
of healthy cinema in the country, This
matter was broadly discussedq at the
last Conference of State Informa-
tion Ministers, Pursuant to the re-
commendations of the Conference, a
Working Group is being appointed to
go into the various aspects of an in-
tegrated film policy in.depth ang sub-
mit a report. The neyw policy will be
finalised - after the. Working Group
submits its report.

SHRI EDUARDO FALEIRO: Before
I ask my question, may I point out
to you tnat at 10 O'Cleck when I
came here, 1 got one reply and the
one that I got now before entering
the House is a different reply. The
first reply was:

“It is proposed to evolve a Na-
tional Film Policy aimed at assist-
ing the growth of healthy cinema in
the country. This matter was
broadly discussed at. the last Con-
ference of State Information Min-
isters held on 4th November, 1977.”

Now in the revised reply, the date is
struck off. That is tie only change.
My submission is, if the purpose was
to withhold the information, then it
is very objectionable.

On the question, it appears that a
working Group is being appointed and
that the new policy will be finalised
after the Working Group submits jts
report. It seems that this will come in
the Greek calendar and nothing will
happen in the near future. It does ap-
pear that in the meanwhile the Govern-
ment is intending to have piece meal
reform and piece-meal changes, My
question is whether the Government
does not intend to frame a compre-
hensive policy in the near future and
in the meanwhile wants to have
piece-meal reforms., I am asking this
on the basis of a statement made by
the spokesman of the Ministry of
Information and Broadeasting on §th
July 1978 regarding the amendment
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of ' the, Cinematograph Act to restore
thé gutonomy- of filim Censor Board,
whicn is the final authority to decide
on all film matters and this is an im-
portant aspect of the comprehensive
nim policy, My question is whetner
the Minister will elaborate his writ-
ten reply on this matter, when tais
Working Group is going Lo be ap-
pointed, what will be its terms ¢ re-
ference, when ig the Heport likeiy to
be .submitted, Further, is it the case
thay pending comprehensive reforms,
piece-meal reforms in - censorship
laws are to be introduced as disclosed
by the Spokesman of the Blinistry on
9th™ July, 1978, If so, what 1z the
nature of these reforms in the Cen-
sorsaip laws? .

SHRI L. K. ADVANI: Sp far as
the hims are concerned, buik of lae
activity pertaining to films wiz.,, pro-
duction, distribution and exhibiucn
of nims lies -within the reaim pf the
State - Governments, ‘Lhe Central
Government comes in esseniiaily in
ihe matter of certification of films for
public exhibition, which means cen-
sorship and also in the import of raw
stock, ete. Now this phrase “National
Filin Policy” .arose in the context of
aifferent policies pursued by diilerent
States in the field of exaibition, dis-
tribution entertainment tax, entertain-
ment tax exemption, etc. In that
context, it was felf, and all the Infor-
.mation Ministers who had assembled
in Delhi agreed, that if we can have
by and large a uniform policy appli-
cable for the whole country, which
could help us develop cinema in a
healthy manner, it woulq be desir-
able. So, there is no question oi
piece-meal reforms becausg there is
a film policy in so far as the Censor
-Board is concerned, This Govern-
. ment has an obligation to the countr:”
We have been making changeg in the
guidelines to meet the reguirements
-and then, if neeq be, there will be an
-amendment of the Act also. But this
National ¥ilm Policy will be in a
broader context, in which, I think,
the problms of exhibition, distribu-
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tion and entertainment tax exemption
also would be taken into considera-
tion. '

MR, SPEAKER: His question was:
when was the Committee appointed?

SHRI L. K, ADVANI: What hap-
pened really was I would have done
it earlier because the original concept
as it emerged in the Conference of
Information Ministers wag that it
should- comprise only of officials. La-
ter on when I had discussion with the
Members of Parliament in the Infor-
mation and Broadeasting Consultative
Committee of which the hon, Member
was also a Member at that time, they
insisted that it would be proper. If we
included non-officials also, It wag felt
that it need not have only officials.
I haq pointed out to the member that
this would mean delay because I would
have to go tp the State Governments
and ask them once aggain for their con-
sent, Without that I cannot do it. They

have said that even if it meant delay I .

should go back to the State Govern-
ment and take their consent and then
appoint a fresh Committe, Therefore
there was a delay and I could not dn
it ag early gs I wanted.

SHRI' EDUARDO FALEIRO: Sir,
he has not replied to my question
When' was the last Conference of the
Infermat’on Ministers held? Was it
on 4th November 1977 or not? The
Minister has rightly pointed out about
the censorship, distribution of films
ete. the Chairman of the International
Film Festival which was held here in
India, Mr, Cusmane Sembane, ig of the

view that the standard in the competi- . '

tive selection was not very high. Re-
garding Indian cinema he said that it
did not reflect Indian reality, What
steps the Government contemplates
to improve Indian cinema so that it
reflects Indian reality as also to im- |
prove the standard of the Indian films?

- pe—
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SHRI L. K, ADVANI: The last Con-
ference of Informstion Ministers was
held in November 1977. You are aw-
are of that. So far ag this question ab-
out Mr, Ousmane Sembane’s views
expressed in the International Film
Festival ig concerned, I do not think
they arise from this question,

SHRI[ EDUARDO FALEIRO: I want
to record one think, that is, that the
reply received by me at 10 O'clock.

MR. SPEAKER; You have already
mentioned that point, There is no
point in mentioning it again.

(Interruptions)

W finiw wr 9w : feer o fore
g § WY wwltw swoiw ger
ag war goerd Afr & swwta 91 a1
feer dax ¥ W Svwrafar &
W ?

MR SPEAKER: It does not arise.

PROF, P. G. MAVALANKAR: Mr.
Speaker, Sir, 1t seems from the answer
to part (a) of the question that Gov-
ernment have accepted the need for
what is called by the questioner,
comprehensive national film Policy”.
I would like to ask whether it is the
policy of the Government to have com-
prehesive nationa] policies in all such
matters, because we are awaiting g
comprehenive policy on education, a
comprehensive policy on health, a
'com;prehenaive policy on...,

MR, SPEAKER: He ig not the Minii~
ter in charge of those subjects,

PROF. P, G. MAVALANKAR: 1
have seen that a number of Ministries
are being either asked by us or they
are telling us that they are busy pre-
paring the comprehensive policies.
What exactly is meant by “comprehen.

ve national film policy,” when film
s a maflter which is left best to the
creative artistes and where India has
yvarleties ang there are bound to be
diversities?

CHAITRA 27, 1801 (SAKA)
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SHRI L. K. ADVANL: I have ex-
plaineq already in reply to an'e ﬂm,
question that very many of thé Prob-
lems discussed at the State Minlsters’
Conference related to what should be
the entertainment tax’ impoBed on
cinema. They related to whether the
present exhibition outlets in the coun.
try are adeguate and if they .are not
adequate how can we have more ex-
hibition outlets particilarly by re-
glonal films, particularly by low
budget films. These are the issues
that were discussed. It was felt that
today the licensing of cinema is done
in one State according o certain
rules, in another State accordin
absolutely different rules ang these
divergenceg in the approach ip wari-
ous States also contribute to prob.
lems so, it would be better to evolve a
uniform policy for the whole nation It
wag in that context essentially that
this was decided. So far as creative-
ness is concerned, I am in agreement
with the hon. Member that creative-
nesg has to depend upon the creator
and the artiste.

Wt wr wure foy : wsE wEAT,
& seft wgrew & s Ay fe o
g fodt & gy ARt acn &
g e iy wra oy fip fiefieeat & oty
¥ oY grewETiawaT w7 9E< oW ¥ oW
gt § Wi sl dw ot § e e
ATy & Tgw X aara fie feoe o
% qt "o frdl gy’ WY o ar

MR. SPEAKER; That hps:ndthéng
to do with the questiop. oy

it oy fare fag ¢ AT AET ETETO
warx & e war fwif & wfeg oY
srwafowar $u o § Tye) e
¥ forg stely oft wYF guTe R ? gt
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fmeqt it ST AeAraar ST AT I W e
FEFANHFE  F@ T A\ AT
‘Eag wnaT & 9uwr sfama  feaer 2
AT FAT-IGH T FHT FIA BT T€q1T
27

#U S 0 JISATO ¢ I FEAAT

~F T % mrar v fF feewt o
“geAar A gemafaal 1 AFT F
fagma w37 =fgw | gaFT @ 5%
gur fEas AT e T T A AT &
ot fmeRt H g A8 1w, OF Ay
g Al g5 v | 97 wwel § A
- AR ET Frfae g SAEY SsArasrd
FrTe TR A ATHIT ST A9 €2
EAdT & dd WAl 199 50 FaraErd
“ET YFAAEE § w9 ST v |

9T 3T F A1 K qATH BT & |
“stgr 6 #Y oger garan, fadmT gT Sy
v ANd § SAd miastw @ &7
ferar @Az T F ®T Y g@T &
St fy @zwEAd & e g, g
e A

‘Release - offPrednisolone, “~Ampieilline
Anhydrous etc.

" *745 SHRI MOTIBHAI R. CHAU-
DHARY : Will the Ministey of PET-
ROLEUM, CHEMICALS =AND FER-
TILIZERS be pleased to state:

(ay whether it isva faect that his Min-
istry has maintained that onlyv clarifi-
catory letters for release of conalised
raw materials have been issusd with-
in the framework of policy;

(bydif 50 “the details of instructions
regardiny release of Prednisolcrie, Am-
'piciidin - Anhydrous, - Trimethoprim and
+Sulwhan ethoxazole issued by his Min-
istry tc 'State Chemicals and Pharima-
rpelitical Corporation -of India . Limited
and the concerned manufacturers; and

APRIL 17, 1979
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{e) how manufacturers have heen
able to release canalised jtems 1o the
units of their own choice witnout car-
ing for the clarifications issued by his
Ministry?

THE MINISTER OF PETROLEUWM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) to
(¢). A statement is laid on the Table
of the House,

Statement

(a) and (b). The 1978-79 Import
Policy laig down that the imnport, dis-
tribution and pricing of canalised
bulk drugs would be made as per the
connected policy of tae Covernment

-in the Ministry of Petroleum, Chemi-

cals and Fertilizers., Accordingly, the -
Ministry issued guidelines on May &
1978 for release of canalised raw
materials to small scale units during
1978-79 and to DGTD units for the
period April 78 to September 78, Fur-
ther guidelines for issue of canalised
raw materials to DGTD units for th?
period October 78 to March 79 were
issued in October 1978,

2. The State Chemicals and Phar-
maceuticals Corporation of India Ll
(C.P.C.) sought the Ministry's in-
structions concerning allotment of
‘Ampicillin Anhydrous 1fo Cadila
Laboratories since this firm held a
COB licence specifying provisional
capacities. CPC were advised to re-
lease 8.48 MT of this drug to Cadila
to enable them tg achieve the capa-
cities: indicated in their COB licence.

3. Triméthoprim (TMP) and Sil-

phamethoxozole (SMX) are used in
combination to make formulations,

“The capacities licensed for manufaz-

ture of Trimethoprim by Burroughs
Sulphamethoxozole Iy
Roche and both by CIPLA are such
that the first two, between them axd
CIPLA by itself woulq have enongi
material - for formulationg ~ Asain,
prices of indigenously manufa-tured

"TMP and SMX allowed to M,s. Dur-

roughs Wellcome, Roche and CIPLA
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in their respective formulation prices
were higher than the prices of the
imported materia] fixed for releases
by CP.C. In view of these, facts the
CPC was advised in July 1878 not to
release any quantities of these drugs
to any one of the said compames from
imported stocks without prior clear-
ance from the Ministry To avoid
shortage of Cotro Cotrimoxole for-
mulations in the market, instructions
were given to the CPC in Fcbruary,
1979 to make an ad hoc allocation of
5 MT of Sulphamethoxazole and 1
MT of Trimethoprim in faveur of
IDPL,

4. Towards the end of 1978, it came
to notice that there had been a sudden
spurt in the registration made by
small scale wunits for alloration of
Sulphamethoxazole. In the context of
reports of black-marketing of these
drugs CPC was instructed to enforce
strictly the condition relating to the
lead period of 90 days for allocation
of Sulphamethoxazole

5 Prednisolone was not a canalis-
ed bulk drug during 1978-79

68 The Ministry did not issue any
specific instructions to the indigenous
manufacturers of Prednisolone, Am-
pleillin Anhydrous, Trimethoprim and
Sulphamethoxazole during 1978-78,

{¢) In view of the position explain-
ed at (a) and (b) above, this question
wdoes not arise,

ot W wrf wre e - g
wor AW, R ¥ dur awmr
g § wudk warfes oy same e
wff &1 eosfhwTor & agR o wAedT
arferdy amé ok & Sw warfer wwd
middarfed & & dow =
» aveffiew Wy oY wear wTe fiear o &
Ufen faver o wilfew wie o
Narww ¥ qreaX wd v, o
7t Prwar §—xeer wrow var § ?
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Yt Forwelt wmow gy ;T S
fafeaw e O ad e frenY ¥t
aaré wa¥ et forefy e oY & wor wwar
§ | Tt e e g § ek
w0 g §Y 7w & e & wmeyom:
g MY e, T g & vy wwer g e
¥ arerdr ¥ 3w wifedr & s
W Tt Wi fagem Yy o wwreat frefy
wifgy ag faerdt &, o =t Frerlt
wifgy =g woY frerdy €

o vty i€ wico WiwédY: faver
i wafew w gfoomgde @
& 4 &7 & gy oY Frert wnigg g
faaeft & | gewTwTCr W § ?

ot Feraeft wer wgqony ¢ AT,
AT Txey ¥ A gao foear gewr
WY G, FER TF 0% TarE Han A AT
qTR ¥ wua gar Ty § fis fagwr wY
zaTE wat wfr frel 1 9 g AT
g € § I vy frar § fs Pafee),
1976~77 &7 svawa o X o
3 W v oy ifer qerk & vwk garfes
ad ¥ forerer forerar wrfigy @ firorer
¢ 1% Y Dt 7 agy v Wy
Q¥ yaferg I7eT gvar T Free wwerr
g

oft et Wik wrco wiady : sreqs
TwoRT, 4 qgw e §  wedwew
®iaT «r

MR. SPEAKER. You cannot put
more than two gquestions, It ¢ not
pos-ible to answer them, No pleading.

Y wween Fag coqaforar @ ex
g 9w § fir wewrieY, Sreawion
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lﬁﬁ:ﬂiﬂtﬂfﬂﬂm!&
ni!aﬁmfﬂ«ﬂou:arﬁmm
e g W EAET I W S
v o wrw At @ 7 W A @
W W ftoqd & EF ¥ TEEE BEwT
Wi figar I@TE 7 Q% SFATE
w529 Y ST FT 1 I AR FED
FEA) W7 FIET 2400 & ot ¥ q|GrwT
8 = < fogr T 0

oY FAAT TR A /A,
ot a% Ao oMo TTo T Ty §,
T AT TaTEd) Y AT F wHY )
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Tde  g¥ex ¥ femm p g,
arawdr 1 ogwdr @ WX Ig
g1 w1 gwar 971 f5 fod) waea &
oy fear g Wl a8 afgw & wftan
YT qF W &4 %7 g4 &, Feq wedr
% fivaar ww et &, wcTawt A
N H gy A H q@T EwATE

NCC Training in Higher Secondsry
Schools

+
¥746. SHRI A SUNNA SAHIB.
SHIRI HALIMUTDDIN AHMED

Wil} the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state’

{a) what is the duration ot NCC
Traimng in Higher Secondary Schools,

(b) whether camping *s an essential
part of it; and

€c) if so, whether all the cadets com-
pulsorily attend i, if not, why 1t L so?

APRIL 17, 1879

Oral Answers 16

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE, AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH) : (a) to (e).
Under the NCC Rules, a Junior Divi-
slon cadet in a School is liable to
undergo a minimum service training of
85 hours in a year, He is also lable to
attend the Annual Training Camp of
10 days’ duration during the training
vear. However, due to financial con-
straints, the requirement about camp
attendance hag not been rigidly en-
forced.

SHRI A SUNNA SAHIB: It has
been stated that under the N. C C.
Rules, a Junior Division cadet in a¥%
School ig liable to undergo a minimum
service training of 65 hours in g year.
He 1s also liable to attend the Annual
Tralning Camp of 10 days’ duration
during the training year. Will the
Deputy Prime Minister and Minister
of Defence come forward to see that
the annual camp is made compulsory
s0 that the students who are under-
going training may get proper train-
ing Wil it be made necessary for
all the cadets to atteng the camp?
Will both. the things camping and train-
ing be made necessary and compul-
Sory?

PROF. SHER SINGH: Due to thl;‘
financial constraints it has not been
possible for us to do #. Even now
the Central Government is spend-
ing about Rs 85 lakhs a year on af
average and the same amount is spent
hy the State Qovernments. They
share on K0:50 basis. This much
money is at ~ur disposal. Within that
money we lL=ve to organise these
camps.

SHR1 A. SUNNA SAHIB: The Ju-
nior Officers are not pald salary.
They are paid honorarium to the tune
of Rs 50.00 'Will this honorsrium
be Increase®  Certain cadets
dutstanding perfarmance. WHL
Minister come forwary to see ‘that

’
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out of the Boys Fund some allotment
is given to encourage the boys who are
doing wonderfully well, and also to the
officers who are instructing excep-
tionally well in the camp?

PROF. SHER SINGH: Last year
the Deputy Prime Mimister and Lac
Minister of Defence gave directicn
that the Commuttee should be appoini-
ed to go into the question of diveri-
g some fund from other items for
the attendance of camps That Com-
mittee is going inhto this question Mav
be, out of that money 1f we could
provide for some more people to at-
tend the camp that will be done

st et s & Wk [reaw ¥
ekt oft & ag ST =gt § fiw qodto
#Yo ¥ wfireror # 9 o1 § 7 wrifon
Fra ) Owd & fag oY o fear
wrarT § WX Y afeay ¥ g o wir
fafea v &Y o€ §, 7y frerre faeft
fir e & Y 3% fag fralfc g,
FaY srar ¥ IAwy At faear @, w@y
TRy ATAwTr Wet Y WY § W
et oft va fawa ¥ qg W Tagd fe
wad forg w1 srier et & a7 ft o o

difrge far &, 59 & 37 w9 W
FTETT e wot & Wi Y gfie i
¢, ouw fog 28 T7X & | a¥ Tew
frrfiesrer oy € & W% ¥ WL WA
ik e gk @ gt wrg

%

SHRI P, M. SAYEED : The washing
allowance given to the cadets is so
meagre thai the cadetz appear shabby
and it affects adversely the mmart
turnout, I was myself associated with
the cadets and 1 kmow versonally
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how difficult it was for us to main-
tain cleanliness becauge of the mea:re
amount that is given to the cadets. In
view of this, will the Government look
into this aspeet and increase the
washing allowance of the -adet;?

PROF SHER SINGH: It will be
examined

Drinking fcenes In Films

*749 SHRI S S SOMANI : will
the Minister of INFORMATION AND
BROADCASTING be rpleased to
state:

(a) whether 1t 15 a fact Lhal some
times the drinking scenes n tae film:
do not create good imprescion and look
ugly also, and

(h) if so, the detals regardi.g the
Juirdelines, if any, which have Ekren
1ssued 1in this regard”

THE MINISTER OF INFOPMA-
TION AND BROADCASTING (SHRI
L K. ADVANI) : (a) and (b). De-
piction of drinking scenes occurs m
filmg ac a part of the theme of the
story However, the guidelinzs 1ssued
under the Cinematograph Act, 1952
inter alia provide that the Board of
Film Censors has to »nsure that
scenes which have the effect of jus-
tifyimng or glorifying drinking are not
ghown
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SHRI K. RAMAMURTHY : Since
we have solved all the problems in
our couniry, this is the only prob-
lem which is pending before us. My
good friend, Mr Somani, has asked
this question. 1 would like to know
from the hon, Minister: in view of
the fact that the Janata Party is very
deeply involved in the policy deci-
sion on prohibition, will the Govern-
ment issue instructions to all cinema
houses not to issue tickets to those
who come there under the influence
of liguor?

MR. SPEAKER: I do not think it
arises out of the main guastion.

crerearer ¥ wreree At fawraafairen

*750. off Qo o WO ;W7
W welt O aqTT ¥ gaT w4y fiv o
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(w) =y ofesfy Trove v ¥ faorsfy
 wify Y qr ek ¥ fag g ofc
AT wEEE § W dE W af

v o wgraar ¥ v T o< frge-
sor X wafy @ ot §;

() war formree, Fraat Wi wET
¥ wfrrer srer W% i wrat A qoe T T
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T W AT T q AT qEH I
g, W

() && afraaar &1 #7 TF 79T
fiear s Wi gaar adw feafa
& g war T Al ¥ ¥ faww &
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THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (a)
to (d) A statement 1s 'aid on the
Table of the House.

Statement

(a) The Project Repoirt for the
Ligmte based thermal power station
at Palana was received in the Ccntral
Electricity Authority in Februarv,
1979

(b) Ag per the present as.essment,
the State of Rajasthan 'will hme
satisfactory power supply posilion
during the years 1979-80 to 1983-d4

(c¢) The Adequacy of the mineable
lignite reserves at Palana for ihe
proposed plant has not yet been estab-
lished. Confirmation regarding avail-
ability of uninterrupted supply of 1e-
quired quantity of water from Rajas-
than lift Canal is also awaited from
Rajasthan Electricity Board. As per
Project Report, the proposed sile is
connected with Bikaner W rail os
well as by road.

(d) The Project Report has been
examined in the Central Electricity
Authority and certaip additional in-
formation/clavificatiens are to be fur-

Orcl Answers 23

nished by Rajasthan State Electricity
Board. The techno-economic merits
of the scheme will be examined fur-
ther after receipt of the required
information and confirmation regard-
ing adequacy of lignite reserves along
with merits of other schemes which
could be taken up in the same time-
frame.

*it Stoer o wTow @ Redr ¥
oY gaAT g ¥ v Wolt o Yt & 9w
g A AT el & Ay
ot ¥ # A W W & | e
TR T X Wiz wRE Y & srrwpear
Tt ot Afew ag wgEE o
YT foge AT § TORETT §IRTT
# frond #¢ faar § 1 T wEw WM
Wt agt 9T 75 gfaw M oy w2y
N fAfedt ¥ ordew ¥ feemmge
TR oA 1 X vy ¢ e
T E K owow wmeT W
g fr or <foom & & wgor o o
agt @ #Y o o w@Er @ fw
gg1 foree & oofw o o Y
gfeae s wiH A & fgeme ® o
2 X2 60 e ¥ owiz & fag 25 A
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aE aagE W Y wgd § v s &
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g Wt e oo @ few O,
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e ® wHw R ?

SHRI P. RAMACHANDRAN" S, in
the statement it 18 mentioned clearly:

“ .the scheme will be examined
further afier receipt of the required
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information and confirmation re-

garding adequacy of lignite reserves

along with merits of other sche-

m’l

What we meant was that there is a
reserve of lignite in that area and vari-
ous teams have examined and some
have said it is only 10 million tonnes
available, ancther team has said,
it is only 2 million tonnes available,
and the third team said only 20 mul-
lion toniies are available. And the
cost of mining thig lignite has also lo
be examined. After examining all
these things, we will take up clearance
of the scheme. That is what we meant,.
We never denied the existence of lig-
nite at all. There is Lignite, but it 1s
only the adequacy of the availab:lity
of lignite which is the main conside.a-
tion.

ot Owx o Frew : frmmez &

s S % fraew fewr @ w2
2 60 ¥ & oz & fem gty
wter & firg qut 7 &, s9 am =1 <fagw
W & nree s ¥ o e |0 e
AT ¥ AP @A AW wT o a4t |
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feite ¥t mft 4 Wi IEN 4y @@
faracor {rar war a1 7 oA O oY &Y
t & & fag ol a0 gee el
wg wrd; feamr v Woft o @ § o
o guATd wgw ¥ f wned fawrr &
e of gf ¢ oiv I T@R e we
wgi frar o @ @ s e fuasr
Qwd? wmT s ¢ e ore
¥ ol o A1 wht @t @1 7@ D
qE DA | wewend ¥ froelt w7
T AaTY e § W AR & g &
g W ot veew T X gfw
T SN WY ST e %Y
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BHRI P, RAMACHANDRAN,; Sir,
we have'to take into censideration
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various aspects before we sanctien a
scheme, It is true that the project
report is sent asking for two units of
60 MW each by the Rajas-
than Eiectricity Board. But 'we
have to gsee whether there is
a necessity for a new project in that
area based on lignite because the cost
of mining lignite will be Rs. 180 per
tonne and the coal equivalent would
be roughly about Rs. 324 per
tonne. We have to consider whether
it is worthwhile to mine thig lignite
and generate power as a result of this
lLignite. That is one aspect of it. The
second aspect is, we have already got
enough power in Rajasthan and they
have also got a share of various other
Central schemes that are coming up
in the Northern region. Till 1883 or
1884, Rajasthan will be a surplus
State in power, provided, of course,
all the ongoing schemes are complet-
ed. Already we have sanctioned an
on-going scheme, which 1s a 200
mw project in Kota. Again recently
we have sanctioned two wunitg of
210 mw in Kota, When all these
schemes are completed, there will be
enough power in Rajasthan. There
is no need for extra power at the
moment But as and when we find
that there is a necessity for sanction-
ing new schemes, we will definitely
take into consideration these schemes,

Payment for Transfer of Techunology to
ILD.PL. by Indian Collaborators

+
*752. SHR] P. M, SAYEED:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that the
Indian Drugs and Pharmaceuticals Li.
miled will have to pay higher fees to
its Italian collaborators for the trans-
fer of technology for five basic drugs;

(b) if so, what are the main reasons
for the same;

(¢) whether any team of IDFL has
visited Italy to study latest imorove.
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ment that could be Incorporated L the
modificationg at the Rishikesh and
other plants; atdl

(d) if so, whether they have subaut-
ted any report to Government’

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(d), A Btatement is laid on the Table
of the House,

Statement

(a) and (b). The agreements of
Indian Drugs and Pharmaceuticals
Limited (IDPL) with Farmafin of
Italy provide for payment of specified
amounts to Farmafin for aclieving
minimuam yields/consumption of raw
materials. Provision for additional
payments have been included in the
agreements if higher yields/lower con-
sumption of raw materials are achiev-
ed during guaraniee trials,

(c) As part of the agreement, a
team of IDPL technicians visited the
p'ants of the collaboratorg in Italy in
1877 for training and process demons-
tration. IDPL. will also be gending a
team of four experts to [taly shortly in
connection with updating the Farmafin
technology as introduced a1 IDPL
plants,

(d) Does not arise at present.

SHRI P M. SAYEED: After going
through the statement of the hon,
Minister. ...

MR. SPEAKER. You have no sup-
plementaries afier going through it?

SHRI P. M. SAYEED: I was only
amused to see such a statement
given by Shri Bahuguna tfo this
House, God's language is known only
to God, and the Doctor’'s prescrip-
tion is known only to the doctor..

MR, SPEAKER: And the compounder
also,

SHRI P. M. SAYEED. Just like
that the statement of the Minister is
known only to the Minister. It ap-
pears like that. The first part of my
question was:

CHAITRA 27, 1901 (SAKA)
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“whether it is g fact that the
Indian Drugs and Pharmaceuticals
Limited will have to pay higher
feeg to its 1talian collaborators for
the transfer of technology....”

In his reply he hag not said whether
a higher fee is to be given for the
transier of iechnology..,

MR. SPEAKER; He said, if a new
technology is given, a higher fee is
paid.

SHRI P, M, SAYEED. I asked the
reasons lor the higher fee. May I first
of all ask the Minister to clarify whe-
ther a higher fee 15 going to be paid
tor the transfer of technology to
IDPL by Italian Collaborators and if
s0, the reasons therefor.

SHR] H, N. BAHUGUNA; I respect
the hon. Member a great deal and
therefore, I will not retort by saying
that the way he worded his question
was very difficult for me i{p answer
and yet 1 tried to do it. When he says
“higher tees”, higher compared to
whom—I do not know. He gays that
IDPL has paid higher fees, But I
must tell you one thing. Mr. Sayeed
would be happy to know that this
agreement of IDPL's collaboration
with Farmafin was completed during
the previous Government's regime.
He belongs to the same party, whose
leadership, outside or inside the
House, was responsible for this agree-
ment. So far as his question is con-
cerned, IDPL have entered into agree-
ment with Farmafin. I am keeping
my fingers crossed to know whether
the slipulations contained in the
agreement will come true. Not only
the agreement was made by the pre-
vious Government—] will glve you a
small gist of the happenings—the terms
of collaboration were approved by the
then Government on 3rd February
1877. This is the way it ran through
The clearance of PIB was given in its
meeting held on 17th December 1076.

vestment was conveyed on  the 38th
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Feburuary 1077 while the elections
were on. The new Guvernment was
likely to come. The outgoing Gov-
ernment was in rather foo good a
hurry to complete the job which I had
inherited from them.

MR, sSPEAKER. I think you have
not answered his question.

SHR1 H. N. BAHUGUNA: I must
say one thing, that 15, he has said
‘hagher rate’. ‘Higher' compared to
whom?

SHRI P. M SAYEED: 1t is a gimple
English., ‘Higher' rate means 1s com-
parison with such technology avail-
able in any part of the globe. If it 1s
80, the present Government s at
liberty to stop thig contract and at the
same time if the Government feels
that this contract compared sucn
technology available in any part ol
the world involves a higher rate even
then, what are the gperial brighter
fegtures in this contract for itg con-
tiruance? In this contract itself they
say that a team will pe visiting Italy
very shortly and the findings of this
team will be made available; the Far-
mafin, The team has already been
sent to [Italy and they have come
back, But the answer to part (d) of
my question mentions; ‘the question
doeg not arise at present’, Let him
clarify this point. Whether this team
has already visited? If so, what are
the findings of this team?

SHRI H. N. BAHUGUNA: I must,
at the outset, say the way this deal
way struck on this particular ques-
tiom. There was no comparative data
avallable from any other source ex-
cepd one offer of the Japanesg with
whgm Hindustan Antibiotics Limited
had entered into collaboration for
prodlycing certain types of antibiotics,
arrangement to  supply antibiotics.
The Japanese were willing to trans-
fer the technology to the HAL: on
horfzontal bams. But the then Gov-
ernmpent did not take the whole ques-
tlon in depth for consideration which
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will entitle me go sit in judgement
and say whether this is higher or that
18 lower. Therefore, ] am not in a
position to answer this particular
point. He should ask this question
from hig colleagues and if he can en-
lighten me, 1 shall be extremely
grateful ip the hon, Member. So far
as the other part of eoncerned, thers
have been according to the agree-
ment....

SHRI P. M. SAYFED He 18 asking
«me to enhghten, He i1z putting a
question to me,

SHRI H. N. BAHUGUNA: I am
merely secking enlightenment. I am
not asking questions. So far as the
question 1s concerned rcgarding the
visit of the leam 1t 18 true some offi-
ce1s ang some techmiciang went there
in the imitial stages to find out what
type of woirk 1s needed, what  work
18 to be done in the Farmafin, in the
whole technology, for application of
technology. Meanwhile they claim
to have achicved some advancement
in technology, gome breakthrough
which they are willing to pass on to
us. For that also, the team is going

et awate fag © w6 Wi
Faraat & frar et &7 frear |
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tion is allowed. Not about the indivi-
dual,
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CmR, smm, 1 don’t think it
‘arises.
(Interruptions)

MR, SPEAXKER: [ cannot compel the
Ministar. He says, be has no male-
riak

(Interruptions)
SHRI H. N. BAHUGUNA: No-
body can escape. .

(Interruptions)
v weeie weew ¢ fgl 7

oft Yerwalt weew wgven ¢ B A
fafaeex ofms ez o fmly ot Siw
w188 §.99 & gur 7 't , fow
T8 wwar § 1 Wi gwrT A fear W
Fr w & W &) Afww @ oAy
AR § TF TR T WA § TEA Wy
§ STET AT A% g o 97 1 WA
fearediz 7 gawt w1 f4 W A9 W
e e AT § YWY o) EiAT
i | gEfag g oW A ¥ g 8
®§ &1 wma few few w1 ggw
W & STAeTd 7 9w af §

(Interruptions) **

MR, SPEAKER: Q. No, 753, Dr.
Vasant Kumar Pandit.

DR. VASANT KUMAR PANDIT:
Question No. 753.

(Interruptions) **
MR, SPEAKER: Do not record,
(Interruptions) **
lﬂ_l. SPEAKER: He says, he has no
‘materll .
' (Interruptions) *»

. HR.BP!!&KER ‘No, no, Order order,
---.-Danmreeurd Dr!'mﬁthunuta
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mm:{m ‘sorry, ‘he
sny.hehasmmtorixﬂ it is upto
to him tp sty.

{Interruptions)**

MR. SPEAKER. Mr. Bahuguna, he
wants to know whether you would
hold an enquiry into the matter,

SHRI H. N. BAHUGUNA: 1 will’
refer this matter to the Deputy Prime
Minister (Finance) because he wouid
really be able to say..

thermptwm) =

Complaintg regarding Lessor Quantity
of LP.G. in Cylinders

*753. DR. VASANT KUMAR PAN-
DIT. Will the Minister of PETRO. _
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state;

(a) whether it is a fact that increas-
ing number of complaints are. being
received regarding lesser quantity of
LPG in the gas cylinders supplied to
the consumers;

(b) if so, which is the source at
which the shortfall originates; and

(c) whether the Design and Engi-
neering Department of TI Cycles of
India, Madras have invented a simple
device to measure the LPG cylinder?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(c). A statement giving the requisite -
information is laid on the table of the
Sabha.

Statement

(a) Complaint Cell of the Ministry
has received flve complaints on alleg-
ed delivery of under weight cylinders
by the oil companies during the first
three monthg of 1979, These and other.
complaints received by the -Oil Com-~ .

panies are enquired into for min]

remedial action.

(b) The gas cylinders are nm-- :
the bottling plants on sutomiatie
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well as non-automatic machines, The
Directorate of Weights ang Measures
of the Ministry of Civil Supplies and
Co-operation check and stamp these
machines at reguler intervals. Ran-
dom checks are also made of the
cylinders before being delivered to
the transporters, The under-filled
cylinders, if any, are segregated and
only cychnedsrs of the correct weight
and deiivered to the transporters from
the bottling plants. Random checks
are also made at the show rooms and
godowns of the dealers at the time of
the delivery by the dealers,

In spite of all these precautions &
few cases of shortfall in cylinder
weight can occur during handling/
transporatation of the cylinders, Any
complaints of thig nature are prompt-
ly looked 1nto and remedial action
taken ag necessary.

(c) M/s. T. L. Cycles of India, Mad-
ras have not so far approacheq the
Government with their invented de-
vice to measure the contents of LPG
cylinders,

DR. VASANT KUMAR PANDIT:
The reply is mot complete. I asked
whether there is an increase in the
number of such complaints. In the
statement it is only stated that during
the last three months five cases have
come, Will he hon. Minister let this
house know how many cases were
there last year and whether there is
an increase in the number of such
cases?

From the statement it ig very clear
that there are two points from where
less weight cylinders can be supplied
to the consumer. This is a fraud on
the consumer, a cheating.

The entire system has been given
here ang there are two check points.
One is mentioned as—the Directorate
of Weights and Measures staff comes
and weights. There are two types of
Blling machines-automatic and nen-
sutomatic. What is the experience of
the Minister upto now as to what is
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the number of incidents where non-
automatic type has not been flling
the cylinders correcly? My second
point is about the random check. How
many incidents are there where it has
been found that the cylinder was of
less weight?

SHRI H. N. BAHUGUNA. My en-
quiries reveal that it is not at the
filung point that pilferage takes
place. Sometimeg pilferage takes
piace during transportation or deli-
very. It just happens sometimes that
transporter bringing say 500 cylinders
leaves two or three on the way side
dhaba or hotel. They use 1t for two or
three days, Another man following
picks them up ang gives the one after
a day. This type of complaint is
there This has been detected.

I am saying 1t 18 a matter of shame
that we should have this type of thing
happening in the country and we are
not able to check it. But the hard
fact is the length and breadth of
the country ang the roads on which
1t passes through frucks. The filling
is not defective

The second point is, sometimes the
delivery man makes mischief and
delivers it to someone instead of an=
other man. Later on this very thing is
taken to another man after two or
three days, and some money is charg-
ed. I tried to examine it in the whole
year 1978. The tota] number of com-~
plaints January to March were 10,
April to Jung 5, July to September 8,
October to December 11, this is the
trend of complaints. But out of nearly
3 million subscribers, the com-
plaint elther is due to a type of
helplessness op lethargy or refusal

I have issued orders, not to-day
much before this gquestion came to the
local organisations that the oil com-
panies must check these sometimeg on
the road, sometimes in the delivery
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through { . delivery man and some-
fumes mn the stocks itself so that this
type of thing does not happen
I will take every possible care to
prove equal to the expectation of the
hon Member But human failures
and failings are bound to be there

DR VASANT KUMAR PANDIT
Messrg TI Cycles Ltd have invented
& machine which the consumers
could put at thieir own place Will
the Department find out the veracity
of the claim made gbout this instru-
ment? If any consumer wants to m-
stal 1it, then the Government cannot
thereafter say “we have not authori-
sed this machine” Have they come
across any other such gadget?

SHRI H N BAHUGUNA I will
certainly go into 1t

DR SUSHILA NAYAR There are
somre suppliers who bring a weighing
machamism so that the housewife can
welgh the cylinder to check whether
it -~ of *he rght weight Other do
not do it Will the Minister please
gee to 1t that every agency makes its
man carry this weighing apparatus
and also inform the public as to the
weight to be expected so that they
can check 1t up for themselves?

SHRI H N BAHUGUNA The
weytt ¢f the cylinder 1s engraved
cn tae ¢ liaer 1tself The welght of
the gas ¢ 145 to 15 kg 8o,
by addmg two readings they can get
the total weight So far as the carry-
g of the weghing meachine 1s con-
cerned

SHRI JYOTIRMOY BOSU Spring
balance

SHRI H N BAHUGUNA I will
certainly go into that

SHRI VIJAYAKUMAR N PATIL
The business of the gag agencies is
prospering Since there 18 shortage,
many malpractices have crept 1n
Many @ tume the consumer 1s getting
the cylinder directly from th&'shop for
a consideration I this way, the

b49 1L8—2

Written Answers 34

agents are getting Rs 200 to 300
When guch complaints sre received,
will the Minister take drastic action
agawinst them?

SHRI H N BAHUGUNA Supply-
ing a cylmder to the consumer direct
from the store, and not dehvering it
at his remdence, 15 an 1illega] practice
If such a complaint comes, the agency
will have vy pe termmated

wfeqel qwo dlo Wit faferwwdt
woorg
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Oll Bearing Beds in Armunachal Pradesh

*748, SHR[ SHANKERSINHJI
VAGHELA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleaseq to state.

(a) whether it is a fact that Oil
bearing beds have been found in Aru-
nacha] Pradesh recently;

(b) whether commercial potential
ul these areas has since been ascer-
tained; and

t¢) it not by what time the sssess-
meni would be completed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA). (a) Yes,
Sir. Oil bearing beds have been
found in well No, Kharsong III at a
shallow depth.

(b) Oi] India Limited have already
drilled flve exploratory wells in
Arunachal Pradesh ang drilling of
Well No. Kumchai 1 is in hand.
company propose to drill 4 semi-ex=
ploratory wells in 1978 to assess

commercial potential of the Kharsong

B9
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I structure. ONGC will also inves-
tigate the -evart of the geological
survey of India regarding occurrence
of certein marine Tertiary strata .n
Arunachal Pradesh, north of Brahm-
putra.

(¢) 0Oil exploration is a continuing
process and it is not possible to indi-
cate any precise time 1imit for the as-
sessment of prospects in these areas.

Total Number of Unauthorised Coal
Mines in Bihar

*751. SHRI ISHWAR CHOW-
DHARY: Will the Minister of
ENERGY be pleased to state.

(a) whether Government have made
any assessment resgarding ‘he total
number of unauthorised coal munes in
different parts of Bihar,

(b) whether Government are cware
that these mines are being run . col-
lusion w .th the admimistrative authori-
ties; and

(c) if so, the extent of loss due to
unauthorised mining operation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA), (a) In
terms of Coalmunes Nationalisation
(Amendment) Act 1076, no lease for
winning or miniing coal shall be gran-
ted in favour of any person other than
the Central Government or a Govern-
ment Company or company engaged
in the production of wrun and steel.
Five collieries are understood to be
worked by private persons under the
orders of different Courts in Bihar
and they are being contested by the
Government of Bihar. Legal action is
taken by the State Government
against unauthorised mining,

(b) No, Sir.
(c) Does not arise,
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Rajaghyaksha Committes Report..

*754. SHRI K. RAMAMURTHY:
‘Wil] the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to lay a statement showing:

(a) the main recommendations of
Rajadhyaksha Committee Repori 1e-
garding reorganisation of Defence Re-
search Institutes; and

(b) the action taken thereon hy Gou-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, sCI-
ENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH). (a)
Ag the terms of reference of Raja-
dhyaksha Committee did not include
reorganisation of Defence Research
Institutes, there 13 no recommenda-
tion in this regard,

(by Does not arise.

Decline in Production of Iron Ore and
Copper Ores

*785. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of STEEL
AND MINES be pleased to stute:

(a) whether there has been a 10 per
cent fall in the production »f iron ore
and a 14 per cent decline in the pro-
duction of copper ore during the year
of 1978 and if so, the reasons thereof;
and itg effect on country’s economic
condition;

(b) what was the total production of
all minerals in the country during 1477,
and

{c) whether any steps have been
taken by Government to boost ihe pro-
duetion of all the minerals in the coun~
ity and if sp, the details thereot”
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK). (a)
Yes, Bir. The main reason for low pro-
duction of iron ore during 1978 was
demang recession in the international
steel industry, particularly Japan
which takes the bulk of our exports.
Among the reasons for lower produc-
tion of copper ore were inadeguate
supply of power, shortage of explosives
and labour unrest and agitation.

The decline in copper ore produc-
tion resulted in reduced availability
of concentrateg for {he smelters of
Hindustan Copper Lamited equivalent
to loss in copper metal production of
about 3100 tonnes valued at approxi-
mately Rs 7.5 crores, This also
meant 1mport of an additiona] 3100
tonnes of copper at a ait. value of
approximately Rs 37 crores.

The fal]} in production in respect of
non ore was mainly 1n Goa, Bailadila
ang Barajamda, The mamn decline,
however, was in Goa to the extent of
3 64 mllion tonnes as compared to a
total decline of 44 million tonnes for
the whole country The exports from
Goa had fallen appreciably during
1978 to 742 million tonnes as aganst
10.38 million tonneg in 1977, thus re-
sulting in appreciable fall in export
earnings. The fall in production also
led to a lay off of workmen in the
iron ore mining industry. However,
the exporis have picked uo during
the first quarter of 1979

(b) Total value of all mineral pro-
duction during 1977 was approxlnate-
ly Rs. 14,149 million.

(c) Demand for minerals emanates
from processing industries both inter-
nally and abroad. Producition can-
not be increased irrespective of the
state of demand as it will lead to
stockpiling and resultant loss of fin-
ancial liquidity in the mining industry,
However, in respect of minerals/
metals where demand projects so
warrant, Government are taking steps
to increase production as for example
in bauxite, lead, zinc, copper, irom
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ore elo, For augmenting the ore re.
serves with a view to maintaining/
incressing mineral production, inten-
sification of regional mineral investi-
gation by Geological Survey of India
and detailed exploralion of potential
deposits on promotionul basis by Mine-
ral Exploratjon Corporation have also
been taken up.

News Item Captloned “Severe Power
Shortage in Maharashtra Feared”

*756. SHRI VASANT SATHE. Will
the Minister of ENERGY be pleased
to state:

(a) whether wattention of Govern-
ment has been drawn t{o the news-
report appearing in the Statesinan
dated 24th March, 1979 under the cap-
tion “Severe power shortage .n M-cha-
rashtra feared”; and

(b) the facts thereof and action
taken/proposed 1n this regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN). (a)
Government ig aware of the News re-
port.

(b) The main point made in the
news report 1s that the power pro-
gramme enwvisaged in the 6th Plan
would be inadequate to meet the anti-
cipated cemands 1n the State of Maha-
rashtra und additional power genera-
tion schemes would have to be taken
up in the Central Sector to tide over
the anticipated shortages. The power
programme 1in the 6th Plan has been
formulated keeping broadly in view
the demand ag projected by the Plan-
ning Commission in the draft 5-year
Plan 1978—83 consistent with the
development of the various sectors of
the economy therein, the availability
of resources and their allocation for
the balanceg development of the dif-
ferent sectorg of the economy, avail-
ability of investigated projects and
physical capabilities of implementing
them ete. The tentative studies car-
vied out Ip the Central Electricity
Authority indicate that the power sup-
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ply position in Mabarashira in 1982
84, on the basis of power prigramme
as formulated anq presently in pro-
gress, wauld be by and large satisfac-
tory. Power planning is a continuing
process ang ths nower prograrnmes agre
continuously reviwed and adjusted ior
ensure thewr adequacy to meet the pro-
jectzd demand from time to time.
The Central Governmeni hag already
taken up establishment of a
Regional Thermal Power Station at
Korba 1n the Western Region and a
share in the benefits from this project
would be avalable to Maharashtra
state also, .

Fire Accidents in E.C.L. and B.C.C.L.

*757. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
ENERGY be pleased to state,

(a) the total number of fire accidents
that took place during the verivu trom
March, 1978 to March 31, 1979 1n Enst-
ern Coalfields and Bharat Cokirg Coual
Limited; and

(b) 1f so, what steps have been

taken by Government to avoud such
accidents in future?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) There
were 17 Nos, of fire accidents that
took place during the period March,
1978 to 31st March, 1879, in Eastern
Coalfields Ltd., and Bharat Coking
Coal Ltd.

(b) Main cause of fire in the mine
1s the gpontaneous heating of coal and
with a view to avoiding such acci-
dents the following measures are tak-
en by the companies:—

Regular checking by sensory or che-
mical analysis with regard to spon-
taneous heating;

Proper ventilation of the work-
ing and goaf areas;

Panel system of werkings;

Cleaning of fallen coml from old

workings;
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Proper support{ stowing in the
workings to stop crushing of coal;

Construction of isolation stoppings
"to sea) off any ur:a in the event of
fire;

Arrangement of hydrant under-
ground containing water under pres-
sure;

Cracks on surface developeq due

to depillaring operationg being filled

up and bulldozed so as to stop
breathing underground;

Regular inspections of old work-
ings not normally werkej at pre-
sent, ete.

Presence of Gold in Telko Aiea of
KEONJHAR DISTRICT, ORRISSA

*758. SHRI SARAT KAR: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government nave mace
any survey regarding presence of guld
in Telko area of Keonjhar Dis'rict
(Orisea); and

(b) if so, the details thereol?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The Directorate of Mining
and Geology, Government of Orissa
have been carrying out surveys for
gold in Telkoi area of Keonjhar dis~
trict. Preliminary investigations have
indicated the presence of golg in
quartz veins in the area. Detailed
investigations are in progress. Geolo-
gical Survey of India has slso been
advised to supplement these investi-
gations.
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Extension of Kolaghat Therma! Power
Project in W.B.

*760 SHRI MUKUNDA MANDAL:
Will the Minister of ENERGY be
p'eased to state.

(a) whether Government have re-
fused to permit the extension o. ko'a-
ghat Thermal Power Project of Wes!
Be'ﬂﬂah

(b) 1f so0, the reasons theic).,

(c) what are the contents nf the pro
posal ot the West Bengal Gowvt rnment
for the extension of the said projec.,
and

(d) whether Government are roron-
sidering for ihe extension ot the p-c-
ject keeping 1n view the growl.ad puw 'r
cris1s in West Bengal®

THE MINISTER OF ENERGY
(SHR] P RAMACHANDRAN) (a)
to (d) The West Benga] State Elec-
tricity Board have submitted a propo-
sal for installng three additional ge-
nerating umts of 210 MW each at
Kolaghat Thermal Power Project
where the first stage installation of
three unitg of 210 MW each 1s unde:
implementation The project report
envisages commussioning of the first
unit of extension project in 1984.85.
The justification for the project 18 to
be establishey keeping in view the
benefits from the ongoing power pro-
gramme and the antjcipated demand,
The Central Electricity Authority have
been requested to examine in consulta-
tion with the State Electrictty Board,
the time frame in which the extension
project would be required,
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*761. SHRI DURGA CHAND, Wit
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state,

(a) whether it 1s a fact that a high
percentage of petroleum 1z consumed
m public sector,

(b) 1f so, what 18 the percentage of
petrol consumed 1n public sector, and

(c) what steps Government are tak-
ing or propose to take to reduce the
consumption of petrol in the puble
spetor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) The
overall consumption of Motor Spirit
(Petrol) 1n the country including that
of public sector for the year 1878-70 1g
expected to be about 15 million ton-
nes ag agamnst 1 39 million tonnes in
1977-78 The public sector draws 1ts
requnement of petrol from consumer
pumps, if available at its premises, or
from retail outlets (petrol pumps).
The o011 companies do not mawmntain
statistics of supplies made by retail
outlets to public sector undertakings.

(b) Fo, reasons stated above, 1t 18
not possible to indicate the percen-
tage of petrol consumed in the public
sector vis-a-ws the total consumption
of this product

(c) Reduction n the consumption
of petrol 1s sought to be achieved
mamnly thiough public cooperation.
The attention of the Union Ministries
Departments and State Governments/
Union Territory Adminisirations has
also been drawn to the steep
increase 1n the consumption of petrol
and they have been requested to take
necessary steps for achieving a sav-
ing of 15 per cent in the consumption
of petrol during 1079-80 over that of
1878-79 in respect of the departments,
public sector undertakings etc., com-
ing within their control,
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Regquirement of Coal for Gurn Napak Massive Programme af Ship Breaking

Thermal Power Project at Bhatinda

*762 DR LAXMINARAYAN
PANDEYA

CHOWDHRY BALBIR SINGH

Will the Mimster of ENERGY be
pleased to state

(a) whether Government of India
have ever studied the requirement of
coal for Guru Nanak Thermal Power
Project Bhatmda,

(b) if so, the details thereof as well
as quantity supplied during the period
ot January 1 to March 31, 1979 and

(c) reasons for not supplying the re-
quired quantity of coal to this project?

THE MINISTER OF ENERGY (SHRI
P RAMACHANDRAI) (a) Yes, Sir

(b) A Standing Livkag: Committee
for Coal has been establisheq to consi-
der the coal 1equirements of the
various thermal sower stations and to
Lnk varnious mnes for surply of the
required quantity of coal to these
power stations The llocation of coal
and actual quantity received by Guru
Nanak Thermal Power Station durnng
January to March 1979 15 indicated
below —

Month Allocation  Receipt
(tonnes) (tonnes)
January, 1979 70000 38505
February, 1979 . . 70000 g3gao1
Mnrch, 1979 . . 70000 35080

(¢) The supply of linked quantity
of coal to thus thermal power station
has been affected mainly by shortage
of wagons, disturbed industral rela-
tons delay lu the release of
wagons the power station,

gk

7201 SHRI R. V. SWAMINATHAN:

SHRI A, R BADRI
NARAYAN-

SHRI P M SAYEED:

Will tne Mimister of STEEL AND
MINES be pleaseq to slote

(a) whether Union Government havg
decided Lo launch a massive program-
me of ship breaking with the dual
purpose of meeting the scrap shortage
and generating additional employment;

(b) if eo, what are the details of the
masslve programme, and

(c) whether a large number of
foreign vessels 1s being envisaged
undey tkds programme for 1979-807

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA); (a)
Yes, Sir

(b)) MSTC (Metal Scrap Trade
Corporation Ltd, a subsidiary of Steel
Authority of India Ltd.) the canalising
agency for import of old ships for
breaking, has been auctioning old
Indian ships for breaking in the past.
In 1978-79, MSTC was allotted free
foreign exchange of Rs § croreg for
import of old foreign flag vesselg also
tor this purpose So far ship breaking
activity was concentrated at Bombay,
Efforts are on to spread it to as many
ports as possible One imported ship
each has already been allotted to
Vishakhapatnam and Caleutta. Parus
dip may also start ship breaking soon.
Due to these efforts, upto middle »f
February 1978, 70,000 LDT were made
available for breaking against 30,580
LDT in the whole of 1877-78,

(c) Yes, Sir, depending upon the
prices in the international market,
facilities provided by the ports and
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the position obtaining in the country
regarding avallability of scrap against
the demand.

r
Provision of ‘Equal Justice’ and Free
Legal Ald Law

7202, SHRI MANOHAR LAL: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) what necessary and effective
steps have been taken by the Gov-
ernment to implement the mandate
to provide “Equal Justice and Free
Legal Ald" to the citizens as laid
down under article 80A of the Cons-
titution of India;;

(b) the reasong why court fee on
applications presented to the presid-
ing Officers in Court is charged from
the citizens only when the State is
ex;mpted to pay any such court fee;
an

(¢) whether Government propose to
take appropriate effective steps to
minimise litigation between the State
and Citizens by making necessary
provision in law of personal appear-
ance of the Officer concerned before
the Court to put his defence without
being assisted by the Counsel?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
{SHRI S. D. PATIL): (a) Yes, Bir,
The Government ig processing the
Bhagwati Commijttee Report on free
Legal Aid,

(b) No, Sir. The subject “frees
taken in all courts except in the Sup-
reme Court” is included in the List
IL.State List, of the Seventh Sche-
dule to the Constitution, and hence
this is not primarily the eoncern of the
Cemral Government. However, levy
ot fees from the htigants in various
courts jn the Union Territories is gov-
erned by the Court Fees Act, 1870
which 4» not provide any general
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exemption from payment of court fees
on applications presented to the Pre-
siding Officerg by the State, Further,
the exemptiong contained in Sec. 19
of the said Act are applicable both to
the citizens ang the Stale alike,

(c) No, Sir, Order IX rule 1 C.P.C.
provides for attendance before court
n person or by Advocate. The pro-
vision of personal appearance of the
officer concerned without being as-
siteq by the Counsel has ng bearing
to minimise the litigation between
the State and the citizens,
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Strike by the Employees of Geelogioal
Survey of India

7204 SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
STEEL. AND MINES be pleased to
state.

(a) whether there had been a strike
by a section of employees of GSI
{Geological Survey of India) in Cal-
cutta and the cease-work has Begun
from the 28rd February, 1879;

(b) if so, the reasons thereof;

(¢) the approxumate per cent of eto~
ployees adopting ceass-work or girike;
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(d) whether the GSI authorities
havg declared the strike illegal;

(e) if so, the reasons therefor; and

(1) whethey GSI has threatened
that unless they (striking-workers)
join and do the work the casual wor-
kers will not be removed?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Non-
gazetted employees in Calcutta based
offices of the Geological Survey of
India resorted to an agitation from
23-2-1979 to 25-3-1878.

(b) The Associalion was dissatis-
fied with the decision to transfer
four non-gazetted employees from
Calcutta to Bhubaneshwar.

(c) About 80 per cent of the non-
gazetted employees of the Calcutta
based offices.

(d) & (e). The Geological Survey
of India Management informed the
employees by a circular that their
action was a violation of the Central
Civil Services (Conduct) Rules, and
that as the employees had ceased
working, under Fundamental Rule
17(1) they would cease to draw
salary, The Management had to
resort to this action as the associa-
tion did not avail of the procedure
under the Joint Consultative Ma-
chinery Scheme to redress their
grievences, nor did it give prior
notice of its action.

(#) No, Sir. However, since no
work was being transacted in the
Calcutta based offices, the services
of contingent/contract workers were
not required, and these were termi-
nated with effect from 28.21879. In
terms of the settlement arrived at
with the Association, these workers
have now been reinstated,

APRIL 17, 1979
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Provision of Free Lagal Ald

7205, SHRI YUVRAJ: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether gteps have been takem
to make comprehensive and adequate
laws to provide lega) advice and
assistance;

(b) whether some scheme has been
drawn to provide free legal aid to
common man and acquaint them with
the provisions of law; and

(c) if go, the time by which this
intention of the Government is likely
to materialise and the expenditure
involved therein and if there is no
such scheme the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINIS-
TRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS: (SHRI S. D.
PATIL): (a) Yes, Sir, With a view
to frame the scheme of legal aid
with care and comprehension, the
Bhagwati Committee Report on the

National Juridicare is being proces=-
sed. The said Committee had made
several recommendations of a far
reaching nature and the same are
the concern of various Ministries
and Departments. An Inter-Depart-
mental Committee has been set up
for the preparation of a policy paper
which will form the basis for Go-
vernment to frame the scheme for
legal aid; and the same is expected
to be submitted to Government very
soon.

(b) Not so far, in view of the
answer to the above question.

(e) Does not arise
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Supply of Liquefied Petroleam Gas to
Punjab Electricity Board

T206 CHOWDHRY BALBIR
SINGH Wil the Minster of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state

(a) whether it 15 a fact that in the
absence of availability of liquefied
petroleum gas, Punjab Electricaty
Board fing 1t difficult to complete
fabrication, testing and erection etc
of stocks of Shanan Extension Pro-
Ject, and

(b) the stepg Government f India
propose to take for its immediate
supply and the reasons it could not
supply to Punlab State Electricity
Board go far?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) and
(b) The requsite nformation 1s
being collected and will be laid on
the Table of the Sabha

Board for Ordnance Factories

7207 SHRI R KOLAN-
THAIVELU Will the DEPUTY
PRIME MINISTER AND MINISTER
OF DEFENCE be pleased to state

(a) whether 1t 13 a fact that an
autonomous Board 15 bemng formed
for Defence, Ordnance factories merg-
ing finance and gquality control and
1mspection, and

(b) 2f so, whether jt 18 not consi-
dered that quality control
should be kept separate from manu-
facturing sector 1n  the interests
of proper enforcement of quality
standards a8 18 bemng done 1n many
other countries?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS &
SCIENCE & TECHANOLOGY & BPACE
(PROF, SHER SINGH) . (a) and
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(b) The Report of the Committee
dealt with the integration of Finance
and Accounts functions There was no
recommendation on quality control
and inspection,

The getting up of the Ordnance
Factory Board, however, has been
stayed by a court imjunction for the
present As the matter 1s sub-judice,
no further detalls can be given at
this stage

Armed Forces Personnel retired in
1967 no¢ peing covered by the
amended Pension Rules

7208 SHRI S S LAL Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state

(a) whether 1t 15 g fact that armed
personnel who retireq gfter rendering
minimum of service for pension in
1087 are pot bemg covered by the
amended rules of the pension as this
amendment to the pules was made mn
the last days of the year 1067-68,

(b) whether it 15 alsgp a fact that
such of the naval officers who have
been retamned on the reserve list are
pald a meagre pension of Rs 20 only
wittout any other benehts which
others get,

(¢) if go, the reasons for the same,
and

(d)} when 1t 15 likely tp bring them
at par with the officers who retired
later?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) (a) Yes,
Sir Pensions of the armed forces per-
sonnel are governed by the regula-
tions 1n force at the tume of their re-
tirement/discharge The revised pen-
sionary benefits n this case were
made effective from 1-3-1068

(b) to (d) The posiion regarding
retaining fee and penmon in respect
of Naval Officers and Sailors is as
under —
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The rate of retaining fee in respect
o non-pensioner Sailor reservists
prior to 1-1-78 was Rs. 20/- p.m.
which was raised to Rs. 30/- p.m. in
respect of those sailors who were
placed on the reserve list on or after
1-1-73. Under the rules, no relief is
admissible with retaining fee, How-
ever, sailors who are placed on the
reserve list after earning the pension
of the rank, are entitled to their ser-
wvice pension in addition to reliefs
sanctioned from time to time, and alse
to the retaining fee.

The permanent regular commission-
ed officers of the Navy, who retire
before attaining the age of 55 years,
are required to be held on the
Reserve List. These officers are not
paid any retaining fee

The officers commissioned in Indian
Naval Volunteer Reserve and Indian
Naval Research are entitled to retain-
ing fee at the rate of Rs. 400/- per
annum while Short Service Commis-
sioned officers who are placed on
Emergency List get retamning fee at
the rate of Rs. 200/~ per annum.
These rates have not undergone any
revision as a result of the recommen-
dations of the Third Pay Commission.
These categories of officers are non-
pensioners.

Employment to persons/their depen-
dents whose jands have been
acquired

7209. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether Government have ye-
celved any representation from the
President of Talegaon Dabhade
(Maharashtra) Nagar Parishad in the
second half of February 1979, request-
ing Government to give employment

&i. the persons/their dependents,
whoge landy were acquired by the
Government for defence purposes;

APRIL 17, 1879
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(b) if so,
demands; and

(¢) what action has been taken by
the Government on each of the de-
mands go far or proposed to take?

what are their exact

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, CLECTRONICS &
SCIENCE & TECHNOLOGY & SPACE
(PROF. SHER SINGH): (a) No such
represensation apoears to have been
received 1n the Ministry of Defence.
However, under the current orders
persons whose land has been acquired
can be given som: measure of pre-
ference in employment in the projects
only during construction stage but no
preference for employment can be
given after the constiuction stage s
ever. Full compensations are always
paic¢ for the land acqured.

(b) and (¢), Do not arise.

Increase in Price of Coal

1210. SHRIMATI MOHSINA KID-
WAI: Whll the Minister of ENERGY
be vleased to state:

(a) whether even in spite of the fact
that the production of coa] has in-
creased and large quantities of coal
are lying at the pit heads the price
of coal has been gteadily increasing
during the last two years;

(b) if s0, the reasons for the same;
and

(c) what were the prices of coal per
quintal then gnd now in 1879, March?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI JANESHWAR MISHRA): (a)
to (¢). The pit-head prices of =pal
have not been increased by the Go-
vernment during the last two years.
They were last increased on 1.7.1875.
The average pithead price of coal per
tonne has been about Rs. 6450 since
then. The fixation of retafl prices of
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coal, which depend upon the grade of
coal, distance of the consuming cen-
tre from the coalfield, mode of trans-
port, wholesalers and retailers margin,
local taxes and other levies, is done
wy the State Governments under the
Eszential Commodities Act. It is how-
ever possible that some unscrupulous
elements might have taken advantage
of temporary shortages at certain
places and raised the retail prices.
These ure dealt with according to
law by the State Governments,

Impiementation of SI.U Report re-
garding Doordarshan Staff Artists

7211 SHRI SACHINDRA LAL
SINGHA* Will the Mimister of IN=-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whethey the Doordarshan
authorities have implemented the SIU
Report on staff artistg to remove jrre-
gularities;

(b) why not the implementation of
SIU Report 1g stopped which ig not
suilable for a specialised Department
like Doordarshan;

(c) whether there 15 timely pro-
motion chatainel in Cameraman cate-
gory; 1f not, reasong therefor,

(d) why Verghese Report has not
implemented yet; and

(e) whether S.1.U. Report and Ver-
ghese Report will he implemented?

THE MINISTER OI' INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The SIU. Re-
port which deals with the staffing pat-
tern in Doordarshan Kendras is yet to
be implemented in respect of staff
artists, In the report of 8.1U. no
irregularities in respect of staff artists
have been pointed out

(b) The BIU examined the staff re-
quirements of D.D.Ks. following the
recommendation made by the Estima-
tes Committee (64th report, 1973-74)
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that the entire staffing pattern and
gtaff position of Doordarshan should
be examined by the 8.1.U, with which
the experts in the fleld of T.V. may be
associated. The B.LU. conducted the
study in consultation with experts. Its
report has been accepted by Govern-
ment The question of not implemen-
ting the report does not arise.

(c) There are two grades of Came-
raman in Doordarshah--Camera-
man Gr II in the fee scale of Rs.
550—900 and Cemeraman Gr. I in the
scale of Rs 840—1200, Cameramen
Gr II are appointed by direct recruit-
ment and Cameramen Grade I are
appointed by 100 per cent promotion
of Cameramen Gr II, Promotions are
made on the availability of vacancies
in the category of Cameramen Grade
I

(d) and (e) Examination of the re
commendations of the Verghese Com-
mittee 1s 1n hand, and a Bill on the
future set up of Akashvani and Door-
darshan is expected to he introduced
during the current session of Parlia-
ment SIU Report in respect of Staff
Artists will be implemented shortly.

Discovery of New Oilfield in Assam

7212 SHRI AHMED HUSSAIN:
Will the Mimister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that a new
oil-fleld hag been discovered in Arsam
recently; and

(b) if go, the details of places and
quantum of oil likely to be recovered?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) No,
Bir.

(b) Does. not arise,
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Provisen of Subsidy to Fertilisers

7213. SHRI KISHORE LAL: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what iz the total amount of
subsidy being provided per year for
fertilizers;

(b) is it a fact
comprise: |

(i) Nitrogen
(i) P
(jii) K

(c) is it alsy a fact that 15 per cent

of the total utilisation of fertilizers
in the country is of ‘F';

(d) what would be the imported
cost of fertilizer ‘P'; and

(e) at what price 1t 1s now being
manufactured/sold?

that Fertilizers

THE MINISTER OF PETROLEUM,
THEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
provision on account of subsidy on
indigenous fertilizers during the years
1078-79 and 1979-80 is as follows:—

— —

Year Provision (Rs, crores)
1078-79 17885
1979-80 303.63

(b) Yes, Sir.

'(¢) The percentage of P,0 in the
-total consumption of fertilizer nut-
rients has ranged between 16 per cent
‘to 20.6 per cent during the last four
years.

(d) The cost of imported fertilizers
depends on its availability in the
world market, demand, etc. It is,
therefore, difficult to indicate the cost
at which phosphatic fertilizers would
be purchased,

APRIL 17, 1878
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(e) The manufacturing cost of
various phosphatic fertilizers within
the country differs from plant to plant
depending on a variety of factors like
the capital cost of the project, the
vintage of the plant, process adopted,
cost of inputs, etc,

The maximum retail price per kg of
P,O; at present varies from Rs, 3.26
to Rs. 4.98.

Construction of Quarters for the
Workers by BCCL

7214. SHRI A, K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) number of quarterg constructed
by the BCCL for the workers in 1977
and 1078 and the amount spent by it,
area-wise break up in details;

(b) mamesg of the Contractors en-
gaged in the construction and the
amount involved;

(c¢) complaints yeceived by the man-
agement about thg defective construc-
tion and poor quality materialg and
the gteps taken on them, facts in de-
tails;

(d) whether there is any proposal
to give the job of construction to the
organisation of actual artisang of
Fkra willage 1n the arza number 7 of
the BCCL; and

(e) if so, steps taken on that?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA). (a), (b),
(d) and (e). Information is being col-
lected and will be placed on the Table
of the House.

(c) There were some complaints
received from the workmen of Bera
Colliery in January, 1979 regarding
certain deficiencies notjced in the con-
struction of workers’ quarters. These
defects were with regard to the wir-
ing, backdoor, W/C shutlers, kitchen
partition walls and wall plaster of
some of the quarters. The concerned
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contractor has been asked to rectify
the defects. Meanwhile, an adequate
amount has been witheld from the
payment to be made to the contractor
10 cover the cost of rectification,

Reguiarisation of Casua]l Workers

7215, SHRI NARENDRA SINGH:

SHRI MADHAVRAO
’ SCINDIA:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE

be pleased to state:

(a) whether it ;5 a fact a number
of casua) workers working in the
office of Chief Administrative Office
of his Mimstry for more than four
yearg have not been absorbed on the
regular basis;

(b) 1if go, number of such workers;
and &

(c) steps being taken to observe
them on regular basis?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
{b). There are 20 casual labourers
who have been working in the Armed
Forces Headquarters for more than
4 years; but only 6 of them are ehgi-
‘ble for regular Group ‘D’ posts.

(e) A proposal for the creation
of regular Group ‘D’ posts for the
casual workers is already wunder
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consideration. The eligible casual wor-
kers will be considered for absorp-
tion against regular vacancies as soon
as these become available.

Staff working in R. & D.
Headquarters

7216, SHRI DAYA RAM SHAKYA:
Will the DEPUIY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) total numoer of gazetied and
non-gazetted scient.fi./techmcal staff
working 1n Research and Development
Headquarters category and Director=-
ate-wise,

(b) total number of scientific/ga-
zetted/non-gazetted individuals cate-
gory-wise und Directorate-wise who
are an entrusted with technical/sci-
entific Jobs and who are administrative
jobs and since when they are serving
in the Headquarters; and

(c) the reasons 1in detail for absorb-
mng these scienufiz/techaicpl  staft
purely on administrative jobs?

THE DEPUTY FRIME MINISTER
AND MINISTER OF DEXENCE (SHRI
JAGJIVAN RAM): (a) A detailed
statement 1s attached.

(b) All scientists are be'ng used
for scientific or scientific-cum-ad-
mimstrative work according to the
needs

(c) Does not arise
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Keen Collaboration evinced by foreign
comniriey in Mangalore Steel Plants

7217. SHRI JANARDIHANA POOJA-
RY: Will the Minister of STEEL AND
MINES be pleasad fo state:

(a) whether g few foreign countries
have evinced keen collaboration In-
terest in Mangaloe Steel Plant; and

(b) if so, the names of these coun-
tries ang Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b)., Government have ex-
ploring the possib L:‘ies of obtaining
fechnical and financial cooperation
from developed countries for setting up
of shore based steel plats. Federal
Republic of Germany, U. 8 S R.,
U. 8. A, U, K, Romania, France and
Japan have shown {nterest in the
matter. No proposal has been receiv-
ed so far for a ste:l plant at Man
galore,

Wuwr it & wrdeow # gure

7218. ot wrpr gowef : WM
st weft qg qaT ¥ paT wdd f

(%) wr ag aw § s B &
Fem F qfg WA Wi 3w qomenw
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feufir ¥ gaTe HTh & forg ot Y e
ﬁﬂ:?wtm#ﬁﬂ,mmmr
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wat dwrer # wew Wt (st
wivree fiewr) @ (%) ®waer & geave
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frremre guTe fieg o o & 1 gure wrd
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Raural Elecirification in Rajasthan

7219, SHRI CHATURBHUJ; Will the
Minister of ENERGY be pleased to
state the details of the rural electricity
programme in Rajisthaa during the
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THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): The Annual
. Plan for 1979-80 providis for an allos
cation of Rs. 14.67 crores for rural
electrification in Rajasthan However,
the Rajasthan State Electricity Board
bas intlmated that they would be
mobilising additional resources for
financing its rural electr:fication pro-
gramme by obtaining loan assistance
from commercial banks ani other,
financing  institutions and also by
floating rura] debentares.

Subject to the availability of the
additional resources the Board ex-
pects to electrify 2,000 villages in the
State during 1979-80 District-wise
1dentification of willages to be electris
fied has not been decidel.

Linkage System of Sale of Coal in

Eastern Coal-fields

7220 SHRI MANORANJAN BHAK-
TA: Will the Minister of ENERGY
be pleased to state:

(a) whether Government Jre aware
of the linkage system of sale oy coal
in the Eastern Coal-fields and if so,
the details thereof,

(b) the total quanhtty of roal sold
under linkage system during the last
two years and names of the parties
to whom sold and the quantity of coal
s0ld separately,

(c) whether Government received
any complaints about the fake per
it and fradulent transaction made
,Jymmﬂmanduw.whﬂhrthe
matter was investigated by the CBI,
it not, the reasons therefor®

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) Supply
of coal to industrial consumers In
West Bengal and some parts of Bibar
drawing thelr coal from Eastern
Coalfields Ltd. is being made on the
basis of 4 monthly Iinkage system,
The requirements of individus consu-

are assessed on the basis of in-
% of the consumers’ units or
of the documeats where such
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inspections have not been possible or
sponsoreq quotas for rall movement if
any. Requirements of Power Houses
and Cement Plants vre determined by
the Standing Linkage Committee of
the Central Government ang the re-
quirement of Steel Plants are allocate
ed by the Coal Controller. Such link-
ages indicate the maximum entitle-
ments and the consumers are expect-
ed to draw their aclua] requirement
which may vary from time to time
depending upon their production.

(b) The total maximum entitlement
under the linkage system 13 ahout
130 lakh tonneg of steam c)al and 18
lakh tonnes of slack coal per yesr.
During the past two years, sbout
19 lakh tonnes of steam coal
has moved under this asystem
to various road linked indus-
trial consumers and about 25 lakh
tonnes of slack coal has been supplied
to road linked power houses, steel
plants, fertiizer units and paper mills
The information about the names of
the parties and the quantity of coal
sold to each separately 15 too volumin-
cus because there are abouf 1,200 dif-
ferent consumers involved and the
quantity actually supplied varies ac-
cording to each drawal by each party.
However, the essential particulars of
supplies covered under this linkage
system are as follows—

Consumers Bupplies
month
(in tonnes)
Jute . . . . 5,000
Glas . . . . 9,000
Refractories/ceramics, 29,000
Rybber . ., . . . 5,500
Chemicals . . . 9,000
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The rest is supplied to a large num=
ber of miscellaneous consumers,

(¢) Complaints have been received
about diverssion of coal made avall-
able under thig scheme. There are
also complainta sbout non-existant or
fictitious consumers. Prompt actionis
taken on such complaints by the coal
companies by making inspectins or
scrutinising documents followed by
complete suspension of supplies or
reduction of monthly quotas. Dur-
ing the year 1077-78, supples to more
than 300 such consumers were sus-
pended or reduced, the quantity in-
volved being about 15,000 tonnes,
Cases coming to the notice of the Eas-
tern Coal fields Limited abou: such
irregularities are referred by them
to the Police and CBI for necessary
investigation and action.

Allotment of Additional Cooking Gas
Connections in Cities

7221 SHRI DURGA CHAND:

(a) what is the number of cooking
gas (LP.G.) connections at present
given in each city;

(b) what ig the number of additional
commections proposed to be given in
each city during the next five years,
year-wise;

(c) what are the names of the cities
in each State which are proposed to
be added to the list of such cities;

(d) whether 'Government have any

(e) it so, the details thereof?

THE MINISTER OF PEIROLEUM,
CHEMICAILS AND FERTILIZERS
(SHRI H. N. BAHUGTINA): (a) There

3 milion domestic consu-
LPG (cooking ges) in the
Citywise details are not
available.

§E
7§

b

APRIL 17, 1670
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gard
wise since these will depend on many
facto

cylinders and cylinders steel etc.

(d) and (e). With the anticipated
avaiability of additional LPG from
around 1980 it w il be possible ex-
tenq marketing of LPG to more loca-
tions in a phased manner based on the
following consideration:

(i) Anticipated cuslomer potential;

(ii) Nearnesg of ma.ket from source
of supply;

(1) Maximum utilisa.con of distri-
bution equipment; and

(iv) Viability of operations

nxux W wfzar feew wr whuw
warf fwar  won

7222 ot ud ferg wrf 2w : wrr
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AT A PIT FL fip
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(w) ¥ ot gro afongr-
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Report of the Working Group om
Industeial Mimersls

7228, SERT GIRIDHAR
GOMANGO:

Will the Minister of STEEL AND
MINES be pleased to state:
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(a) whether the working Group on

Industrial minerals set up by his
mnhuymmmwm
to Government;

(b) if so, the main recommendations
made by the Group therefor; and

(c) the measures taken by his Minls-
try on the basis of that report?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and fc). The Workiag Group on
Industrial (Non-Metalic) Minerals
Constituted by the Plinning Commis-
sion set up four sub-groups to report
on different groups of minerals, The
sub-groups submiiteq their reports
which were adopted by the main work-
ing Group in Decemiber, 1J78. The
Reports are under the consideration of
Government,

(b) The main recommendations of
these sub-groups ars given in the state-
ment.

Statement

Main recommendations the Sub-
Groups under the Woanq Group

(1) Sub-Group-I of the Working
Group on Industrial (Non-metalic)
Minerals.

1. More flux-gcade limestone ryes-
erves should be established in the
Southern region.

2. Export of muneral gypsum and
marine gypsum should be encourag-
ed.

3. Research and Development to
substjtute chrysotile asbestos in ase
bestos cement industry should be
intensified,

4. Sufficient reserves of refrac-
tory grade dolomite should be ex-
tablished in central ang southern
regions,

ﬂ.;;t;ort of silica minerals, fels-
pap WO te [
- S Llagtom meay be
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{2) Sub~Group-II on !‘m.'til.lm
Mineral Raw Materinl

1. Exploration should be intensj-
fied in rock phosphate deposits
which are not currénly under ex-
ploitation. Beneticiation tests
shoulg also be conducted on ore
from such deposits. Central moni-
toring agency for drawing out plans

APRIL 17, 1970

be carried out by a team of qualifi-
eg scientists, For this purpose it
be desirable to sef up a spe-
research unit in Bureau
mnuor Geologicdl Survey of

Mica Trading Corporation of
& Limited should make a4 con-
drive for promoting exports
of mica based products, Effective

gE, ga&g
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for the above with a view to efisure
preparation of prefeasibility re-
ports for the various deposits merits
consgideration,

2. Necessary steps should be tak-
en for increasing the util'sation of
indigenous pyrites for production of
sulphuric acid and also us soil am=
endment material jn alkaline soils.

(4) Sub-Group-IV of Working
Group on Non-metallic (Industrial)
Mjnerals.

Research and Development effort
for industrial minerals needs to be
intensified g0 as to atilise Low grade
ores and reduce dependence on im-

ports.

3. Exploratory operations for pota-
sh deposits should be intensified.

4, Characterisation sludies of low
grade rock phosphates may be con-
ducted for evolving suitable chemi-
cal process for manufacture of
phosphoric acid, Di-calcium phos-
Dhate, elemental phosphorous and
detergents.

Shifting of N.M.D.C, Headquariers {0
Hyderabad

7224. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEEL AND

5. Possibillty of exiraction of MINES be pleased to state:

Uranium from rock-phosphate depo-
sits ghould be investigated,

(8) Sub-Group-III Under the
Working Group on Industrial (Non-
Metalic) Mijnerals constituted by
the Planning Commission,

1. Efforts should be made for in-
creasing exports ot Barytes so 28 to
reach a level of 5 lakhs tonnesg by
1683-84 from the present level of
about 1.8 lakh tonnes per annum.

2. Adequate exploration should
be done for bringing some of the
inferred category of Fluorspar res-
erves into indicated and indicated
category into measuved,

3. Integrated studies for devis-
ing scientific methods for lotating
payable mica pegmatite bodies should

(a) whether majority of NM.D.C. a
Public Sector Undertaking, projects
are situated in Madhya Pradesh com=
pared to other States including
Andhra Pradesh;

(b) whether it ig also not a fact
despite the willingness of Ma
Pradesh Government to locate the
Headquarters in Madhya Pradesh and
to provide al] necessary facilities, it
hag been decided to shift the Head-
quarters to Hyderabed;

(c) if so, factory which neceasitated
Government to shift the NMD.C
Headquarters to Hyderabad; and

@) wmﬂommmu
reconsider
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THE MINISTER OF STEEL AND
MINES (SHRI BLU PATNAIK):
() Ves, Slr.

(b) The decision to shift the head-
quatters of N. M. D. C. to Hyderabad
was taken {n the yea: 1871 there s
no jndication to show that at that
time, there wag a proposal from Ma-
dhya Pradesh Government regarding
the provision of necessary facilities
for locating the ND.MC, office in
Madhya Pradesh.

(c) The main considerations, among
others, in favour of shuft.ng the head-
quarters of NM.D.C. from Delhi were
that Hyderabad woild be more cen-
trally located from the point of view
of accessibility, communications and
operational control; at that time
N.M.D.C. were managing iron ore min-
es at Kirlburu in Bihar, Balad:ila 1
Madhya Pradesh, Donimalal and Kud-
remukh in Karnataka,

(d) No, Bir. The working of
N.MD.C. with headquarters at Hyd-
erabad has stabiliseq during the last
seven years or so [Frequent change
in the location of headquarters is not
considered conducive to the proper
functioning of an undertaking, be-
dides leading to substantial infructu-
6ug expenditure.

Land Under Possession of Institute of
Fire Research

7225, SHRI BALAK RAM: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether the 18.39 acres of lands
belonging to villagers of Nangal Raya
and Tihar, New Delhl {s on hire and
under the possession of the Imstitute
&numdmwh.umwyogm-

ce;

(b) whether the renta] compensa-
fion of the aforessid land has been
paid by Ministry Estates Officer, Delhl
upto 81st December, 1877 only;
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(¢) whether the rates of rental com-
penmation are being revisad by the
Government for further perisd as
sought by the landowners; if s, at
what rates and by what time the rental
will be pald to owners; and |

(d) whether the landownerg have
requested that their said land should
be acquired by the Government, if
#0, at what price and by what time
this land would be acquired by the
Government?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Out of 18.39
acres of hired land, 245 acres were
dehired and handed over to the own-
ers in January 1975 and thereafter
1564 acres are held by Delence In-
stitute of Fire Research, Ministry of
Defence.

(b) Yes, Sir the rentals have teen
Paid upto 318t December, 1977 except
for the land measuring 1.07 acres for
which the rental could not be paid
with effect from 1 January 75 onwards
as original land owners had expired
and their heirs could not establish
their claim for reserving the rentals.
Action 1s also 'n hand {o pay the ren~
tals from 1 January, 78 onwards,

(¢) A represontation dateq 25th
October 78 has been received from
some owners for revising the rental
with effect from 1 January 78. The
matter regarding rev'sion of rental fs
under examination,

(d) The lang owners have reguest-
that the lyad should be ac-
by the Government. Hew-
ever, since the land is not requived
by Defence Institute of Pire

:
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Agreement between Soviet Union and
" India to undertake Research on Low
y Ash Coking Coal

7226. SHRI K. FPRADHANI: will
the Minister of ENERGY be rleased
to state:

{a) whether there has recently been
an agreement between Soviet Union
and India to undertake research and
ash content coking coals for blast fur-
nace and designing and construction
of projects at Singrauli and Ramgarh
deposits as well as other areas; and

(v) if so, the details thereof?

THE MINISTER OF STATE IN
_ THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) ang (L)
Yes, Sir. The long-term. progremme
of economic, trade, scientific and tech-
nical cooperation Letween India eand
USSR includes cooperation in the field
of coal utilisation, development of
processes for production of fuel gas,
liquig fuel and chemicals fror: coal,
use of material recovered from: coal
preparation plants ete. It was de-
cided to exchange information, data
and status of the present work avail-
able with both parties with a view to
identifying the specific areas of co-
operation.

The development of Sing-auli coal-
field was include as one of the im-
portant items in Indo-USSR collabora-
tion in the protocol signed with the
Government of USSR in December,
1973. In pursuance ot this protocol,

. Central Mine Plaaning and Design
Institute Ltd. in collaboration with the
Soviet experts prepareq a feasibihity
study for the development of this
coalfield, which 1evealei productlion
‘possibilities to an extent of 45 mil-
lion tonnes by 1990-91. With this
perspective a feasibility study for one
opencast mine calleq Jayant with an

- ultimate capacity of 10 million tonnes
was also drawn up. A detailed pro-
. ject report for Ramgara opencast mine
has been prepared ia collaboration
with the GIPROSYAKRKT of USSR.

APRIL 17, 1979
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Navy Training School in Orissa

7227. SHRI PADMACHARAN SAM-
ANTASINHERA: Will the DEPUTY
PRIME MINISTER AND MINISTER
'F DEFENCE ove pleasedi tu state:

(a) whether the Navy Training
3chool in Orissa is not progressing in .
accordance with the date fixed; and

(b) if so, what is total estimated
cost, what amounts remajn unspent
and what will be its cost on comple-
tion?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) The phased
construction work of the Chilka Boys
Naval Training Centre is progressing
satisfactorily although there has been
a slight delay in the scheduleg com-
pletion time from early 79 to Mid 79,
due to unavoidable reasans.

(b) Phase 1 and Phasa I-A of the Pro-
ject was sanctioned in Feb. 1975 and
Aug. 1977 at a ‘otal cost of Rs. 3.39
crores,

Phase I of the projact, ue for coms-
pletion by Mid 1979, is expected to cost
more than the estimated cost at 1973
rates due to escalation in the cos{ of
material and labour,

Loss of Production in Steel Plants

7228. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) loss of production in different
Public Sector Steel Plants in 1977 and
1978, due to;

(b) labour troubles;

(c) Power shortage by D.V.C, and
other power supplying agencies;

(d) shortage of raw materials and
causes of such shortage;
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(e) shortage of spare parts and rea-
song for the shortage of spere parts;
snd

() any other cause?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (f) The production of steel in the
public sector steel plan's in 1977 and
1978 was adversely aifected meinly on
account of problems relating to sup-
plies of coking coal, both In terms of
quantity and quality, shortage and fre-
quent restrictions/fluctaations 1n power
supply, indifferent industi.al relations
in some of the »lants, uaprecedented
rains and floods in West Hengal 1n
September, 1978, resulting in flooding
of coal-fleldg as well a8 Durgapur Steel
Plant and affecting the ra;l mcvement
and critical position of some raw mate-
rialg at some of the plants in 1978
cauged by movement bottlenecks The
loss of production of saleable stee! on
account of labur troubles 1n 1977-78 and
1878-79 is estimated as under —

- — -

Plant Estimated loss of
production of salesble
steel on account of

labour troubles
(1 tonnes)

1977-78  1978-79
Bhila: Steel Plant | 21400 23914
Durgapur Steel Plaut 2200 40671
Rourkela  Steel Plant 13400 51124
Bokaro Steel Plant 42500 2698
msco . . . B1100 28797

It is, however, difficult to gquantify
precisely the extent of losa in produc-
tion attributable 0 eacn one of the
other factors in an iategrated opera-
tlow sequence as .n 1 steal plant.
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Transfer of some Employees of
Eastern Region of G.8.1

7228 SHRI SAMAR MUKHERJEE:
Will the Minister oy STEEL AND
MINES be pleased to state.

(a) whether an agreement was rea-
ched between the Secretary to the
Government of India, Ministry of
Stee; and Mines, and the Geological
Survey of India Employees' Assncia-
tion, on the 7th September, 1978, in a
meeting convened by the Secretary of
the Ministry at New Delhy, to the effect
that pending formulation of the new
transfer policy by the GSI Board of
Management the transfer policy as oo
that date would continue, and

(b) whether notwithstanding this
agreement, some employeeg of the
Eastern Region of the Geologicgd Sur-
vey of India were transferred in vio-
lation of the standing principies and
norms laid down by the Depaxtmeut
itself leading to massive agifetion by
the employees of the GSIT

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MiNES
(SHRI KARIA MUNDA) (a) No, Sr.

(b) Question of violatlon »¢ the
standing principles does not arise. In
order to rectify the imbalonce in the
staft strength, four nor-gazeited em-
ployees were transferrad fiom the East-
tern Regional Office et Calcutta to the
Circle Office at Bhubaneshwar The
agitation resorted .0 by the employees
was unjustified

Suspension of Drilling Operation in
Jawalamukhi

7230 SHRI MAHI LAL: Will the
Minister of PETROLTUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whaether drilling operatiom In
Jawalamukhi,
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send the machinery and staff there far
off places;

(b) the number of personnel work-
ing there, the expenditure involved in
tmdnﬁnathemenmdmmm
officers responsible for such a mis
planning;

(c) whether some deep rings are
lying at Pilibhit and Jodhpur etc. and
can be advantageously utilised in
Jawalamukhi;

(d) whether there is great commo-
tioh in local people of Himachal Pra-
desh and resentment in the gtaff of
ONGC; and

(e) it answers to (a) to (d) above
are affirmative the steps being taken
in regard thereto?

THE MINISTER CF PETROLEUM,
CHEMICALS AND FERTILIZERS
(S8HRI H N. BAHUGUNA): (a) No,
8ir.

(b) Number of personnel working
in Jawalamukhi Froject were 246 a8
on 31-12-1978, After the suspension of
drilling the staff has been transferred
to varioug other operating projects.
The Rig BU-80 has vesa transferred to
Mehsana in Western Region. The ex-
penditure involved in transferring the
men and materials to various projects
is expected to be sbout Rs, 31 lakhs.

There has been no misplanning so far
as the deployment of rig and staff is
concarned. International practice on
deployment of rig with men for drilling
exploratory wells ag wzll gs transfer of
rig and men to other locations in the
event of suspension/sbandonment of
drilling has been followed

(¢). Ths question does not arise,
because the suspension of drilling actl-
vity at Jawalamukhi is not because of
lack of rigs but becauss the two wells
(Le. JMI-3 and JMI-§) driling for pros-

the shallow gas reserves, have
proved to be dry and, toerefore, it was
decided to suspeng expioration of gas

APRIL 17, 1979
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in shallow horizons 4t Jawalsmukhi
ares

(d). ONGC Employecs' Union bave
represented the Jifficultles being faced
by the employees in the event of trans-
fer. But in view of secession of dril-
ling activities in this area, the request
for retention of staff at Jawllmukhl
coulg not b¥ entertaned.

(e) Answer to (a) is not afirmative,
Answer to (d) is afirmative. ONGC
have been looking in‘o the difficulties
expressed by the Employees Union and
in order to minimise the hardship the
requests of staff for posting to thelr
place of choice as far as pussible are
being considered
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mumnﬁm l-m

ms SHRIMATI PARVATH[ KRIl-
SHNAN: Wilj the Minister of STEEL
.q._l_m MINES be pleased to state:

'(a) whether any conclusion has beea
arrived at following the wage negotia-
tions in the Steel Industry;

(b) it so, the details thereof; and

'(¢) 1 the answer to part (a) be in
negative, the present stage of the nego-
tiations?

THE MINISTER OP STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) Does not arise.

-(c) The wage negotiations are con-
tinuing. The matter will be discussed
further in the next meeting of the
National Joint Consultative Committee
for the Steel Industry, scheduleg to be
held on the 17th and 18th April, 1879.

Brogdcast of the Programme “Today
in Parliament”

7234. SHRI BAPUSAHEE PARULE-
KAR: Will the Minister of INFORMA-
MATION AND BROADCASTING be
pléased to state:

¢a) whether Government propose to
broadeast the programme '‘Today In
Parliament’ in regional language and
it not, the reasons;

.4b) whether any request in this con-
nection hay been made by any Mem-
mot Parliament and if so, when;

{c) any action hap been tsken on
ﬁﬁs roquost?

mummmormronmmon
AND BROACASTING (SHRI L. K.
ADVANI): (a) fo (¢}, A daily ceview
nﬁmmmw

eunl languages on the lines of ‘Today
inParliament’ Is not. being broadcast at
present due to limitation of transmis-
Mmﬂm«mﬂoﬁerhchn!cd.!m-

examined afresh in the light of a letter
on the subject dated the 15th Decem-
ber, 1878, written by the Honourable
Member.

Advertisement of “Thums UP’ on
Radio and TY

7235. SHRI S. S. DAS: Wil the
Minister of INFORMATION AND
BROADCASTING be pleaseg to state:

(a) what is the reason for stopping
the advertisement of ‘Thumg UP' as

a “Refreshing Cola”;

(b) what is the Mlnlstry of Health's
Interpretation about advertisements of
Cola in general and ‘Thums Up' in
specific;

(¢) what ig the procedure under the
Code for Commercial Advertising for
accepting or rejecting a T.V. and Radio
advertisement; and

(d) what is the procedure for imple-
menting the violation of the commer-
cial code for advertising?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a). On the advice of the
Ministry of Health and Family Wel-
fare, the advertisement of ‘Thums Up’
as a “Refreshing Cola” was reviewed
with reference to the provisions of the
Code for Commercial Advertising on
AIR and Doordarshan, and it was lelt
that the advertisement as worded was
not in accordance with the Code.

(b). The définition of the word ‘Cola’
under the Prevention of Food Adulu-
tration Act Rules has not been notified

indicateq that, till :Cola is - defined
under the PFA Act/Rules, it is not in

(e];udoi) mw«mu{w d
ﬂmt the. visual -matorial sent &

ndwrﬁuingmeyon )
sdvertisr is scrutiniseq with reference .
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to the provisions of the Code for Com-
merclal Advertising, before it 18 accept-
ed. If, in any particular case, it 18
later found that any provision of the
Code has been violated, the adveriming
agency concerneq is asked jo revise the
materials guitably.

L. P. Gas connection for Familles of
Army Officers

7236. SHRI V G HANDE: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it 1s a fact that there
is no reserved quota of LP gas con-
nection for the families of a:my offi-
cers;

(b) if so, whether there is g propo-
sal under Government consideration
to provide certain annual reserved
quota of LP ggg connection for the
familieg of the army officers; if not,
the reasong therefor; and

(c) what is the number of applica-
tiong received from the army officers
pending for the allotment of LP gas
connection, company-wise (Indian 01l
and Burshane) on 31-3-1979 ani at
what stage applications are lying pend-
ing giving reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes
Sir. There is no reserved quota for
allotment of LPG (cooking yas) con-
nectiong for families of Army Officers.

(b) It has not been possible to re-
serve any quota of LPG connection 1
isolation for the families of army offi
cers to the exclusion of other similery
placed government/semi-yovernment
employees,

(c) Persons desirous of having new
gas connection are to register them-
selves with cooking gas dealers. There
is mow no system of keeping separate
waiting lists of defence personnel or
their families. It is, therefore, not
possible to Indicate the number of ap-
plications receiveg by the dealers from
defericé’ persormel or their families.

APRIL 17, 1979
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Recommendationg made at the oem-
ference of Chief Justices of High
Courts

7237. SHRI OM PRAKASH TYAGIL
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government has receiv.
ed the copy of the deliberations arriv-
ed at in the recent conference of the
Chief Justices of High Courts presided
by the Chief Justice of India,

(b) whether Government has receiv-
ed the recommendation to increase the
strength of the Judges in all the High
Courts in order to clear the backlog of
cages, and

(c) what steps are being taken by
the Government to implement the re-
commendation arrived at in the con-
ference in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE, AND COMPANY AFFAIRS
(SHRI 8. D, PATIL) : (a) Sir.

(b) The Conference of the Chief
Justices has recommended that the
permanent strength of the High Court
should be suitably increased taking
into consideration the arrears pending
in the Court and the iastitutions dur-
ing the previoug three years

(c) Generally speaking, pinposals for
increasing the judge strengths in the
High Courts—of permanent judges and
additional judges—are examined In
the light of the criteria of institutions,
disposal and pendency of cases., Pro-
posals from the Chief Justices and
State authorities are given prompt st-
tention in the Government of
Since 1-4-1977, the number
tioned posts of judges has
creased, with effect from the dates
they are filled up in the followi
High Courts:
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Name of the High Court

Allshabad . . .
Madhya Pradesh .
Himachal Pradesh .
Patoa . . . . .
Rajasthan

Delhi . . . . .
Madras

- W -] a o o

Rle »

ToraL

— —

Compensation to Newspapers which
Suffered during Emergency

7238 SHRI AHMED M. PATEL:
Will the Mimster of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have de
cided any policy or taken any decision
to compensate those news papers
which Yave complained that they were
suffered during the emergency, and

(b) if so, what ig the contents of
compensation?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVANI): (a) and (b). Where-
ver corrective action like restoration of
DAVP advertisements, etc., was possi-
ble, this has heen done. But in sp fur
ag financial compensation i= concerned
it would not be possible for uovern-
ment to assume such Habilitles which
would extend not only to newspapers
but to other sectors.

Bengal Electrical Lamps Works
Limited

7339. SHRI €, K. (HANDRAPPAN:
Wil the Minister of LAW, JUSTKR
AND COMPANY AFFAIRS be plegs-
to state:

(a) winthsr the atiention of Govern~
ment has been drawn to an important

548 LS4
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Bengal Eleetrle Lamps Works Limited
which was heid.on 30th November, 1078
at Park Hotel, Caloutta in which eriti.
camg of the management were made;

(b) it so, the details therecf and
action if any taken in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN TEE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(8HRI 8 D. PATIL) : (a) and (b).
Yes, The minutes of the annual gene-
ral meeting of Bengal Electric Lamps
Works Limited was called from the
company and was examined by the
Government, The minutes indicate that
there was some discussion in the na-
ture of criticiem in respect of certain
resolution and in paerticular some
Membess asked why thy names of Shri
G A. Parashuram and Shri 8. P. Saha
were printed on the balance sheet
when they actually did not attend the
Board Meeting when accounts were
passed. The Chairman of the meeting
explained that it was a printing error
and every will be taken in future to
Companies, Calcutta has been asked
avoid such mistakes. Registrap of
to examune the matter further with a
any contravention of provisions of
view to determing whether there is
Companies Act, 1956, Some members
complained that the addendum and
Corrigendum to the notice convening
the meeting was not received by them.,
The Chairman of the meeting explain.
ed that this was due to postal irre-
gularities,

Money Spent on cases filed against
Citisens of Dinapere Cantoment

740. SHRI M. N. GOVINDAN
NAIR; Will the DEPUTY PRIME MIN-
ISTER AND MINISTER OF DEPF-
ENCE be pleased to state:
+ (a) how many cases wea fAled
againat the citizeng of Dinapore Can-
torfinent wunder Cantonment Art,
1PL, and Cr. P. C. during 1876 o
January 20, 1979;



(c) whether it is a fact that .
Moin Ansari, Member, Cahtonmeént

Cantonment on court cases; and

(d) it so, Government reachon there-
to?

IN THE DEPARTMENTS OF ATOMIC
ENERGY, HLECTRONICS, SCIENCE
AND TECHNOLOGY AND BPACE
(PROF, SHER SINGH): (&) to (d).
Six suits were filed by the canton-

1. Cantonments Act, 1924 . [
8. Prevention of Food Adultera-
tion Act . . . . 1

8. Indian Ponal Code/Criminal
Procedure Code, . . NIL

Number of cases pending in the
Courts are ap uynder:—

b Supreme Court
a. Pama High Court . . 8
9. Patna/Dinapore Civil Courts , 57

Ten cases were won and cne lost
by the Cantonment Board.

Details of expenditare incurred dur-
ing the perlsd and other particulars

as underi—

Ra.
1. Fee of Advocates s = 8,3
2. T.A. of Staff and Officers , 1,586
9. Miscl, Items, . . ?.‘a‘
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No Memorandum in April, 1978 from
Sbri Moin Ansari regerding misuse
of money by Cantominent has been re-
ceived, However, another memoran~
dum dated 17th April, 1878, was re-
celveg from Ansari which contains
Dinapore Cantonment.  The Canton-
matters relating to development of
ment has to plan execution of these
schemeg from the resources which

they are able to raise and from Grant-
in-Aid.

Election of Members of Meghalays
Legislature

7241. SBHRI PURNA NARAYAN
SINHA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

() whether it is a fact that as
many as two Members of Meghalaya
Legislative Assembly are being elect

(b) whether it is also a fact {hat
the same villagerg also vote for elec-
tion of Legislators of Assam
Assembly;

{¢) if so, how such an anomalous
position may have been created in
delimitation of bundaries of Assemb.
ly constituencies of two different
States in the North East; and

(d) what steps are being taken to
eliminate guch duplication of fran-
chise and division of allegiance to two
different States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFTAIRS
(SHRI &, D. PATIL): (a) Nelther the
Government noy the Election Commiss
sion has any suthentic information as
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‘to whether two members of Meghalaya
Lagislative Assembly have been elected
by the people of Assam living in the
villages bordering Goalpara ang Garo
Hills Districts and also whether the
same villagers have voteq for election
1o the Assam Legislative Assembly

(c) and (d) The delimitation of cons-
tituencies in the States of Assam and
Meghalaya was done by the Delunita-
tion Cummission on the basis ;! the
maps and statistical data made gvail-
able to that Commission by the respec-
tive State Governments and there does
not appear to be any obvious error m
the description or actual delimitation
of constituencies It appears that
there 18 3 border dispute over certain
villages between the Qovernment of
Assam and Meghalaya If so, it 1z for
the State Governments concerned to
approach the Government of India for
settlement of the dispute

Voting Rights for Refugees Residing

fn Jammu

7242 SHRI KANWAR LAL GUPTA-
Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether 1t 1, a fact that there
18 a large number of refugees m
Jammu who are residing there for
the last 20 to 25 years;

(b) 1s it a fact that they have not
been given the voting rights, so far,

(c) it so, mve ity reasons, and

{d) whether the Union Govern.
ment propose to direct the Jammu
and Kashmir Government to allow
them the voting rights?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTAIRS AND
IN THE MINISTRY OF LAW,
JUBTICE AND COMPANY AFFAIRS
(SHRT B. D. PATIL): (a) to (c). There
is a sizesble number bt refugees resid-
g in Jammy province of the State of
Jammu gnd Kashmir, All Indian citl-
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zens including refugees remding in the
State of Jammu and Kashmir and who
are not permanent residents are enrol-
led 1n the electoral rolls for elections
to the Parhamentary constituencics.
However, persons who are not perma-
nent residents are nmot gqualifieq for
registration In the electoral rolls for
the Assembly elections under the pro-
visions contaned in section 12(b) of
the Jammu and Kashmyr Representa-
tion of the People Act, 1057 The term
“permanent residents' has been defin-
ed 1in Part III of the Constitution of
Jammu ang Kashmir

(d) As the elections to the Legisla-
tive Assembly of Jammu and Kashnnr
are governed by the povisions of the
Constitution of Jammu and Kashmir
and the Jammu and Kashmir Represen-
tation of People Act, 1857, the Govern=
ment of India have no jurisdiction to
give any directions to the Government
of Jammu and Kashmir regarding the
categories of persons in that State who
are to be given voting rights for elec-
tions to the Legislative Assembly of
that State

Report of UPSC Regarding Appoint-
ments mad, in the Minisiries

7243 SHRI KACHARULAL HEM-
RAJ JAIN Will the Minister of IN=
FORMATION AND BROADCASTING
be pleased to state

(a) the details of the report of the
UPSC on the irregular appoint-
ments made by his Ministry,

(b) whether action has been taken
thereon, and

(¢) if so, the detally thereof and if
not, the reasons therefor?

THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
L. K. ADVANI)' (a) Relevant extract
of 27th report of the UPSC is sttache
ed as statement-L

(b} and (c). Statement-II1 giving
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details is attached.
Para 13(ii) of—27th Report of the

UPSC
Statement I

In the Ministry of Information and
Broadcasting, ad-ho¢ appointments
bave been continuing for a number of
years in all grades of the Central In-
formation Service as many as 74 posts
in the lowest grade of Service, namely,
grade-IV were being filled up on ad-hoc
basis Though the appointments were
not made in accordance with the re-
crwtment rules, in view of the admims-

trative problems pointed out by the
Minustry, the Commussion agreed 1in
197¢ to the regularsation of officers

holding posts in grade-IV Simularly,
in grade-I1 of the Service the Commus-
sion age not aware of the manne: in
which the vacancies are being filled
ever since the Mimstry, in 1973, discon~
tinued recruitment to this grade
through the Indian Administrative Ser-
vice etc Examination In grade-I of
the Service, there has been no Depat-
mental Promotion Committee meeting
after 1972 According to the informa-
tion available 1n the Commission, ds
many as 116 posts in this grade have
been filled on an ad-hoc basis without
the approval of the Commussion As
up to date character rolls and integrity
certificates were not being made avail-
able, no Departmental Promotion Com-
mittee meeting could be held for select-
Ing officers for promotion No post
was fllled by direct recruitment also
In the Jumor Admunistrative Grade of
the entral Information Service, no
Depfirtmental Promotion Commuitee
meeting was held after 1972 with the
result that ad-hoc appointments ars
being continued without the approval
of the Commussion in as many as 20
posts,

Statement 17

The 27th treport of the UPSC is for
the period ending March, 1077 and the
position stated therein has since chang-
ed a¥ a redllt of convening of DPCs
subsbquently and regulansation ot
officers in different gradesg of CI8 Yo the
extent possible. DPCs for Grade-Il,
Grade-l and JAG were convened in

APRIL 17, 107
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January-March, 1078 and now there-
are only sixty, sixty seven ang six offl-
cers holding ad-hoc appoiniments in
these grades respectively. No Irregu-
lar appointments have been mads in
grade-IV of the service. However,
some posts i1n Grade-IV have been filled
up by taking officers on deputation
from other services purely on tempo-
rary ad-hoc basis, A requsition for
filung up of vacancies m this grade by
regular incumbents on the basis of
open competilve examinations as
provided in CIS Rules, 1958 has also
since been sent to the Commuission.

i foenrd & wfoefal &
§ freg wriwmft

7244, St W WTOOW®  : ¥T

feow, W Wit sde  wadr
Ig IO ¥ B w4 0w

(%) wr T =Y Fo vhe HuT
i ok ¥ a6 et § afes
sfamfat & freq (v @7 s g
¥,

(w) afe gr, & 9w & w7 @< )
| WR

() v T FTHT FA WA q6 |
¥ sAng #r a€ ¢ s o @k
v Wt W T § N wh W
Losu i 4

(w) Oy s & T v
arer o Yofirafor sgraw o v
AT AU, 1975 ¥ GOHIT Y KPrdwT
ok @ § fewdt o wiT TR W
# fis Sl e ¥ v vy S
e aw wyw o oo & fee
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197¢-71 ¥ dwresar & @ W~
632 ¥ ey ovw & w § 1 oY dav
wr ag wraw § fis onr fie 3w o
N gue € Ty ¥ fve v oy el
7y wid ¥ wreafaw WOy dwe WA
fw A § o7 wiwf ¥
ooy FT & wfawiedt ¥ W §Tar
9T TTY W T3 Hk s At fear @
o7 o 3 A et 3/ 4 ¥W A
g & orare o 1 g v ) o AW H
g Wt Qe A av i forw afafy
& T ww & geafere ferwraay o s
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farerqn g § i ey & wf A
wet T & fwe Sud fawe 3%
W ¥ qurfon FEAE &Y 9 ¥ )
wo fafew sfaden ¥ s 49 ¥ saw
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wrT, S, gIoE /1T SreET &
W W & 1 ey ag Wt W
firar § fe g farems s Y Pl
wrw A OF fagr o Wi R faers
w0 WYo FYo FIXT AY A WYY A9T
wrho WY o Ao ¥ wiwwfay ¥ faems
WA T4 A% WTET Y I TF 9
Frwra g Y 918 | fewrs 19-2-79
YT 2-4+79 & wo¥ Ay ¥ oY dav {
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Lockost in Bhars; Electroploy,
Ghaslabad

7248, BHRI P, K, KODIYAN:
SHRI JYOTIRMOY
BOSU:
BHRI DAYA RAM
BHAKYA:

SHRI BHAGAT RAM:
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Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

{s) whether the Management of
Bharat Electronics Ltd, Ghaziabad
unit has declared a lockouy with
effect from March 8; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) and
(b) The Gaaziebad Umt of
Bharat Electronfes is under lock-
out. with effect from March 09,
1879 The Management was forced to
declare the lock-out due to contini-
ous ntimidation, go-slow and nther
coercrve methods adopted by work-
men to press their demand for City
Compensatory Allowance, in violation
of the termg of the settlement re-
garding wages and allowances al-
ready in force and vahd upio June
1981

o fioret adt & ewron

7246. sft wurw Ty wigre: sm
Fat adt Ty A 4 gor w0

fw :

(%) war a@ fawreft w2} & eqre
X ¥ a7 Tw ¥ faforw widl, Frde
T odt WK vOv qaf oid Tt i
B fawdt WY es1Tw w3P WY ;ORI
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W e ¥ g ¥ ffaw
writ ¥ &2 fuoft wv worfr W
#Y Frorar woeT< ¥ gt ot § o awfr
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Amount payable to Land owners for
land under Army occupation in
J and K
7247. SHRI BALDEV BINGH JAS-
ROTIA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF DE-

FENCE be pleased to state:

(a) what ig the total amount pay-
able to land owners under Army oc-
cupation in Districts Kathua, Jammu,
Rajouri, Poonch and Udhampur in
Jommu and Kashmir State, giving
year and district-wise detajls; and

(b) is it g fact that Army authorities
are not taking care for the payment
of the dues to the land-owners giving
lriauto.mathueandm,i!so,
what are the early measures under”
the active considerstion of Govern-
ment tp remove all this?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) and (b).
The information 18 being collected and
woulg pe laid on the table of the House
in due course,

fefaw wwdt % fawoht ot

7248. it Ty frar® : ey
st Tt o v o W w60 fe

(w) frfaw oout ¥ faorsft &
weraftorer
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(t)u&nﬂmmt
o wd wr e ¥ ;

(7) = goeT dw WX § gRw
TX W W W wrawRaT Tge el
¢ WR

(%) afegt, 3w v ¥ frg
wr et o A ?

wuf @t (st o TmwIW ):
(%) wiw, mforfwrs, fw, @y sowT
o qga, st & fag fafww oot
¥ W faroret ¥ werr 2¥ fra® e
fararoor ww T & 1

(w) & (w). faqey (serar) wfie-
fraw, 1948 ¥ SgaeEY & wenig T
faorelt A" WA IIWIRTET WY aoETE

Y o el g, & fag 2w fruifor
TAREEAY |

faqy & s Wk feor o
R wEw-seer e fewfaw &
T qg wAw A 9 it vl &
fom¥t ¥ qmqw o¥  Fr-fafar

(%) e faqrae fagy wT
Frsor,

(&) fooy ¥ w1 "o WX
T WY ;

i ('f) ﬁ“h'ﬂ'm‘fm;
(%) e o fargey ¥ ooy ;
(%) wifw} ot wdwar wix o

Taw WX el W e ;

(%) wiel o sdelf & wrk-
fromrem o we & wT ; o)



109 Writhen Answers CHATTRA 2V, 1001 (SAKA) Written Answers 110

(u) wrerpfy et Trer Wic 7 At s ¥ ol gy X
ATl Y ey | frget ot warg s oy wow wfon §
frrcw =

wy, arfufoos, $fy, oy suwY aar ey sui ¥ fag fafaw Teat & fawelt
wr o W fear aqrar famor )

U faorelt ol ywrw wiffew gfy s - @ s, @@ o,
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w< %1 faET W oY faer < wY frer s oY firr =Y fer
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1 WFE X8 42.90 77.90 18.68 34.90 28,67
2 wEq 51.00 63.00 21 00 27.00 34.89*
3 fage 50 00 60,00 20.00 42, 41* 34.91*
4 A 42,16 55.71 25.77 32.15  34.56*
5 gfamr 40 00 63.75 23.68 27.80 27.51
6 fgsmaer sqw 38.50 43.00 10 00 25.00 21 77
7 A AEWT 31 08 43,47 11,50 15 36} e.osl

13.06) 4.36J)
8 wAle® 49.50 77.75 21.53 31,03 22.34
9 ¥Tw 40.83 41.80 13 02 16.50 20.10
10. ST N3W 39.00 53.00 16 00 26.00 26.72*
11. T 38 25 57.25  29.00% 35.25% 26.41%
12. ¥wrerg 45 00 50.00 14.00 20.00 18 13
13. wdar 37 25 48,75 18.61* 26.51* 28.68*
14. ¥ 41 87 65.30 12.50 25 53 22.30
15, queqT 44 00 61.00 21.00 26.00  27.49*
18. afgewTe 38 00 71.50 15.84 34.00X 32.14
17. SOCRW 47 00 57.00 27.57 31.00 29.92*
18. qfes s 51.00 68.00 41,00 37.33 32.34%

— ——
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waray o

witwre  (dR/whe
gfwe)
1. WECS 7.0
2. ST 1.11
3. fumgre 8.0
4 W 10.00
5. TrT 0.75
6. Weq HAW 6.8
7. TXEQH 0.4
8. T WM 8.90
9. qfaw e 4.7

PR

Control over newy media by foreign
Agencies

7248. SHRI C. K. JAFFER SHERIEF:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have re-
ceived any complaints that big busi
ness houses and some foreign agen-
cies are controlling the news medis;
and

(b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIL K
ADVANI): (a) and (b). General rele-
rences to this effect have come tp ithe
notice of Government from time to
time. No clear or gpecific complaint 8
within the knowledge of this Ministry.

Benamj Tranafer of Land
7250, SHRI D. D. DESAIL
SHR] P, K. KODIYAN:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state;

(a) whether some promineat per.
sons are involved in the benamd

amimiand o i rabone M b b dl e e e

trepsfer of Iands g0 33 to circum-
vent the celling laws;

(b) whethar this is due to the
active connivance of the revenus -
officials in the field; and

(c) what active measures have
been taken or proposed to be taken
to eliminafe this evil?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
This Ministry hag no information in
the matter.

(¢) The Law Commussion has, .n 1its
Fifty-seventh Report, recommended the
enactment of a separate law to provide
that no civil suit should be maintain-
able on the ground of bemanu and Lhe
defence of benamu should be banned
subject fo certain exceptions. A Dill
to give effect to the above recommen-
dation is likely to be introduced 1n
Parliament shortly.

Difficulty faced by Consumers to get
Aluminium at Fixed Price

7251. SHR; SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government have re-
ceived any complaints that aluminium
units are being less than fair in its
marketing and rightful wuserg are
finding it difficult to get it at the
price fixed by Government; and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Owing % inadequate power supply.
the aluminfum smelters are not pro-
ducing upto fheir full capacity. Con-
sequently the indigenous production 18
not able to meet the growing demand.
Hence there have been complaints of
inadequate supplies by the sluminium
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ptoduters. In order to etsure that the
«consyming units gre met hit by the
shortage, arrangements have been and
are being made to Iimport requisite
guantities of aluminium. The predu-
cers are selling aluminium at the con-
trolled price, The distribution ar-
rangements are reviewed from time
to time.
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Masagon Docks Lid.

7253, SHRI 8. R. DAMANI: will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) the details with regard to the
utilisation of budgetted outlay of
Rs. 4 crores on Mazagon Docks Ltd,
during the next financial year;

(b) whether Government ere con-
sidering any proposals to make use
of the Mazagon Shipyard to a greater
extent for shio-bullding during the
next financial yesr; and

(e) it so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY ELECTRONICS, SCIENCE
AND TECHNOLOGY AND BSPACE
(PROF. SHER SINGH): (a) The Gov-
ernment hag approved a capital outlay
of Rs. 584 crores of Mazagon Dock
Ltd. for the year 197380, including
Rs. 4 crores as Government assistance
and Rs. 184 crores to be met from
internal resources of the Company.
The detajls regarding the proposed
utilisation of the budgetted provision
are given below:—

Crores
O] ONmFbudthEw
jec‘ . . . . - l‘u
Augmentation of Shipbuild-
@ ing lhcﬂtt‘ti;n 2 W . 250
() Additions and replacements 2' 00
ToTAL . . ' 5 By

(b) and (c). The recession in the
world shipping industry has adversely
affecteq the shipbuildihgy programme

of Mazagon Dock Ltd, to some extent.
The Government as well as the mana-

gement of the Company are making
concerted efforts to secure orders for
manufacture of various types of Naval
Vessels, Coast Guard Patrol Boats,
Pamsenger Ships, Cargo Vessels, Fish-
ing Travelers, Tugs, Barges and Drad-
gere, etc. to ensure matzimum utilisa-
tion of the Company's shipping facili-
ties,
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Completion of SC/ST Quota in JCB
Quota

7255. BHRI R. L. KUREEL: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether it is a fact that in
JCB, Ministry of Defeace, New Delhi
no steps are taken to complete the
regervation in Group ‘B' Gazetted
posts to the employees belonging to
Scheduled Castes and Scheduled
Tribes in the meeting of DPC held
on 16th March, 1979; and

(b) it so, how far it is justified
to forego the interest of employees
belonging to SC and ST; ig it a fact
that only one person who had left
JCB after hig gelection g3 IPS Offi-
cer in CBI in 1974, is considered
against reserved vacancies; if so, why
the Forty Point Formulq is not im-
plemented and first, fourth and eighth
pusts are not given to SC and ST
employees by combining all the eleven
miorplneltwwhichm’c was

7

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Detafls of re-
servation for Scheduled Cagtes and
Scheduled Tribes in Group ‘B' Gazetted
sosts In JCB, for which the DPC was
held on 16-3-1979 are given below:—

Written Answers CHAITRA 27, 1001 (SAKA)
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Grade "No.of No reserved
VRChO- for

cies 8/C ST

Since there was only one vacancy
each in the grade of Jumor Custo-
dian Officer and Junior Research
Officer, the vacancy in each of these
gradeg was treated as unreservedin
accordance with the existing instrue-
tions on the gubject, These vacan-
cies will however be carried forward
to three recruitment years as per the
existing instructions,

(b) The Forty Point Formula for
reservation for SC]ST was duly ob-
served while making selections for
filling up Gp. ‘B' Gazetted posts in
JCB. According to the existing or-
ders, in the case of posts fllled by
promotion reservation orders are to
be applied to each grade or post se-
parately and the various categoies of
posts are not to be grouped together
for purposes of reservation for SC/
ST. Except one 8/C Officer who is
on deputation to CBI, no other SC/
ST departmental candidate came In

the zone of consideration for selec.

tion to these posts.

118



119  Writtea Answers

wreraeret wircdvfifews & wirogie
ww w ¥ e * wenw

7256, st wrerely W ¢ W
gwnt ot warew WY gw A
Y w97 w4 e

(%) wrdisiy are oW & wad &
wTETEATIY Y goan ¥ forr fafew
EHHHT W NS & w7 faC
B I e ad W g ; WK

(w) weast Qs §?

gwn Wit swrow Wt (st
wre gow wreweht) (%) wiC (@),
WX g O 7w
Uiy qreread & g X Wil wen
¥ wriwa saif 3w fod § |
YA WRTT ® wriwd ¥ amag, afcaia,
Iy, AW, wOF, YA, o,
wsgnarY,  frre-eriw,
wqr waLki S B T werd,
swqre afRmE ® are w2 Wi -
Frbear aqr amgfew waar 93 wr-
w7 wifea ¥ 1

wAadl, vOrdY, 1979 & 2w
e F ¥F Hqw ¥ GO fyaaor
I #frgqu faedt ¢ srwr 873
writwa safor fed o owr T2w 9¢
TRt § 1 [wqrew & vev
twg denr LT.4312/70) wd
Y wafy & oo ¥EYT ww
* o amr feedy o3 wic wrdww
Wt yarfor W} wr e §

fafaw gonin Wi ¥ Zerveree
frgr m ok e omd
% wedfys  wrbwn sy

k|

APRIL 17, 1979

Wrikten Answers 120

dgwvr feaor 2 ¥ four mr 80 A
9T qew TU T qar 1 [eewrew
& vt w1 ¥ gwar LT 412
78]

Import” of Foreign Feature Films

7257 SHRI S. R REDDY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to stale.

(a) what are the detaills regarding
the foreign feature films imported
during the last three years, yearly,
country-wise by the Film Finance Cor-
poration for screeming in the country,

(b) the names of the cit es 1n which
foreign films are mostly liked;

(¢) the loss suffered as a result of
selecting the films for 1mport and later
on finding them unsuitable for screen-
ing 1n the country, and

(d) whether any action has also Leen
taken in this regard against the per-
sons responsible who selected and 1m-
ported such films during the last two
years?

THE MINISTER FOR INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANT): (a) The information
is given in the attached statement.

(b) No survey hhs been made in this
behsls but according to the available
data forelgn films generally yun well in
metropolitan cities and major twons.

(o) Nil

(d) Does not arise,
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Statement

uuz:m detasls vegarding foregn faature film l?nrld F Corpor
- ng the years 1976-77 , 1077-78 and  1978-79 b ey Fimance o

’ 8. No. Name of the Country Numgiz_r Name of the Films

Films

1976-77
. UK ., . . . . . . ) . 3 l\éurder on the Onen
xpress.

Spanish Flvy
M, Jemmco
2, USA ., ., . . . .+ .+ . .

Massacre 1n Rome
Benp

3. Yugoslovia O 1 Dem

4 Ialy ., . . . . . . . . 1 Last Baule

& France, . . . . . . . . 1 Stavisky

1977-78
6. UK . . . . N . . . . 8 Intrecine Project

Ransom
Journey into Fear
Seven Nights in Japan

Sweeny !
Aces ngh

The Love
Catamount Killing
[ Y

)
7. USiA., . - . . . . . . 1 Blazing Magnum

1978-79
8. UK. . . . . . . . ) . 4 Doctor In Trouble

Father Dear Father
Caravan To Vaccares

The Legacy
USA.. . . . . . . . 6 BhindR
o ' vﬂ!gelg 18 Mine
Stingra
Texas r
Scorchy
The Delta Factor
1o, Hungary . . . ., ., . 3 Ant's Nest
Professor Hannibal

Caroustel
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8. No. Name of the Country No. of  Name of the Flim
Films
11, France . . " . . . 6 Animal
The Goose Chase
Flesh of the or chud
Char Chokron
The Threat
Police Pvthon.
12, Yugoslovia . 1 The Asasunation
13. Srlanka . 1 Sinpala &Ranmemka
14, Canada . . . 1 Black Chrigtmas
15. Span 1 Redlight
16, lIualy . . . g Fantozn
Murder tothe Tuneo r
Seven Black Notes
Sharke’s Cave
17. Japan 1 Bullet Tramn

Constitution of a New Advisory Panel
of Board of Film Censors at Calcutta

7258 SHRI SOMNATH CHATTLR-
JEE; Will the Mimster of INFORMA-
TION AND BROADCASTING be
pleased to state.

(a) whether & new Advisory Panel
of the Board of Film Censors at Cal-
cutta has ‘been constituted n

'October, 1978, if so, the names of the
members thereof;

(b) was the Government of West
Bengal or any leading personalities
of the film industry in West Bengal
consulted before making the appoint-
ments;

(¢) if not, whether m future the
“Government will consult the State
‘Governments concerned and other
persons engaged in the film indusiry
for their views before the constitu-
tion of the Panel; and

(d) whether any representation has
been received from the Government
of West Bengal in that regard and if
£0, the Government’s reaction thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L XK
ADVANI): (a) The Adwisory Panel of
the Board of Film Censors at Calcutta
was reconstituted with effect from 1-8-
1078 The names of présent members
are as follows.—

1 Shri Sarat Misra
2 Dr Gauri Shankar Bhattachar-
jee

Shr: Bageswar Jha

Smt Arti Tagore

Smt Krishna Ghosh
. Shr: Prafulla Roy
7 Shri Manindra Roy
8. Shri Ranajoy Kalekar
8 Shri Tarun Roy
10. Smt. Aroti Srimal
11. Shri Amitava Chowdhury
12 Shri Prasamta Sannyal
13. Dr Ajit Kumar Ghosh
14. Bhri G. P. Barua
15. Shri Hiren Phukan
18. Shri P. K. Mahapatra
17. 8hri Krishnakant Shastri
18. Shri Benoy Sarkar

(= I
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19. Prot. K. M. Lodba
20. Dr. Jyotirmoy Ghosh

(b) to (d). The State Governmerts
were requested in terms of the Confe-
rence of the State Information Minjs-
ters in November 1977 to forward their
suggestions for the Advisory Panels, if
any. No suggestions were however
received from :ny State Government
by 1-3-1978,

After the panel had been constituted,
the Government of West Bengal wrote
to say that Advisory panels should be
constituted only after inviting sugges-
tions from the State Governments.
The State Government’s attention was
thereupon grawn to the decision of the
conference of State Information Minis,
ters under which they should have
made necessary recommendations. It
was also puggested that if they had
any recommendations now these might
be sent and these would be taken into
account for any future vacancies,

Special Audit of Accounts of Swadeshi
Polytex Limited

7259, SHRI K, LAKKAPPA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether despite huge profits
having been earned by Swadeshi
Polytex Limited, Ghaziabad, during
the last 5 years, the hooks of accounts
of the Company have been showing
losses;

(b) whether complaints have been
made gbout Company’s maintaining
fictitious accounts a mumber of times
it s0, detaily thereof;

{c) action taken proposed to be
taken sgainst the management; and

(d)mnumhm-
duct a special audit by the Central
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) No, Sir.
The factual position as regard the
Profit and Loss Accounts published by
the company for the last 5 years is as
under:

Year ending Ry. lncs
30-9-74 Profit 155°58
30-9-75 Los 95'49
80-9-76 Profit 405’ 90
s0-g-77 Proffit 122’ 94
g0-g-78 Profit 102° 53

— —
-

(b) No such specific complaints on
this point appears to have been made.
But several complaints, some of gene-
ral nature, concerning the affairs of
the company (including manipulation
of accounts) were received in the
past. Pursuant o these complaints
an inspection under section 209A of
the Companies Act was carried out in
March/April, ‘78. The foliowing ir-
regularities were revealed during ins-
pection: —

(a) Grant of interest free advance
to certain trusts;

(b) Alleged non-existence of two
importeq bailing presses;

(c) Appointment of product pro-
moters and payment of commission
to them without justification;

(d) Provision of residential ac-
commodation and perquisites to the
Managing Director and the Deputy
Chief Executive of the company at
a high eost and in exvess of the
prescribed limits;

(e) Purchase of silver vessels by
the company for the allegeg use of
the Managing Director and his
family members;
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(2) Alleged sale of bye-products
to certain parties at rates Jower
than the rates charged to others;

(g) Advances made to the hand-
ling agents without any provision
1o that effect in the agreement, The
handling agents have besn appoint-
eq by the company for handling raw
material purchased in consideration
of a commussion;

(h) Alleged payment of reward

and the travellng expenses to the

employees for cellection of proxies in
favour of the “anaging Thrector,

(1) Sale of undrawn waste of les-
ser rates and subsegquently purchas-
ing simular material at higher rates.

(c) On the basis of the material
brought out in the Inspection Repo:st
the Company Law Board 'ssued a
show cause notice ynder Section 408 of
the Compames Act. The company has
since furnmished itg reply and the same
is under examination.

(d) No, Sir

Hiring of rooms in Hotels by Com-
panies

7260 SHR] BEDABRATA BARUA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have en.
quired into the allegation made In
various quarters that some companies
retain rooms and suites in various
big hotels on a permanent basis
throughout the year which is a heavy
drain on the resources of the com-
panies;

(b) whether details of such hiving
on a permanent basis have been called
for from the posh hotels of India;

(¢) whether it ig a fact that while
such details have neither been asked
for nor recelved, action hag been
taken at random against certain com-
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paniey for tourg undertaken and hotel
expenses made on the basis of ins.
pection reports; and

(d) if so, whether it is the Gov-
ernment’s position that going to city
and occupying a hotel for a few daya
without company business 13 con.
sidered not approvahble while hiring
suites and rooms on a permanent
basis is considerced to be on business
purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] S D PATIL): (a) and (b) The
Government proposes to imtiate ap-
propriate enquiries in this regard.

(c) 1¢ the Inspection Report bring
out any pnma facie irregularty, the
same 15 pursueq with the compacy and
while doing so, all relevant factors in-
cluding prevailing commeraial prachices
are taken into account This will de-
pend on the facts and circumstances of
each case

Demand for Imcrease in Royaity on
Gas

7261 SHRI F P GAEKWAD. Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleasej to state;

(a) whether Gujarat State Govern.
ment had made a demand to the Oil
& Natura] Gag Commission for In-
crease In the royalty on gas;

(b) if so, wnat is the royalty on
gas paid to Gujarat at present and
the increase demanded;

(c) whether it is a fact that ONGC
has incressed the price of gas sup.
phied to the industrial consumers; and

(d) i g0, what is the outcome of
the State's dethand?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS



12¢ Wrnitten Answers CHAITRA 27, 1001 (SAKA)

{SHRT1 H N PAHUGUNA): (a) Yes,
Sir

{b) The royalty on gas is belag paid
@ Rs 660 per 1000M3. The Gujarat
Government have demanded to 1ncrease
it to Rs 20/ per 1000M?*

{¢) Yes, Bir The price of gas for
industries 1n Gujarat has been increas-
ed we! 1-4-1978

(d) The demangd of the State Gov.ro-
ment for increase 1n the rate of rovalty
on gag 15 based on a well head ‘alue
at Rs 202/- Certain errors in these
calculations have been noticed and 1t
has been suggested to the State Gov-
ernment that calculations couli be
made jointly by ONGC and Govein-
ment of Gujarat The reaction of the
State Government 1s awaited

AIR earniigs from Comwercial
Services

7262 SHRI G Y KRISHNAN Whl
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(1) what are the details . gurd rg
the income carned by the All India
Radio thiougph i1ls commercial seivices
during the last three years and

(b) the amount of such income ex
pected Juring the year 1978 79y°

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K ADVANI) (a) The details
regaiding the income earned by the
All India Radio through its commer-
cial services during the last three
yeare are as under

~ -

Groes Revenue)

1975-76 6,25 88,974 (Fmal  Figures
1976-77 6,80,07,832 (Prev  Figures)
1977-78 Tii4s10,800 (Prev  Figures)
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{(b) The amount of such income ex-
pected during the year 1878-T9 i Rs.
8,50 00,000
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Proposal for a Cement Plant in Bhilai
by SAIL

7264. SHRI M. KALYANASUNDA-
RAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Steel Authority of
India Ltd. has a proposal to set up a
cement plant at Bhilai; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MIN:ZS
(SHRI KARIA MUNDA): (a) and (b).
Steel Authoriy of India Lid. have
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mmed a mponl m tha Gm:nmmt,
for seiting up of Portlang Blast Fur-
nace Slag (PBFS) Cement Plauts, one
at Rourkelp and the other at Chilhati,
with a total - capacity of 1.67 M‘lon
Tonnes per year of FEFBFS Cemeént.
The propotal envisages setting up of a

Central Clinkerisation Plant to be
located at Chilhati in Bilaspur District,
Madhya Pradesh.. About 0.6 Million
Tonnes per annum of granulated slag
from Bhilaj will move to Chilhati for
production of 0,935 Million Tonnes of
PBFS Cement at Chilhati and about
0.4 Million Tonnes per annum of clin-
ker from Chilhati will move to Rour-
kela to produce 0.735 Million Tonnes of
PBFS Cement at Rourkela. The pro-
posal is under consideration at present.

Transfer of judges of Hizh Courts

7265. PROF. P, G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pieased
to state.

fn) whether any transfers of the
judges, including Chief Justices of the
High Courts in India took place bet-
ween April 1, .%:7 and Muarch 31, 1979

(b) if so, full facts thereof,

(c) reasons for effecting the said
transfers; .

(d) whether the said trausfers were
made with the consent of the Judge or
the Chiet Justice concerned, aad '

(e) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI S.
D. PATIL): (a), (b) and c). A state-
ment giving the necessary information
is attached.

(d). Yes, Sir.
(). D'ves not arise.
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Statement ’ ' I
81, Name D tals of transler Reasons
No.
1, 84ri Justice S. Obu! Reddy From Gu ﬂ;mt H:&uCourt to his He had been transferred
rt. namely, without his  conscnt
the Andhra Pradesh High during the Emerge {
Cow t, and ired (o go bac]
to hisv original High
Court.
2 Shri Justice B.J.Divan  From Andhra Pradesh High Do
Court w0 his vnginal Hig
Court , namely, Gujarat High
Court.
3 Shri Justice Rajender Fiom Raj iuthml-l Court to hus Do.
ar, ?'m- urt, namely,
hi High Corut.
4 Shri Justice 8,I. Rangara- From Gauhati High Court 1o his Do
jan original High Court, namely,
Delhi High Court.
5 Shu ustice D.M. Chandra. From Allahabad High Couitio Do
<khar hisoriginal High Court namely,
Karpataka High Cout.
6 Shri Justice C. Kandiah , From Madhya Praclesh Higl Cowt Do,
to his original High Court,
namely, Andhra Pradesh High
Court,
7 Shri Justice O, Chinnappa Fiom Punjab & Haryana High Do,
Reddy. Court to his original High
Court, namely, Andhra Pradesh
High Court,
3 Shr Justee S.H Sheth From Andhra Pradesh High Court D,
to his ariginal High Court, name-
ly, Gujarat High Cout.
9 Shri Justice A.D. Koshal Froni Madias H h Court to  his Do,
original Hi ]} urt, namely,
Punjab & Haryana High Court.
10 Sh-i Justice D.S. Tewatia Fom Karnataka High Couwt to Da.

LA

S'iri Jastice CM. Lodha

S4ri Justice A.P. Sen

his original High Court, namely,
Punjah & Haryana High Court.

Fromn Madhya Pradesh High Court
a3 Judge to Gauhati High Court
as Chief Justice and then to his

original High Couri, namelv,
Rajasthan High Court as Chief
Justice.

From Rajasthan Hi Courl as
Judgetohummm Court
namely, Madh High
Court as %J}utscr.

Chief Justice of the Gauhati
Hi

He had been trenferred
without his consent dur-
ingthe Fmeigricy end
deared to gotich 0 big
original High Court He
was filst appointed as

Court *and then
transferred to  his origin-
al High Qourt as Chiel
Justice.

He had been transferied

witho:: lé:tﬂmrM du:

ing t ency =2n

daired epeind: o W
H.rgh Court.

— ———— —
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1g Shr1 Justice DB Lal

From Karnataks High Court to Hehad been tensfirred

Punjab & Haryana High Court
and" then to hus mg‘m'al; High

without his consent dur-
ing the Emergencyard

Court, namely, Himachal Pred-desired to go back to bus on-

csh Hhgh C

ourt gmal High Cowit Asa

vacancy was nol avail-
able in the Himachal
Pradesh High  Court
he was first transferred
to the neighbourn
High Coutt of Punja

and Haiyana with his con=
sent and then to hitone-
gmal High Court when
a vacancy beccame avail-
able there

14 Shn Justice Muft: Baha-ud- From Allahabad High Court to He had been tiansferred

Din Farooq:

15 Shm Justice MI Jamn

hys onginal High Court namely
Jammu & K

without his convent dus-
g the Encigenty erd
desued t¢ 7o tick to
his oniginal Hagh Court

mir High Court

From hisoriginal High Courtn sme- Transferred on his request

ly Reayasthan High Crut e
Delhi High Court

Nore Inaddition ShriJustice C Henmah
as Chief Justice of the Rajasthan Hy

Languages used for AIR kxternal
Services

7266 SHRI ANNASAHEB GOT-
KHINDE. Wili the Minister of INFOR-
MATION AND BROADCASIING be
pleaseg to state

(a) whether the Lst of Indian Lan-
guages, 1 which AIR hroadcasts in
the external services does not include
Marathu but includes Konkam and

(b) it po, the reasons therefo?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR. :+ K
ADVANI) (a) and (b) 1es, S:r For
historical reasons, External services
have included a 10-minutes bulletin of
news in Konkani Howeyer, the mat-

ter is buing reviewed,

d
g

Re-organising the Geological Survey of

¢ of thr harnataka Higl Court wae appe nud
cu t

India

7267 SHR] K T KOSALRAM Wwill
the Minister of STEEL AND MINES
be pleased to state

(a) whether Government propose to
reorganise and restructure the Geologi
cal Survey of India and

(b) if so what are the details of the
proposed step and by when it will be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) and (b)
On the basis of the recommendations
of the Geological Survey of Incha Re-
view Commiftee, the iollowing major
steps have been taken to restructure
the administrative get-up of the orge-
nisation —
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(1) A Board of Management has been
constituted. This Board will lay down
the major policies and priorities for the
. functioning of the orgamsation. The
Board has also been authorised to exer-
cise most of the powers which previous-
ly were exercised by-tne Ministry of
Steel and Mineg exclupvcly. This step
will ensure greater autonomy to the
organisation, and will also piovide for
greater participation by sclentists in
the planning and implementation of
Pprogrammes.

(1) A total of 104 Group C & D
cadres have been rationalised/merg-
ed. This will minimise administra-
tive difficulties faced in controlling
a large number of small cadres, At
the same time, promotional avenues
for isolated cadres have improved
through merger with other cadres,

(lii) A large number of financial
and admunistrative powers Jf the
Ministry have been delegated directly
to the Director General for exercising
independently,

(iv) The main divisions of activity
in the organisation pava been 1dentified
and fop level speclalised posts have
been createq to coordinate the work in
these Divisions

Be-organisation of Defence Production
in Ordnance Factories

7268. SHRI C N. VISVANATHAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE te
pleased to state:

(a) what are the major drawnvacks
in Defence Ordnence Factorieg which
have necessitated appointment of a
high power committee to reorganise
Defence production in Ordnence fac-

(b) whether it is true that the pat-
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THE MINISTER OF S1ATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) The terms
of reference of the lLght Level Com-
mittee (not high power committee) are
as below:

(i) To consider the slippages in
respect of major items of pro-
duction;

(u) To suggest 1emedial measures
to prevent production slippages
in future,

(i) To avoid delays in establish-
ing production of new items
and augmentation of capacity
where necessary,

(lv) To examine the existing work-
ing of the DG (OF)'s organisa-

tlon and the Factories and
suggest reorganisation and res-
tructuring,

(v) Any other item which the
Committee may like to consi-
der.

(b) No, Sir,
(c) Does not arise

Agreement with Indenesla for Supply
of Pelletised Iron

7269. SHRI SAUGATA ROY: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government of India
has entered nto an agreemert with
[ndonesia for supply of millon tons of
pelletised iron;

(b) whether we have the know-how
in the couniry to convert Balladilla
blue powder into pelletised iron; and

(c) if not, why the agreement was
entered 1nto and from what source our
country will get the know-how?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
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MINES (SHRI KARIA MUNDA):
(a) A memorandum of Understand-

was signed between India and

onesia at Jakarta on March 7,
1970, Thie, inter alia, provides for
supply of iron ore pellets from India
to Indonesia on a long-term basis,
However, necessary technical and
commercial details of the proposed
pellet sypply are yet to be settled.

(b) No, Sir,

(c) There are only 2 or 3 well-
established processeg for pelletisation
of iron ore. Global tenders for im-
port of such process know-how were
invited by NMD.C, and offerg re-
ceived in thig comnections are &l-
ready under consideration, Based
on laboratory tests already conduc-
ted on the iron ore fines/blue dust,
there ig no doubt about their
amenability to pelletisation and cer-
tain other technica] characteristics,
The understanding reached with
Indonesia 1s fully justified on the
basizg of these test results and other
information regarding availability of
fines, blue dust and other facilities.

Request for Conversion of Hindustan
Aeronaulles Repairing Unit at Barrack-
pore into a Manufacturing Unit

727%0. SHRI CHITTA BASU: Wil

(a) whether the Government of West
Bengal have submitted a proposal to
the Government of India to convert the
Hindustan Aeronautics instruments re-
pairing unit at Barrackpore, Wast
Bengal into a manufacturing unit for
new avionics equipment for the pro-
m acquisition of the Jaguar Air-

(b) it so, whether the pronosal has
since been examined and found fea.
sible; and

{¢) it not, the reagons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

APRIL 17, 1979
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[ 3. IR :
AND IN THE DEPARTMENTS OF
ATOMIC’ ENERGY, ELBCTRONICS,
SCIENCE' AND TECHNOLOGY AND
SPACE’ (PROF, BHER SINGH):
{a) Yes, Sir.

(b) and (c) The proposul is being
examihed.

Memo by H.AL, Oficers Association

7271, SHRI K. LAKKAPPA: Wil
the DEPUTY FRIME MINISTER
AND MINISTER OF DEFENCE be
pleaseq to state:

(a) whether the Hindusten Aeronau-
tics Officers’ Association, Bangalore
submutted two memoranda to tie Prime
Minister on 5th March, 1879 auring his
visit to Bangalore;

(b) if so, the salient features thereof;

(¢) the reaction of the Government
thereto; and

(d) the steps being taken to sort out
the issues mentioned therein quickly?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
AND IN THE DEPARTMENTS OF
ATOMIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF, SHER SINGH):
(a) Yes, Sir.

(b) The main issues raised in the
Memoranda relate to:—

(i) restoration of facilities en-
joyed the Hindustan Aeronau-
ties * Asgsociation prior to
its registration a3 a trade union;

(ii) withdrawal of action taken
against some of the offiters who

leave movement on 27-10-1578; and
subsequent eventg connected there-

(cy and (d). A recogrilsed runien
of Hindustan Aeronsuiioy Bmployees,
registered under the Trade Union
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» Kct, 1998, 'is already functioning in
'HMAL, Banagalore, The regmstration
of Officers’ Association of HAL,
Banghlore, ags & Trade Union, has
resultéd in more than onme Trade
Union in thé same unit. The Of-
cers' Asgociation prior to its regis-
tration as a Trade Union, was enjoy-
ing certain facilities and privileges
like recovery of dues from their
members through pay rolls and
office accommodation within the fac-
tory premises, which are not granted
to Trade Unions. Since the continu-
ance of these privileges would amount
to discrimination among Trade Unions
of HAL, Bangalore, the Management
have withdrawn them in respect of
Officers Association.

’

2. For various acts of ms-ccnduct
a few officers of HAL were suspend-
ed, They happen to be office bearers
of the Officers’ Association. A deduc-
tion was also made from the salary of
the officers who remained unauthorised
absent on 27th October, 1978, This
deduction hag since been restored
to the officers. With a view 1o res-
toring normaley in tne relationship
between HAL Management and Offi-
cers’ Association, the former has
offered to revoke the suspension
ordergs on the officers of the Asso-
ciation provideg the Association gives
an assuranze that it would not take
recourse to agitationa]l activities in
future. The Association has not ac-
cepted the offer of the Management.
On the other hand, the Association in-
sists that it would not give the
assurance asked for wunless the
Management dropg all the charges
Jevelled agninst its office bearers and
Managing Committee Members, This
is not acceptable to the Management.

3, The Management of HAL has
adopted fair and impartial ottitude
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Fortidhations Dbased on dulk drug
licence o matafacturers

' 7272, SHRI CHHABIRAM ARGAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS

be pleased tc refer to reply given to
U.8.Q. No; 1180 dated 27-2-79 and
to state:

(a) whether it is g fact that noti-
feation No, 3(3)/65-Ch.II] dated 27th
May, 1060 has been withdrawn but at
the same time his Ministry is permit-
ting endorsements of Formulations
based on bulk drugs licenced to manu-
facturers under this notification;

(b) what safeguards have been
taken to ensure that errors of com-
mission and omission like those in the
issuance of permission letters are not
repeated while endorsing capacities on
licences; and

(c) when Hathi Committee has not
recommended withdrawal of notifica-
tion No, 3(3)/65 why it is withdrawn;
detailed reasons?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) As
per Notification dated 30-8-1878
issued by the Deptt. of Industrial
Development, the Notification No, 3
(3)/85-Ch_ III dated 27-5-1968 stands
rescinded and Industrial Undertak-
ings are required to obtain COB
Licences under I(D&R) Act for the
items claim® to have been manue
factured by them  under the autho-
rity of the said Notification of
27-5-1989,

(b) The COB Licences will be
granteq strictly in accordance with
the parameters laid down by Minis-
try of Industry,

(¢) The policy eovered by Noti~
fication dated 27-5-1989 wag review-
ed by the Government in the light
of ity decisions contained in the New
Drug Policy ang it is in that context
that the Notificatjon issued earlier on
27-5-1080 has been withdrawn.
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Fabrieation facllity to primsary
producers

T7273. SHRIMATI MRINAL GORE:
Will the Minister of STEEL AND
MINES be pleaged to state:

(a) whether it is a fact that the

policy of Government of allowing pri-
mary producers to set up fabrication
capacity to the extent of 50 per cent
of their melting capacity has affected
the secondary producers who are
mostly of medium scale; and

(b) if so, what steps Government
want to take to avold the same?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b), Information 18 being
collected and will be laid on the
Table of the House.

Impurities in diese]l due to processing

defect
7274, SHRI VIJAY KUMAR N.
PATIL: Will the Minister of

PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) hag it been brought to the
notice of Government that because of
the processing defect the diesel from
cerialn gources (such as Bombay
High) contains some impurilles as
wax;

(b) 1s it also the facP that due to
the high percentage of such impurities
the fllters of the diese] vehicles be-
come defective especially during win-
ter, and

(c) what measures Government will
take to improve the quality of diesel?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): (a)
Yes, Sir There have been com-
plainty occasionally with regarg to
high wax content in the diesel ofl
which crystalises during the winter,

APRIL 17, 1879
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Thig 15 due to the fact that the wax

and North Gujarat crudes ete. is
higher than the wax content in the
other crudes. Wax is an intrinsic
constituent of thege crudes and it
is not considered as an impurity nor
does this arise due to processing
defect. An element of wax content

in the diesel oil produced from these
crudes 1s altogether unavoidable.

(b) Due to certain amount of wax
content in the diesel oil, there are
cases of wax crystalisation and plug-
ging of filters during abnormal and
unexpected cold spells during which
the diese] which is available has a
higher pour point,

(c) Different pour point specifica-
tions have been prescribed for diesel
oll for winter conditions In the
case of diese]l oil which is supplied

to hlly areas of extreme cold tempera-

ture, certain specific measureg are
taken to ensure that the quality of
diesel oil is adequate for these ex-
treme temperatures As ang when
more and more secondary processing
facilities such as catalytic cracker
which are planned to be installed at
various Refineries thig problem will
be further reduced since the wax
wil] be cracked in processing such
units.

quem & e fx ¥ A o o
& fay aiw~

7275. W dg wrd maw < 7o
Wifeaw, .  deaboe  wdt
T ATy By gy weq fn

(%) ®ar qorgrr Fwe v da §
o fY FETHAT T 7T qAA & g
"Y€ sdee fear war o ;

(w) afr gt, N meysaedy s
il
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() fiwmrsfr sy & dor srer 9 o
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Gas ageuciey in Gujarat

7276. SHRI  AMARSINH V.,
RATHAWA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the number of domestic Gas

agencles functioning in Gujarat State,
District-wise;

(b) the number of agencies allotted
to 8.C. and ST. Community and the
details of these agencies;

(c) whether there is any proposal
under Government to allot new

agency only to S.C. & S.T. unemploy-
ed educated persons; and

(d) if so, the applications pending
Tor the decision of Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a)
The number of domestic gag agencies
functioning, district-wise, 1n the
State of Gujarat iz indicated in the
statement.

(by Out of the agncieg indicated
in the annexed statement, two have
been awarded to personi belonging
to Scheduled Caste/Scheduled Tribe
communities, ono each in Ahmedabad
and Rajkot

(c) According to the present Gov~
ernment policy guidelines issued to
public sector oj} companies, 25 per
cent of all declecships/sgencies in-
wuding couvking ges distributurships
are to be awarded to persons belong-
ing to Scheduleg Casts/Scheduled
Tribe communities.

(d) The aforesald gwdelines also
provide that all appointment of
dealerships/agencies is to be made by
the oi]l companies after issuing press
advertisements calling for applica-
tions, Applications so recelved are
considered by Selecﬁ:ﬁ Camtl::;u
constituteq . by the companies
coticerned. Enca, the question of
applidations pending with Govern~
ment for decisiop doeg not arige,
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Statement

Number of Coaking Bas Dustributorshps Dasirict-
wise, in Gujaral,

Name of District

fempeat
)

Ahmednagar/Gandhinagar . 16
Amrel . . . . o1
Kutch . . . . . og
Bharuch . ‘ . . oz
Bhavnagar . . . ) 03
Khedn . . . 03
Surendranagar ' . . o1
Panchmahals , . . ' o2
Raykot . . . . . 07
Jamnagar " . . . o3
Junagadh . . . : 02
Surat . . . . . 32
Baroda 5

roach . . 02
Mehsane . " . . . o1
Kaira i . . . 10
Bulsar P . . . ]

Tortar . . . . Iz

fgre & gofge ful & ot wr
fogefiwow

7277. ot v faeme qreewr
%17 Sw oy oy ol o gaT iR fie o

(w) wrdvor fogfiron fres Aew
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(@) 1979-80WIT 1980-81 #ew
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Letter of intent for setting up
Alaming Piant in Bihar

7278 DR, RAMJI SINGH Wil
the Minister of STEEL AND MINES
be pleased to state,

(a) whether Bihar Government have
approached the Mimstry of Steel and
Mines for Letter of Intent for setting
up an Alumina Plant in Bihar 1n the
year 1074,

(b) 18 it fact that while Bihar Gov=
ernment’s application for Letter of In-
tent hes not yet bheen cleared, the
Gujarat Government have been
granted a Letter of Intent for sefting
up of an slumina plant;

(c) i.gso,dgeut not amount to a
wviolation of Government of India over

all polwy of dispersel of ey in
comparatively less nd ad-
vanced areas; and

(d) whether Government intend to
issue the Letter of Intent to Bibar for
the Alumina Project and if #0, whes
can. thig e expected?

(a) In 1974 the Bihar State Ind
trial Development Corporation -
submitted en applicstion for grant
of en Indusicia]l Licence for cetling
‘wmnmnhmmm.
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o

' (b) to (d), The application of the
Bihat Btate Industrial Development
Chrporation Ltd, was rejected as the
proposal had not been properly pre-
pared and the Corporation had not
furnished full information regarding
the availability of bauxite, power
etc, No letter of Intent was granted
to the Government of Gujarat for
setting up an alumina plant in
Gujarat

Discovery of lime stone deposiis in
Rajasthan and Madhya Pradesh

7279 SHRI BHANU KUMAR
SHASTRI. Will the Minister of
STEEL AND MINES be plecased to
state:

(a) the names of places in the States
of Rajasthan and Madhya Pradesh
where the Geological Survey of India
had located lime stone deposits in
sufficient quantity for the setung up
of cement factories, and

(b) the dates when the reports of
these deposits were received by Gov-
ernment in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Geological Survey of India has
not carned out proving of the Iime
stone deposits by drilling in Rajas-
than, However, during the surveys
several lime stone bearing areas have
been located, at number of localities
in Ajmer, Alwar, Banaswara, Chittor.
garh, Jhunjhunu, Jodhpur, Nagaur,
Sirohi, Pali and Udaipur districts.

In Madhya Pradesh severa]l depo-
sits of cement grade lime stone have

CHAITRA 27, 1901 (SAKA)
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yearly progress reports of GSI. sub-
mtted from time to time.

| Proposal for TV. Coverage of Banga-
lore by linking Delhi-U.P. and West
Bengal

7280. SHRI K S, VEERBHADR-

' APPA: Will the Miuster of IN-

, FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether there 18 any proposal
under the conmderation of Govern-
ment for covering Bangalore through
T.V. by linking Delhi-UP. and West
Bengal; and

(b) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L, K. ADVANI)- (a) and (b). No,
Sir However, It is proposed to set
up & full-fledged T V. Centre at
Bangalore during the Sixth Five Year
Plan period (1978—83) It will have
a 10 KW. Transmtter with a ser-
vice range of 715 Kms.

Agreement regarding Employment in
Eiribura Project

7281 SHRI GOVINDA MUNDA:
Will the Mmister of STEEL AND
MINES be pleased to state:

(s) whether the agreement for the
employment of persons on the live
register in Orissa and Bihar for the
Kiriburu Project has been cancelled;

(b) if go, whether Government have
rectived any communication from the
Kiriburu people;

€c) the action taken; and

(d) steps taken to meet the demands
of the Kiriburu people?

THE MINISTER OF STEEL AND
MINES (SHRL BYU PATNAIK):
(a) In a letter addressed to Genernl
Manager, SAIL, Secretary, (iope
has claim-
ed that in 1070 representatives of



I51  Written Answers

Government of Orissa ang

50:50 basis from the States of Bihar
ang Orissa, According to prelimi-
nary enquiries made it appears that
neither NMDC nor Kiriburu Project
Authorities are aware of any such
agreement, if arrived at, However,
detajls are being collecteq and will
be laid on the Table of the House,

(b) Yes, Sir. Representations have
been received from the State Gov-
ernment of Orissa, one M.P, four
MUL.As and Secretary, Gopabandhu
‘Pathagar, Kiriburu, complaining
against the stoppage of notification
of vacancies in Kiribury Iron Ore
Project to the Employment Exchan-
ges at Joda and Keonjar in Orissa
State.

(¢) and (d). The matter is under
consideration of Government, in
cpnsultation with the Ministty of
Labour,

7282, SHRI VAYALAR RAVI. Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) the quantity of Electrolytic
Conductor Grade Aluminium and
Commercial Grade Aluminium import-
ed from March, 1078 till 31st January,
w9;

(b) the quentity of Electrolytic
Conductor Grade and Commercial
Grade Aluminium expected to arrive
umonth-wise) from February, 1979,
onwards; and

(c) whether any policy has been
laid down regarding distribution to
consumers of such imported Alumi-
njum and whether it was followed in
All cases?

THE MINISTER OF BTATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
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18,500 tonnes of Electrolytic Conduoc-
to, Grade and 17,000 tonnes of Com-
mercia] Grade Aluminium wag impor-
ted from March, 1978 till 81st January
1979,

(b) Month-wise actual arrivals dur-
ing the months of February and
March, 1079 and expected arrivals of
importeq EC and Commercial Grade
Aluminium upto October, 1878 are
given below:—

(Tonnes)

" ' EC Grade Commercial
Grade

[

February, 1979 . . 3,000
March, 1979 . . 1,000 1,000
April, 1979 . . 2,500 500
Mky, 1979 - . 2,100
June 1979 . i 4,500
July, 1979 . 7,500
August, 1979 . 8,000
September, 1979 . 1,000

October, 1979

(e) Yes, Sir Distribution if impor-
ted metal is made on the basis of
priorities/allocations indicated by the
aponsoring authorities (viz,, Directo-
rate General of Technical Develop-
ment and Development Commission-
er, Small Scale Industries).

Selfsufficiency in Ailr Craft Designing

7288, SHRI TULSIDAS DASAP-
PA: Wil the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleagsed to state:

(a) what steps are being taken by
the Government to attain self.relisnce
In gireraft design and how many years
it would take to come out of forelgn
dependence for technical know-how;
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{b) the amount allocated for indi-
genous design development of aircraft
for the next ten years, and

(c) whether the development of
indigenoug design of aweraft would
receive a get-back due to Jaguar deal?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
AND IN THE DEPARTMENTS OF
ATOMIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF SHER SINGH)
(a) Government have accorded the
highest priority for indigenous de-
sign and development of aircraft and
1its systems Hindustan  Aeronautics
Ltd (HAL) have successfully deve-

loped ang produced various combat,
trainer and agricultural amrcraf: The
Design Wing of HAL 1s engaged
developing suitable designs for
future aircraft The Gas Turbine
Research Establishment 15 developing
aero engines for our future require-
ments However both with . view
to meeting the immediate require-
ments of the Services as also to keep
abreast of the lalest state of art in
the sophisticateg field of aircraft
manufacture, it 1. necessary 1o have
a judicious mix of indigenous design
and foreign know-how

(b) Adequate funds are bemng sl=-
located for indigenous design capa-
hlily It 18 not 1n public interest
to disclose further details

(c) No Sir

Pay Scales of certain Employees in
Photo Divisions

7284 SHR] PIUS TIRKEY Wil
the Mimster of INFORMATION AND
BROADCASTING be pleassy to
state

(a) whether 1t 13 a fact that the pay
scales of Printers, Finishers and Dry
Mounting Asmstants are equal in the
Photo Dnvision of the Muustry,

(b) whether 1t 18 also a fact that
P-omotion in that Division is given
by Printers to Finisher or Dry Mount-
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ing Assistant while the pay geales are
equal;

(¢) whether Government are consi~
dering this posmtion of the Photo
Division, and

(d) if not, the reasonsg therefor?

THE MINISTER OF INFORMA~
TION AND BROADCASTING (SHRI
L K ADVANI) (a) Yes, Sir,

(b) to (d) Recrwitment Rules for
the post of Dry Mounting Assistant
provide that vacancies be filled up
by promotion to the extent of 86
2/3 per cent from amongst Bromide

Printers and Finishers and 33 1/3 per
cent by direct recruitment  Action
18 bemng taken to correct this ano-
malous position m the Rules
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Fate of Ordoance Factories In view of
Rajadhyaksha Commitiee Report

7286 SHRI NIRMAL CHANDRA
JAIN Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to staie what
ghall be the fate and future of
ordnance equpment group of facto-
ries (1e ordnance Equipment Fac-
tory Kanpur, Ordnance Parachute
Factory Kanpur, Ordnance Clothing
Factory Shahjehanpur and Clothing
Factory Avadi) in wiew of .he Raj-
adhyakshg Commuttee report for
separating the 4 factories from the
Ordnance Production Board?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
AND IN THE DEPARTMENTS OF
ATOMIC ENERGY ELECTRONICS
SCIENCE AND TECHNOLOGY AND
SPACE (PROF SHER INGH)
As clarified m reply to Unstarred
Question No 3911 answered on the
20th March 1979 this group of facto-
ries will, for the present be with
the DGOF g organisation Even when
the recommendation of Rajadhyaksha
Commuittee report 1s 1mplemented,
there wall be no retrenchment or
change in service condition to the
disadvantage of workers

Preservation of Arms and Ammuni-
tion of Azad Hind Fauj

7288 PROF SAMAR GUHA Will
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether arms, ammunitions,

standard inmgnias etc of the Azad
Hind Fau; which were gewzed hy the'
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}
British Government have been pre-
served,

(b) i so, details of the facts about
such geized materials of the Azad Hind
Faw,

(¢) whether these materials have
been preserved, and

(d) if so, whether Government
prepare to set up a mussum for their
preservation and public display”

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) ia) to
(d) The information desired by the
Hon Member 1s being collected and
will be placeg on the Table of the
House

Manufacture of Drugs for Tropical
Diseases

7289 SHRI JYOTIRMOY BOSU
Wil the Ministe, of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether 1t has been allegeg that
the multi-national drug corporations
are increasingly neglecting the manu
facture of the established drugs for
tropical ciseases because these are
less profitable than newer drugs like
tranquilisers etc, and

(b) if so, the details thereof and
action taken thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SBHRI H N BAHUGUNA) (a) No
Sir A number of foreign companies
are engaged in the manufacture of
drugs for tropical diseases A State-
ment showing production by foreign
companies during the last three years
of important bulk drugs for tropical
diseases 13 attached

(b) From the ptatement referred
to mn reply to part (a) it would be
seen that there are no reasons to
beheve that the production of drugs
for tropical diseaseg 15 being neglec-
ted by the foreign companies
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Representation for setting up of a
Madras High Court Bench at
Madurai

7281, SHRI K. GOPAL: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether any representations
have been received for setting up a
Bench at Madurai of the Madrag High
Courts;

(b) if so, whether those represen-
telions have been considered;

(¢) whether a decision has been
taken in the matter of getting yp a
Bench gt Madurai; and

(d) 1f the answer to part (c) is ‘No’
the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI S, D, PATIL): (a)
Yes, Sir.

(b) to (d), The State Government
sent a proposal for the establishment
of a Bench of the Madras High Court
at Madurai in September, 1977. They
were requested to forward the views
of the Chief Justice of the Madras
High Court on the proposal. These
views have not yet been communi=-
cateq by the State Government,

Raising the Price of the Indigenouns
Alummium ingots

7202, SHRI K. A, RAJAN: Wil
the Minister ot STEEL AND MINES
be pleased to state:

(a) whether Government have a
proposal under consideration to raise
the prices of indigenous Aluminium
ingots; and
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(b) it so, the details and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir.

(b) Does not arise.

Korba Fertiliser Plant

7293 SHRI GANANATH PRA-
DHAN: Will the Minister of PET-
ROLEBUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the total amount spent so far
for the construction of the Korba
Fertilizer Plant;

(b) whether it is a fact that the
construction work of that project has
been suspended; and

(c) if so, the reasong thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
An'amount of Rs. 21,60 crores has
béen spent up to 81-8-79 on the
Korba fertilizer project.

(b) Yes, Sir,

{¢) The implementation of the
project was slowed down in middle
on ¥M74¢ due to resourceg constramnt.
It was also decidey that further
implementstion of the project as
well as setting wp of additional
capatity, based on coal as Zeedstock,
should be considered only after ex-
perience becomes available on the
operation of the two coal based

(a) whether it is a fact that a pro-
posal gubmitied by Madhya Pradesh
Government for setting up petro-
chemical complexes based on the by-
products of Mathurg Refinery is under
consideration of Government;

(b) if so, details therein; and
(¢) his reaction thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) Yes,
Sir. Similar proposals have been went
by other States staking their claims
for such a complex,

(b) The proposal ig for setting up a
fertilizer-cum-petrochemical complex
in Madhya Pradesh pased on Mathura
Refinery products.

(¢} No final decision in this regard
has yet been taken.

Demand of West .Bengal Government
for change in working of Akashvani
and peosdarshan

7295. SHRI C. R. MAHATA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIL K
ADVANI): (a) end (b). No specific
request has been received from the
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Government of West Bengal demanding
change in the planting gnd working
of Akafhvani md Ddordarshan, How-
ever, Governthent have seen a Réport
in the Patriot dated 16ih March 1079
that the State Information and Cul-
tura] Affairs Mjnister had made such
a demand 'while moving grants for his
department, ccording to thig Press
Repbrt, the Government was o.
the view that it should have its proper
say in the planning and working of
ihlé media to ensure that the special
problems and politieal, social and cul-
tural life of g particular region or its
ethos or distinctiveness are reflected
through them.

AIR and TV stationg always strive
to project the special gocial and cul-
tural features of the areas covered by
them The State Government's repre-
sentatives are included m the Pro-
gramme Adwvisory Commitiees of the
Stations in whose meetings they have
ample opportunity to make suggestions
for improving theé programmes. Even
othetwise there is no bar to making
suggestiong for the improvement of

APRIL 17, 1878
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Reguest for mes of Gas for Expansion
wf Narmada Valley Fertilises Company
and Gujarat smguﬂmu Corpora-

7207. SHRI R. K. AMIN: Will the
‘Minister of PETROLEUM, CHEMI-
‘CALS AND FERTILIZERS be pleased
{o state:

(a) whether it is a fact that Gov-
ernment of Gujarat has asked for the
use of Gas for the expansion of Nar-
mada Valley Fertilizer Company and
Gu,arat State Fertilizer Corporation
by their proposal, dated 10th Novem-
ber, 1978; and

(b) if so, the reaction of Govern-
ment?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sh.

{b, M/s, Gujarat Stale Fertilizer
Company Limited and M/s. Gujarat
Narmada Valley Fertilizer Company
were requested to submit detailed
techno-economic feasibility reports in
respect of the.r proposals to enable
conslderation of their proposals by
Government. While the Feasibility
Report has just been received from
GSFC, a detailed feasibility report from
GNFC is awaited. A decision on the
proposals would be possible only atter
a careful evaluation of both the pro-

posals,

EReeommendation of Law Commission
for creation of an All India Judicial
Service

77268, SHRI HAR! VISHNU KA-
MATH: Will the Miniter of LAW,
JUSTICE AND COMPANY AFFAIRS
‘be pleased to state;

(a) whether it is a fact that the
Law Commission has recommended
the creation of an All-India Judicial
Service;

(B) if 9o, the details thereof and
Government's reaction thereto:
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(¢) whether the Law Commission’s
report containing the aforesald recom-
mendation will be laid on the Table;

(d) whether the Delni High Court
has made recommendations regard-
i:;gdthe pay scales of judicial officers;

(e) if so, the details thereof and
Gevernment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
In their Fourteenth Report furnished
in September 1958, the Law Commis-
sion recommended that 40 per cent
posts of State Judicial Service Clasg I
(Higer Judicial Service) should be
filled by persons who would be rec-
ruited by a competitive examination
helg at the All India level, Extracts
from paragraph 13g in Chapter 8 of
this Report summarising the relevant
recommendations are at Statement I.
The Law Commission in their
Seventy-seventh Report (November,
1978) has referred to the recommen-
dation made in the l4th Report and
recommended that the suggestion to
have ap All-India Judicial Service
should receive serious consideration,
Relevant extracts from this Report are
at Statement II

The recommendation for the forma-
tion of an All Indig Judicial Service
made in the 14th Report of the Law
Commission was considereq in the
Conference of Law Ministers in June
1860. The Conference was of the view
that the creation of an All-India Ju-
dicial Service wag not practicable and
may not be accepted. In March 1988
the then Home Minister wrote a Tetter
to the Chief Ministers of all the States
for obtaining their views in the mat-
ter. A majority of the States was
opposed to the proposal. It was,
therefore, decided to drop the proposal
“In the context of their policy of de-
centralization, the present Gowvern-
ment is not in favour of the creation
of new All-India Services.
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(c) Both the Reports of the Law
Commission referred to above have
been laid on the Table of the House.

(d) and (e), The Delhi Judicial
Service Association submitted a me-
morandum dateq 12th October 1977
regarding improvement in their con-
diticns of service including revision
of the scaleg of pay.

The following scales of pay were
demanded in their memorandum:

Delki Fudicial “Service
Time Scale.
Senior scale (afier five
years).

1. Rs. 700—1300
a._Rs. 12001800

8- Rs. 1500~2000 Sclection Grade 20,
Delhi Higher Judicial Serpice
4- Rs. 2000—az50 Time Scale for Addi-

tional District & Scs-
sions Judges.

5 Rs. 2a50—a750 Selection Grade.

6. Rs. 000 For District & Ses.

ions Judges.

The Delhi High Court recommended
the acceptance of the demands regard-
ing pay scales containeg in the said
memorandum to the Delhi Adminis-
tration.

The existing wage structure was
fixed by the Third Pay Commission
after keeping all relevant fatcors in
vla_w. including the scales fixed for
other Services. Disturbance of the
existing balance between the judicial
and othe, Services could have complex
repercussions on the pay structure of
other cadres in the Union Territory of
Delhi and also on gdifferent cadres in
the rest of the country, For this rea-
son, it would not be possible to unila-
terally examing any increase in the
scales of pay of the Delhi Judiclal
Service or the Delhi Higher Judicial
Service in isolation from others. .

It may however be mﬂonaﬁ. that
the scaled of pay of the Delhi Higher

APRIL 17, 1979
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Judicial Service correspond to the Se-
nior scale, Selection grade and ih!
supertime scale of t'he I.AS y

Statement 1

Extracts from para 130 of Chapter 9
of the 14th Report of the Law Com=
mission of India 1958

(16) An all-India Judicial Service
should be created which should man
forly per cent of the posts of the
strength of the higher Judiciary in
every State.

'(17) These officers should be selected
by means of an all-India competitive
examination on the lines of Indian
Administrative Service examination,

(18) The candidates should be law
graduates between the ages of 21 and -
25 and should be required o offer at
least two optional papers in law.

(18) No minimum period of practice
at the Bar need be insisted upon in
their case.

(20) Such officers should normally
be allotted to States other than their
home States.

(21} After selection the officers should
be trained for a period of two years.

(22) In the beginning they should be-
trained along with officers of the 1ndian
Administrative Service.

(23) In addition to the wubjects
taught to the Indian Administrative
Service officers like language etc. the
officers of the Indian Judicial Service
should study additionhl subjebts 1ike
civil procedute, ccmpany law and the
like,

(24) After the training in the Indlan

Administrative Service school there
should be a further period of inten-

- give training in the State for a period

of one year, 1

(28) After training the omceﬂ wlll
be posted as magistrates, -

mhmm.umtnﬁr
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-should be about the tenth year of their
service be posted as district and ses-
siong judges,

(28; The emoluments of Indian
Judicial Service officers should be the
same as those of the Indian Adminis-
trative Service.

(29) On appointment as district and
fessions judges, however, their re-
muncration wil be on the same scale
og thai of Stale Judicial service officers.

(30) These officers should man forty
per cent of the posts in the Higher
Judicial Service.

(31) The remaining sixty per cent
should be filled in by promofion from
‘the Stale Judicial Service and by direct
recruiiment from the Bar,

(32) Thirlty per cent of the posts
sheuld be filled by promotion of officers
wi the State Judicial Service and thirty
per cent hy direct recruitment from the
Bar.

(33) If the creation of the Indian
Judicia Service leads 1o satisfactory
results 1t might be desirable to raise the
perceniage of recruils on an all-India
hasis

(34) Il 15 nevessary to coniinue direct
recruitment from the Bar at the level
~of dietrict Judges,

XX XX xX

{43) The pay scale of a district judge
should not be less than that of the
senfor scale of the Indian Administra-
live Service,

Statement I

Extracis from the 77th Report of the
Law Commiss‘on submitted in Novem-
ber, 1971

. All India Judicial Service.

9.8 At the same time, we are of the
view that the suggestion to have an
All India Judicial Service of the same
zank and same pay-scales as the Indian
Administriive Service sheuld receive
serious consideration, According to
-article 312 as now amended Parlia-
ment may by law provide for the cres-

%on of one or more all-India Service
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(including an ali-Indig Judicia] Service)
common to the Union and the States.
We are conscious of the fact that a
school of thought and many States are
strongly opposed to the creation of all-
India Judicial Service. The objection is
mostly based upon the consideration
tha{ since the proceedings before the
suhordinate courts would be conducted
in regional languages, members of the
higher judicial service halling from
other States would not be in a pesition
to cfficiently discharge thelir funclions.
This difficully can be obviated if, like
recruits to the Indian Administrative
Service, the recruits to the All
Indian Judicial Service
also undergo a training period of {wo
vears, During that period, they can
acquire also familiarity with and
masiery of the regional language of the
Stale to which they are o be allocated
after the completion of their training
period. The requirement about practice
at the bar may perhaps have to be
waived for recruitment to All India
Judicial Service, as they will “e re-
ciuited at a comparatively younger age.
It should, however, be essential that
the competitors are graduates in law.
Aftraction of All India Service,

9.6A. Another reason which should
weigh 1n favour of the creation ol the

All India Judicial Service is the
attraction that an All India
Service holds for bright

young zraduates, including law gradu.-
es. The result is that many of them
compele for and are selected for the
Indian Administrative Service, If the
All India Judiclal Service is created
with the same rank and pay scale as
Indian Adiministrative Service, the
Judicial Service would hold perhaps
greater attraction for right law graduat-
es, The Judicial Service in such an
cvent would not be denuded of talented
young persons The Law Commission
presided over by Shri Setalvad also
felt this difficulty and observed that an
important factor which detracts from
the attractiveness of judiclal service
is the inferiority of the status of a
judicial officer compared with that of
the cxecutive officer. The Law Commi-
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sjon in this connection referred to the
following observations of an experienc-
ed Chiet Justice:—

“One reason ‘why meritorious
young men or young practitioners
of some standing keep away from
the judicial service is the compara-
tive inferionty of the status of
district  judicial officers vis-avis
officers of the district executive.
Formerly, the districe judge like the
district magistrate, used to be a
member of the Indian Civil Service
ang hig position in the district war
superior to that of the district
magistrate. Under the preseni
system, the district magistrate is a
memoer of the Indian Adminis-
trative Service which is a ser-
vice of an all India character,
while the district judge is a member
of the higher judicial service which
is a State service. The difference
in the category of the cadres to
which they belong is reflected in
the status they occupy in relation
to each other and in the estima-
tion of i{he public. Vis-a-vis the
cistrict magistrate, the  district
judge fecls small and 13
treated as a person of little con-
sequence, Nor can the district
judge altain the sense of inde-
pendence  which he might have

. acquired, if he had not been under
the administrative control of the
State Government in ragard to his
service.”

Radio/T.V. coverage of Border Areas
of Rajasthan

7200, SHRI NATHU SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleaseq to state:

(a) whether it is a fact that Rajas-
than has a long international border
but large border areas are not pro-
perly served by our own Radio/TV
while the Radio/TV reception of
broadeast from acrom the border is
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much stronger and naturally people
would prefer that;

(b) when was the last Radio Sta-
tion in Rajasthan commissioned;

(e¢) when will the next Radio Sta-
tion come up in Rajasthan; and

(d) the State-wise figures of new
Radio Stations commissioned during
this period?

THE MINISTER OF INFORMA-
TION AND* BROADCASTING (SHRI
L. K. ADVANI): (a) The border
areas of Barmer, Jaisalmer, Bikaner
and Ganganagar districts in Rajasthan
are not adequately covered by the
day time primary grade medium wave
service of All India Radip at present.
Nor do they have TV facilities. The
reception of the AIR and Radio Pakis-
tan Transmitters are comparable Jn
these border areas. though the Multan
transmitter of Radio Pakistan is re-
ported to give a bettep reception,

(b) The last Radio station in Rajaa-
ithan was commissioned in March, 1967
at Udaipur.

(c) The next Radio station in Rajas-
than is expected to he commiss cned at
Suratgarh in 1979

{(d) The State-wise list of new Radio
Stations commiésioned during the pe-
riod 1987—1979 is given below:

Namr of State I;:nt:,:n
Auwam . . . 1
Bihar . . . -3
Guijarat , ¥ . . r
Haiyana . . 5 T
Jammu & Kashmir . T
Kerala . . " 1
Madhya Pradesh . . 4
Kamataka . . . z
Maharashtra . . 4
Uttar Pradesh . (-3

Union Territories
Arunachal . . 2
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Forelgn interest in ocomsiruction of
I'ertilizer Planty and in Drug and Oil
Industries

7301. SHRI DHARM VIR VAS-
HISHT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the nature and extent of foreign
interests in the construetion of Ferti-
lizer Plants in India with the names,
shares and ald—technical or finan-
cial—of the international reputed
firms; and

(b) whether Government proposed
to extend similar collaboration in the
fields of oil and drugs; if so, the
details of the same?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a)
and (b). The information is being
colleeted and will be Iaid on the ta-
ble of the House.
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Boring by ONGC =t mr
District Solan i Himachal Pradesh

7302. SHRI GANGA SINGH: Will
the Minister of PETRO CHE-
MICALS AND FERTILIZERS be
pleaged to state:

(a) the reasons for abandoning the
boring ONG.C, at Ramshehar
distriet Solan (Himachal Pradesh);
and

(b) whether the boring was done
at the points and upto the depth
suggested by the Geological Survey;
if not, reason therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): (a)
Projected depth of Ramshehar Well
No, 1 was 4000 metres. It was target-
ted to drill the Subathu Section. But
after drilling down to the depth of
1700 metres the Siwalik succession
got repested due to the pressence of
Peonta thrust, which was not antici-
pated earlier. The data has been re-
evaluated and it suggests that depth
of Subathu would be more than 6
Kms. and there is no antichnal struc-
ture below the thrust. Ag such dril-
ling was discontinued at a depth of
2648 metres,

(b) Yes, Sir. The boring was done
at point suggested by the Geological
Survey but the well had to be aba-
ndoned at 2648 metres only for rea-
song given at (a) above.
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(a) the namey of English and Hindi
magazines published by the Publica-
tions Division and the details of the
pay scales and qualifications of Edi-
tors and other editing staff for each
of these magazines pertaining to the
last three years;

(b) whether it is a fact that the
central official language committee
had takep a decision two years ago
that English and Hindi publications
should be given equal statug end
facilities; and

(c) if so, the reasong for not imple-
menting this decision i respect of
some of magazines indicating the full
details of implementation of the de-
cision and the action proposed to be
taken against the officers responsible
therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVANI): (a) Astatement is
attached. The entire editorial staff
for these journals belong to the Cen-
tal Information Service to which re-
crutment is made though the UPSC.
The incumbents are Liable {0 be transg-

ferred to other posts within the
Cadre.
{b) Yes, Sir.

(c) The recommendations of the
Central Officia] Language Commiftee
have been accepted in principle. In
case of certain journaly, however, the
implementation of these recommenids-
tions are at various stages of finallsa-
tion.
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Statement
8. No. Name of Publication Periodi- Staffing pattern
cl
i Chiefl Editor/ Assistant Sub-Editor
Editn Senior Aditor (Pay scale

(Pay scale Corrpdt. (PayscaleRs.
(Parracaie 470-750)

1500-1800) 1100-1600) 650-1R00)

1 Yojana (English) Fortnightly i 2 1
2 Yojana (Hindi) Do, 1 1 I
3 Kurukshetra (English) Do. 1 2 1
4 Kurukshetra (Hindi) , Monthly 3 1
5 Bal Bharati (Hindi) . Deo. 1 1
6 Ajkal (Hindi) . Do 1 1
7 Ajkal (Urdu) Do. 1 '
]

Indian & Foreign Review (Eng.) Fortnigh

'y,

Norr. ‘The incumbent of the post of Chief Editor (Y ojana) is responsible for coordination and

supervision of editing work of all the other language edi
there has been no change in the above !taffinfl
that the post uf the Assistant Editor for *‘Bal Bl

powt of Editor in February, 1979.

1t may also be mentioned that yetanotherjournal *“Bhagirath’—Hindi and l:'.|:!fl.ll
«d by Publications Division on behalfof the Ministry of Agriculture and Irrigation but wi

any control upon its policy and staffing pattern .

Clesing of Guru Nanak Dev Thermal
Plant for want of Coal ..

7304. SHRI IQBAL SINGH
DHILLON:
CHOWDHRY BALBIR
SINGH:
DR. BALDEV PRAKASH:
SHRI GANGA SINGH:

Will the Minister of ENERGY
be pleased to state:

(a) whether it is & fact that Guru
Nanak Dev Thermsl Plant has been
completely March,

£s

igo = 'u;glrlnl‘ the Yojana'.Alw,
pa or ast three years,
arati” (Hindi) was converted i:f:ﬁ:

ish is prin-
out having

(d) the reasons why coal was not
supplied to this plant in time to en-
able its regular functioning?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No, Sir,

(b) Availability of linked quanti-
ty of coal was also a constraint inthe
operation of the station,

(c) The question of people of

fully made up by propargtional in-
crease in hydro genmeration.

(d) This thermal station is linked
with CCL: and WCL mines and the
b 'aﬁ'bmmmh:

sourcey
?mm_ due to number of reasens
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such gs shortage of wagons, labour
problems being facted both by coal
suppliers and Railways and delay
in release of wagon; by the power
mﬁon. »

Liberalization for Import of Crude
01l and Petroleum Productg

7305 SHRI YADVENDRA DUTT:
Will the Miister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether in reply to Starred
Question No, 891 on 20th March. 1979,
the Minister of State for Petroleum
accepted the suggestion of Shri R K
Amin regarding liberalization of 1m-
port of erude oil and petroleum pro-
ductg 1n view of comfortable foreign
exchange position;

(b) 1f so, whether Government
propose to liberalise the import of
petrol and petroleum products thro-
ugh private agencies or State agen-
cies; gnd

(¢) whether the acceptance by the
Minister of State for Petroleum of
the suggection referred to in part (a)
above has not contravened the an-
nounced policy of the Government
that petrol and petroleum products
will be imported on a State to State
bamis according tp the need of the
country.

THE MINISTER OF PETROLEUM,
CHEMICALS AND
(SHRI H, N. BAHUGUNA): (a)
From the record of discussion in the
Lok Sabha on 203.1979, it would be
seen that the Minister of State for
Petroleum had only agreed tp exa-
mine the su on relating to
liberalisation of of petrol and
petroleum products in relmtion tothe
comfortable position of foreign ex-
change,

b) and (c). The requirements of
muumctmm‘mw
mined each year on the basis of es-
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leum products, the expected avail-
lability of indigenous crude oij and
the available refining capacity in the
country, Imports of products are
planned only after optimising crude
processing in the refinerjes in the
country. Simulteneously, steps are
being taken to reduce consumption
of petroleum products to the extent
possible,

The bulk of our crude oil and pro-
ducts import; are in terms of con-
tract with the National Oil Compan-
ies of the Qil Producing Countries
There is no change in the existing
policy providing for canalised import
of crude ol and petroleum products
only through public sector undertak-
ings under the guidelines issued by
the Government from time to time.
There 15 no proposal to allow the 1m-
port of crude o1l and petroleum pro-
ducts through private agencies

Gulburga and Bhadravati Relaying
Stations

7806. SHRI F, H. MOHSIN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to stete:

(a) whether the present relaying
atations at Gulbarga and Bhadravati
would be made independant stations
since those stations have been wark-
ing for a long time; and

(b) how much time it would take
to make them independant?

THE MINISTER OF INFORMATION
AND BROAPCASTING (SHEIL. K.
ADVANI): (a) and (b). It is pre-
posed to convert the guxiliary cenfres
ut Gulbarga and Bhadravatj into gull-
fledged programme origivating sta-
tions by setting up permanent studies
at Gulburga and BShimoga (for AIR
Bhadravati) during the Sixth -
period (1978—83),
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\Supply of Brick-Buraing Coal

7307. SHRI L, L. KEAPOOR: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that the
Eastern Coal fields Limited have con-
fined allotment of brick-burning coal
sapply from collieries in Mugma-
Salanpur area only; and

{(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OP ENERGY (SHRI
JANESHWAR MISHRA): (a) It is n
fact that the allocation tor brick-
Bburning coal from Eastern Coalfields
Limited have been mostly confined to
Muguma-Salanpur Area  which prod-
uces inferior grades of coal.

(b) The reason; for the game are
as follows: -

(i) Large stocks of slack coa] are
avaulable in thig coalfield.

(ii) The production of superior
gardes of coal from Raniganj coal
fields suffered heavily during last
monsoon and ai; a result of which
these grades of slack coal has had to
be earmarked to meet the require-
ments of consumers like cement
plants, paper mills ang other indus-
trial slack coal consumers who tech-
nically need such coal. Brick bur-
ners are technically able to make use
of inferior grades of coal produced
in Mugma Salanpur area.

Mini Hydel Projects in Dras, Suru and
Chikten in Kargli Region of
Ladakh

7808. SHRIMATI PARVATI DEVI:
Will the Minister of ENERGY be
pleased to state:

(a) Whether Gowvernment propose
tr survey and take steps for construc-
tion of mini hydel projects in Dras.
Sury and Chikten in tho Kargil region
Ladakh avea;

(b) if so, the detaily thereof; and
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(¢) whether Government are exa-
mining possibilities of undertaking
hydro-electric schemes at Rong, Dum-
khar, Hanudo, Handar-Nubara and
Sasuma-Nubara and the details there-
of?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b), Survey gnd investigations of
Drag (3 MW) and Suru (4x24 MW)
Hyde] Schemes have been completed
by the Central Water Commission in
1973 ang preliminary Project Reports
prepared, Implementation of these
schemes would be considered in con-
sultation with the relevant authori-
ties at the appropriate stage.

(¢) Information is being collected
and will be laid on the Table of the
House as soon ag the same becomes
avuilable.

Irag Increases Crude Prices

7309. SHRI BALASAHEPR VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether his attention has been
drawn to the news-item captioned
‘Iraq increases crude prices’ appeared
in Hindustan Times dated the 8th
March, 1979;

(b) if so, what is the reaction of
Government to Iraq decision to raise
its crude ocil prices by 9 per cent
retrospectively from March 1st, 1875;
and

(c) the quantity of all types of oil
to be purchased from Iraq during
1879 and the smounts to be paid in
excess as a result of the increase in
the prices of Iraqi oil?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a)
Yes, 8ir,

(b) A unmber of OPEC Member
States had introduced a permium
over the official price of their crude
oil during Webruary/March, 1978, over
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and above the prices effective Jan-
uary 1, 1979 Irag had introduced
such a premium in respect of therr
o1l supphes for the month of March
At the OPEC Meeting held in Geneva
on March 26, OPEC Member States
have decided to fln the price
of the Marker Crude at US § 14 546
per barrel with effect from 1st Apnl,
1979 which coiresponds to an increase
of 145 per cent over the prices gpph-
cable t1l1 December, 1879 Besides
this mncrease, i1t has been left for each
Memebr Country to levy @ further
premium which 1t deems justifiable

Whle the Government 1s concerned
with the adverse economic impact in
our economy of crude price inciease,
‘OPEC have for their own reasons not
accepted the concept of having a di-
fterential price for the o1l impoiting
developing countries

(e¢) Supplies of 55 million tonnes
of «rude o1 wili be made by
Iraq duning 1979 n {erms of a
contract between the Indian Oil
Corporaticn and the Iraqm Na-
tional ©Qil CompanyIn addition
Iraq hag promised to make best en-
deavours to  supply an additional
1 milhon tonnes of crude o1l during tne
year depending upon avalability It
18 however a matter of gratification
that on our plea made subsequently
Iraq has releaseq 3,50,000 tonnes from
out of their one milhon tonnez during
the monthg January-March, 1979 In-
asmuch ag the crude price increase
announced by Iraq 1s in terms of the
contractual prowision end is in line
with the genersl OPEC dewsion on
erude 01l prices, the question of cx-
cess payment on mmport of Iraq: Oil
doeg not arise

Amount gpent by D AV.P on Display
of Advertisements

78190 SHRI G M BANATWALLA
Will the Mimister of INFORMATION
AND BROADCASTING be pleased to
state.

(a) what was total amount spent
by the DAVP on (1) display adver-
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tisements and (u) clesmfisd sdver-
tisements during the years 1075-76,
1874-7T7 and 1877-78 respectively;

(b how much was spent on the
aforementioned types of advertise-
ments 1n Urdu language press in these
years, and

(c) whether 1t 1s proposed to in-
crease adequately the allocalions for
Urdu and if g0, by how much?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K ADVANI) (a) The total value
of advertiserrents by DAVP, both dis-
play and classified, during the vears
1975-76 1976-77 and 1977-78 was as
under -

—

Dasplay Classified

Rs Rs

() 1975-76 ., 10935720 rI11g3171

(s) 1976-77 . 1,1597,018 1 10 89,604

(1) 1977 7B [85,84,182 1 48,37.487

— —

(b) The total value of (1) display
advertishments and (1) classified
advertisements jp Urdu language
papers durng 1975-76, 1976-77 and
1977-78 was as under

Dusplay  Clasfied
Rs Rs
() 1975-76 .  10,87,753 6,283,155
) 197677 . 1454121 7:21,240
(1) 197778 ., 6,84,609 8,13,477

(c) Urdu paperg and journals are
already being given special considera-
tion and receive fair share of Govern-
ment advertsements and rank third
among the varous languages in pe-
gard to the space and value of DAVP
sdvertisements
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7311, SHR1 RAJ KRISHNA DAWN:
‘Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased o state:

(a) is there any standing order to
fill up the top posts in the D.G.I

among the service and civilian
officers;
(b) the arrangement regarding

distribution of various higher posts
in the D.G.I. grganisations between
scientists and service officers;

(c) is it a fact that a good number
of servicc officers are permanently
absorbed in these organisations with-
out possessing the equivalent techm-
cal qualifications as necessary for
civilian officers; and

(d) if so, the reasons for not mak-
ing screening committee consisting of
distinguished sclentists wunder the
chairmanship of UP.S.C. tg justify
the permanent absorption of these
service officers in those non-military
organisations?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY. ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (a)
No, Sir.

(b) All posts upto the rank of se-
nior Scientific Officer II are held by
civilians. While sanctioning any
higher posts, a view is taken with
reference {0 {he job requirements
whether it should be held by a civi-
lian or Service Officer.

{c} This is true only in respect of
officers drawn from the nonstechnical
Corps like Infantiry, Armour, Artil-
lery & Ordnance, Qualifications laid
down for them are different as they
take into account Service experience
gnd training in the relevant fleld.
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(d) Screening is done by a Depart-
mental Board consisting of 4 officers
and presided over by Secretary. The
Bourd takes into account the service
history, personal qualifications and
the performance of the officer whiie
on a tenure posting in the DGI. This
arrangement is considered adequate
for this Inter-Services Organisation,

Production by M/s Plizer under
Notification 3/3/65 of 27-5-196%

7412. CHAUDHARY BRAHM PRA-
KASH: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased fo state:

(a) how many items are produced
by Messrs Plizer during the last 3
years under the Notification 3|3|85 of
27-5-1068; and

(b) whether the main condition of
this Notification regarding import
content and 256 per cent within the
licensed capacity were observed, 1
not; will Government agree to take
necessary steps to restrict manufac-
ture of such formulations Ly this firm
and if not, $he reason therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
Only one drug formulation is claimed
to have been manufaclured by
M/s. Pfizer during the last 3 years
under the authority of Notification
No. 3(3)/65-Chem.III, dated 27th
Mayl 19’”!

(b) In pursuance of withdrawal of
the above said Notification on 30th
August, 1078, M/s, Pfizer have sub-
mitted an application for a COB Li-
cence for the manufacture of this
formulgtion, This  application of
M/s. Pfizer has been received by this
Ministry recently, The COB Licence
for the manufacture of this formuls-
tion will be granted to this company
only if its production is in conformity
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Helicopter amd Alrcraft  Accident
during February, 1979

7314. SHR1 BIRENDRA PRASAD:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to stale.

(2) how many army helicopters
and aircrafts have met with accidents

m the month of February, 1079 and
what are the reasons for that;

(b) how many persons lost their
lives; and

(c) what is the estimated losg?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHE1



189  Written Answers CHAITRA 27, 1801 (SAKA)

JAGJIVAN RAM}: (a) to (c). There
was one accident involving an Army
helicopter during February, 1979 where
two Army Pilots were killed. The
Court of Inquiry ordered into the
accident has not yet been completed.

fowd faw faver orof fewr oo
hat

7316. ot wefew woi: wr
P Wit SETOY W OF waTR W F

w3 fir

(%) foew faa Fow gt o &
fraar rfa st farar e 2

(@) za® & feaar mor o=
R WY ;WY

() =it A% amm a4 g7 -7

fawen
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st ader vt § X oRE agw wIA
¥ for v fed sl ?

gwar wite wwrew st (oft
wret gow sreaR) ¢ (%) st ().
fevm, 1978 ww fpew faw famr
¥ 288, 74 W TIX ¥ T FT YT
%< ezt ar fasd § 131.79 w@
wat wragAr g dr

(7) 31 feeww<, 1978 oF
THFTAT T & I g faaew
o o & 1 wofy RTRAYT ¥ o0gr wgor W7
WA gww v A T §, et
TérE &) AT w6 ¢ | adsqw ATAOAY
W ¥ ST €1 wal ¥ wyene sy
1T WIGT o | 9T IRE wir faoher
i7rarem ® fedr Gy w<k ¥ fod
w15 fiFar oTaT E WX @ WTAT
ey & fesft amsver o ot ¢

31 frmewT. 1 ;1 a% fren farer Frer & dde & s il & &R

31 feamry, 1978 I® IFvaT

wmr |t Er A frew w1 AT
Ho
"1!1'0 To TR Ge
1 2 3 4 5
1. fear mer 7 ATH WY 8907. 69 -
2. foar Faer FRRT 118449, 08 2000, 89
3. TwAT feem . . omE 469500.00 281177.41
qFurde 1 1 62566. 30 -—
arde 2 .
4. s fee wRT ST gt 233903, 00 28845.17
5. e T oy A e 165000. 00 —
6. ¥7 dwr wew i 200000.00  10693.95
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1 2 3 4 5
7. ww qfew -, T w 200000.00  34569. 82
8. firferre famrdar . Agefr 62329.11 4561, 25
9. WFHT WRIET oo qH 94954.40  31515.47
QT
10. FTfrraTe TR . W 124500 00 —
11. Qus dfex Iaer A 259606. 92 82679. 60
12, famam e fadz o 235500.00  55796.67
13. % FYT FZATH T 195694.77 2381. 37
14. T AT : faweear 215500.00 48909 09
15. weq @ Mifaz Wrewm WATHRE AT £ 115000. 00 —_
16. #fw wter T8 &7 CF 202669.00  40631.44
famr
17. sEodrgt | . afrfafazd 217800.00  48161.26
18. TATAR AHAIITT DI AETIGAT 78349, 91 —
19. G qH 308964.66  43320.51
20. (A A TWE L 248615, 07 42203.47
21. Qo ¥o fpen wEr 253461.71 17776.90
22. FAIT Ao BT | w17 T 288954.00  15176.74
23, frdw 4w ATHRY 161304.00 10568, 41
24. faw qeATTw Tt famTe 150000.00 10402.91°
25. &Y srewew aieramieit 264858, 44 —
Toqy
26. WAATT FO 1 . 27 %1EA 297626. 74 -
27. wreq fean L 138665. 89 —_
28. gfz 3 qWo qHo N g 158759. 49 —
29. T axtfes 253339.10 —
30. frdw <= TF AAT 257068.39 —
31. ®fer e L 70675. 00 —
32. gATATRIS famT . af oy 72574, 60 -—
33. q@e Tqo TA famra arddY 87056.94 w—
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1 2 3 4 6
3¢ WTHE QO aidw 240000.00 —
38, shTHT i e 430000.00 —
36 Nerw AT ~ fom arv 37875.99 —

Lot
37. Rw wofit fowedl § watar-foo 159331. 38 —
38. UTYe Yyo I . ot ¥t 447483.04 —
39. weft Tt ARy . WMo NI — —
T
40. o fto TATYR 1 AT 143502, 93 —
41 i femr . . gqan fenfad — —_
42. & Qo wEATfY g 150000 00 -
wfen  fudmr fau 1899
4 . priee g fae e Tk
wfta g 129010 35 —
44, Vo Bro W Lol et o -
LEA LR UV - -
45. FGT I WY AW 11000 00 -
46. ¥w fag i fr amz zrnT .51087,29 .
47, QETTRwwY LE ] 443871 67 =
48. fonoren weqlr 449864, 59 —
49. wrw ffemrfear TS (T — -
1Ty 7 fire
so. dwwi ferar wrew & famft 500000 00 —_
“sif@edomi |, wae qE S .0000.00 -
= i
52. #te ¥ro wf . S wHET 290 8 (O —_
) L g col
§3. Qo A o gTo AT 580 8 —_
AT
§4. T . Tt 166273.11 -_—
10243303.20  791372,33
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‘Nationa] Dailies Controlied by Indus-
. trial Houses and Political Trusts

7317. SHRI K. MALLANNA: Wil

the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether any assessment haa

been made of the foreign money and
unaccounted money accumulated by
different nations) dailies controlled by
the industrial houses and political
trusts;

(b) it so, what are the names of
newspapers and what iz the amount
involved; and

(c) whether Government propose
to conduct investigations to safeguard
independence of news media from jin-
terference of pressure groups?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). No
general assessment has been made in
the matter. Necessary investigations
‘are, however, conducted in the ino-
comeé tax assessments of the owners
of the individual dailies whenever
unaccounted funds come to notice
during scrutiny of their accounts,

(¢) Government are concerned

capacity fixed for all the jtemg taken
together instead on the basis of past
consumption or 1976.77 releages; why
deviation in the policy has been made

- in this case; and

(c) whether Government have any
proposal to allow releases of canalis-
ed raw materialy to the extent desir-
ed by the manufacturers on the basis
of overall licensed capacity approved
in their favour, if go, details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Ag part of the New Drug Policy,
Government have decided to issue a
consolidated licence to each of the
DGTD units wherein capacities for
formulations based on a particular
bulk drug are to be indicated in
termg of quantum of that bulk drug.
Once this ig done, the releases of
canalised bulk drug would automati-
cally get linked to the entitlements as
per licensed capacities in the case of
DGTD units.

For the purpose of Issuing consoli-
dated licenses, data have been called
for from the concerned units. While

of the units have responded,

ID&R Act, 1851, In view of this,
is difficult to indicate the

which the work regarding issuance
consolidated licences would be
pleted. '

com-
(v) Upto 1977-78, M/s. Cadfla La-
boratories were treated as a small
scale unit. Late in 107778 a COB
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to that of a DGTD unit, For the year
1978-79, this company is bemng re-
leased canalised bulk drugs including
Ampicillin Anhydrous as a DGTD unit.
in case of Ampicilln Anhydrous, the
State Chemicals and Pharmaceuticals
Corporation of India Ltd (CPC)
sought clarifications from the Ministry
as to the quantity to be released in
the context of the provisional capa-
cities indicated mm Cadilas COB L-
cence, On June 15, 1878 CPC was
advised to restrict the release for the
first six months of 1978-79 to 50 per
cent of the quantity of this drug re-
leased to them during 1977-78 The
party, however, represented against
this decision, In conmderation of
which the CPC were advised on Tth
July, 1978 to allow release of 3240
kgs Ampicilin  Anhydrous to this
party, pending determination of their
entitlement Further release of 3240
kgs and 2000 kgs of Ampicillin An-
hydrous were authorised on October,
3, 1978 and 7th March, 1979 respec-
tively These recommendations for
release of Ampieilin Anhydrous 'were
based on the provisional capacities
indicated in the COB licence granted
to M/s, Cadila Laboratories on Feb-
ruary 28, 1977 which was Initially
valid upto the end of August 1978,
but wag later extended upto the end
of 1978-70, when the final capacity
for this company are expected to be
fixed on the basls of actual production
achieved by them.

{c) There 18 no proposal to this
effect under consideration of the
Government,

e ot it & wrowr fow doay
® e ¥ frerex

7319, St WY T wrTORTETY ¢
w1 Wfeew, e et s o
ag gy wr FO A i

(%) w7 vrae w = 5 wrew
Tt 1978 ¥ wfew 6 ==Y ¥ ad-
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wfw gF froft dwr & s gy
e & forerae wrk & Wik wiewr
T i 7 SdvE ggw wny fey
s & faerr g €,

(@) afx gr, @ 1 9wrg & 31
Falr, 1979 7w #7 wafg ¥ AT
arwtAT oF felt & ¥ 94T quar
& g wert fraar wraer  weatd
foram st oy v Swt wepia
arrEr AT 8 feedr sy ; i

(7) 37 v gamr 71 yrg,
1978 @ 31 WAL, 1979 T W
wafe ¥ S fipeefy wvaT ¥ Sreedy
WX AT TEREY T SR
frarsi<foe® a§ & S &1 AT
¥y feafa e § ?

fraw, Taraw b sdew W
(ot Bereeit e wgepen ) - () et
1978~79 g vk (WRQEe, 1078
¥ AW, 1979) % AT AT H7
JurET o 1978-79 ¥ W WH
(whwr 1978-fewarx, 1978) ¥

e A sfir §) fee vy gTerd
a o Preageawy v (freate) e
SR d-arwTdh dr T PRI Q. AT
O TR ¥ Wy ¥ Wi et
F Froor qut W AT I N
qET |1

wa wiafom, voe &t awgier
gt & wroor wieer Wi qrfve ofc-
doEm AT @R o faew
guT U

(&) o€ 1978—wTadr 1979
w waf & AR FN w1 eeark o
o wrar qav wwifer Qe ¥ wq-
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aifte wox & o € et e e g —

e w1 A qowrd o rd Wy ufutfer d@ W
(000 e ) wir o i
1. qTeTd fW
1 Treage 74.5 78
2. e famrTe 120.0 38 2
2. fvavenht W
1. ¥ 81.0 27 7
() wark 1978-wwdr 1979 ¥ e gfre-are geared ity et
ot wrafyr ey T Ak A AgrEd wfir us faqvorqa gt & )
fiwow
(000 #Yo &7 &)
qax 1-7-78 ¥ 1-7-77% woY o e
31-1-79 %™  31-1-78 F ¥
FeTEA Feqre

THAT TERE o AMRT SEHE AW SF 69T

1 2 3 4 5 8 7
frrr | —_ 1.7 5.6 — 5.6 +17
LjiL A 54.0 — 54.7 -— -9,7 -
e, . 21.4 - 25,9 —_—  —4.5 —_
arered faeame 4“4 — 83,6 - 410.8 —
il . 27.3 - 34.1 —  —6.8 —
oot . 38.5 — 20.0 — +8.5 -—
] §3.9 22.5 61.8 22.7 +2.1 ~-0.2
gk [V 20.8 20,8 —_ — +20.8 +20.8
L1 T 41.7 — 34.3 —_— 7.4 -
whrer frerTx 34.6 —_ 1.7 -_— 42,9 —_—
IR A 30.7 17.0  33.5 17.7 =2.8 =0.7
sy §8.1 —  43.0 - 15,1 —
s . 19. 31.3 11,7 16.5 + 7.3 414.8
asEeur . 44.8 — 43,7 -— 4 1.1 —
o (S . 28.8 —  27.5 — 4 1.9 —_
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1 2 3 4 5 8 7
e 91.§ 65.9 §0.6 59.4 +10.9 46.6
IO . 14,9 — 12.7 —_— 2.2 —-—
wroenlY 2.8 — 2.5 — 4.3 —
L 1 G 4.8 6.5 5.2 6.5 —0,4 —
whar . 2.1 22.6 95.8 23.3 ~-3.7 =0.7
faxrr | 40.1 40.8 38.0 40.1 <431 40.7
wrET 65.1 — 79.8 — =14.7 —
wYT . 112.9 - 121.8 -  -8.9 —
L1 1 S 85.6 18,2 93.2 20.4 ~7.6 <42 2
owifer 106.2 23.4 111.2 12.6 -5.0 --10.8
qET . . 84.4 — 44,3 — +440.1 —
ﬁoﬂa“oﬂa
e . . 147.6 101.6 123.8 91.8 -}23.8 -90.8
adfr . : —_— 9.8 _— —_ — 49.8
Qe gHo e . —_ 98.4 —_— 83 6 —  +4.8
oW . 1362.8 480.5 1240.0 404.6 4-122.8 --75.9

Strike in Gun Carriage Factory,
Jabbalpur

7320 SHRI SHARAD YADAV

(b) and (¢) Do not arise

waf gt & Y dw w wfee

WONTC UNT TWEYTM, WY NRw AWt

e v, W geet  anfy et
g e

7331, st ug fywr :

oy sive s Tt Ay
TR A guT WY fe

(%) =iy e § fs ol gt
ey T i ¥ du ¥ Mg i org
warc ard o §;

(') afe ‘tl @ o %’ﬂqi‘r
el wigfiowr sy grey 9 Y W
¥

() € dn o1 v vk & R
Fuwrt sy T E; W
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(%) w1 ¥ g W dq N
qriy ATEAY ST TTHEQT, TR AW A
AT AW A geArE w T oqr Tt IXH
TICWH STy § & Q% X1 97
free s Uy 27

mmmmu
(-nm«--m (¥) o<
e & Tox A Wﬂvm
fred e afgor e & qaiqgamat &
mﬁﬂa%mm-ﬁm
0 3 wwerer @l @@ ¥ dw WY
mﬂwwq’@rimt

(a) Wa gt &7 frfaa gamrs
W q3. ot @Y. ara fear o v &
Wi [, 1979 a% feafr eqe
v § ) . g1 o &Y. S we
§ fs waw @9 N ITwewAT 17-27
fa. s AT i et afE gafq-
w10 fafar wr dex sfafer s
i

(7) & & IrewT  awfag
1fs #i sarr T gQ 19 AT, 1979
®Y IF FARTT IT 7 67 AT mr
q1 9t 5 9=y 4791 8 AN G Y
Fa/caga dw NT qug da 3 FeqTTA
wTiwn w1 FewTC 7 CaX X ah e
% wfwsan qrfes Igawr  fag fesrfor
T I SO WA § wfgsas
IIRT qfagr aur TN A7 W FTXR
s 1 eqe qT ATAT AT AT o o o
FUT1 X STHRTY oW ¥ gy wwr
fe xg w1 e o =gt O sl
w I8 w3 xa Feng & i o)
g apl 4w 3 fafaw waatay
IETEE &7 Feqrew Wik & ;AW ¥ Foly
w1

APRIL 17, 1979
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(w) Troveamw, www Sw i IAR
AW A goTd ¥ T waw oy §
& f5 qft fw o< wnaTfer Saow deiw
W Toat § eafen fed ond ) wlt -
9 ¢ st wfafore dos Wy
N Aot qx fawr v aT W
it o gurat sfer Torer, TERdw
W I AW Y FIRTC ¢ gETaT Wy
At & & v ArFATY

wk foeelt % woitge ool # Vo &
&tz wgr ¥ woweny

7322. sft wrofrar ek : g1 Wt
Wt qg TATH HT FIT HO fE -

(%) war weg o, € feeefi-
26 F Wo wH A @F T ¥ e
HTEE # H1E aeqT g W T g WK
7T g% WY faaelt w1 @oar At §, Wi

(@) afz g, &Y Se% T T
§ Wik SR ofomerey @9 AT
weafis AQfaET ®1 g0 FA & fog
FETC &1 FAATCHT FTAATy @ 61
g7

i Wt (st dto Twwemw) ¢
(%) dfrw feet & w@T 96 w1
wfasre wv & fagdteron s fmn am
£ aarfy, Nsorw 7 0w vl A |
AT %Y sqweqr afr &)

(w) feeet mre Fome & dfw
sfady 7 |z aree A sweqr wE
AT W T W art @) W
ﬂ.ﬁm%ﬁmﬁmﬁo
9 & 22 a% o giaw 87 ¥ &fir W
¥ fag fafe o sowea v & fag
feeeft faqa gaTw degr 7 fawdlt e
fre & ATATRG TR R FAT EE AW T
fare ardc & far &0
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Gram Vikas Project with British
Collaborafion tn Earmaiaky

(a) the detaily regarding targets
fixed for the Gram Vikas (rural de.
velopment) project launcheq in 1976
by the Mangalore Chemicals and
Fertilisers at Herur in Ralchur dis-
triet and Sanganksal in Bellary district
in Karnataka in collaboration with
the British Government in Tunga-
bhadra Grameen Bank; and

(b) the details regarding the assis-
tance provided by the UK (overn.
ment in the form of fertilisers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA)' (a) A
statement giving the details regarding
the targets fixed is attached,

(b) The following assistance has
been provided by UK Government in
the form of 17 - 17 17 NPK complex

fertilisers

year Quantity (TE)  Value (8()
1978-79 . 1,200 1,56,000
1979-80} 1,500 1,95,000

Statement showing the detalls of tar-
gota set out for the two villages San-
gankal in Bellyry distnot and Herur in
Ralchur diftrict of XKarnataka under
the Unifed Kingdom-Mangalore Chemi-
cals ang Fertilizers-Timgabhadrs Gra-

Written Anpwers 206

meen Bank Gram V'kas (Rural Deve-
lopment) Projects:—

Details of the target  Sangankal =~ Herur

1. Total number
of farmer famm-
l1es to be covered
under the pro-
Ject . 200 709

2. Total area to be
the H A HA.
ijt 1,020 2,312
mum uti-
o h%hou of frri-

gation sources 648H A 1,518 HA

—

Other targets include the following:

(a) Change in the cropping pattern
80 as to achieve double cropping.

(b) Balanced fertihsation of crops

(c) Entire area to be grown with
high-yielding varieties,

(d) Optimisation ol
yield,

per/hectare

(e) Development of subsidiary occu-
pations hke Sheep rearing, piggery,
dalry-farming, promotion of cottage in-
dustries ang handicrafts etc.

(f) Encouragement fo aciivities such
as providing better housing facilities,
health and famuly welfare activities,
Adult"Bducation Proframme and cul-
tural activities.

wewiz ¥ wrov site e @ Y-
firrdt o dow

7324, ot IuRw : w7 gwt sl
g FATR WY FIT HTH R :

(%) weavelt, wreprrr o e
afctorrat & fag gor afee v &
daiw ¥ Rarer gowTe & Frawor g grer
& 7 wrwlg 7 swehr W) At
At Y aywe dow gf of;



207 Writhen Anmoers AFRIL 19, 190

(@) ufe o, O v X ¥ way
ww fl forg wg ;

() wat Iwr afr Wt fedaramsit
¥ feareaas ¢ fag vy & ¥ o
e wTRET-aw ey feg g §; o

(w) (wwT ot q7) wow
* of@orat o3 Fmfor-srd s ow wew
T orrgerT 7

suf At (st dto TwwEw) :
(%) (1) TRt (wrgww) ofegiemT
& T ¥ fewre-fendt v & fog 0w
wrefn wfafafe soww ws, 1978 &

wTBWTeY Y o1 |

(2) wormiy of@ior & smi-
wygw w fag afsy afafa, fored wieha
WX Fureft wfewrd wife § Yo%
% 7w, 1978 ¥ HISATNY W §E
L

(3) T afcaer & qafae sqw
fardiew 2w, o sgrafiger Aamw e oeie
o wrar T & wfafafy wifw @
WY qgeht du% wiw, 1078 ¥ wf fawlt
o B it ax }, T,
1978 ¥ Qv ST¥ xw & ofcaoeT
oy o1 O W 1 ¥ Wi ¥
wv ¥ far w1

(w) (1) o=ft (wywe) & Wt
%, wx e dgw pwhe wfi
%ﬁfl‘l’iﬂ‘ﬁﬁ“ﬁﬁ'*rm
i 4

(2) womd qfaten & ot &
sfeeirrr @ fafow agyst wc o )
et wy afeey swan wr Sawr fonr
wxv w7 i wfaf o wiew fawrol
o sorrd W o wr Wy

Writhen Anawers 208

(2) Aoy ofeaor & gy &,
dqey qwiet @ @& wf o onfi ¥
AT 5T R FE 57 AR w7y
ww wfwfy ¥ wgigy Aorr woer &
ot wrer wosre ¥ sfifel wrfver 10
WTCHT WX Aot 7o arer wifonr
vt ¥ frg Wqwr W ¥ dae A
€ foig famroedia &)

(%) & xordaar 3y few, widew
e o wrawr(r a4 § N o A0 @
oot & fag fiwr & W) Gar
™ Y ; W

(w) fortor & wmdwer Wt iy
w7 Ay fagr mar 2

Journalg Published by Planning
Commission

7825, SHRI SACHINDRA LAL
SINGHA:

SHRI M. A, HANNAN
ALHAJ;

Will the Minister of INFORMA-~
TION AND BROADCASTING be
pleased to state.

(a) the names of the Journals Pub-
lished by the Planning Commission;

(b) details of the circulation;
(c¢) whether the complimentary

(1) ¥ g0, the datailed resscos there-
of; and '

(§) the action belng taken for a
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THE OF INFORMA-
TION AND G (SHRI
L X ADVAND: (a) amd (b, A

statement 18 attached.

(¢} Complimentary coples of these
journals in English and Hind: are
distributed to selecied press represen-
tatives and editors

(d) Does not arise

(e) No, Sir Adequate coverage
about the activities of the Planning
Commission ig provided in Indian
language newspapers

(f) Does not arise

(8) Several measures have already
been taken to inform the people, par-
ticularly those in the wvillages, about
the new strategy and planning for a
beiter life for the people The jour-
nals published by the Planning Com-
mssion, the newspapers and maga-
zines, the news bulletins and pro-
grammes of All India Radio are all
used depending on the message to be
conveyed and the target audience or
readership in view  These methods
are under constant review and pe-
riodreal meetings with Planming Com-
mission are held to achieve better
results

Statement

8. No Name of the Journal  Circulation
1 Yquna (Englih) . L]
2 Yajsen (Hind)) . . 43!
3 Yolaas (Teml) ., . 075
4 Yolana (Marachl), | n4
5  Yojana (Bengall) , | 2326
€  Yojaos (Gwaratn) 2918
7 Yojana (Telugu) . . a06g
B8 Yojanh (Malwymlams) . a8oo
g Youmns (Amamese) 1625

|
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wrew Wfer o fulidy g
nrpfie “slive whe’’ wr oy W
T

7320, ot quorw : sy gowf el
a7 TN W g w4 fw .

(%) warwree s v fafade
] 937 fu7 % & F 9O & fag
srefaw “agz wiw 1 oar aEr

(w) =t wrgfas o e
TR FIRE $1% T AT T TG
grr, Wi

(7) 7f% &1, ar €7 WgE w1 W
frs W1 497 7 A% wEAT TAMET
wrgut o afy  afy, N TEdk @
s g7

suf swowr ¥ cea s (i
whrre faw) : (7) ot ) spfers
argz w15 fody ‘e’ w20 wrrd
IFEFT TAT AFT T L g |

(@) X (w). ™z ¥% ¥
weITE Y WAMT | AT HT Worr gt §
weiffiy ey ok wrelt - wy § for farg
wfires frehirs Tt ot e gt §

wom il % W fw @
W o Qetere den

7327, @ JeN WX wHAW

ww maw R wer omv ol
oy Wﬂ#ﬁ:

(v) 7t ol ¥ v it
wwer el mmum
¥ Soft-are fierdt § wiT it
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il war A oy sufienl¥ o
dwr ferfi-feedy & ; i

(w) =a% ¥ fwenr sl w)
wifrs Fal ¥ Awfat & of dic
firr wfier soft @ dQormT & wT

APRIL 17, 18%
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e swer sl awr ver bl
(vt ooy Tw) : (%) 1977 Wi
1978 ¥ A wwd, AR Wik Ay
¥ §  YavFrqer gu oWl ¥ der

T ¥t QUrIT ST Ay i o v @by —
NPy

s OEYT  Fo Hro wWrof T

o &

g A7
1977 419 28,585 29,004
1078 565 51,305 51,870
Fam
1977 65 1422 1487
1978 42 1694 1736
g AFT
1977 89 3366 3455
1978 150 4644 4794

AFAE amﬂ‘f-w:“\-mrwﬁmﬁﬁ iawﬁitmmmﬁm;m T

(@) 1977 mar 1978 (fema
1978 %) & T WA 17,842
awT 14,397 Rk Qe w1 e
fear war | fomary, 1978 v X
1,49,298 wagd &faw Jorme st
wer gty wgtRwree & e
% oot & | 3fe Qe & forg ol
wagd At & wiwd It anfrgfa
*of ¥ wpere Y @ o § wefeg

T oy ot ww Wl Oy e
T ¥ G fr

_ (%) W “Aww" ¥ dwnfesr #
W woer frddt ot wnfa o
g gy W e SNw WY e
@ ¥ g wor sRAW T & T
* W QF sywgrieT Wy feur o
W wr gawr ofciwar i
wrefi g s & are ;Wi

(w) =fx o, o ¥ ToR wowr
wrofty yearw sfawer & S wae
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Record Output by Cemtral Coalfields
Limited in February 1970

7330, SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
ENERGY be pleased to state:

(a) whether there has been re-

(b) what ig its loan coal from
i;.mtwmduﬂn‘ February, '
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whoek swelled to unnaunageable state
of affalrs; and

(¢) whethey the Talcher Chuillery
and the Deulbers Colliery competed
in this record output or not?

THE MINISTER OF STATE IN
THE MINISTRY OF FENERGY (SHRI
JANESHWAR MISHRA): (a) The
daily average output in the collieries
of the Central Coalfields Limited in
February, 1979 was the highest ever
for the first eleven months of any
financial year gince 1856.

(b) The production of .clean coal
from its four washerjes during Feb-
Tuary, 1979 has been 2.95 lakh tonnes.

(¢) Yes, Sir.

(d) As a result of lower despatches

. the stocks of coal have gome up

substantially during (February, 1979

from 37.80 lakh tonnes ag on  1st

February, 1878 to 41.49 lakh tonnes as

on 1st March 1979 ie. an incTease of
3.80 lakh tonnes.

(e) Like all other collieries in the
Central Coalfields Ltd. the Talcher

(TISCO) in the year 1977-78;

(b) wheether there s a0y wpyre-
hansion of reduction in production at

APRIL. ¥1; 09
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the OSCO in the yesr 1978.79; and

(e) if s0. what are the reasons
therepf?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The production of ingot steel in
Indian Iron and Steel Company Limi-
ted (IISCO) in the year 1077-T8 was
651.188 tonnes. Ingot being ap un-
finished product not meant for sale,
it is not possible to quantify its value.
‘Theye is no geling price for this item
fixed by the Joint Plant Commuttee.

(b) The production of ingot steel in
IIBCO during the year 1078-79 was
627,608 tonnes.

(¢} The main reasons for the short-
fall in production during 1878-79
were ;

(i) Continuing problems in suppl'y
of coking coal, both in terms of
quantity and gquality;

(1) Frequent operational prob-
lems 10 blast furnaces due to poor
quality of raw materials;

(iif) Power shortage and frequency
fluctuations;

(iv) Indifferent industmal rela-
tjons in some units of the plant;
and

(v) Unprecedsnted Hoods in West
Bengal in September, 1978 resulting
in flooding of coal flelds and the
steel plant and dislocation of rail
movament,

W W g Wi el &
wrfrefrareer ot stemy

7332. oft ofien| sigw www :

W1 gey s g Wl oy R 8
v o8 fie

(%) wrgoecer gy § fiv v
wrrer aw W WA Y aav qant
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Cost of Mathura Refinery
17393, SHRI PABITRA uoaw

I’ERTILIZERS be pleased to state:

' {a) Whether the origindlly approv-
od cost of the Mathurg Refinery was
llﬂcmm. '

(b) ‘whether the cost by now has
_risen over double—being gbout Rs. 200
'trom,and

e) 1t s0, mrmm.w
mmwmx

A ‘-m !'m
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of the Mathura Refinery Project is
Rs. 192.32 crores.

(c) The reasons for the increase in:
the cost estimates are as under;:—

(i) Escalation in the cost of aquip--
ment, materials, and labour that
has occurred, subsequent to the wub-
mission of the feamibility report in
1873.

(i) Incresse in cost on account
on additions to or enhancement n
the facilities such as Power Plant,
Water supply, additional LPG faci~
lities, crude tankage railway lines
addlﬁonal land, sh.imnx of power
plant away from refinery, provisions
of block and by pass valveg for all
control valves, increase in length
of loading gantrieg and cost of pol-
lution studies not envisaged earlier.

(iii) Financial costs (not provided
in the original estimates),

(iv) Increase on account of items.
such as tankages pump stations,
despaich facilities eic., the cost of
which could be covered only after
detalled studies.

(v) Incremse due to changes in
the rates of customp duty and clear
ance charges, for imported equip~
ment materials; and

(vi) Incremge in cost of township.

‘Step to check concentration of
Feonomic Power

7334, SHRI 5. S LAL: Will the
Minister of LAW, JUSTICE AND
CONIPANY AFFAIRS be pleated 1o
gtate as to what is the net result of

" the steps taken by the Government

to check the concentration of economile
power in the ntivnt:e cemorate sac-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS-
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AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI B, D, PATIL): Studies which
have so far been made regarding the
value of assets and turnover of com-
pames belonging to large industrial
houses a. per the registrations under
section 26 of the Monopolies & Res-
trictive Trade Practices Act, 1069 for
the years 1972 and 1876, have shown
that there has been a general increase
both in the value of assets and in the
turnover and profits of these large
houses.

The MRTP Act seeks fo provide
inter alia that the operation of the
economic system does not result in the
concentration of economic power to
the common detriment Chapter III
of the Act conlmins the regulatory
provisions for achieving the above
ohjective Under these provisions,
proposals from undertakings, regis-
iered under section 26 of the Act, for
substantial expansion,  establishment
of new undertakings, merger, amal-
gamation and take-over are scrutinised
in the light of the criteria laid down
in section 28 of the Act and in the
light of the current industral licens-
ing policy so as to ensure that the
proposalg are not likely to lead to con-
centration of economic power to the
common detriment or are not likely
to be prejudicial to the public inter-
est,

Large Industrial Houses are eligible
to participate in the industries speci-
fled in Appendix I of the Industrial
Policy Statement of 2nd February,
1973, Even in respect of these indus-
tries, proposals for substantial expan-
sion or setting up of new undertak-
ings by the Large Industrial Houses
are gemerally approved only after
taking into consideration the public
sector, non-MARTP and small wscale
angles and only after satisfying that
these units will not be adversely
affected. While the policy regarding
financing of the expansion or new
projects by the Large Industrial Hous-
es has been made more siringent, the
policy in the case of non-MBTP com-
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panies has been liberalised to encour-
age their growth. These restrictions
on large houses have ensured that
they do not expand into sectors ‘where
non-MRTP and small companies have
the capacity to expand and to that
exteni the growth of large houses has
been curbed.

Price of Crude Ol

7336, SHRI EDUARDQO FALEIRO:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is at present a
boom in price of crude oil above the
official Organisation of Petroleum Ex-
porting Countries level in open mar-
ket rates specially by international
oil companies; and

(b) what stepg have Government
taken to attain self-sufficlency in ofl
and develop alternative indigenous
sourceg of energy?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA; (a)
From the information available in
Market Journals it is gathered that
the spot priceg of crude oil in the
open market is substantially higher
than the official OPEC sales prices of
these crude oils,

(b) While all attempis are being
made to intensify our exploration
activities, and while plans are being
made for the exploitation of our esta-
blished reserves, keeping in view the

hold out any prnmtle of self-sufficiency
in crude oll. Our exploration policy
will be pursued vigorously with =a
view to making an inventory of our
hydro-carbon resources, Simultaneous-
ly, Ministry of Energy and Deptt. of
Science and Technology are presently
engaged 1n  co-ordinating reseu_u-ch
and development and exploration acti-
vitiep relpting to various alternative
sources of energy, such ss Solar
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Energy, Tidal Power Geo-thermal
Enem Wind Power and Bio-gas.

¢ Representaton for changimg working
of AIR and TV Centres

7336 SHRI VASANT SATHE. will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether the Ministry has re-
ceiveq a representation regarding the
change in the planning and working
of ALR. and T.V. Centres in various
States keeping in view the regional
socio-cultural and other requirements
of the people und in tune with gene-
ral policies of the State;

(b) i so, furnish details thereof
State-wise; ang

(c) details of action taken/proposed
in the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) (a) to (¢) No speci-
fic request has been received from
any State Government demanding
change in the planning and working
of Akashvani and Doordarshan. How-
ever, Government have sent a Report
in the Pairiot dated 16th March, 1979
that the West Bengal Information
and Cultural Affairs Minister has made
such a demand while moving grants
for his department According to this
Press Report, the State Government
was of the view that it should have
its proper say in the planning and
working of this media to ensure that
the special problems and political,
sccial and cultural life of a particular
region or its ethos or distinctiveness
are reflected through them,

AIR and TV stations always strive
to project the special social and cul-
tural features of the areas covered
by them. The State Government's
representatives are included in the
Programme Advisory Committeey of
mstnﬁmtnﬂnlemeeﬁun they
' bave ample opportunity to make
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suggestions for improving the pro-
grammes, Even otherwise there 1s no
bar to making the suggestions for the
improvement of programmes Such
suggestions will be given due consi-
deration

Anomalies in Third Pay Commission
Report regarding Staff Artisis of
Doordarshan

7337 SHRI SACHINDRA LAL
SINGHA Will the Minister of TN-
FORMATION AND BROADCASTING
be pleased to state

(a) whether anomahes created by
the Third Pay Commussion for staff
artists of Doordarshan have mot been
removed so far, if so, reasons;

(b) whether g revision of pay scales
of staff artists were made in 1868 and
1971, 1f not, reasons,

(c) why the cameraman (Grade II)
in the scale of Rs, 650—30—1100 are
not treated like the staff of other
organisations of the Mimstry such as
TV Institute Pune and the Filmg Divi-
s10n; ang

(d) the time by which the anomaly
in the scale of Doordarshan camera-
man will be removed and revised
scales will be implemented, if not,
why?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI) (&) The Third Pay
Commission did not make gany re-
commendations about the Staff Artists
of Doordarshan. On the analogy of
the recommendations of the Commis-
gsion in respect of regular civil posts,
the fee scales of Staff Artists in Door-
darshan were revised in March, 1877
with retrospective effect from 1st
January, 1973. A few categories of
Staff Artist did not benefit. Their
cases were considered by an Inter-
Departmental Review & Rationalisa-
tion Committee. The Committee felt
that since the difference between the
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emoluments in pre-revised gcales and
thoge admissible in the revised scales

(b) Doordarshan was part of All
India Radip until 31st March, 1978.
The fee scales of Staft Artists working
on TV side of All India Radio were
prescribed in 1968. Certain categories
of Staff Artists which were common
to Sound and Television were given

same scales as pravalent on the
Sound side. There was no revision of
fee scales in 1871 on television side.

(e) The Cemeraman Grade II in
Doordarghan is in the fee scale of
Rs. 550—800, This scale is the tran-
slated scale of Rs, 326—25--500—EB—
30--580 prescribed in 1068 on the re-
commendations of a Departmental
Committee which took into account
the job requirements, qualifications
prescribed, mode of recruitment,
emoluments of comparable or analo-
gous categories of personnel employed
on the Sound Broadcasting side of
AR, in the Fllms Division and other
comparable Departments,

The conditions of service, pay scales
etc. of Cameraman of Doordarshan,
Films Division and Film & Telsvision
Institute of India are different because
the qualifications, mode of recruit-
ment and job requirements of the
three organisations are different. Be-
sides, the Film & Television Institute
of Incha is a sell-governing society
regisiered under the Socleties Regis-
tration Act of 1860

(d) There is no anomaly in the
fee scale prescribed for Cameraman
in Deordarshan and thevefore there is
no question of its revislon,

APRIL 1Y, IO

(b) is it a fact that the Association
is recoverng Ra. §/- per ton per year
from ai] the 33 factorie; manufaciur-
ing fertilizers;

(c) is thmt Assoclation gubjeet to
Audit;

(d) what are their main heads of
expenditure during the last three
years and how much money has been
spent; and

(e) are Government factories manu-
facturing fertilizers also pay this
amount?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes.
Sir.

(b) The Fertiizer Associstion is

is determined by its Board of Diree-
tors in sccordanee with it bud-
getary needs. Currently, the rute
of subsctiption is Rs, §/- per tonne
of nutrient for large factories sub-
ject to g ceiling of Rs. one lakh
per annum. Concessional rete of
subscription epplies to emall manu-
facturers,

(¢) The Association makes iis
own arrangements for audit. .

(d) The main heads of expen-
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The expenses in the last three years
have been 5 follows:

Rs. lakhs
197576 . 2418
wre77 . . ., 2448
1977-78 . 27 26

() All members, including public
sector units, pay the same rate of
subscription.

Coal supplied to TISCO by BOCL in
1977 and 1978

7339. SHRI A. K. ROY. Will the
Minister of ENERGY be pleased to
state:

(a) coking coa] supplied by the
Bharat Coking Coal Limited to the

Written Answers

(c) whether TISCO has already
cuptive collieries for its consumption
and the public sector unity are im-
porting coking coal from abroad at
high rate; and

(d) if so, reason for supplying
coking coal to the TISCO at cheap
rate?

THE MINISTER OF STATE N
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) Coking
coal supplied by BCCL to TISCO
during 1977 and 1978 and the ra¥es

TISCO in 1877 und 1878 and the rate charged for such supplies were as
chargeg for that; follows: —
anl-;t}ty supplted in - Rates charged
1977 1978
(in '000 tonnes)
Washed Coal T 3210 1540 Vared from . .....

D.rect feed raw coking coal

55'1 50.7

Rs,165 t0 192 per tonnes
depending upon the gradé.
Vared from ..... ....
Rs, 87.50 to Rs.100° 80 de-
pending upon the grade
(excluding the levies)

(b) Bokaro steel plant after making
coke from the coking coal supplied
to it, releases coke to other steel plants
including TISCO after meeting its
own requirements.

(e) TISCO have captive collieries of
their own but since the production
from those collieries is not adequate
10 meet their full requirements they
are also dependent upon coal supplies
from other producers of coal. The
B4p. L8—8.

public sector steel plants are impors-
ing small quantities of coking coal
from abroad at higher than the indi-
genoug prices for studying techno-
economic advantages of blending low
ash imported coal in the operations
of the steel plants.

(d) Coking coal prices are statu-
torily fixed and the rates charged for
supplies to TISCO are the same =s
that for other steel plants in the Pubs-
lic Sector,
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Agreement of Tochuical Collaborstion
with M/s. Phaiminiiu ana IOFL

7340, SHRI MOTIBHAI R CHAU-
DHARY Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) when was techmical collabo-
ration of IDPL with M/s. Pharmafin
entered into, approved by Board of
Directors, approved by Cabinet and
when wag money repatriated;

(b) who negotiated the agreement
on behalf of IDPL and Government
of India, names and designations of
officers and what expenses were
incurred and whether approval of
expengeg incurred was taken from
the Board, if s0, on what date and
who authorised the negotiations of
the agreement between IDPL and
Pharmafin;

(c) effect on the production of
various bulk drugs due to adoption
of Pharmafin technology?

THE MINISTER OF PETROLEUM,
CHEMICALS AND TFERTILIZERS
(SHRI H N BAHUGUNA): (a)
Indjan Drugs and Pharmaceuticals
Limited (IDPL) entered into agree-
ments with M/3s, Farmafin of Italy
for strain and knowhow for
munufacture of Pencilin G Potas-
sium Balt, Tetracycline Hcl, and
Erythromycin Estolate and know-
how for the production of Semi-
Synthetic Pemicilling and Doxycye-
line. The agreement for Doxycycline
was mady on l14th June, 1976 and
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those for other products on 6th De-
cember, 1978.

The Cabinet approved the nvest-
ment on the expansion of Antibjotics
plant involving the first four products
among others on the 16th February,
1877 The Board of Directors of IDPL
approved the projects in their meet-
ing held on 21st March, 1877. A
Statement showing the amounts re-
mitted with dates is attached,

(b) The agreements were negotiat-
ed 1n Italy by Chairman and Manag-
ing Director of IDPL and other con-
cerned officers of the company Govt.
of India was not directly concerned
with the negotiations at Italy which
was IDPL's responsibility The actual
expenses incurred on the wvisit to
Italy of the IDPL delegation for the
negotiation are not available and will
be collected and placed on the Table
of the House No specific authorising
of negotiations was necessary by the
Roard or Government; nor wag Board
approval required for incwrring the
expenses or the visit of IDPL's nego-
tiating team to Italy, The Board was
kept informed of the progress of ne-
gotlation from time to time. It was
specified in the Agreements that they
shall come into force among other
things, on IDPL obtaining the appro-
val of the Govt of India.

(¢) As the Farmafin technology is
still under implementation, it is too
early to asgess the impact of the
tachnology on the production of the
concerned bulk drugs by IDPL.
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Advertising Agencies rogisiored with
Alr Statiens in Earmatake

7841, SHRI JANARDHANA
POOJARI: Will the Minister of IN-
FORMATION AND BROADCAS-
TING be pleased to state:

(a) the number of registereq ad-
vertislng agencie, enguged in adver-
tising over the All India Radio Sta-
tions ip the Karnataka State; and

(b) thy annual revenue earned dur-
ing 1077-78 and 1078-70 by the com-
mercial broadcasting services?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L, K. ADVANI): (u) The number of
registered advertising agencies engag-
ed in advertising over the All India
Radio Stations in the Karnataka State
is eight,

(b) The annual revenue earned du-
ting 1977-78 and 1978-79 by the com-
mercial broadcasting services was as
follows: —

Gross Revenue
Rs.
1977-78 . . 7%‘:0’.&0 {Prev.
1978-79 . « s &ﬁ?ﬁ:m (Prov.
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" Production of Coking Coal in Durgapur

(a) the total production of coking coal
in the Durgapur Steel Fattory elnce
last 3 years; siate year-wise;

(b) the system prevailing regariing
sale of coking coal;

(c) the of coal per tonne
in 1076-77, 1977-78, 1978-79; and
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mnce August, 1975, These statutory

prices for different grades are as
follows' —

Grade Price per tonne

s, P
100,80
98 35
9% 70
95.10
93.45
91.00
89.35
87.30
81 o5

§=0"IHUO'>

|
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1 2 3
35  qWCHY 7.1
36, wrfenTe 9.4
37. @ . 44.8
38, frooft 3.9
39. wwwrferaT : 51.7
40. HaQwr . 56.3
41, WT® . . 70.1
42. T, 55.7
43. st 60.8
44, w0 7.6
45 #fraw . 10 7

g AT 1295 §

Number of Mining Leéases of Diffevent
Ores/Minerals given to Private Parlies

7346 SHRI GIRIDHAR GOMAN-
GO. Will the Minister of STEEL AND
MINES be pleased to state:

(a) total number of mining leases of
different ores/minerals given to
private parties by the Government
of Qrissa till 1978;

(b) the names of the ores/munerals
and the parties taken the lease; dis-
trict-wise;

{c) how many of them are in work-
ing and non-working conditions; and

(d) the steps taken by the Govern-
ment of Orissa to stop the closure
of Mines?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) (a)
to (d): According to the information
made available by the Directorate of
Mining and Geology, Government of
Oﬂul, 480 mining leases for different

have been granted to
pﬂvute parties till 1978. The district-
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wise breakup of these leasen is given
below. At present 209 mines are re-
ported to be working, According to
the State Government, appropriate
action Las been initiated for violation
of lease conditions and also for keep~
ing the mines idle,

Districtwise treakup. i
District Numer of Jeases granted

1.. Keonjhar .. .. 75

2. Kormaput , ... 26

3. PwlBam ..... g ~

4 Punm ... .... 5

5. Dhenkamal . . .. 19

6. Samlalpur . . 72

7. Mayuriham , ., . 35

8. Bolangir . .... 8y

9. Kalshandy . ... 25

1o. Sundargarh . . . . 1wy

1. Cuttack ... .4+ 20
Total 480

Metallic and Noa-Metallic Minerals in
Koraput Disirict of Orisma

7347 SHR1I GIRIDHAR GOMAN-
GO. Will the Minister of STEEL AND
MINES be pleased to state:

(a) total number of mottalic and
non- metallic minerals found so far 1n
the Koraput district of Orissa,

(b) number of leases given to the
private parties with names of the par-
ties and mines/minerals, and

(¢) number of mines closed and new
mines opened during the year 1977 and
19787

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL § MINES
(SHRI KARIA MUNDA): (a) The
metallic and non-metallic minerals
and tneir reserves fomnd It Karaput
district are : bauxite about B22 mil-
hion tonnes; dolomite about 100 ml-
lions tonnes; limestone about 187
million tonnes; iron ore about 18
million tonnes; manganese of about
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13 lekhs tonnes; quartzite about 0
of tin ore, china clay, soapstone, gra-
phite etc.

() and {(c). According to the Direc- -

torate of Mines and Geology, Govern-
ment of Orissa, 26 mining leases have
been granted for different minera:s
to private parties. During 1977, 2
noues were opened and none clozed.
During 1978, 3 mires were closed and
none opened.

Mines of Copper Ore in Balaghat Dis-
trict of M. P.

77348. SHRI MADHAVRAO SCINDIA:
Wwill the Miniser of STEEL AND MINES
be pleased to state:

(a)whether project report for mining
copper ore in Balaghat District of
Madhya Pradesh has been prepared but
the work is being delayed; and

(b) if so, reasons therefor and steps
proposed to be taken to start the
work in near future?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) (a)
and (b). A detailed project report for
the Malanjkhand Copper Project in
Balaghat District of Madhya Fradesh
was preparerd by Soviet Consultants
M/s. TSVETMETMETPROMEXPORT,
The project envisages mining of copper
ore and setting up of the concentra-
tor. Government sanction for the
project was given in February, 1977.

The preparatrry work on the pru-
ject was started in June, 1977. How-
ovor, the tempo of work had to ke
slowed down in 1I978-'?8 pending a
review by the Planning Commission
sbout 1molementat.on of this project,

“# view of the constraints on re-
sources, The review was completed
" in November, 1878, and it wag de-
cided that the project should be im-
plemented. Preparatory work on the

project such as development of ine

frastructure and procurement of
machinery is now in full swing and
the regular mine construction is ex-
pected to commence by July, 1079.

Land of Village Nagal Rava and thelr
New Delhi on hire with the Minisiry
of Defence

7349. SHRI BALAK RAM: Will ths
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether it is a fact that the land
measuring 18.39 acres of village Nangal
Raya and Tihar, New Delhi is on hire
with the Ministry of Defence;

(b) whether the Government want

to dehire the said land and give the
possession to owmers, if so, by what
time; and

(c) further steps proposed to be

taken by Government in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Out
of 1839 acres of hired land, 245
acres were dehired and handed over
to the ownerg in January 1975 and
thereafter 15.94 acres are held by
Defence Institute of Fire & Research,
Ministry of Defence,

(b) Yes, Sir, sometime in January
1980.

(¢} Complete the requisite for
malities connected with dehiring and
send necessary communication to the
owners in due course to take over
their land. '

Survey of Minerals in Orissa

7350. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Governmant of
Orissa have taken any steps for inten-
sive and extensive survey of mineral
belt for assessing the State mineral
wealth;
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(b) it so, the belis so far planned in
the Geological map of the State and
belt that remains to be surveyed;

(c) District-wise metallic end non-
metallic ores/minerals found and asses-
sed; and

{d) the programmes and funds plan-

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
Mines (SHRI KARIA MUNDA). (a)
The Directorate of Mining & Geology,
Government of Orissa as also Central
Agencies like Geological Survey of
India have been carrying out investi-
the mineral

(b) The State Directorate have so
far covered 11,000 Sq. Km. of mine-
ralised belt by mineral surveys and
200 8q. Km. by detailed exploration
About 8q. Km. remamns to be
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covered by mineral surveys followed
by detailed exploration in selected
areas,

(c) District-wise details of metal-
lic and non-metallic ores/minerals
found and agsessed by various agen-
cies are given in the enclosed Btate-
ment,

(d) During 1078-790 the State
Directorate carried out mineral in-
ventories of 940 Sq. Km. area; large
scale mapping of 16 Sq. Km. area;
trial excavation 7300 Cu. metres; qril-
limg 8480 metres; and sampling 5000
numbers. The work for 1979-80 has
started.

Fundy allotted by the State Govern-
ment for survey and assessment dur-
ing 1978-70 are: Rs 6113 lakhs for
Plan Schemes and Rs. 22468 lakhs for
Non-Plan Schemes, For 1070-80 the
budget estimates are: Rs. 48.46 lakhs
for Plan Schemeg and Rs. 27,54 lakhs
for Non-Plan Schemes.

Statement
Minerals resowrces a sessed i different dustrict of Onssa

Minerals District Regerve Grade
in million
tonnes
1 2 3 4
Limestone . Sambalpur ga-B6 Al) grades
Sundargarh . 636:36 Al grades
Koraput . 1B7-90 Al grades
Total of Orissa g 856- 52
Dolomite . . « + Sundargarh , 534° 14 All grades
Koraput 100°00 Unclasified
Sambalpur . . 55°50 Unclamificd
‘Tota] Orisa 68964
Iron Ore |, . Dhenksnal . 1°40 35—60% iron
Cuttack . . 10'00 55—63% iron
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1 2 3 4
Keonphar . . 1791-8g All grades
Koraput . . 150 ~—629%; 1ron
Mayurbhan) . 16-g9 —63% won
Sambalpur 50'00 55~—609 1ron
Sundargarh . . 837°94 All grades
Total , 5 . : 2709° 72
Vanadiferous Magnetite Mayurbhan) . 5'39 o2t t;n-p% Va-Op
Keonjhar & Balasore 1°20 M_ag}!o- 78 to 19° 74%,
Total , . 659
Manganese Ore . Bolangir . o'582 25t085% Mn
Sambalpur . o-120 @5 to 859 Mn.
Sundargarh 5654 25 to +469% Mn.
Keonpha . 24°501 25 to +46% Mn.
Koraput . o+180 25 to 4 469, Mu.
Total , . . . _;:35_7
Chromute . . Cuttack . . 18°574 cﬁe.*ge;mlly 5 W
Dhenkapal ., ., o258 All grades
Keonjhar 0-939 All grades
Total . . 14786
CopperOre . . Mayurbhan) . 1°66  1°59% Copper
LesdOre , . Sundargarh ., 601 5°77% Lead
Baumte . Koraput . . . 841717 mwgmlg
than 5%.
Kalahandi , , , 67-00 Do.
Koraput & Kalshandi . 18900 Do,
Bolangir & Sambalpur . 116°54 Av AlOg i 46'8%
8iO2 :0* 5%
Total baumite for Orisa 116871
NickelOre, . . Cuttack . 130°45 1°0§ to 1-09%, Nickel
Mayurbhanj 7°50 0°97% Nickel
TotalnickeloreforOrisa  137-88
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t L] 3 4
Tin e . . . OuawduhubeenfmmdmuwelMplmuwdluhm
matire vein of one metre width and g5 metre length in
gdgtmofhmtmum()m This 12 the extession of
tar tin occurrence of Madhya Pradesh, D.G.M., Orisa_is
engaged 1n this investigation.
Cuna Slay . . . Sundergarh , . . 0018
Mayurbhanj . 57°79
Sambalpur |, " o+ ob1
Keonjhar , , 178
Phulbani . . . 0° 008
Bolangir . . 0001
Total china clay for Oni-
s, . . . 59°658
FuwreClay , , . ., Dhenkanal , ., . a6-23
Punn . . . . 0285
Sambalpur . . 18+18
Sundargarh , . i 0618
Cuttack " . 0°293
Total fire clay for Orissas 45606
Kyanite . : . Dhankanal . i . o0y
Graphite 5 : . Sambalpur, Bolangir, Reserve not  All grades
i Patoa, Dhcnhnal,l estimated) s
Phulbani & Kala- ]
handi

Ile nnte Monazite The dune and berach sands on the sea coast in Cuttack, Puri and

Ganjam districts contan & able ‘amount of ilemenite, garnet
sillimanite, rutile, te and zircon.
Coal :
Reserves in Million Tonnes
Dristrict Coalfield Depth-
rangein m, Proved Indicated Inferred  Total
1 2 8 4 5 6 7
=—esl e = T

Dhenkanal , . Talcher . O to 300 913 an8 - 93581
Sambalpur , . Ib River . © to 6oo 83 750 1563 2376

Grand Totals 5907

Mdmuddnmm%bﬂmwmuddnhﬂulm:dm
bt 05 estimate of reserves sre
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in Lakshmikantapur Wail
Ne. I, West Beagal

7352 SHRI SHANKERSINHJI VAG-
HELA
DR BLIOY MONDAL
Will the Mimster of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether 1t 18 a fact that the
Lakshrmikantapur Well No 1 in the
24-Parganas in West Bengal has been
:;’Pt in abeyance, if so, reasons there-

, and

(b) whether the reasons for keeping
the well 1n abeyance were not com-
municated to the Central Govern-
ment 1n spite of repeated reminders
made to that effect and if so, what
are the detauls in regard thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS &  FERTILIZERS
(SHRI H N BAHUGUNA): (a) Yes,
Sir Drilling m Lakshrmukantapur Well
No 1 i the 24 Pargenas in West
Bengal has been kept mn abeyance
subjact to re-evaluation of the pros-
pects 1n the light of the results ob-
tained from Diamond Harbour Well
No 1 currently under drilling.

(b) The reasons for keeping the
well 1n abeyance were communicated
to the Central Government

Complaints agalnst Garfison Englacers
Kanpur

7353 SHR] MANOHAR LAL Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state.

(a) whether Government have re.
ceived several complants agust the
officers of Garrison Engineers, Kanpur
Division, including from Members of
Parhament and Union Lenders regard-
ing their corrupt practices, and



251 Writien Anzirers

(b) it so, what action Government
have taken against them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) As a result of enquiries con-
ducted, a Supdt. Gde. I is being prose-
cuted in the Court, departmental dis-
ciplinary proceedings have been (ini-
tiated against one Assistant Execu-
tive Engineer, two Bupdts, Gde. II, a
Store-keeper and four other-non
gazetted employees. Besides, “recor-
dable warning” has been issued to
u Supdt, Gde. L -

Production and Sapply of Billets

7354. SHRI KUMARI ANANTHAN-
Will the Minister of STEEL AND
MINES be pleased to sfate

(a) whether the re-rollers get hard-
ly 30 percent of their requirement of
B000 tonnes of billets a month;

(b) whether 1t 15 a fact that the in-
tegrated steel plants give second priorn-
ty for production of billets;

(c) the number of units that have
been closed down because of acute
shortage of billets, and

(d) the steps being taken by the Gov-
ernment to augment the production of
billets?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) :
(a) The total capacity of the re-
rolling industry i the country is
being assessed by a Committee; the
report of the Committee is awaited.
Meanwhile, against the total claimed
capacity of about 4.2 million tonnes
per annum, the supplies of re-rollab-
les from the main producers during
1978-79 came to about 1.35 million
tonnes, including about 740.000 tonnes
of billets. In addition, about 1.4 mil-
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lion tonnes of ingots/billets  were
supplied by the ministeel plavits,
making a total of sbout 2.84 million
tonnes. This works out to about
68 per cent of the claimed capacity,

(b) No, Sir.

(¢) The information is being collect-
ed and will be laid on the Table of
the House.

(d) Over the last eighteen months
a large number of measures have
been taken by the Government to
rehabilitate the mini-steel plants and
to ensure that their production goes
up; this has given resuts and there
has been substantial increase in the
production of pencil ingots/concast
billets. The feasibility of importing
billets for meeting the requirements
of rerollers is also being examined.
As a long-term measure, production
of hillets specially for the re-rollin
industry is being included in the pro-
duct-mix of the new plants such as
ihe Vizag Steel Plant.

Direct Allocation of Raw Materials

7355 S9RI oM PRAKASH
TYAGI; Will the Minster of
PETROLEUM, CHEMICALS AND

FERTILIZERS be pleased to state:

(a) how many applications have
been received dunng 1877-78 and
1978-79 for the direct allocation of raw
materials of bulk drugs in response to
the policy announced by C.P.C.,

(b) under what provisions of I
(D&R) Act, Import Trade Control
Act, FERA this announcement was
made for direct allocation of raw
materials; and

(c) would Government obtain Char-
tered Accountants certificate from all
parties applying for allocation of raw
materials under this announcement; if
not, why and how CPC can verify the
past consumption figures in the absence
of Chartered Accountants certificate?

THE MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS (SHRI
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H. N, BAHUGUNA): (a) and (b).
Procedure regarding direct allotment
of certain canalised bulk drugs/drug
inter-mediates as specified in Section
III of Import Trade Control Policy
1977-78 (Vol. I) was laid-down in
paragraph 92 to 93 of the said policy.
During 1077-78, M/s. Indian Drugs
and Pharmaceuticals Ltd. and the
State Chemicals & Pharmaceuticals of
India Ltd. registered 605 and 444 ap-
plications  respectively under the
‘Direct Allotment’ procedure. No pro-
wvision of sllocation of canalised raw
material under the scheme of ‘Direct
Allotment’ exists in the 1078-79 Im-
port Policy

(c) As indicated above, the ‘Direct
Allotment’ scheme has been dis-con-
tinued in 1978-79 The question of
obtaining Chartered Accountants’
Certificate under the said scheme,
therefore, does not arise However,
as per guidelines for distribution of
canalised raw materials for 1878-78,
for the purpose of calculating entitle-
ments based on licenced capacities of
formulations, the DGTD umts regis-
tering with the State Chemicals &
Pharmaceuticals of India [Ltd. and
M/s Indian Drugs and Pharma-
ceuticals Litd. are reguired to submit
Chartered Accountants Certificate in
respect of their entitlements based on
such licenced capacities.

Publicity of ‘Harmony Plaw’ of
Dr. Gapta

7358. SHRI VASANT SATHE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) wheher it is & fact that a ‘Har-
mony Pian’ formulated by Dr. Mahabir
Prashad Gupta—a Delhi Physician has
been forwarded by the Prime Vinistec
to the Minister of Information and
Broadcasting for further action in the
matter and giving the plan due pub-
Licity;

(b) it so, whether the Information
Minister has received such reference
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from the Prime Minister as has ap-
peared in the ‘National Herald' dated
25-2-1970 and Important features of the
‘Harmony Plan’ formulated by Dr.
Gupta ang reaction of the Government
thereto; and

(c) details of action taken/pro-
posed by Government in thig matter?

THE MINISTER OF INFORMA-
TION AND BRODCASTING (SHRI
L. K. ADVANI): (a) to (c). Some
papers relating to the writings of Dr.
Mahabir Prashad Gupta were passed
on to the Ministry of Information and
Broadcasting by the Prime Minister's
Office for appropriate action. Dr.
Gupta also has met the Minister and
has urged that the Ministry arrange
publicity for his articles. It has been
explained to him that the Ministry
does not arrange publicity on behalf
of private citizens.

Imsng of New Licences to M/s. Synthe.
tics and Chemieals Lid,

7357. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many new licences for uive=
sification have been issued to Svalhe
tics ang Chemicalg Limited during the
last twelve years and why,

(b) how many licences have heen
utilised by this company and how many
licences not utilised and surrendered
and the reasong therefor; and

{c) which of such projects have been
completeq and how they are aperating
and which such projects are under epec-

tion and when expected to be com-
pleted?
THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
industrial licences isued to M/s. Syn«
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thetics & Chemicals Limited during the last twelve yearz are as under:

Industrial Licence No. and date Item of manufacture
C-:L:2go(74) dated 17-7-7¢ . . . Nutrile Rubber . 2000 tonnes per wh.
num
C:IL:318(77) dated 5-11-77 . Butadiene Catalyst , . 60 tonnes per annum,
M:1L:316{77) dated 9-12-77 . ABS Resins and Plasticy , . 2000 tonnes per sm-

num

(b) & (c) Out of the above three
industrial licences, plants for nitrile
rubber and Butadiene catalyst have
already been commissioned and ac-
cording to the Company are operating
satisfactorily. The ABS project is
being implemented in a phased man-
ner depending on the demand of the
product and availability of funds,

Bifeet of High Coal Pricts om Bteel
Industry, Rallway, Thermal Fower
Plants etc.

7358. SHRI A. R. BADRINARA-
YAN: Will the Minister of ENERGY
be pleased to state:

(a) whether prevailing high coal
prices have already had an ¢ iversm
impact on iron and stee] industry, rail
way, thermal power plants, cement ano
other coal consuming industres besldey
domestic consumers;

(b) iz so, whether any further revis.
ed trend of the increase in price of coal
may adversely affect the above in-
dustries;

(c) if so, the steps being takea to
check further rise in coal prices; and

(d) the total effect the coal price bad
on the Industry Sector and consumers
now and in future?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI JANESHWAR MISMRA): (a)
The prevailing pithead prices of coal
are inforce from 17.18975 and cannot
be considered as high.

(b) & (c). Due to the increase
in the cost of inputs, wages of
workers going up, high incidence of
excise duty on inputs, depreciation

and nterest, the cost of coal produc-
tion has gone up. Revision in coal
prices is thus called for. This, in
turn, would affect all users.

(d) The cost of coal constitutes a
varymng percentage of the cost of pro-
duction according to the nature of the
industry Since no increase in the
pithead price of coal has been made
after 1st July, 1975, the question of
industries being affected does not
arise,
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Amendment of Damodar Valley Corpo-
ration Act

7361. SHRI M. V. CHANDRASHE-
EHARA MURTHY:
SHRI P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

Will the Minister of ENERGY be
pleased to state:

(a)whether Government are examin-
ing some proposals to amend the
Damodar Valley Corporation Act;

(b) if 50, how many suggestiong have
been received in this regard;

(c) thy detalls of the suggestions
; and

(d) when the final decision to amend
the Act ig likely to be taken?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (d), Various proposals for restruc-
turing the Damodar Valley Corpura-
tion involving amendment of the Act
have been received. A decision will
be taken at the appropriate time.

Rural Electrification in North Eastern
Region

7382 SHRI AHMED HUSSAIN:
Will the Mimster of ENERGY be
pleased to state:

(a) the Government's policy on
rural electrification of N.E. Region and
the amount of assistance/grants/loans
given to these States during the last
five years ending 31-3-1879 (State-
wise) ; and

(b) the names of places in the Goal-
para District of Assam and number of
villages in Assam which will be eleo-
trified during 1979-80 and 1980-81 and
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funds so far earmarked by the Centre
and State Government of Assam for
the purpose?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
No.th-Eastern Region comprises the
States of Assam, Manipur, Meghalaya,
Nagaland ang Tripura and the Union
Territories of Arunachal Pradesh and
Mizoram. A Statement indicating the
total outlayg approved for rural elec-
trification works in these States/
Unmion Territories during 1874—79
under the different sourceg of financ-
ing 18 enclosed,

Although rural electrification has
made good progress in the couniry as
a whole the North Eastern States/
Union Territories have been lagging
behing in this regard. Electrification
of villages in these States hag been
generally slow due to geographical
conditions, lack of communication
facilities, inadequate transmission/
distribution network, lack of load
development etc, With a view to re-
moving the regronal imbalances
electrification wag taken up as a part
of the Minimum Needs Programme in
the Fifth Plan in order to supplement
the resources of the States which are
lagging behind in this regard. It has

APRIL 17, 1879
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continued to receive special considera~
tion under the Revised Minimum
Needs Programme (RMNP) in the
Five-Year Plan 1878—83. The RMNP,
envisages electrification of at least
60 per cent villages in each State
during the next 10 years 1078-88.

(b) The Annual Plan for 1079-30
provides for an allocation of Rs, 8
crores for rural electrification in
Assam, The details are as follows:—

Rs. crores
REC Normal Programme . 2
RMNP . . . . 3
Normal Development Programme
of the State : . . T
Hill Area Plan . . . 2

| e ——

The target of electrification of about
1,200 villages has been envisaged.

The State Electricity Board has a
tentative programme for electrification
of 130 villages in Goalpara district in
1079-80. List of villages to be electri.
fied has not yet been finalised,

The programme for 1880-31 has not
been drawn.

Statement
. Qutlays anproved for rural elacinfication works in vespact of the north eastern regron diming the last fie yiars
viz., 1974—79.
(Re. in lakhs)
Outlays Under
Sl. States/U,Ta. Total
No. NDP REC MNP
1 Assam g63'00 gbaroo  975'00 230000
a2 Manpar 20° 00 10° 00 85-00  115°00
3 Meghaliya . . . . N . 424'00 g61o0  785-00
4 Nagiland . N 45'00 ‘e 169°'00 214700
5 Trpma | . . . . . 600 10000 809*00  503°00
Unton Ternlories
8 Arunachal Pradesh 134* 00 aBi*50  4i15°50
7 Mizoram |, : . . . . 8600 .. =gg2r00 81800
Towml . . ., . , 654'00  1496'00 sgea'30 465350
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Production Oapacily of Hindustan In-
goctiddes 144,

7368, SHRI D, D, DESAL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the production capacity
of Hindustan Insecticides Lid. has fal-
len resulting in shortage of a wide
variety of important pesticides and
insecticides;

(b) if so, whether this hag created
a blackmarket for pesticides; and

{c) the steps taken to remedy the
gituation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI # N. BAHUGUNA): (a) No,
Sir. Hindustan Insecticides Limited
produce only DDT and BHC techni-
cal, the production of which during
1978-79 was an all time record of 6403
tonnes,

(b) Does not arise.
{c) Does not arise.

Poblicity policy and growih of langu-
age dailleg

7364, SHRI SACHINDRA LAL
SINGHA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) the details of the in-country
publicity policy of the Ministry;

(b) whether it has been brought
to the notice of his Ministry that
there ig no proper growth of language
dailles in varioug States particularly
in backward aress;

(¢) if so, whether some officials

of his Ministry have met the language
presa editors of the different States;

(d) if so, the details thereot dur-
ing the last two years, date-wige;

(e) the detaily of the arrangement
made up-to-date by the Publicity
Department to feed the Ianguage

press with the up-to-date develop-
ment; and

(f) the result achieved?

THE MINISTER OF INFORMA-~
TION AND BROADCASTING (SHRI
L K ADVANI): (a) Government
publicity essentially aimg at inform-
ing the people in the country about
the Government policies and prog-
rammes m an objective and impartial
manner.

(b) There has been a general feel-
ing 1n the language Press azbout the
need for Government assistance in
regard to their growth and develop-
ment. Government’s decision in re-
gard to the future of News Agencies
duly kept this in view, The Press
Commussion has alsp been askeqd to
examine this aspect.

(¢) and (d). The meeting of the
officials with language press repre-
sentatives is a normal and continuous
feature. No separate records as such
are kept about these meetings, How-
ever, Principal Information Officer of
the Presg Information Bureau recently
held regwnal conferences at Hydera-
bad, Bombay and Calcutta where he
met the language press editors and re-
presentatives. He also hag a meeting
with language press editors and
journalists at Jaipur when he visited
that place in January, 1878.

(e) A statement ig attached.

(f) This hag resulted in increasing
coverage of the developmental acti-
vities in the language press, creating
a greater awareness and understand-
ing among the people about the pro-
grammes and policies launched by the
Government for social ang economic
betterment of the country,

Statement

Press Information Bureay releases
information data etc, to the news-
papers in the country in all languages,
Of late, increasing emphasis ia being
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laig on reaching this information to

news releases, Press Notes and other
information material, photographs,
ebonoid blocks and Charbag (for Urdu
Papers) are being supplied for use by
sme]l and medium newspapers, The
number of features for which there
is gubstantial demand from small
and medium papers in all languages
has been increased. Some exclusive
services are also being provided for
use by small and medium papers
language papersg such as Gramin Patra
Seva, Saptahik Samachar Samiksha,
Vigyan Patrika, Krishi Patrika etc.
Accreditation rules have also been
amended tp facilitate accreditation for
small papers who can join together
to reach the minimum standard of
circulation for eligibility of accredi-
tation. The Press Parties taken out
by the Press Information Bureau from
Headquarters and Regional Centres
algp include a growing number of re-
presentatives from Indian language
Press, In a few cases the language
paperg have also been induced to send
their correspondents to accompany
the Prime Minister on his tours
abroad by offering them partially
free passage.

Minl Steel Plant in Goa

7365. SHRI EDUARDO FALEIRO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there have been de-
mands to set up a mini steel plant in
Goa;

(b) if so, by whom and when were
these demands made;

(c) whether Government
cepted this proposal; and

(d) 1f not, the reasons therefor?

have ac-

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI EARIA MUNDA): (a)
No request for setting up an electric
are furnace unit, commoniy known as
mini steel plant, in Goa, i3 pending
with the Depertment of Steel.
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(b) to (d). Do not arige.

Reloame of Genfamyeln o M/s, Indisn
Schering and C. E. Fulford

7366, SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PETRO-

(a) whether it is a fact that Govern~

ment stopped release of Gentamycin
to Indian Schering and C.E. Fulford, if
so, stocks availgble with both these
companies on 1st April, 1978, details
of procurements of Gentamycin from
difterent sources thereafter date-wise
and fotal quantities procured so far,
and

{b) in case both companies have pro-
cured Gentamycin from sources other
than canalising agencies, what action
has been taken against both of them
for violation of provisions of Indus-
tries (Development and Regulation)
Act, ITC policy ete.?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
8ir, the release of Gentamyecin by CPC
to M/s. Indian Schering ang C.E. Ful-
ford in 1078-79 has been stopped.

The information with regard to
gtocks avgilable with them on 1st
April, 1878 details of procurement of
QGentamycin from different gources
thereafter and total quantilies pro-
éured so far ig being collected and will
be laid on the Table of the Sabha.
(b) Does not arise at this stage in
view of reply to part (a) above,

Setting up of Petro-Chemical Plant ad
Haltia

7367. SHRI KRISHNA CHANDRA
HALDAR: Will the Minister of PET-
ROLEI/M, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government have de-
cided to pet up a Petro-chemical plant
at Haldia during the Sixth Five Yeéar
Plan; and
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(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SERI H, N, BAHUGUNA): (a) and
(b). A letter of intent was issueq to
the West Bengal Industrial Develop-
ment Corporation Limited, in Novems-

following capacities:—
Items of manufacture Annual
c-?-i;lﬁer
. tonnes
3. Ethylene . 54,000
2. Propylene 30,000
g. Prolysis Gasoline 46,000
4 Butadieee, |, . | 8,000
3. Benzene . . . 8,000
6. Ethylene Oxide, . 3,000
¥. Ethylene Glycol . 10,000
8, Diethylene Glycol . 1,500
g. Ethyl Hexanol , 21,000
10. Isobutanol i 8,100
1t. N-Butanol ! 8,150
12, HDFE . . 20,000
18. R.V.C. 45,000

Oengumpiton of Oxytetracycline by
M/s. PFIZER

7368. SHRI SHANKERSINHJI VAG-
HELA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) details of consumption of Oxy-
tetracycline by M/s Pfiser during last

detalls of all Jetters isued by
Minisiry of IDPL in this regard, &
the above perlod; and

(c) what steps were taken
Buing these leiter {o ensure that
do not get Oxytetracycline
their licensed capacity for
formulations and bulk drugs
in their industrial licence?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a),
Detailg of formulations based on Oxy-
tetracycline being produced by M/s,
Pfizer Ltd, are given in the Annexure,

ie

e

H

Details of consumption of Oxyte-
tracycline and production of formu=
lationg based on Oxytetracycline by
M/s, Pfizer Ltd. during 1978-77, 1977-
78 and 1978-79 are being collected and
will be laid on the Table of the Lok
Sabha,

(b) IDPL supplied the following
quantitieg of Oxytetracycline to M/s.
Pfizers during the last three years:

1976 (calendar year) . 21-37MT
g7z . . . . .5 MT

1987 . . . . .27 MT

Oxytetracycline was canalised only duning
1the year 1977-78.

On November 21, 1077, in the con-
text of certain production problems
faced by M/s. Pfizer Ltd, the Ministry
advised M/s, Indian Drugs and Phar-
maceuticals Ltd to release a quantity
aof 5 MT of Oxytetracycline to M/s.
Pfizer so as to enable them to continua
the production of the formulations
of this group.



Intramuscular

$, Terramycin Dental
10, Terramycin Topical Ointments.

11, Terramycin Injectable Solu-
tion.

12. Amebotic Capsules.

18, Terramycin Eye/Ear Suspen-
sion

14, Terramycin Liquid

15. Terramycin Powders.

16, Terramycin Animal Formula
for Mastitis,

17, Terracoriril Ointments,

18, Urobiotic Capsules,

19. Mastalone.

20, Terramycin Poultry Formula
with Antigerm-77,

21, Terramycin Otic Solution,

Reloase of Raw Materials to M/S.

IDFL, FFIZER AND HOECHST

(a) detafls of canalised raw mate-
rials giwen to IDPL, Pfizer, and Hoe-
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each formulation for which ceanplised
raw materials were given and whetber
it is a fact that their releases have not
been restricted to licensed capacity;

(b) whether it is a fact that release
of canalised raw materials made to
these three umits and consumption in
formulations along with carry-over of
stocks do not tally and if so, whether
they have sold the excess procurement
or procured bulk drugs from sources
other than the canalising agency; and

(c) 1f so, details of the same and
what action has been taken against
thege three compames for violation of
import Trade Control Policy?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): (a) De-
tails of currently canalised raw mate-
rials (drugs) given to IDPL, Pficer and
Hoechst during 1976-77 anq 1977-78
are given 1n the attached statement
Sumilar figures for 1978-79 are being
collected and will be lazd on the Table
of the House The releases of cana-
liseq bulk drugs to DGTD umits, in-
cluding these three firms, during 1576~
77 ang 1977-78 were not made on the
basis of entitlements ag per licensed
capacities of each drug formulation.
Releages of canalised bulk druge to
these three firmg and other DGTD
units during 1078-79 were made on the
following basis:—

April-Sept,, 1978 —To the extent of
50 per cent of allocations of indivi-
dua] items for the year 1976-77,

Oct.-1078, March, 1070:—

(i) Wherp industrial approvals
held by the unit indicate well-
defined formulation-wise capacities,
allocation to the extent of 50 per
cent. of entitlement as per such
capacities; and

(iiy Where indugirial approvals
do not indicaty formulstion-wise
capacities, allocation to the extent of
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B0 per cent of allocation of
items for this year 1976-77,

The formulation-wise capacities of
DGTD units, including these three
firms, have yet to be fixed as part
of the exercise relating {o issue of a
consolidated industrial licence to each
DGTD unit in pursuance of the Gov-
ernment decision on the Hathi Com-
mittee recommendations, a statement
on which was laid on the Table of
the House on 28-3-1878. It ig proposed
to restrict the releases of canalised
bulk drugs to DGTD units to the level
of therr entitlements as per licensed
capacities after consolidateq industrial
licences issue to them specifying with
capacities.

In the case of M/s. Hoechst, how-
ever, the release of Streptomycin Sul-
phate, Chloramphenicol Powder and
Tetracycline Hcl during 1378-79 was
restricted to the level of their entitle-
ments based on formulation-wise lic~

7

sed capacities as per 197679 release
policy indicateg above,

(b) Data relating to consumption/
stocks of canalised bulk drugs by
thege three firms during the last three
years is being collected from them.
Thereafer, it i proposed to compare
the same with the figures of releases
of each drug received by them from
the canalising agencies. If gups are
observesd in the two setg of figures,
the same woulq be gone into to see
if these firms sold any materials pro-
cured in excess of their requrements
or procured bulk drugs from sources
other than the canalising agencies.

(c) The matter whether any viola-
tion of Import Policy has been made
by these three firms would come to
light only after the exercise indicated
in (b) above is over, Hence the
question of taking eny action against
these firms for such viclation does
not arise at thig stage,

Statements
5.No. Name of canalised bulk drug (Qty. m Kgs )
I—IDPL 1976-77  1977-78
1 Chloramphenicol Powder . 11,150 12,770
a Ampicillin Tribhydrate, , 8,500 5,000
8 Ampicillin Sodium Sterile , . . . . 380 200
4 Streptomycin Stearate - . . . 1,500
5 Streptomycin Estolate 5 . . . . ’ - -8 2,500
6 Streptomycin Base . . 1 o
7 Chloroquin Phosphate . . . 40,000 32,500
8 MethylDopa , , ., , 12,000 4,000
g Indomethocin | 595 245
10 Sulphamethoxazole 1,025
A
1 Chloroguin Phosphate

g Chloramphenicol Powder |,

175
%137 3015
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8. No. Name of Canalised bulk drug (Qty. in Kgs,)

3 Tetracycline Hel. 14180 144180
4 Btreptomyein Sulphate 5530 5880
5 Vitamin B; Oral 66 140
6 Vitanun Ba jo [hd

11— Pficer
1 Streptomycia Sulphate 12,000 2000
s Piperazine Hexahydrate 5,000 13,185
3 Vitamin Br Hel. 130
4 Vitamin Br Ampoule Grade 100 30
5 Vit. B1 Mono 6,124 8,800
6 Vitamun B2 2,998 3,550
7 Chloroquin Phosphate 550 775
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Peoplo of Chasnala and Kasdra vilia-
ges not willing to woek in underground

7871 SHRI ISHWAR CHAU-
DHARY* Wil the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government's attention
has been invited to the Indian Express

bread-winners in the December, 1975
disaster, are now counting days for
their banishment’;

(b) whether it is a Yect that the dis-
aster and the apathy that followed have
shaken them up and a large number
of them are determined pot to work
in the underground mines; and

(c) i s0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STHEEL AWD
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir

(b) and (c), After the December
1976 accident, employees of IISCO
were reluctant to work in the under-
ground mines By now, they have
largely overcome their mitial appre-
hensions and many of them have
been working underground, as and
when required
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Sndo-Pak Fertiliser Educationsl Frojec;

7873, SHRI M. V. CHANDRASHE-
KHARA MURTHY:
SHRI P. M. SAYEED:
SHRI A. R. BADRINARAYAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it iz a fact that Gov-
ernment have recently approved the
Indo-Pak fertiliser educationsl pro-
ject which will be financed out of the
sale proceeds of fertiliserg worth
£ 30 million provided by the Gov-
ernment of the U.K;

(b) if so, when the agreement in this
Tegarq is lihely to signed; and

(¢) what are the main features of
the agreement?

THE MINISTER OF FETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): (a) No
Sir, No Indo-Pak fertiliser educational
project has recently been approved
by the Government, However, an
Indo-UK Fertiliser Educational Pio-
ject has been approved recently which
would be financed out of the sales
proceeds of fertulisers fertilisers worth
£ 30 millions provided by the
Government of UK, with the follow-
ing objectives:

(i) to extend the scientific use
of fertilisers to suit the local farm-
ing conditions and to improve the
benefit cost ratio of fertiliser ap-
plications:

(li) to ensure timely supply of
the various inputs for maximising
agricultural production,

(b) The project agreement with
UK. is likely to be finalised soon,

(c) The project will cover 25 selec-
ted districts in six States i.e, Uttar
Pradesh, Madhya Pradesh, Bihar,
‘West Bengal, Orissa and Assam, The
salient features of the project are as
follows:

APRIL 17, 1978
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(a) Educating the farmers on the
correct choice and use of fertiliseva

(b) Working out cropping pro-
gramme for the participant farmers
in the project areag ag on the basis
of the resources available with far-
mers and arranging supply of inputs
viz, high yielding variety secds,
fertilisers, pesticides, pump-sets
and other agricultural equipments
and credit at the right time through
proper coordination with (1) State
Department of Agriculture (2) Na-
tionalised Banks and Cooperatives
(3) Agro-Industries Corporation
(4) Pesticides Manufacturers and
(5) Fertiliser dealers,

(c) Organising block demonstra-
tion covering 100 to 200 hectares in
selecteq villages.

(d) Holding fertilizer dealers’
training programmes;
(e) Construction of slorage

godowns 1n selected villages in
order to ensure timely supply of the
materials to the farmers as per
plans.

(1) Providing soil testing facilities
for analysing the soil in the areas
ang providing fertiliser quality con-
trol facihities to test the samples of
fertilisers,

Whole sale business of Bengal Lamp
Works Limited

7373, SHRI C, K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Government are
aware of the fact that the Bengal Lamp
Works Ltd, hag done away with all
their genuine wholesalers and en-
trusted the large chunk of its whole-
sale business to a public lmited
Company called Belrex India Lid,
whose major shares are controlled by
close relationg of the Directors of the
Bengal Lamp Works Ltd.;

(b) whether the attention of Gov-
ernment has been drawn to the faet
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that this arrangement helps the com-
pany to evade excise duly; and

(e) it s0, what gre the steps takem
and the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, D, PATIL): (a) It
is presumed that the question
relates to Bengal Electric Lamp Works
Lid M/s, Belrex India Ltd. iz one
of the wholesalers of the company.

of Finance has informed that
the Collector of Central Excise, Cal-
cutta hag reported that quantities of
direct supply of goods from Bengal
Electric Lamp Works Lid, to Belrex
India Ltd. do not indicate that large
chunk of wholesale business has been
entrusted by the former to the latter.

(b) Ministry of Finance has intima-
ted that the Collector of Central Ex-
cige, Calcutta has reporteq that there
is no evasion of central excize duty
and that the assessment of the goods
supplied to M/s, Belrex India Litd, are
. done gt par with the assessment of
supplies made to other wholesale
dealers,

{c) Does not arise,

Nationa] Power Grig

7374, SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI NIHAR LASKAR:

SHRI A. R. BADRINARA.-
YAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether a National network of
power transmission or power grid has
been drawn by the National Thermal
Power Corporation fo, meeting the
country’s power needs;

(b) if so, the details of the proposed
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(¢) when the same is likely {0 be
implemented; and

(d) the expenditure involved?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (d), No, Sir, However, the Na-
tional Thermal Power Corporation
are constructing the assoclateq 400 KV
transmission lines for evacuation of
power from the large sized reglonal
thermal power stations at Singrauli,
Korba, Ramagundam and Farakka to
the bulk supply points in the bene=
ficiary States. The estimated cost of
the transmission projectg is indicated
below: —

Rs.in
crores

(i) Tramsnission system asso-
ciated wuh Smguu l| Suge
I (6oo M 81°64

(#s) Transmission system asso-
ciated with Korba ‘itage I

(100 MW) 100-go
(iri) Transmission Syalem afso-
ciated with Ramagudam

Stage I (1100 MW) , 11614
(iv) Transmission System asso-
ciated with Farakka Phase I

Stage I (oo MW) . . 30-20

The transmission projecls are ex-
pected to be completed to match the
commissioning programme of the
power stations.

Reorganising ferrous scrap collection
ang processing Industry

7375. SHRI M. V. CHANDRASHE-

KHARA MURTHY:
SHRI R. V. SWAMINATHAN:
SHRI P. M. SAYEED:

SHRI BALASAHEB VIKHE

PATIL:

Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) whether it is a fact that ferrous
scrap collection and processing Industry
is being re-organised and streamlined
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ko meet the growing demand of mini-
steel plants in the coumiry;

(b) if so, the details of the same;

(c) whether it 13 aisp a fact that
Steel Ministry has decided to accept
some major recommendations of the
Committee on Development of fer-
rous scrap industry which had pro-
posed measures to bring the industry
within the purview of the Govern-
ment controls; and

(d) it so, how many of its recom-
mendations have been accepted?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI EKARIA MUNDA):
(a) and (b). The ferrous scrap col-
lection and processing mdustry 18
fauly well organised even now, Only
the limited aspect of processing of
scrap being brought within the pur-
view of Industries Development and
Regulation Act is under consideration,

(e) It would not be correct to say
that the Commuttee on Development
of Ferrous Scrap Industry had pro-
Posed measures tp bring the industry
within the purview of the Govern-
ment controls.

(d) Out of 25 recommendations
made by the committee, 9 were noted,
8 were accepted, 6 are under consi-
deration and one was partly accept-
ed?

Observance of Flag Code

7376 DR VASANT KUMAR PAN-
DIT. Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state

(a) whether 1t is a fact that the
national flag was displayed on the
bullding of Western Naval Command
and the Navy House at Bombay on
Republic Day and Independerios Duy;
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(b) whether it is a fact that the
above practice has not been disconti-
nued in contravention of the Flag Code
of India;

(¢) whether it is a fact that a social
worker of Bombay, Shri C. V. Varad,
has requested that the National Flag

\has to be displayed on (1) Republic
Day (ii) Independence Day as also
(in) Barth day of Mahatma Gandhi
and (1v) National week in memory
of the martyrs of Jallianwala Bagh
as per the Flag Code of India; and

(d) the action taken by the Govern-
ment in the above matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (d). Shri
C. V, Varad wrote to Government to
suggest that Western Naval Command,
Bombay, and Navy House, Bombay,
should be asked to fly the National
Flag on Independence Day, Republic
Day ang certain other days of nation-
al importance.

It was explaineq to him that build-
ings of Western Naval Command fly
the Naval Ensign—which itself incor-
porates and gives a place of honour to
the National Flag—throughout the
year. This is in conformity with the
Naval Rules, as well as the National
Flag Code which 1ays down that De-
fence installationg will follow their
own rules for the display of the Na-
tional flag.

Fertilizer Factories Running at a Loss

7378 SHRIR L. P VERMA Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) the names of the fertilizer fac-
tories at Baraum, Sindr1 and Namrup
(Assam) which are running at a loss
and the reascns therefor; and

(b) in case any factory is continue
ously running at a loss due to certamn
reason, the steps being taken by Gove
ernment to find a permanent solution?
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CHEMICALS AND

(SHRI H, N. BAH'U’G‘UNA}- (a) The
Sindri unit of the Fertilizer Corpora~
tion of India Ltd, ang the Barauni
andNtmmplmltuuthaHlndmn
Fertilizer Corporation Ltd., have been
running at a loss,

The Sindri unit jz one of the oldest
Pertilizers plants in the country hav-
ing gone into production in 185152
The main reasons for the loss in this
unit, have been inadequate capacity
utilisation and higher consumption
norms of raw materia] and utilities
due {o ageing of the plant, and the
uneconomic price for the Yertilizers
produced before the introduction of
the scheme of retention prices for
fertilizers.

The Barauni and Namrup units
have incurred losses due to low capa-
city utilisation arising out of design
deficiencies, equipment failures and
vower fluctuations/interruptions,

(b) In view of the deterioration in
the condition of the plants at Sindri
and increasing incidence on repairs
and maintenance, some of the old
plants are being renovateq while
others are being phased out. Simul-
taneously action has beep taken to set
up new/projects at Sindri, viz. Sindri
Modernisation and Sindri Rationalisa-
tlon in order to modernise the plants
ang diversify production at Sindri
The Rationalisation project is expect-
ed to stabilise production at near rat-
ed capacity in 1980. The Sindri Mod-
ernisation project is mechanically
complete and iz expected to go into
commercial production by July, 1878,

In Barauni and Namrup, design
deficlencies ang equipment problems
have been identified and remedial
meagureg are on hand. Production at
these plants is expecteq to improve in
the coming years. Captive power ge-
neration facilitieg are also proposed to
be set up at Namrup as part of Nam-
Tup II to provide stable power sup-
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ply. With the introduction of the Re-
tention Price Scheme from Now
1977, the varlous manufacturing units
including Sindri, Namrup and Bara-
uni have been allowed retention prices
for their products which would ena-
ble them a reasonable return on net
worth provided they operate at sti=
pulated levels of efficiency.

Memorandum fom the Akhil Bhartiya
Vidyut Mazdoor Sangh

7379. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be
pleased to state:

(a) whether the Akhil Bharliya Vid-
yut Mazdoor Sangh has given a memo-
randum to the Government on various
demands regarding the workers in the
industry of generation and distribu-
tion of electric energy;

(b) if so, what are those demands;

(e) 15 1t a fact that there is a dis-
crimination regarding the payment of
bonus under the Indian Electricity Act,
1910. The Eleciricity Supply Act,
1648 and the Payment of Bonus Act;
and

(d) if so, steps Government propose
to take to protect the interest of the
labour engaged in electric generation
and distribution industry and give
adequate bonus to them?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir,

(b) The various demands submitted
by the Akhil Bhartiya Vidyut Maz-
door Sangh in its Memorandum re-
late to the service conditions, includ-
ing security of service, leave rules,
liberalization of allowances, payment
of bonus, future prospects of the emp-
loyees of the State Electricity Boards.
The State Governments/State Electri-
city Doards are adminisiratively con=
cerneq with these demands.

{c) and (d), The payment of bonus
to the workers is governed under the
provisions of the Payment of Bonus
Act, 1965, as amended from time to
time, There is no reference about the
quantum of bonus in the Indian
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Electricity Act, 1810, or in the Elect-
ricity (Supply) Act, 1948.
Belection of Filmg for display on T.V.

7380. SHRI VASANT SATHE. Will
the Mimster of INFORMATION AND
BROADCASTING be pleased to state:

(a) what is the procedure followed
for selection of films for display on
T.V. stations and the guidelines,

(b) whether any changes/modifica-
tiong have ben effected in the guide-
lines/procedure for selection of films
and if so, detailed reasons in support
thereof;

(c) number of complaints of favouri-
tism and other nature received durnng
1977-78, 1978-79 regarding selection of
films and how many of them have been
found to be of substantive nature and
details of action taken against the
officers 1mvolved;

(d) total number of films displayed
on T, V. during  1977-78 and 1978-79,
T.V. station-wise, language wise and
break-up of expenditure incurred; and

(e) whether it is a fact that the film
“Kissa Kursi Ka” was rejected for
display on T.V. with reasons thereof.

THE MINISTER OF INFORMA.
TION AND BROADCASTING (BHRI
L. K, ADVANI) (a) The procedure
followed for the selection of feature
films for telecast by Doordarshan and
the guidelines for selection are indi-
cated in the statement attached.

{b) No, Sir

(c) and (d). The information is
bemng collected ang will be laid on
the Table of the House.

(e) The film ‘Kissa Kursi Ka’' was
offered by a film distributor of Bom-
bay for previewine by the Screening
Committee attached t, Bombay Door-
darshan Xendra The Screening
Committec, after preview, did not
find the film suitable for telecast
However, the matter is being review-
ed,

Statement

A list of Hindi feature films

by the feature film producers
have TV rights is sent by the

fel
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from the lis; and a list of these filma
is sent to Bombay Doordarshan Ken-
dra for preview. The selection of
Hindi feature fllms is oen-
tralised at Bombay Doordarshan Ken-
dra by a screening Committee consis-
ting of eminent personalities in
different walks of life. For each
screening session, three members are
invited by rotation. Regional Alms
gre previewed ang selected at Kendras
like Calcutta, Madras etc.

The following guidelines apply for
selection of feature fillms shown over
Doordarshan: —

(i) Any film or other material
shown on TV shall conform to the
directions issued by the Central
Government to the Central Board
of Film Censors fo certifying fima.

(ii) Films which are certifieq as
‘A’ by the Central Board of Film
Censors shall not be telecast.

(iii) Any sequence from the films
certified ag ‘A’ shal] not also be
shown in the ‘Chitrahar' or other
such programmes.

(iv) Even ‘U’ certificate films
should be previeweq by a duly con-
stituted Committee and their clear-
ance obtained before telecasting the
films.

(v) No film which has been sus-
pended from exhibition and 1is
therefore deemeg to have been ‘un-
certified’ shell be shown on TV,

(vi) Films telecast from Doordar-
shan should have social purpose and
should be fit for family viewing.

Holding of a Film Festival in State of
Orlssa

7381. SHRI SARAT KAR-" Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the Gov-
ernment of India are reluctant to spon-
sor any Film Festival or Cultural Fune-
tion of foreign countries in the State
of Orissa; and
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(b) what is the criteria adopied by
Government in arcanging such film
festivals in different cities or States in
the country?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K,
ADVANI): (a) No, Bir.

(b) The International Film Festi-
vals in India are generally helg in
metropolitan citieg because of avail-
ability of international airport facili-
t1es and large theatre complexes, As
for film festivals under Cultural Ex-
change programmes, attempts are
made tp organise them at one or two
important cities, in addition to Delhi,
in consultation with the country
sponsoring the festival

Lock out in Bharat Electronics Ltd.

7362. SHRI R, L. P. VERMA: Wil
the DEPUTY FRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state.

(a) whether a lock out has been en-
foiced in the Bharat Electromues Litd.,
Ghaziabad (a) Government of India
Undertaking) since the 8th March, 1978
and whether 1t is incurring a loss worth
Rs. 4 lakhs daily on this account;

(b) whether payment of CCA to Offi-
cers from September, 1877 and repriv-
ing the workers of this benefit are the
reasons for this lock out; and

(¢) Government reaction to such a
diseriminatory policy in a public under-
takung, if so, the action proposed to
be taken again the guilty officer?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) A lock-
out has been declareg in Bharat Elec-
tronics Lid., Ghbaziabad since March
9, 1870. It is not posaible to compute
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for grant of City Compensatory Al.
lowance to workmen which is totally
unjustified. A comprehensive settle-
ment regarding wages and allowances
was entered into lagt year and is valid
upto June, 1981. In terms of this
settlement, no issues having financial
implications can be raised during the
pendency of the agreement,

City Compensatory Allowance 15 be-
ing pad to the officers as their Dear-
ness Allowance i linked to the All
India Consumer Price Index. The
Dearness Allowance for the workers
of the Gaziabad Unit is based on the
Local (Delhi) Consumer Price Index.
As such, there is no discrimination and
the question of taking any action
against any officer does not arise,

News item captioned ‘Higher Prices
at Power, Coal’

7383. SHRI DURGA CHAND: Will
the Minister of ENERGY be pleased lo
slate:

(a) whether Government's attention
has been drawn to a statement made
by Shr V. G. Rajadhyaksha, Member
of the Puanning Commission and Chalr-
man of the High FPower Commitiee
on Energy regarding a substanhtal in-
crease in pgices of power and coal ap-
peared in the Times of Indla of 28th
February, 1978;

(b) £ s0o, Government's reaction
thereto;

(c) wheiher the Committee has sub-
mitted any report to Governmeni;

(d) if so, the details thereof; and

(e) the steps being taken for con-
serving energy?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN) (2)
Yes, Sir.
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(b) to (d). A Committee 0 Vower
under the Chairmanship of Shri V. G.
Rajadhyaksha has been set up to study
and submit & report on wvarious
aspects of the Pewer Sector including
its tariff structure. The Committee
has not submited its report yet,
However, the pricing of coal has no*
been referreq to this Committee

(e) The National Energy Policy fo.
the country envisages that energy
production and utilisation must be
made gs efficlently as possible with a
view to conserving energy in all sec-
torsg of energy use, In the Electricity
sector, the policy and programme en-
visage efforts to reduce transmission
losses, avoid wasteful use of energy
and propose a study of measures to
improve the efficiency of use of slert-
ricity,

In regard to oil, the encrgy policy
envisages that where technically and
economically possible, oil shall be
substituteq by other forms of energy
Studies are being undertaken in cer-
tain core industries such as refineries
and steel piants tp reduce the con-
sumption of oil as wel} as losses. The
Petroleum Conservation Research As
sociation hag set an objective of
achieving 5 per cenl improvement of
average efficiency of petroleum pro-
duct by 1881.82 and a number of stu-
dies, flelg activities ang projects are
under way in this connection.

Conservation in the coal sector, par-
ticularly for coking coal, cnvisages
measureg for improved ing prac-
tices to increase recovery of coal
from mines and a major study on open
cast mining in the Jharia Coalflelds
has been initiated. Other R&D acti-
vities are being undertaken to improve
recovery by washing of coal and
other techniques,

Electricity tariffs prescribeq by the
State Electricity Boards generally are
go structured that tariff rates for sec-
tors other than the high priority pro-
ductive sector euch as re
and essential industries are higher
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and thereby indirectly attempt to re.
strain consumption in non-priority or
non-productive sectors. Some Elec-
tricity Boards have introduced tariff
where energy charges rise with in-
creased electricity consumption, This
18 also 18 aimed at conserving energy.
No direct fiscal incentives are being
given by the Government.

Full-time and part-time Officers on NCC

7384¢. DR VASANT KUMAR PAN-
DIT: Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
he pleased 1o state

(a) what .5 the tolal numbe:r of full-
time officers and pari-time officers in
the NCc Division of the Minustry af
Defence,

(b) whether 1t 18 a tact thal several
posts of NCC officers are vacant, if so,
how many,

(¢} what 1s the total number of va-
cancies thut would occur by the end of
1979;

(d) whether it is a fac{ that tha
Government have decide to compul-
sorily retire part-time N('C officers
after completion of 45 yevrs of age.

(e) whether the All India NCC O~
cers Association has given a memoren-
dum 1o the Government demanding a
change in the new policy; and

() the action taken by the Govern-
ment thereupon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): (a) t»
(). The preseni strength of whols.
time and part-time NCC officers, with
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deficiencies in their ranks, is as under:

Whole-tune NCC Ofhcers

Part-tyine N C Officcrs

- —

Strength Debereney
wiale fenadle male femnule
by, 4] . 25
. o ey 1412 L

The wvacancies are largely of part-
tune officers, Since service with the
NCC 13 voluntary in their case, the
vacancies which may occur 1n their
ranks by the end of 1979 cannot be
visualised at this stage. In the casc
of whole-time NCC Officers, the
vacancies are cxpecled to be only
marginal by the end of 1879

Prior to August, 1977, the retire-
ment age of NCC part-time men olli-
cer: was 45 years, extendalile upto o0
yeais ang that of women officers 52
years, extendable upwo 55 years. The
position was reviewed by the NCC
Evaluation Committee, which recom-
mended that the NCC part-time offi-
ters should retire after 15 years of
service or on attaining 45 years of
sge whichever is earlier. The recom-
mendation was accepted anq imple-
mented 1n the case of men officers to
ensure greater efficiency in the Corps.
However, due tp persistent large defi-
ciencies jn the ranks of the women
officers, no change was made in their
age of retirement.

To overcome the existing deficien-
cies amongst men officers, a proposal
is under congideration under which
peori-time men officers may be retain-
<d in service upto the age of 45 years,
frrespective of their length of service
with the NCC consistent with the re-
quirements of'efficiency of the Carps.
A memorandum has also been recely-
ed in this connection from an organi-
sation calling itself the All India NCC
Officers’ A tion, requesting for a
«change in the existing policy,

— -

Consumption of petrol

7385. SHHRI DURGA CHAND; Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaseq to state,

(a) what is the parcentage of total
petrol consumed 1n the public sector;

(b) whether there js any pioposal
to introduce rationing or a levy on
petrol lor small consumers;

(c) if so, the details thereof, if nat
the reasons iherefor; and

(d) the steps being taken to reduce
the consumption of petrol in the
country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
overal] consumption of motor spirit
(petrol) in the country, including
tha; of public sector, for the years
1978-79 is expected to be about 1.5
million tonnes. The public sector
draws 1ts requirement of petrol from
consumer pumps, if available at iis
premises, or from retail outlets
(petrol pumps). The oil companies do
not maintain ctatisties of supplies
made by retai] outlets fo public sec-
tor undertakings. For reasons stated
above, It is not possible to indicate
the percentage of petrol consumed in
the public sector vis-a-vis the total
consumption of this product.

(b) No, Bir.
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(e) I 1s the intention of the Gov-
ernrrent to bring about an overall re-
duction in the consumption of petrol
so that larger quantities of naphlha
could be made available for the
manufacture of fertilizers It 1 not
considered necessary tp adopt a sepa-
rate system for small consumers

(d) Reduction in the consumption
of petrol 1s sought to be achieved
mainly through public cooperation
The attention of the Union Ministries/
Departments and State Governments/
Union Territory Admumistrations has
also been drawn to the steep increase
in the consumption of petrol and they
have been requested to take neces
& ry steps for achieving 1 swing ol
15 pe; cent In  the consumption of
petrol during 1979-80 over that of
1978-79 1n respect of the departments
public sector undertakings, etc com-
ing within their control

Electricity rates for different colonies
in Delhi

7386 SHRI DURGA CHAND Wil
ihe Minstey of ENERGY be pleased
to state

(a) whether 1t 15 a fact that rates
of electricity in the colomes of the
House Building Cooperative So~lete
in Delhi are more than those jn un-
authorised colonies

th) if so, reasons for disparity, and

(c) the steps proposed to be taken
to fix the rates of electricity n house
building Cooperative Socleties colonies
at par with unauthorised colonies?

THE MINISTER OF ENERCY
(SHRI P RAMATHANDRAN) (a)
No, Sir the rates of energy consump-

tion charges are uniform for all the
areas m Delhu

(by and (¢) Do not anse
dfwfame gfer Wit wewafor ofex
ot wit

7387. WMo W wrew ofdy
w1 agferew e ey e oo Taft
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Shortage of Staff in 0. N. G. C.

7391. SHRI 8. 8. LAL:
SHRI D. D DESAL
SHRI BIJOY MONDAL:
SHRI K GOPAL-

Wul the Mimster of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whelhe: 1t 18 a facl that ONGC's
ol explorat on programme and other
works too aie badly suflering due to
shortage ot staft,

(b) whether the Commissien has
been losinzg many of 1ls  best men to
multinationals 1n the Persian Gull who
pay enormous salaries,

(c) whether there exists a strong
case for winding up foreign operations
by the ONGC in order to supplement
the domest ¢ availabiity ol drllers,
geo-suicnbists and produrtion engl-
neers, and

(d) what measurcs he proposes to
take to see that the work of ONGC
whuch 14 g0 vital for the economic health
of the couniry does not suffer only
because of shortage ef staft in the wake
of Governments policy to creale em-
ployment potential?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) No,
Sir

I

(b) No dctails are available with
the Oil and Natura] Gag Commission
regarding the number of persons who
may have joined multinationals after
resigning from ONGC However, the
number of officeis who have resigned
from ONGC during the last ihree
years 13 very small compared to the
total fllled in strength.

(c) There 18 no case for winding up
ONGC's foreign operations for sup-
plementing the domestic availaility
of drillers, geo-sclentists and produc-
tion engmneers Suitable well qualified
persons are available 1n the county for
drilling, geo-sclentific work ang for
production.

(d) Does not arise in view of reply
to part (a) above.
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New Pricing Policy of Drugs

7392 SHRI R AGHAVJI; Will the
Mimuster of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) when new Drug Price Control
Order would Le 1ssued, and

(b) when the entire policy announc-
ed on 29-4-1978 would be implemented?

TIIE MINISTLR OF PETROLEUM,
CHEMI( ALS AND FERTILIZERS
(SHRI H N BAHUGUNA)' (a)
Drugs (Piices Control) Order, 1979,
which has 1eplaced the Drugs (Prices
Contiol) Oider, 1970, was 1ssued on
31st Muich 1979 A copy of the new
Order 15 shortely being laid on the
Talse ot the Lok Sabha

(b) Action has been initiated on all
the decivions indicated in the State-
ment on new Diug Policy laid on the
Table ot the Lok Sabha on March 29,
1978 Thete aic seveial decisions
which mivolve olher  Minstries, or-
gansations and  State Governments.
In such ca-es, gll the concerned agen-
cies have been moved to take neces-
sary aclbon The i1mplementatoa of
certain decisions also cally for amend-
ments ot certain Acts/Rules which are
being processeg by the concerned
Ministries

Pending cases of grant of Licence te
Foreign Drug Companies

7393 SHRI G Y KRISHNAN Wwill
the Ministet of PETROLEUM CHE-
MICALS AND FERTILIZERS be
pleased to <tate-

(a) what was the number of pend-
mng ceses of grant of licence pertain-
ing to foreign drug companies and
which have been recently renewed
1n view of the new diug policy; and

(b) the details regarding the policy
of Government in this regard”

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA): (a) Ason
3ist March, 1879, 30 (thirty) applica-
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tions from forelgn companieg for the
grant of Industrial Licences for the
manufacture of new articles or for
effecting Substantial Expansion in the
manufacture of such items as are
being presently manufactured by them,
are pending with this Ministry, Be-
sides, there have been 4 (four) applica-
tions relating to foreign companies,
<ecisions on which have been taken.

(b) The policy of the Government
relating to grant of Industrial Licences
to foreign companies is indicated 1n
para 25 of the New Drug Policy State-
ment a copy of which was laid on the
Table of the House on 28-3-1978

Production of Bulk Drugs by Foreign
Firms

7394. SHRI RAGHAVJI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that in the
statement laid on the Table on 29th
Mareh, 1978, 1t ig provided that all
foreign dtug companies who didn't
produce any bulk drug will be re-
quired to bring down their foreign
equity to 40 per cent and that other
foreign companies will reduce their
foreign equity based on policy para-
meters which would be applied to the
activily as prevalent in 1876-77;

(b) whether it is a fact that various
foreign companies have been asked to
submit their applications for the manu-
facture of bulk drugs within 6 months,
it so under what authority and for
what reason such a circular was issued;
details of the circular and its reper-
cussions on the Policy statement, and

(c) whether issuance of such a cir
cular is not against the letter and spi-
rit of Cabinet declsion on the policy?

(SHRI H. N. BAHUGUNA). (a).
Para 15 of the Statement on the New
Drug Policy laid on the Tabls of the
Sabha on 20-3-1078 states, inter alia,
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that so far as foreign companies an-
gaged only in the manufacture of for-
mulationg or bulk drugs not involw-
ing high technology or both are con-
cerned, they should be directad to
bring down their foreign equity forth-
with to 40 per cent,

For another foreign companies aa
per pary 18 of the Statement, the
FERA guidelines and dilution formula
applicable to other industries, shall
apply subject tp the Appendix—I1
activity being computer in accrordance
with para 17 Those companies have
been requested to furmish data for
the three.year period ending 1st
March, 1977,

(b) In compliance with the decision
of the Cabinet, foreign drug companies
currently carrying on activity as de-
fined in the existing item 14 of Ap-
pendix— have been asked to achieve
= ratio of 1:5 for bulk: formulations
within a period of 2 years and to sub-
mit their proposals n that behalf not
later than six months from the date
of issue of the Department of Chemi-
cals and Fertilizerg letter dated 20th/
22nd November, 1878, This letter was
issued for implementing the provi-
sions of the New Drug Policy.

(c) No, Sir,

Drug price equalisation Fuad

7305. SHRI RAGHAVJI: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government propose to
recognise the costs of the manufactu-
rers while not determining prices un-
der the new policy over and above
these costs admissible refurns would
be allowed on individuals products to
individual manufacturers so that price
reduction does not result in closure
of the ynit;

(b) whether it 18 a fact that drug
price Equalisation Fund is proposed
to be created for the purpose of mak-
ing reimbursement to manufacturers
whose costs are high; If so, how long
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Government would take to assist the
, manufacturers from this account: and

(c) the cost of sphere of production
«©f various drugs produced by IDPL
and HAL vis-a-vis those produced by
wother units ln private sector?

. THE MINISTEH OF PI:TBOLEUM
< CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
While fixing the prices of price-con-
trolled bulk drugs wunder the new
Pricing Policy, Government would
ordinarily take into account the ave-
rage cost of production of the major
efficient manufacturer(s) of such drug
and allow a reasonable return on net
worth. In exceptional cases, however,
‘Government may fix separate reten-
‘tion priceg for individua] manufactu-
rers of such drugs, with a common
selling price for sales to non-associa-
iled formulations,

(b) Drugs Priceg Equalisation Ac-
count shall be established under the
Drugs (Prices Control) Order 1979,
ang the amounts which would be cre-
dited in the account shall be spent for
the following purposes.

(i) paying to the manufacturer,
importer or distributor ag the case
may be, the shortfal] between his
retention price ang the common sel-
ling price or, as the case may be,
the pooled price for the purpose of
increasing the production, or secur=
ing the equitable distribution and
availability at fair prices of drugs.

(ii) expenses incurred by the
Government for discharging the
functions relating t{o maintenance

of Drugs Priceg Equalisation Ac-
count.

Action has been initiated to work

out the modalities of operating the
Aceount.

(c) Bulk drugs as well ag formula-
tions are sold by IDPL and HAL
us well gg other units in the private
septor at the priceg fixed by the Gov-
,mmm time. Np body
0. far been made to compare the
of production of wvarious drugs

ge
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and formulations reduced by IDPL
and HAL with those produced by the
private sector companies,

Registration of requirements of Drug
Firms with CPC

7396. SHRI RAGHAVJI: Wil the
Minister of PETROLEUM, CHEMI-

CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that 1978-
79 Import Pclicy provides that supply
of canalised drugs manufacturers can
register their requirements at any
t.me during the course of the year and
CPC has to supply the material with-
in 3 months of such registration;

(by whether it is a fact that CPC
have rcfused to register the require-
ments of various drug manufacturers
on the ground that their applicatiors
have not been made upto 31-12-1978;
if so, delails of manufacturers whose
applications have not beenm registered
by CPC and under what provisions of

ITC policy and Act this has been done:
and

(c) it CPC have violated Import policy
and Act, what action is proposed to
be taken agalnst it and also to ensure
that manufacturers who apply for re-
gistration within licensing period are
released canalised raw materials with-
out delay?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
No, Sir, Appendix 9 of Import Policy
1978-79, which relates, inter-alia, to
canaliseq bulk drugs, provides that
import, distribution and pricing of
these drugs will be made by the CPC
ag per the ctmngcted policy ot the
Government in the Ministr
roleum, Chemicals and’ gﬁﬂﬂm
Accordingly, Ministry issued instruc-
tions in May, 1978 laying down thag it
woulg be open fo the drug manufac-
turers to register their requirements
of canalised drugs dufing the courne
of 1978-7% but a lead period of three
months would have t0 be given to tha
CPC for making the artangements.
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(b) Towards the end of 1978, it was
noticed that there had been heavy
out of proportion registration after
lst October, 1878 for certain canal-
sed bulk drugs such as Chlorampheni~
cal Powder/Palmitate, Streptomycin
Sulphate Sulphamathoxazole Tetra=-
cycine Hel ete  Ac this heavy 1egi-
stration was found tp distuitb the
planned «chedule of releases of the
concerned bulk drugs, CPC and
1DPL wele adviseq that no allocation
need be made 1n regard 1o any appli-
catton concering these bulk drugs
where the three months lead time has
not been given Detalls of the manu-
facturers whose applications  have
rot been jegitered by CPC ay per the
above advice are being collecteq and
will be laid op the Table of the
House

(¢) Does not arise 1 view of the
position explained 1n reply 1o part
va) and (bs above

Steps taken to ensure regular and Ade-
quate Supply of Coal

7397 PROF P G MAVALANKAR
Will the M mster of FNERGY be plea-
wed to slute

(a) whelher any <teps in cooidina-
fion with the WMimstry of Railways
have been taken during the first guar-
ter of 1979 1n ensuring a regular and
wequate supply of coal to +arious
parte of the countiy and particularly
in Ahmedabad and other alies and
yvlates 1n Gujalat,

(b) If so broad deiails therecf

(c) whether the said steps and action
have significantly improved the sup-
ply position of coal, and

(d) i 3 mamn indication theretd?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA) (a) Close
cordination with the Raflway. conti=
nued in that first quarter of 1079 Yor
ensuring regular and adequate sup-
plies of coal to various Parts of the
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countiy including Ahmedabad and
other places ;n Gujarat A high level
meetng at the Cabinet Ministers level
took place on 17th February, 1078
with the Zona] Raflways concerned
with coal loading the coal companies,
Departments of Coal and Power and
the Raillway Boaid The possibilities
of mmprovemrent in coal loading from
different coalfilds were examineq and
steps to be taken for improved sup-
plies and loading determined

(b) to (d) An improvement in the
lnading of the order of 100 te 200
wagons per day in the major coal-
fields was planned to given a overall
mmcrease of over 700 wagons per day
to meet the mimimum requirementg of
the consumers

A total codl loading of 2175 wagons
pe: day was planned from Pench,
Wardha Umrer Korea-Rea a1 1 Cen-
t1al Indig coalfields which ieed coal to
Wairdha India including Gujarat The
total loading of wagons from these
coalfields increased from 1976 wagons
per day 1n January 1979 fo 2091
wagons per day in Mach, 1979 and
2145 wagons per day in Apnl 1979
(upto 10th) The supplies to Ahmada-
bad and other parts of Gujarat, per
day, have mmproved from 533 wagons
i January, 1979 to 574 wagons 1m
March 1979 and 581 wagong in April,
1979 (upto 10th)

Production of Coking Coal in Collabo-
ration with Poland

7198 SHRI JANARDHANA POO-
JARY Will the Minister of ENERGY
be pleased to state

(a) whether Poland has shown inte-
resi in cooperating with India 1in the
production of coking coal, and

(b) 1f so, the details 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
;;muwaa MISHRA): (a) Yes,
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(b) India has been collaborating
with Poland in the development of
coking coal mines in India, Sudam-
dih and Monidih coking coal mines in
the centraj part of Jharia coalfield
have buen developed with Polish col=
laboration,

The Central Mine Planning gnd De=
sign Institute in collaboration with
Polish cxperts, has prepared a Ieasi-
bility report for the recostruction of
Jhariag coalfield. Thi. report 1s inten-
ded to serve as a guide for deta.led
minc-planning and designing for the
reconstruction of the individual mines,
Besides, contracts have been ontered
mmto with Polish organisations for the
setting up of an orgamsation in the
Bharat Coking Coa) Ltd, for the con-
truction of coal mines and shaft sink-
ing at Pootkee—South Loyebad The
protoro] also provides for the iraining
of Indian personnel in Poland,

Criticism of proredure for selection of
filmg for film festivals

7399 SHRI JANARDHANA
! POOJARY:

SIIRI K. MALLANNA:

Will the Mruster oo INFORMA-
TION AND BROADCASTING oe
pleased 1 .tate:

(a) whelher 1t 15 a tacl thal serinus
objections have heen raised over the
procedure adopted by his Ministry for
selection of films for fore gn festivals,

(b) whether i1 is a {ot that many
films worthy ol serous consideration
never got oul cf the country becruse
of the procedure followed at present:

(¢) whether it 15 a fact that th=
inembers of panel have met the Minis-
ter and siressed the need for setfing
right these aspects in the interests of
the flim makers in Ind'a: and

(d) if so, the details regarding the
procedure in this regard and the arp:
ments placed by the member of ihe
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patel tor the comsideratlon oo Goviit-
meni?

THE MINISTER FOR INFORMA-
TION AND BROADUASTING (SHRIL
L. K, ADVANI): (a) to (d), The
Cnairman and some members uf the
All India Panel for gelection of flms
fo1 International Kestivaly met the
Minwster of Information and B3road-
c¢o Ung on 13-3-1979 and handed over-
to him a letter expressing their views
On the present procedures,

Indian films aie entered into the
official section of Inteinationa] Festi-
vals on the recommendations of the All
Indiu Panel, The opportumty to en-
ter films recommended by the Panel
15 offered o all producers. There
have, however, been occasions when
the producers have not supplied prints
witly sub-titles which is essential for
entering the filmg to International
Festivals

The present procedure has been laid
down to eniure widest possible op-
puttumtieg for film producers to par-
ticipate in the International Festivals,
The Government, in addition to the
All India Panel, has set up Regional
Panels in Bombay, Calcutta and
Madras, The Regional Panels select
festival-worthy films which are shown
to the All India Panel. Films which
have won National awards are shown
to the Central Panel In addition, the
Central Pane] and Regional Panels also
view flimg on direct requests received
from producers/directors, Thus, every
oroducer whp ;5 interested can avail
of the opportunity of offering films
for selection.

The Panel has recommended that
no film should be sent to the official
soction of an International Festival
which has not been approved by the
Panel, Alsg, i1t has recommended that
a film rejected by the Panel should
not be entered Tnto 5 festival, Both
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these practices are already being fol-
lowed,

Dwindling work load in H.AL, Kanpur
and BanagloTe

7400. SHRI D D DESAI'

SHRI JANARDHANA
POOJARY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
pne pleased 1o state

(a) whether Kanpur and Bangaloie
complexes of the 1JAL are faced w'th
the problem of dwindling work load,
and

(b) if so, the action taken by the

Government to ulihse the capacities of )

the unils fully?

THE MINISTER OF STATE |IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS. SCI-
ENCE AND TECHNOLOGY AND
SPACE (PROF SHER SINGH) (a)
Yes, Sir,

(b) Government have decided to
undertake the manufacture of the
Jaguar Aircraft in the Bangalore Com.
plex. The manufacture of HPT-32
(Basic Trainer) aircraft will be en-
trusted to Kanpur Division,

12.04 hrs.
o gfrew wiw (7ET) W
wE' 7, WYY FIEE WIT WG
ey wfawre Y fr 1073-74
LU SR coh S rif 1 A8 A i
T WA yfafawd ...
(vawe) ... ..
MR. SPEKKER: | will look inte it
oft wigwr aver fifteer (worf) oL
w1 gt @z FeoiE urfy E W @m0
W @in w) fest ®vR €T oregw A
fowey ..... (wwww) ...
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MR, SPEAKER: I have told you I
will look into the matter H

12.65 hrs.
PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS, 1979-
80 oF THE MINISTRY 0F WORKS AND
HousiNG

THE MINISTER OF STATE (N THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION (SHRI RAM KINKAR):
I beg to lay on the Table a copy of the
detalled Demands for Grants (Hmd:
and English versions) of the Minstry
of Works and Housing for 1878-80.
g::aced . Leibrary. See No LT-4208/

ANNUAL REPORT OF THE CENTRAL POWmR
REsgARCE INSTITUTE, BANGALORE
FOR 1977-78 AND STATEMENT FOR
DELAY

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI JA-
NESHWAR MISHRA): 1 beg to lay
on the Table a copy each of the fol-
Towing papers (Hindi and English
versions) :—

(i) Annuel Report of the Central
Power Research Institute, Bangalore,
for the year 1877-78 along with the
audited accounts,

(ii) A statement showing reasoms
for delay in Ieying the above Re-

port.
[Placed in Library. See No. LT-
4288/70].

R*VIEW AND ANNUAL REPORT OF THE
PYuTeEs PHOSPHATES AND CHEMI-
CALg LrvuTen, DEERI-ON-SONE FOR
1977-78

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV): T beg fo lay
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on the Table a copy each of the fol-
lowing papers (Hindi and Englsh
» versions) under sub-section (1) of
section 619A of the Companies Act,
1956. —

(1) Review by the Government on
the working of the Pyrites Phos-
phates and Chemucalg Limited, Deh.
11-on-Sone, District Rohtag (Bihar)
fo: the year 1977-78.

(1) Annual Report of the Pyuites
Phosphates gnd Chemicals Limited,
Deh11-on-Sone, Instriet Rohtas
(Bihar) for the year 1977-78 along
vith the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon
[Placeg m Library See No LT-
4300,/79] |

REPORT ON IHE WORKING OF THE DerosIT
INSURANCE AND CREDIT GUARANTEE
CORPORATION FOR THE YEAR EINDING
oN 31-12-78

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH); I beg to lay on
the Table g copy of the Report (Hindi
and English versions) on the working
of the Deposit Insurance and Credit
Guarantee Corporation for the year
ended the 31st December, 1978, under
sub-gection (2) of Section 32 of the
Depost Insurance and Credit Gueran-
tee Corporation Act, 19081, [Placed
in Library. See No. LT-4301/79]

SOME HON. MEMBERS rose—

MR SPEAKER: I cannot even hear
You. What is the use? You can come
and meet me, and discuss with me.
I have no objection, Nothing will be
recorded.

SHRI VAYALAR RAVI (Chiray-
inkil): On a point of order, Sir....
(Interuptions)

MR. SPEAKER: Every day, you raise
a point of order and make @ speech.

laid CHAITRA 27, 1801 /SAKA) Rise in prices of Essential:-14

Commeodsscs (CA)

SHRI VAYALAR RAVI; Sir, Yes-
terday, 1n your wisdom, you directed
the Home Minister to make a state-
ment regarding the wcidents at Jams-
hedpa:. The statement has not come.

MR SPEAKER' He will be making
a statement tomorrow He has gone
again to Jamshedpur [ have directed
him to make a statement tomorrow

SHRI VAYALAR RAVI: The dis-
cuss1on 1g also tomorrow,

MR SPEAKER Yes. (Interruptions)

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI1
RAVINDRA VARMA): I understand
from the hon, Members that they
want to have a discussion on the Re-
port of the Commussioner for Schedul-
ed Castes und Scheduled Tribes, The
Government will find time, ag soon as
the financial business i3 over, during
the session to have g discussion on thig
Report,

12,11 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RLPORIED CONTINUING RISE IN PRICES OF
CSSENTIAL COMMODITIES

SHRI CHITTA BASU (Barasat):
8Sir, 1 call the attention of the Deputy
Prime Minister and Minister of Fin-
ance to the following matter of urgent
public importance and I request that
he may make a statement thereon:-

Reporteg continuing rise in prices
of essential commodities despite the
assurances thet the price increase
would not exceed one per cent fol-
lowing the budget proposals and the
steps taken by Government to check
the rise in prices,

THE DEPUTY PRIME MINISTER
AND VINISTER OF FINANCE (SHRI1
CHARAN SINGH)* Mr Spesker, Sir,
ag the House is aware, and as has been
pointed out in the Economic Survey
for 1978-79, there has been a remark-
able degree of price stability since the
new Government took over in March,
1977. The Wholesale Price Index
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(1870-7) =100) which atood at 1828
for March, 1977 fluctuated thereafler
within narrow limits and stood at 183.5
for February 1979. For the week end-
ing February 24, 1979 the index stood
at 183.6, but in the subsequent four
weeks it has advanced by 3.2 per cent
10 189.4. There is no doubt that this
15 a subslantial increase considering
that it has taken place over such a
short period, and I share the concern
of Hon'ble Members in this regard.

However, I must clarify the position
in regard fo what Shri Basu has re-
ferred to as an assurance g.ven by the
Government that the price increase on
account of the Budget proposals would
not exceed 1 per cent. It is, perhaps,
msufficiently realised that, whatever
may be the extent of rise in the price
of an individual commeodity, its im-
pact on the general price level will be
determined by the impotance which
attaches to it in the context of the
iotality of wholesale transactions.

The current wholesale price jndex
<overs a large number of commodities
and quotations. The primary articles
group, which accounte for about 42
per cent of the total weight in the
index, is not affecled by the Budget
propesals, except in tbe isolated case
of raw tobacco on which the excise
duly has actually been removed. Yet,
this group alone has contributed 31.6
per cent to the price rise,

Ag regards manufactured goods, it
has io be noled thal only a cerlain
proportion is affected by the present
Budget levies. In fact, about one-fifth
of the Index (by weight) has been
affected by the excise levies proposed
in the 1979-80 budget. And of fhis
one-fifth of the Index, the petroleum
group alone will be found responsible
for a figure of as much as 15.9 per
cent in the increase, while sugar,
Mhandsari and gur and non-ferrous
metals though unaffected by the budget
levies have togelher contributed 228
per cent. In the case of sugar, con-
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trolled releases by industry have beem
responsible for a rise in prices, while
in that of non-ferrous metals prices .
were raised by the MM.T.C. at about
the same time as the Budget Prices
of imported vegetable oils have also
gone up as a result of h.gher prices
prevailing in world markeis. It 15 {hus
cvident that items affected by the
Budget have not contributed much to
the price rise, and there shculd be neo
reason to doubt that the direcl impact
of Budget levies on the wholesale price
imdex wid constitute only about 1 per
cent out of the total increase of 32
per cent. Ap is usual factors other
than the Budget also begin to play
their part about this time of the year.

In defending the eslimates made by
my Mmnistry 1 dc not intend to belttle
the hardship caused to certain groups
of people by the rise in prices of the
particular commodities used by them.
What I wish to say is that, even though
the price increase in the case of one
or more commodities may appear to be
appreciable, overall price stability has
50 far not been endangered. On the
cther hand, price stability has beep
substantially maintained in the face of
significant increases in money supply
n the last iwo years. Bul the very
fact that money supply expansion Fs
running ahead of growth in real out
put cautions us about the possibie
dangers which may lie ahead. Govern-
ment have always been alive to this
18sue, -and appropr ate meusures have
been taken from time to time in order
to ensure that undue price increuses
do net take place. The credit policy
continues to be resirctive, consistent
with the needs of increaged produchion,
and al the commodity level the various
M:nistries, and the Department of Civil
Supplies in particular, keep constant
watch on the situation As Hon'ble
Members would be aware, in the case
of packaged commodities it is nct easy
for traders to over-charge their cus-
tomers as prices are marked on the
container. Off-season increases In
prices, as, for example, in the case of
fruits and vegetahles at the present
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moment, are inevitable, and should not
be confused with the effects of Budgel
proposals merely because the twe hap-
pen to coincide, In fact, the Govern-
ment owes a responsibility to farmers
to ensure that prices do not fall to un-
economic levels because of an increase
jn production, and supply running
ahead of demand.

I know that, currently, manufactur-
ers and traders of some commodities,
taking advantage of temporary shoil-
ages. are trymng to push up prices. 1
would urge them to desist from such
anti-social behaviour. As the House :s
aware the public distribution system in
the country is going to be strengthened
with effect frem July this year, and
the most pressing needs of the com-
mon man calered to in a manner which
will result in munimum of hardship for
him. I may also assure the House
ithat Government will not hesitate to
take whatever other steps are found
necessary fo preserve reasonable price
stability. Anti-social elements shou 1
be under no illusion that Government
will remain 5 helpless spectator while
they continue making undue profits at
the expense of the common man,

My statement is not yet complete.
After I had st a copy of this siate-
ment to you, Sir, information was re-
ceived from the Delhi Administration,
of which I will read out cnly one para-
graph to make things still clearer.

The Delhi Administration has the
following comments to offer for an-
swering this question. This is how it
runs,

I will read only one paragraph.

“A recent purvey of the various
markets of Delhi revealed that soups
and matches are easily available In
the market and there is no shortage
of thege item. .....

SHRI JYOTIRMOY BOSU (Diamond
Harbour): At what price?

SHRI CHARAN SBINGH: ....“It has
.also been ascertained that these items
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had not disappeared from the market
after the presentation of the General
Budget on the 28th February 1979. So
far as toilet soaps are concerned, these
are reported as being sold at the trade
pr ces. However, in case of matches
of specific brands of Ship and Witco,
dealers are charging 15 paise per box
instead of 13 paise which is the mark-
ed price on the match box. This aitracts
the provisions of clause 6 of the Delhi
Display of Prices and Stocks of Sche-
duled Essential Commodities Order 1977
and necessary raids are being organis-
ed by the Department and action shall
be taken sgainst the defaulters under
the existing law.”

What I meant o say by reading out
this paragraph is that the Government
is net complacent in this regard.

MR. SPEAKER: Mr. Venkalaraman,
what is your objection?

SHRI R. VENKATARAMAN (Madras
South): | want this statement be cir-
culated to all the members as it con-
tains a lot of information,

MR SPEAKER: I will consider.

S§IRI JYOTIRMOY BOSU: Matches
are being sold at 20 paise per box.

SHRI CHITTA BASU: 1 have care-
fully gone through the statement read
out by the hon. Deputy Prime Minis-
ter and the Minister of Finance.

At the outset I am constrained to
make the comment that he has
chosen to resort to diversionary tac-
tics in order that this House cannot
really understand the real issue at
stake. I am really sorry for this Kind
of tactics taken by the most respected
ieader of the Janata Party now func-
tioning as thc Deputy Prime Minuster
of the country.

Mr. Speaker, Sir, ag you know the
Finance Ministry after the presenta-
tion of the Budget on the last day
of February 1878 made a public state-
ment saying that the new levies
would have an imperceptible impact
on the vrice front. They were of the
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opinion that the wholesale price 1n-

Mmay g0 Up by 1 per cent ang the
Working Class Consumer Price Index
may go up by only 0.5 per cent. T am
sorry that the hon. Deputy Prime
Minister is still sticking to his gun.
That 1s, throghout his statement he
means to say that there has been no
rise 1n prico by more than 1 per cent
in essential commditties .

SHR] C. K. CHANDRAPPAN (Can-

nanore): Wholesale, not the retai] pric-
es.

SHRI QUITTA BASU: I am c¢om-
ing. Please dom’t disturb.

But what is the actual situation in
the country to-day, particularly, in
the price {front? The official index
shows, as I have got in my posses-
sion. that the prices continued to rise
ever since the presentation of the
Budget on February 27. This is an
important point to be taken note of.
In order to prove this contention or
allegation of mine, T would like to
quote the following information,
namely:

(1) In the week ended March 3,
the immediate period after the Bud-
get, the wholesale price index rose
by a massive 1.7 per cent. An in-
crease of this magnitude in a single
Wweek has never been registered since
i{he inflatirn.:y pressures were con-
{ained three years ago.

Sir, even after that, in the subse-
quent week ended March, 10, the
wholesale index rose by another 7 per
cent. In the next week ended on
the 17th March. which is the lateat
figure available with me, the index
rose by another 3 per cent.

Now, if you add these up, it will
be clearly evident that this increase
has been of the order of 2.7 per cent
during these three or four weeks. But
all this happened after the presenta-
tion of the budget on the 28th
February last. Now it has to be
membered and taken note of by
House itself that before 20th of
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ruary, before the budget was present-
ed, the wholesale price index was
actually falling and It was lower
than that ot the same period last year.

This is another important point to be-
taken note of.

Therefore, Sir, the conclusion is
very 1rresistible and you cannot resist
that eon:lusion arrived at by me that
the increase in the wholesale price
index by about 27 per cent accrord-
mng to my calculations. cannot he
attributed Jirectly to the nes imposts
This is an important aspect of my
argument placed before you. We
should also remember that the in-
crease in retail price is all the more
higher. This 27 per cent increase
that I have shown is the wholesale
price index. But the retail price is
all the more higher to which I shall
come. I have got certain documents
in my possession to show how the
price ¢Z sugar bPas increased. You
should give me a little more time to-
day, Mr. Speaker.

MR. SPEAKER: Of couurse, you
being the only spesker I shall give
you a little more time. But, there is
a limit for that.

SHRI CHITTA BASU: Sir, I want
some time. He has given an ana-
lysis of the rise in prices as to which
arg the items which have registered
an increase in the price. I have als>
got an analysis with me and so he
should listen to me. The price in the
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cent The price of the tobecco pro-
ducts sisp went up by 8.3 per cent;
the price of paper and paper products
went up by 1.7 per cent; the chemicals
registered an increase by 1.4 per cent.
These rises are entirely different ac-
cording to me, and I suppose, to the
entire House, due to the massive lax
efforts of Rs. 604 crores mainly thro-
ugh exclse levy.

Sir, protests had been made {hro-
ughout the country; the protest had
been made nct by only the ordinary
people on the street but it had been
made by one of our colleagues, Shri
Mohan Dharia, the Minister of Com-
merce, Civil Supplies and Coopera-
tion In a written statement in the
Rajya Sabha which he made on the
17th of March, he says:

“He did not agree with the Fin-
ance Mimstry’s official recording and
calculatinng and forecasts”.

Sir, protesits have also come from the
Chief Minister of West Bengal. The
State’s Chief Munister wrtes to the
Prime Minister saying that the new
imposts will create conditions for the
rise 1n prices which will ultimately
lead to the law and order situation
all over the country. The Chief
Minister writes to the Prime Minister
to revise the decision of the Goven-
ment in this regard.

Sir, next I come to certain conces-
sions. As you know, on the 17th
Maych last, the hon. Deputy Prime
Minister and Minister for Finance an-
nounced certain concessions.

MR. SPEAKER: Mr. Basu, you sho-
uid not take this as an occasion to
make a budge; speech.

SHRI CHITTA BASU: Only four
or five points I want to make.

SHR] SPEAKER; You may have
them. After all it is g calling att:n-
tion. Pleage take another two to three
minutes.
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SHRI CHITTA BASU: Sir, he has
raised certain points I have also to
make certain points. I am only con-
testing his points.

SHRI SPEAKER: Please take ano-
ther two minutes. The rules provide
for only four minutes for this. But
1 have given you more time.

SHRI CHITTA BASU: The rule
also does not provide that the Deputy
Prime Minister should go with his
statement without that being contesi-
ed Allow me a few more minutes.
I shall not tzke much time. &ur,
some concess.ong have been announce?,
I will qiote in 1his connection the Hiu-
dustan Times dated 18th March as to
the effect of these concessions:

“The concessions announced by
the Finance Minister in Parliament
have not any visible impact in the
retail markel as per the statement
of the Delhi Administration.”

New, 1 would ¢nly Uke to refer to
certain opinion given by the National
Institute of Public Finance and
Policy:

“Ap increase in the general price
level of about 6 per cent can be
expecteld. The major poriion of the
burden of additional levies fails on
the poorer expenditure groups,
rural househo'ds with a monthly per
capita expenciture below Rs. 100
have t5 bear €0.35 per cent nearly
70 per ce"t of the additional tax bur-
den while higher expenditure
group in rural areas have to bear
only 30.56 per cent of the burden.”

Therefor2, §'r, 1¢u would understani
this budget has uffected adversely
voth the urban people as well ag the
rural peopie. In his statement the
Finance Minister has mentioned that
there hag been no inflationary ppes-
sure g8 @ result of the budget pro-
posals. In this comnection I again
quote the opinion of the Institute of
Public Finance and Pelicy:
“Inflation rate would range from
8 per cent to 13 per cent and this



323  Rise in prices

[Shri Chitta Basu

inflation if it ranges fom 6 per
cent to 12 per cent is bound to
create condition fo higher pride
rise.”

MR. SPEAKER: Please conclude

now.

SHRI CHITTA BABU: I will only
now put him one or two questions
First, having taken into accoung the
varivos factors mentioned by me,
would the government kindly revise
the budget proposals and drop some
of the imports which directly affect
the common mass;

‘Whether 1t is ulso not a fact that the
proposal of expansion of public dis-
tribution system for the distribution
of essential commodit.es ha, been put
into coid storage It has again been
referred to a commitiee of the Cabi-
net or officers. It will nol come into
effect on July 1.

Whether it i3 elso not a fact that
the distrbution  system cannot be of
any benefit urless the prices of essen-
tial commod tize are statutorily fixed
In order to prove this I only want to
show you cash memo of 1 kg sogar
purchased by me frpm, Super Bazar
Cooperative Stote, naught Circus
today. The price of 1 kg sugar writ-
ten thuore is Rs. 3 10 paisa whereasthe
poiicy of the government in regard
to sugar is that if the price of sugar
goes beyond Rs 2.75 then lhe govern-
ment will intervene May 1 know
from the hon'ble Finance Minister
whether the govenment will revise
the decision of decontrolling sugar or
iake up the ps'icy of procurement of
essential commodities and expansion
of public distribution system so that
the price rose can be curbed?

SHRI CHARAN SINGH: I made a
plain and unvarnished statement ab-
out the iruth of the economic situa-
tion as it cxiels today But my hon.
friend Mr. Chitta Basu has not been
able to controvert a single statement
which I maie rtcut the statisties or
the facts of tne situation Noue,
Actualy [ was afraid of a better per-
fomance from him but I have been
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disillusioned. I want to say this poin-
tedly. I may, Sir, with your permis-
sion teil the House that the Calling
Attention Motion refers only fop the
price increase as a consequence of the
Budget proposals, The hon. Member
has referred to the increase in the
price of sugar or of steel or some
other thing. He has also quoted a
statement of some Institute of Public
Opinion etc. Facte are there; figures
are there. We car draw our own con-
clusions from them. We meed
not refer to any body else or any
other institution fo  drawing our
inferences or forming an opinion. As
I have said in my statement, Govern-
ment 15 alive to the situation. Nothing
has happened to lead to any distress
to the common peopie. As I said
Government is going to see that the
prices do not Trise unreasonably

SHRI VASANT SATHE: (Akola):
He has not answered his question ab-
out the Public DNistribution system.

MR. SPEAKER: He has already
said in the main statement.

SHRI VASANT SATHE: He asked
about the Public Distribution System.
There is a Committee appointed. This
is not a dialogue between the hon,
Deputy Prime Mimster and Mr.
Chitta Basu

MR. SI'EAKER: Nor s 1t a dialogue
between you and others. Order plea-
5e

SHRI VASANT SATHE: 1 only
want to ask him, what has happened
io the Public Distribution system. Is
it going to be started or not?

SHRI CHARAN SINGH: I cannot
go into the details now, What I
understand from the Commerce Minis
try ig that they ore going to Constitute
the Public Distribution System, as the
position stands today, with effect
from July next. That is all that I ean
say.

SHRI VASANT SATHE: You will
put it in cold storage.

ci—
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12.37 hrs.

PAPERS LAID ON
TP apL

anm

SHRI KANWAR LAL GUPTA
(Delhi S-"ar); Sir, I beg to preeat
the Fourteenth Report (Hindi and
Engli-h versions) of the Committee
on Papers Laid on the Table.

PUBLIC ACCOUNTS COMMITTTEE
SEVENTY-FIFTH REPORT

SHRI P V. NARASIMHA RAO
(Hanamkonda): Sir, I beg tpo present
ihe Seventy-fifth Report of the Public
Acrounts Committee on Paragraph 11
of the Report of the Comptroller and
Auditor General of India for the year
1975-76, Union Government (Rail-
ways) relating to import of Whee-sets

e

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTY-FOURTH REPORT AND MINUTES

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Sir, I beg to present
the Thurty-fourth Report of the Com-
mittee on Public Undertakings on
Purchase of Tobacco by the State
Trading Coporation of India Limited
anc Minutes of siitings of the Com-
mittee Telating thereto.

i r—

12.39 brs,

PERSONAL EXPLANATION BY
MEMBERS

SHRI BALDEV SINGH JASROTIA
(Jammu): Sir, on 4th April last, when
Démands for Grants under the con-
trol of the Ministry of Home Affairs
were under consideration, in vielatjon

CHAITRA 27, 1001 (SAKA)

- FExplanation 326

of the rules of Lok Sabha. Hon'ble
Smt. Akbar Jahan Begum read out a
prepared statemert in deferemce to the
Chie? Minister of J&K State, who
happens to be her husand.

Sir, while reading the statement,
she cast aspersiong op me of gave
nature such as; (a) that I went from
door to door persuading students from
going to schools; and (b) launching
a comoaiga of coerclon, creating
dual authority etc.

It is extremely sad that the hon’ble
lady Mecmnzr shoulg have made wrony,
musleading and absurqd allegations
aganst me

SHRI KANWAR LAL GUPTA:
(Delhy Sadar): Mr. Speaker; Sir; I
want tp make a submission with your
kind permission. You made a promise
to this House that you will call for a
copy of the book in which some alle-
gations wern {here. The book ks
come This is an urgent matter and
I would reque;t ysu to fix a date for a
discussion in this House as promised
by you.

MR. SPEAKER: The book is not in
my possession You seem to know
more than I do.

S§IRI KANWAR LAL GUPTA:
Sometimes it happens. It is a very
serious matter; the whole country is
agitated.

Ll

MR. SPEAKER; 1 will look into
the matter.
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\ MATTERS UNDER RULE 377

¢i) Revemep excuasice or Counrmn-
FEET DOLLARS FOR INDIAN CURRENCY
BY FOREICNER FROM A Drrmr BANN.

ot wwww frerdt (weherma)
wea WV, ¥ qraer wawhy & ey
377 & wifix wfrwedr O wgS
¥ freafwien fegn w1 s@@ w7

g §

27 TAEAL, 1978 ¥ gfaaq dw
oy wrasef! O wrar ¥ 500 wROE
e ow wkw wfger T qarar
ar Wt wrefr qar ¥ owa wqu-
o fear mar | 9w ¥ wrET gt
R X WX A, @ agr ey
were fear war o @ Fedid &
WP T, WIHRWHT TR WIaT ®Y R faar
#% » 397 wia Afgm ¥ whamry
feedly w71 qar fear @1 Wi g FTCR
¥ Reeit ot & oF Wl &
wrq ¥ k@ W TET wlex o
arr-ayary Wyt & o Ao ¥
oY, fradr ogerr oz §f IEx wTAe
WT WAATT WO 44T | ag wewd
w! wra § fr 39 oda wfgar ¥ qu-
AT FUX FT FTCT AT TR FROT
¥AGT WX Ig W qar WAt f§ g
gt fem T O oo @ wdAY AW
wdt € 1 WA ¥ wredw qar A
1§ wraerwar aft qofy | 39 s
T wte-TeaT et & fowaw Ak
@ gooft 4 1 e wet ¥ ag
s T g fr dw & s qw
qur fedg § O ¥ wHTC ¥ wwlr
o Iarar § Wi &% ¥ whewt
¥ faer ®T 97eT quart woRn
4]

Mditere under rule STF | 348

g gy fr wwre e gk
whee wger T feex § ¢ 4% gt
gorre } w(dw w€a fir =g xw
gt wzar ¥ dre do yrfe grer Wiw
FUT W [HY EAT sqlwadY waT
a2 FRg &7 qar wamd s IAR
freg @7 AAWS SWAE wT |
il feafs ® a6 wox & fog
sy § fin faer @l wew & waw
%)

(1) HARRASSMENT or CANTEEN Wom-
KERS OF DEPARTMENT OFr SrarTis-
TIc8, HANS BmAVAN, NEw Devun

o T ww feog ( oy )
wgra, ¥ fma 377 & wdw ST
qar &1 sqA AwAw  &ww wR
arifagiws & aferd fawr, gw
waq, 7% fEeq, ¥ sy W™
Y grwT & fraat &7 IFRT A %
E sgafE f) s %) AR
WTENT HTAT AHAT F )

AN A N grElATEIANT ®
watas ot fd §, g T T
T freq damr T wiwfad & o
74w 170 TIC AR WX ga
F F 239 WA WPAR TG
faweft ofr | wdliwm ferdde W
T owox A = 6/(2)/23/
76-XFRAT, AT 7-1-77 & Afq
witw fear fe gaal aveag ¥ gE
fgar v § Wit fafm o &
qarfas 7 avweg ¥ wWhwd #
7% § \ ¥few ow feardltz ¥ ofw-
FrieaY ¥ gax o A wrwr ww W
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MR, SPEAKER: You have t0 con-
Ane yourself to the written statement;
you cannot travel outside,

SHRI RAMDAS SINGH: 1 have
quotel the relevamt regulation which
has been violated end that ijs why 1
am telling all this.

MR, SPEAKER: You have to con-
fine yourself to the statement, Now,
go on snd fimsh. The time of the
House % very valusble,
ot vrorre Ty : oW W, walg
oW &, ey fufr fw & war-
fas ety T wf ¥ 1 wufag &
wing ®ar § f5 1976 & waadl,
1979 IF W AFAAAT A AL &7
ITET AT AHTAT §, IUFT IH OO
figat 918 |

FEU A Fwy oy A1 3uF fag
wréy aedaw fewrdde ¥ famr
IgET AAY Ao 6(2)/9/77 FARUT
®¥¥w 21-2-78 B, Iud qarluw
Ty o wix ow® ¥ & fawdr
arfgd O s aw A el

drer Y frun §% s fivur §
ag AW W0 6(2)/24[77 %3¥ 30~
$-1978 1 . . .

MR SPEAKER: You give one state-
ment gnd Tead another,

o owrw Fay o X Q) faae ¥ @
T WL

W RN wIYET R
TR

oft comw fag . 36 & o0 S
WY wewe fomrr § T R W
Y. . fwew) |

I have said that it is about the wiltul
viplation of regulation guch-and-such,
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o
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3
1
i

will have to stop you, because you
have given me a 5-ling statement, and |
now you heve made s speech, Here,
it 18 just 5 hines.

SHRI RAMDAS SINGH: My notice
gnabou; the wilful violation of the .

MR SPEAKER: You cannot do that,
Ag a senior Member, I have given you
some latitude,

oft e fg ¢ @Y IEd welE
gwt off o aw ady & af &
T 9T * * %t gHTIT wTiREC-eN-
Fefnfrefer orfeaT & ot fe qiw
wiw A fEwa & § ot frow freg
g | TUET QATIRET T q &THT
* e wow wafgd o swee
FAT W) o &I R e Wl
¥ ag v § fevgdwae g @
qafcfewn, faitferwr Wk e
dfefex 0 §1. . .

Ppunged as ordered by the chair,
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MR, SPEAKER: All the names
should be deleted.

Wowwefog: @ ¥ 9 A
frw % feard & e whewrfedt
¥ wrawe feut § 1 ¢ Fras w wng
w8 wgt & wdwfeat 1o wemn
§ JwsT wwarw e e wifed
o g frast & qafes e
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(ili) REPORTED IRRECULAR BSUPPLY OF
COAL T0O BANKURA DISTRICT OF
West BENGAL.

SHRI A. K, SAHA: Sir, under rule
377, B wish to wmaise the following
matter:

A gerious situation hes arisen in the
Bankura district, due to irregular sup-
ply of soft coke coal to Bankura
Wholesalg Consumers Cooperative So-
ciety Ltd, a Government ggency, since
December, 1078, A brief picture of
coal delivery to the district of Bankura
by Basanti Mata Colliery and Salan-
pur Area Colliery is given below:

138 MT Balance qun;tyedh:;
been supph
yﬂ?e colliery,

gfead o s wifgd

Month Quota Nim;:ffﬂ;m -;lnnne
Dm:mh;r':r& . 200 MT 62 MT
Janvary '79 . %700 MT for Bankura No liftng 1n this col-

and 180 MT for Bish-
nupur.

February 1979 . 540 MT

tery

Marh"rp .

lery.

Nolufung i this co-

880 MT Colhiery denied to
supply.

rity has been come
g e,
ot et oo

:
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available to continue delivery as it 18
argued by fhe authority concerned
But we have the bitter experience
that whehevey the private concern
of this above named soclety goeg to
carry coals with hired trucks they are
urnecessarily delayed for two or
three days even gometimes four days,
at the colliery area, The usual prac-
tice is: “more you pay bribe muire
you get the prompt delhvery.” Thus
corruption 15 rempant throughout the
coal field aea from top to bottom ana 15
well known to al] and consequently
people suffer I would therefore re-
quest the concerned munisters through
your good offices to (a) regulate the
delivery of cwal to Bankura
district as per prescribe quota, (b)
institute a through enquiry imme-
diately and fix responsibihity and (c)
a statement giving factual details may
please be made avallable on the Tatle
of the House

ot W T o (wdR) werw
AGI2T AT UUE QF wafwwa £
MR, SPEAKER. This i3 not the
tume, SRR

oft waw vw : § amare #% faAi
& wvg s X .

MR. SPEAKER- That very state
ment hag been made by somebody
else, You cennot go on; I am not al-
lowing.

N ww oW AT EBT @ 377
© gt

— e s -

M. of Rnerry

(1v) REPORTED RISE IN PRICES OF GOLD
AND SILVER IN BomeAy BuLLON
MARKET,

oft awdw (dufear) : woww wgrw,
¥ omaet s ¥ fraq 277
vt frfafas s @z @
Y SR ST g

‘Tt wdEs TEw &
T ¥ 1 F WA ¥ Iswaw
R w9 iy fear orafs
gt fred WE qrEFT @A
1000 Tq 5fq 10 Y™ graar |
qg wE AG 9 AT R Ag WA
gfg few @ as wddy | g

o

1701 T9C & T | THET WAL
AT STERITER I 9T 9
¢t | feafy weamy wedie el weft
a1 @ § o Bl g @
¢ %fqm w0 O ¥ T
AT gy e A
Far g’

—r—

5‘;&

12.53 hrs,

DEMANDS FOR GRANTIS, 1979-70—
Contd

Mintstry OF ENERGY—Contd

MR SPEAKER' We will mow take
up further discussion and wvoting on
the Demands for Grants under the
control of the Minstry of Energy.
Shr1 Janeshwar Mishra

SHRI SOMNATH CHATTERJEE
(Jadavp rV* Two hon Members -1e
absent I have gr- 377 notice On A
very urgent matter,

MR SPEAKER: If you have given
notice, I ghall consider it, Thig will
be bad practice

SHR! VAYALAR RAVI (Chirayin-
Kkil): I rise on & point of order, Yes-
terday the debale on the demands of



33s DG 19%-80

IShrl Vayalap Ravi)

thiz ministry “Wis going on. Prol
Mavalinker was here at that time;
just before 7 O'clock we were sitting
here; we were called 10 speak and we
spoke only for a minute or two and it
wag 10 minutes to 7 pm. There was
nobody to speak, Then the Chairian
called the Minister to reply to the
demands, Unfortunately nothing was
recordeq in the debate here, I do
not know why. The calling of the
Minister to speak has not been record-
ed, Normelly we expect what the
Chairman says should be recorded in
this book; it has not been recorded.
That is my protest. 1 want your rul-
ing whether Mr, Janeshwar Mishra,
Minister is replying to the debate,
wag called by th: Chairman to reply
or he ig intervening

THE MINISTER OF ENERGY
(SHR! P, RAMACHXNDRAN) In-
tervening.

SHRI VAYMM RAVI; I want g
ruling, The Minister wag called to
reply. There was no speaker left to
spesk, There wag not a single mem-

ber in the Janata benches gxcept Mr. |

Ramachandran and his deputy, We
were about 16 memberg from the op-
position sitting. Natutally there was
nobody to speak. The Chairman cel-
led the Minister to replgeto the debate,
Please go through the debate, I want
your ruling,

MR, SPEAKER: I cannot give a rul-
ing witheut knowing the fects, I will
g0 through the fetty snd then glve a
ruling, 1 do mot know anything xbout
it. Wo such répresentation hag tome
to me. I will gv though the mattar
and give g yuling. . He says he is not
replying but he is only intervening

SHRI K. ‘GOPAL,' (Karur): Yester-
day at abnut €.50, a¥ Mr. Ravi point:d
out -a taw-of the memberw belonging 10
various .gpposition  partits were here.
There was not a single -mismber from
the Janata Party. Oply the Minister

‘““%‘; mgmm mﬁna nmtn.

weuﬁﬁv&&w
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-to ‘Congress (1),
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thm is a gentlemanly understending
‘auriualzneh bowr and after 8

So, the ‘Clmi:man Calleg the mai.lhr
He did not say whether e should
intervene. Normally I know. that the
Deputy ter intervenes, But
whien ‘he [ the Minister, we took
it that he started replying. So we all.
walked out, He wag only talking to
his senior ‘colleague, and the Chairman,
That wes the unfortunate situation, I
whnt fo kucw whether the Minister
was called to reply to the debate. If
80, he should continue with the reply
and finfsh it,

PROF, P.'G, MAVALANKAR (Ga-
ndhinager): I rige on a point of order
on two grcunds. Yesterday evenirg
I had the misfortune to raise this
matter at about 6.40, I am not mak-
ing a complaint that it was not 1eport-
ed in fthe press, because the press may
decide what to repert and what not to
report. My botheration i what goes
into the recorq here, I am not inte-
regted in press reports gy guch. Yes-
terday, I raised the point that uil the
Janaty members were gbsent, As a
matter of fact, Shri Ramaghandran,
my good friend Shri Jaheshwar
Mishrag and a member from the Akal
Party were the only three members
Present on the treasury benches, We
were ‘about 10 or 12 ‘people belonifing
Congres; and ‘other
parties, Shri A, K, ‘Rey and o few .
others. Onme after the other the names
of Janata members were called and
they were found absent, You have
ruleq that §f member; ‘wefe absent.
they should not be called again. Phat
wus followed. But my nbjection is, If
they were not called again yesterday,
would ey be “tatled uqin ﬁﬂlﬂ

e, mxnn o, | ';j-l,.i..';

U B ¢ _' K
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were ocsent, the Chairmua
wag forced—I am using his words— e
told me, “I agree with you; I am oblig-
ed to g./e more 1ine, disproportionaie-
ly moge time, to so're of the opposit.ca
speakers” “because the idea was pro-
bably to kill time, I; the sitting of the
House extended from 6 to 7 in order
to kill time?"

MR, SPEAKER: That ig not g point
of order,

PROF. P, G. MAVALANKAR. At
that point of time I requested the
Chairingn to call the Minister to re-
ply Mt. Chairmsn said, yes, the
Minister should reply. At that ‘time,
the Minister said: “No, my colleague
will reply”. I want to gsk you one
question: now ig the debate regulated?
I understand that the Minister of State
intérveneg in the middle of the debete,
in between various speeches, and the
more speeches will follow and then
the Minuster replies, But what hap-
pened yesterday was that the moment
their gpeeches were over, the Mem-
bers went awsy, and those Members
who were called were sabsent. Then,
instead of the Minister replying, the
Minister .t State started replylng. It
is the most unfortunete situation, I
would request you to kindly tell my
frieids of the Janata Party not just
to malke speeches and immeédiately o
away,

.

13.9¢0 b

MR, SPFEAKER: It iy not g peint of
order,

PROF, P. G. MAVALANKAR: My
point of order is this, You, Sir, and
your distinguisheq predecessors have
timeg mnd agein ruled that the Members
of Purliemernt must listen to the gpee-
ches made Yv other Members, egpecial-
ly thode who have already hade spee-
ches, Yesterdsy, what lnippened was
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the bulletin. I camnot force them to
do it, You have already made a long
speech,

PROF, P, G. MAVALANKAR; Some
of us who never spoke continued to
Listen while others, those Who have
spoken, immediately left the House.
Is it right?

MR. SPEAKER: You have made an-
other speech already, There is no
point of order, It hag been repeatedly
mentioned and members have been
requested that they must be present
in the House during the discussion.
It is not proper or parliamentary to
make a speech and then immediately
walk out, Nor i; it parliameatary to
come just in time to make a speech.
Then, we have laid down g ~ule that
n member when he is called o speak
it he is absent, wil] not he called
again. It has formed part of the rule
Therefore, thers is no question of any
point of order,

The Minister of Btate tells me that
he is intervening gnd not replying to
the debate, which the Minster will do,

s e % v W (
waree fw) : wemet wm, w0 &
Far ver 9t .

SHRI VAYALAR RAVI: The Chair-
men's wordg have gone into the re-
cord,

AN HON, MEMBER: Why 1s it not
recorded?

MR, SPEAKER: 1 will look ifito
the matter,
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#t gt W T w1, A ¢ Frwad
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8000 ¥¥T 1979 % 8300 ¥ wy A%
FramY w1 gew § 1976 § A
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% worg<t Y o w1 @ § ¥ g
a7 ol fovwrs faarr < § e
o Wit ot F1E £ T W wH e
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oty e Tw e sl A s |
wagdf & Pl ¢ e & i 44 o7
¥ o ofew wwr ey o § ) Oy
Tt e & or oft € 1 wer e
or fe oot o wfeer ot & of
8 wre wwget ¥ qfeare & s & fordr
ot TAR W wT 1T Qe W fEw
we ox fom o gor § ¢ o o
wo ot vl ¥ o epw A ey oY
rorafr §, N g off gt wel o)
N 7@ wrd art agfome ¥ e ¥
ur oft § | ofies e off TTwTe W
gatr § fis wadfiy w27 b avw 5T
frht zwr & oy ATE T B 7@ =W
T gaftas e £

ag aft & fix w e fafeds
TT k¥R AW o d,
oY mra &Y omeft & fr v @ Y 170
FOT Fo BT WTET FIAT | TRET HET W7
oy gamwd A 3 v
N o @omEh o ww A wf Gt
Ty Y TR W To FW N 1975
¥ wav savem s ¥ oy o f )
W1} W To w7 wry @ Ay wEy
St s vy A
T ¥ wogd wgwd ar gEr o
F|aT R ¥ I A ¥ agfd
¥ a1 SR A S o @ R
oY €W WHT 1 27 TC 2Q Fo WT Wt
wEw IO B Y @ € 1 O e
R wreli gwew wwAT &1 W% fe
wAOx ¥ orrdar e o fgara Aw o
g &) wAr wifgy fie Aaer svw
fowar wiZd @& . .

ot wrew wam (#4rmw) ¢ 3w
W B w7 o frw o B 9 e
¥? 1976 ¥ o Szl axw @
Tud W T oot gt o€ 1 SR
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e % ag weoc vt § ag A o Ay
fed

ot wiwre fire : ag oY ag woa
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g9 91, W 6 8« 7,01,182 FAIX

w1 v gwT & ) ¥ qTg W e
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[+ wieae fam)

¥ o g gur § 1 oo aTw W
T 3,590,209 T F THATA $Y FAAT
¥ ¥4 W 7,22,537 TX FT AFAH
FRT 8 | wrHal ®Y A ¥ gl
w1 7% ¥ awr Fror 9g gy § e e
T ¥ agw wmr §w qfEd § W)
o wE ¥ aederd, il
wodt wht ¥

A FT AAAG qEEAT F wEAT
vom ¥ gi-frd qEeet & a=wi o
w1z %y s ag agw a8 tww o7 =
§ s ¥ A gEs g
w3 faar qr 1 # forx o=t A & fraww
& W g & Y 1 A & aoee
W 42T #, 91T K7 &7 ST B 96
FC | TET AR { gH AT UX AT
A W OW qETEE w T )

Ffww g 3 & fe e ate & fagx
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T FT AT LT €, IAH 5% g
& offgr, R, T ER ¥ oW S

APRIL 17, 1979

Min of Energy 348

o g fe 7 oelt ¥ ool fwft
fordr o ¥ 1 o froeite et il
NwdF et sy A ¢ WA
A W et ¥ e dow R
A g AR g o vy ¢ fe
¥g v il ol 9T qginlt o

# a7 g g § e g v
wag fadnft 7 & 1 woe Y gfe
¥ A A e wE § o 9w g
¥ qoecag AT FT wad § fe vy
W ATOY FF g7 A & IAm 9
TR FT @FA § WX 7 JETET @
WA R )T A% A vR W g fw
AAGT FT AT A A ) WK TS
ATq 7Y g a6 gl g ag W
gt @ fFow o & wugQ
N WA glwd fad fF amw & s
IEH FTOT A 2F T, W AW T
e oz wh g fw
HIA, TATR JETEA, & A JONERT &,
IH FAT a7 Wt wer wfas aw
9% | & agw & faT, FoT fv ag
TEr F Wyl ¢ TmaR @
R ¥ awam o % fag gl W
w1

W WY ¥ WY § wrn geE
g

MR CHAIRMAN: There are only
9 munutesg left for the Congress and
10 miuutes for the Anna DMK No
other party, except Janata, has any
time 1

Shry C N Visvanathan—he is not
here

Shri Annassheb P Shinde

SHRI ANNASAHEB P, SHINDE
(Ahmednagar). Madan Chairman, I
am thenkful to you for giving me
tuime When one looks mto the Reporis

of the Ministry of Energy—there are .-
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two Reports—one feels and one gels
an impression that the Ministry is
really complacent about the energy
problem both at the national level and
at the international level, I will come
to this point a little Jter.

At this point, I would like to touch
upon the fact that I do not know who
is responsible for mismanagement,
whether the Railwayg are responsible
for mismanagement or the Minis-
try of Energy 1s responsible for
mismanagement. Individually, the
Ministers are good persons; they are
good-intentioned persons; I have no
complaint individually wgainst them.
But the point 1s, what happens to the
coutry’s economy and to the con-
sumers. That is really the point, Since
a number of points have been touched
about mismanagement, T would not
go into all aspects of the problemm I
would like to draw the attention of
the hon, Munster only to two punis

First of ull I would seek hi. help
mn respect of small scale industrics,
In this country, ail State Govern-

ments, ncluding the Governmemn
of India, ware encouraging and
promoting small (cale industije,,

and there are many small geale 1ndus-
trieg who require coal, But along with
those of big industry, the reguure-
ments of small scaic industrivs gre also
cut down proportionately. I would
seek an assurance from the hon. Minis-
ter that the coal requirement of the
smail scale industries m thig country
would be met in full. That would
not be more than 10 or 15 per cent of
the total requirement,

Unfortunately, despite nationalisa-
tion, ® lot of middle-men have deve-
loped at the collicrizs and corruption
has geveloped in the collieries. Without
bribing the officers and others, no
coal delivery takes place. It js a very
unfortunate state of affairs. And the
bmllﬁbe geale sector hag no capmcity to

Secondly, I would scek an assurance
from the hon, Minister sbout the
public sector units. They may be big,
but they have no capacity to bribe.
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The two extracts from the Report,
which I will read out now, will suffice
to corrcborate my point how the puhlic
sector units are ulso suffering as a
result of not-availability of coal. It
is well known that the Minister of
Steel came forward before the House
and made an announcement about
cutting down production, At a time
when the couniry badly needs steel,
when the country ig importing steel,
the Minister of Steel comes forward
and says that, que to lack of coke,
etc., they have to cut down the capa-
city utihsation, It is most unfortunate.
1 do not know whose responsibility it
1s. In a democracy, ultimately, the
accountability has to be there, not
only in regard to crimina] offences,
but even in regard to execution, im-
plementation and running of edminis-
tration. Somebody in the Government
has to take the respon.ibilty. The
accountability to the Indian public has
to be therc as far as these aspects are
concerned.

I am reading from page 21 of the
Report The “Steel Plants

For the estimateq hot metal pro-
duction of 1086 million tonnes
during the current year, the coking
roa) requiremnts were cstimated mt
16.68 million tonnes gagainst which
the supply upto the end of December,
1978, wag about 10.34 millien
tonnes.”

Now, I wil] read gbout solt coke.

“Soft Coke

The overall requiremenis of soft
coke 1n the country ure estimated
1o be around 3.4 million tonnes per
year, The production and des-
patches during the current year
(April~ December 1978) were of the
order of 1.80 million tonnes. The
production and despatches suffered
on account of heavy rains and floods
during the year.”

I am not concerned with the explana-
tion, what huppened. But thig is the
state of affairs, That is why I was
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[Shri Annasaheb P. Shinde]
bringing this to the notice of
the hon. Minister, On thege two
suggestions, ag far as public sector
units and the small scale indus-
tries are concerned, I wish, the Minis-
ter takes u gpecial jnterest and annoy-
nceg it as a policy approach that, as
far as these two gectorg are concerned,
their full coa] requicements will be
met, so that at least the sincerity of
the Ministry will be acceptable to
the Indian public,

I pow come to the hasic issue of
energy crisis in  the world, The
energy crisis jg very serious. But
unfortunately our response does not
reflcct gny seriousness, A number of
countries are naturally worrieq about
it I am reading from the Indian Ex-
press of today. It is a limited issue,
but a major issue arises out of if,

“Washington, April 16.

Saudi Arabia’s oil production will
fal] far ghort of worldwide demand
by the late 1980s, touchimg off the
potential for ‘s flerce political and
economic struggle’ among consum-
ing nations, a Senat: Foreign Rela-
tiong Sub-Committee said on Satur-
day.

The study smig that, while Saudi
Arabia has more gil reserves than
any other nation, previous optimis-
tic forecasts of ity ability and will-
ingnesz to produce as much oil as
is needeq should be discarded

Unless the United States and
other industrizlised importers of
mideast oil sharply revise their
energy policies, there will be ‘ad-
verse inplicationg for thg lives of
people cverywhere', the report
“id.’!

1 think, India canngt be an exception
to this. The situation is go serious.
Therefore, I would only suggest this.
Whether it is the previous QGovern-
ment or this Government, jt is the
same in the senge that responsiblity
is tsken by them. Now, what is
bappening in thi; country? 1 would,
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first of ali, request the Minister to
come out with ® White Paper,
not oh power policy but on the energy
polity of the country. Without a While
Paper and a comprehensive approach,
without a cleay direction or thrust or a
clearcut policy implementation ikis
country is going 1o lrnd itself in Qiff-
culties. Already as far as administra-
tion is concerned, you are failing
Despite the ample coal reserves, even
the thermal stations are not operating
ag per their capacity. But even the
clearcuf policy 1s not there.

The hon. Minister 18 awaie that the
Estimates Committee of the Parhament
has gone intg this problem a number of
times and requested the government to
publish a White Paper on this, but. un-
fortunately, it has not been done. Even
when th» previous Government was
there, this issue came up The Esti-
mates Committee says in 1ts latest re-
port:

“The Committee would like to
point gut that there js a clear state-
ment made by the then Minister of
Energy in the Lok Sabha on 4 Nocem-
ter, 1976, thal the Government are
interested in evoiving a national
power policy. [t appears (o the Com
nittee that there is some mixup bet-
ween having a National Powc Policy
and a National Energy Policy. While
admittedly power. being a source of
energy, it would be covered by Nalio-
nal Energy Policy, the Commttee
have to polnt out tnat Government
as such have not brought out auny
White Paper or officia] document
spelling out in delail even the Natio-
nal Energy Policy.”

Now your contention is, we have ap-
pointad @ Working Group. I de not
knoew how much time the Working
Group would take, But it is high time.
Your Ministry, I know, have many
intelligent officers and good advispers.

You have emough information with
you. Why should you requlre Time pow;
to announce to the country ag far o
the various gespects of the energy policy
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are concerned? And then g# far as our
energy pelicy 18 oconcerned, 1 thiok,
our main thrust should be on renew-
able sources of energy. Now, with
regarg to hydel power, my contention
is that all our estimates are not correct,
The first study wag made in 1055—1960
und sll these facts are known to you.
Whatever was attempied 15 based on
60 per cent load factor. I think this is
absolutely wrang. In the Himalayas
in the rainy season &ll the rivers flow
with full fury. The way the Himala-
yan rivers flow, there are a number of
spots wherefrom Jumnng the rainy sea-
son the entire energy requirements of
the country, as far as power is concern-
ed, can be tapped But our whole
approacll 1s only to base that study cn
60 per cent load factor, That has to be
given up. Similarly, the potential of
power production has to be taken into
consideration. Fwven suppose a river
is in a position to produce power for
six months or four months only, you
have to utilise that poteniial because
you have no opfion,

Then, coming to coal, we can aftoxrd
it today but we have to think of our
future generations also. All non-
renewrable sources of energy have to
be very carefully utilised, 1 know the
controversy during Mao's time in
China. Whatever may be our differen-
ces on other things, on one thing Mao
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You cannot just afford
on this. I request that the
hydel power potential is concerned, you
have to give the highest priorily for
this. Give up your red-iape

pare a blue print of action as far
harnessing the hydel power is con-
cerned,

I come to another renewable
of energy. You must have read a lot
hterature. Sugar cane is one of the
wonderful plants in the world which
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[Shri Annasaheb P. Shinde]

jndividual cars. Maybe, at some places
it may be absolutely necessary. For
example for Ministers to use cars, I
have no objection. But generally using
of petrol for individual motor cars
should be discouraged in this country
and we must follow the example of
China. They do not allow the use of
motor cars by individuals excepl on
official duty. In this country, you starve
agriculture of power. Here our Minis-
ters should make a beginning. All of
us should make a start. Stop all air-
conditioners in the country and see
that no power cut is allowed to agn-
culture. Everywhere we see agricul-
ture is not getting its full requirements
of power. In Punjab the other day
I saw thousands and thousands of
farmers standing 1n a queue for diesel
as they do not get electricity. They
say there is power shortage. There is
equipment shortage. Even when de-
posits are made, 1t takes the Electri-
city Boards years to give connections.
Thus is not confined to Punjab, every-
where it is the same story. You say
you are going to give the highest
priority to agriculture and I think, Sur,
this gap between our pronouncement
and action has to be removed. Other-
wise, in this country the credibility gap
is developing between the politicians
and the public and the public are com-
ing to the conclusion that the politi-

MR. CHAIRMAN: Please conclude.
fou have taken more than the time
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wood are taken away. Obviously de-
forestation is going on on a massive
scale. You cannot blame the people
because there is no other alternative.
The largest energy consumer is the
domestic section. We feel already our
forests are getting destroyed, whether
it is the Himalayas or the Vindhyas or
the Sahayadris or the Western Ghats.
Large-scale denudation of forests is
going on with disastrous conseguences
for the future of the country's economy.
We have to find out how this problem
can be solved. Therefore, an energy
policy is absolutely necessary. Please
come out with a comprehensive White
paper on the energy policy sc that we
are in a position to guide the destinies
of the country and put it on a sound
basis for the development of the
country’s economy and to ensure ade-
quate availability of energy for the
industry and agriculture. Otherwise
our economy will collapse and under
the population pressure all of us will
suffer and even the democratic fabric
will break down. That is my fear.

MR. CHAIRMAN: Shri Igbal Singh
Dhillon—absent. Shri Phirangi Prasad.

SHRI VAYALAR RAVI: These names
were called yesterday and Speaker gave
a ruling that the names which were
called yesterday but who were absent
will not be called again.

MR. CHAIRMAN: I am only calling
those names that have been given to
me for to-day. People who have been
called and found absent will not be
called again. The list is here.

SHRI VAYALAR RAVI: I have no
cbjection of anybody sperks. But things
should be regulated In a proper form.

MR. CHAIRMAN: To whose name
are you objecting?

SHRI VAYALAR RAVI: Yesterday
all the names that were given by fhe
Ruling Party were called,

MR. CHATRMAN: I have a list here
for to-day. Two members' names have
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been given to me from the Janata and
two members’ names were there for
Congrese. Both of them were absent
and s0, I called Mr. Shinde, Ten
minutes are left with them for their
party. Mr. Phirangi Prasad. (Inferrup-
tions). Now only ten minutes are there
for the AIDMK, If the gentleman 1s
here, I will call him, If he is not
here. .. (Interruptions).

SHRI VAYALAR RAVI: Madam,
Chairman, my objection is that you
have taken Parliament according to the
convenience of the ruling party and not
according to rules, Last day, every
member had been called by the Chair-
man. The lst was exhausted and so
he called the Minister to reply to the
debate, .

MR, CHAIRMAN, Mr Rawvi, will ycu
please take your seat?

SHRI VAYALAR RAVI: I shall take
my seat, madam

MR. CHAIRMAN: 1 have here 1n
front of me a List of members who
have not been called. Against the per-
sons absent, ‘A’ is put down. Where
there is no ‘A’ I take it that they were
not absent. So I am callng them,

The list given to me—left with me—
is given by the Speaker. So, we are
following the procedure, that has been
agreed upon and we are not departing
ffom that precedure,

SHRI VAYALAR RAVI: Madam, I
beg to differ Yesterday evening, the
Chairman called the Minister to reply
because he had exhausted the names in
the list. There was no name to be
called and that is why he called the
Minister to reply to the debate,

MR, CHAIRMAN: What ean I do
it the Whip has given me this lst? I
cannot help it. Anyway, Mr. Ravi,
please don't waste the time of the
House, Will you please take your seat?

. SHRI MUKUNDA MANDAL (Ma-
thurapur): You may please allow our
party member to speak,
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MR. CHAIRMAN: Will you kindly
take your seat? Let Shri Phirangi
Prasad proceed.

SHRI VAYALAR RAVI: You have
already wasted the time.

MR. CHAIRMAN: Don't yor1 under-
stand that?

SHRI VAYALAR RAV1: I cannot
understand this procedure, The Chair-
man called the Minister to reply. The
interpretation given was this that there
was an intervention by Shri Janeshwar
Mishra, Yesterday the Chairman call-
ed all the names and he exhausted
that. So he called the Minister.

MR. CHAIRMAN: The Minister of
Slate hag intervened; he has spoken.

SHRI VAYALAR RAVI: He has not
inlervened. Please go through the re-
cords.

MR CHAIRMAN: 1 am not going
through the records. 1 am not respon-
sible for what the Chairman said yes~
terday, You have to go by the Chair-
man's ruling. You are wasting the
time of the House.

SHRI VAYALAR RAVI: I am not
wasting the time. You see the Rules
of Procedure. You have taken the
House for granted

MR. CHAIRMAN: Mr. Ravi, I take
very strong exception to your mis-
behaviour,

SHRI VAYALAR RAVI: See the
rules. The rule book is here. You
please see.

MR, CHAIRMAN: I do not accept
your objection.

SHRI VAYALAR RAVI Kindly see
the rule,
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MR, CHAIRMAN: Wil you please
Phirangl
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MR, CHAIRMAN, The hon Mims-
ter

DR SARADISH ROY: Sufficient
time 1s still there; please allow some
of us to seak .(Interuptions)

SHRI SOMNATH CHATTERJEE:
I have made a request to allow me
some time,

SHRI K GOPAL Five hours have
been aliotted for this; there is plenty
of time,

MR CHAIRMAN: May I just ex
plamn the position? Two hours Wwere
left when we staried. We have al-
ready taken one hour. The time given
for various Parties is: Janata Party—
one hour forty-nine minutes, Congress
had 9 minutes and AIDMEK had tlen
minutes left, The Congress Party has
spoken, AIDMK member is not here,
they have not spoken, Shri Shinde
took more than nine minutes and ofther
hon. Members have also taken time.
The hon, Speaker has left very clear
instruction that nobody who was ab-
sent yesterday should be called.

SHR1 SOMNATH CHATTERJEE:
I was not absent ...(Interruptions)
MR. CHAIRMAN: Your name is not

here, because there is no time laft for
your party.
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Now, I have called the Minister....
(Interruptions).

DR. SARDISH ROY: There is no
quorum. . . . (Interruptions),

SHRI KRISHNA CHANDRA HAL~
DER (Durgapur): There is no quorum
in the House....(Interruptions;.

MR. CHAIRMAN: Will you please
sit down; 1 am on my legs.

AN HON. MEMBER: Please give five
minutes to each Member, who want to
speak ..(Interruptions),

MR, CHAIRMAN: Will you please
take your seats? You heard an hon
Member raising a lot of hullabaloo, He
objected....

SHR1 g, GOPAL: What is hulla-
baloo?

MR, CHAIRMAN , Al right, a lot of
noise 'was made saying that yesterday,
the Minister had been called and he
wanted me to look up the record of
yesterday. I told him that 1 was not
going to look up the record of yester-
day. Today, I have a list in front of
me; this has been left by the hon.
Speaker himself, I am following that
list, I am not calling the hon. Mem-
bers who were called and 'were absent
yesterday. I have exhausted the list
glven to me by the Speaker, And as
things stand, there is just one hour.
Generally, we take about an hour for
the Minister’s reply, disposing of the
cut motions, ete. (Interruptions) I am
not able 1o follow you, (Interruptions)

14.00 hrs.

SHRI PURNANARAYAN SINHA
(Tezpur): You are giving one hour to
the Minister,

ME. CHAIRMAN: Mr, Minigter,
please begin your speech, This will
go on, (Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER: I have raised a point of order
about quorum,

SHR! K, RAMAMURTHI (Dharam-
puti): There is no quorum.

.
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MR. CHAIRMAN: Ths quorum bell
is being rung.

New there {8 quorum. I have called
the Minister to reply. The hon. Minis-
ter, (Interruptions)

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 1 am
indeed very....(Interruptions)

MR. CHAIRMAN: There is ome
more hour left, (Interruptions).
What i# sll this fuss for? (Interrup-
tions). Please begin speech, Mr, Minis-
ter. Pleate get up and start spesking
Mr, Minister.

(Interruptions)

MR. CHAIRMAN: I cannot under-
stand when so many persons speak
simultaneously.

SHRI KRISHNA CHANDRA HAL-
DER: Please don't be so rigid: you
must allow two or three Members to
speak, give flve minutes each From
our side you can call Shri Somnath
Chatterjee; from that side you can call
the hon. Member from Asgam and one
Member from this side.

MR CHAIRMAN: I understand
that some of you want to speak: Mr.
Somnath Chatterjee wants to speak
but the time is not there for him...
(Interruptions) Will you please iry to
understand? For CPI(M) 11 minutes
were allotted, (Interruptions) Please
let me finish. Instead of 11 minutes,
the Member from his party has alrea-
dy taken 18 minutes and I am not in
a position to give any more time to
his Party....(Interruptions) No. 1
have called the Minister.

SHRI P. RAMACHANDRAN: Madam
Chairman, I am indeed very grateful
to the hon, Members.

SHRI KRISHNA CHANDRA HAL~
DER: If you do not allow our speaker
to speak, I protest and we are walking
out of protest against your behavigur.

(Shri Krishna Chandra Halder and
some hon, Members then left the
House).
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MB. CHAIRMAN; The Minister may
begin hig speech; I am calling the hon.
Minjster,

SHRI C. K CHANDRAPPAN
(Cannsnore): But there iz no quorum.
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about the power shortage in the eas-
tern region. Last week, I came be-
fore the House and said that we
would take necessary steps to see
that west Bengal gets enough power
from neighbouring States. ] am happy
to inform the House that the power
position 1n West Bengal has improved
considerably. We were able to arrange
power from Orissa, and Uttar Pra-
desh. Also by better generation in
the DVC, we are able to give enough
power as required in the West Bengal

:



|

_immﬁ: 1ML H O e
B ;
il .:“ FLEHS e B M,ML wr

g m mmw. MMWMmmmmmu fl 322 m m»m
3 H &3 m

m i mmmmm mmm mmMmmm mMm mmwmw m h mﬂmmm
L 1 O o ;

a3y mw : H LY HI O H Tl 2 n

s, §la ¢ i ST F A PR LR i

i B il Btk 5 o | .,mwm,m
o Bid o8 sl W OREIDNG el ek



371 DG 1970-80

[Shri P. Ramachandran]

capabilities of the BHEL which has
been supplying power eguipment to
various power projects.

About the capacity utilisation which
the hon. Members have raised, one of
the hon. Members has mentioned that
in this country capacity utilisation or
the load factor is very low compared
to other countries, Probably the hon,
Member has made a mistake because
availability is different from utilisa-
tion. Even in our couniry the availa-
bility is more than 70 per cent, And
even in most of the other countries
availability is roughly about 70 per
cent. The utilisation depends upon the
demand for power during the off-
peak time. Today the chronic difficul-
ty in this country is, there is only
peak time shortage in most of the re-
gions and areas. In fact during the
night time we have got a lot of sur-
plus power,

Not only that. What the monsoon is
good, when the hydel power genera-
tion goes up, naturally the thermal
generation will come down thereby
on an average the capacity utilisation
will go down In fact, even in eastern
region, or as a matter of fact in all
the regions, the night load demand is
very low and even the maintenance
time that is taken is a little more
than normally what it should be. In
addition, we find that if a number of
units are in drought prone areas na-

gard to thermal projects has been
brought down. It was previously more
than 60 months, Today we have
brought it down to an average of Bl
months, and our efforts are 0 see
that this gestation period of commis-
sioming 8 project from the day of its
commencement should be brought
down to 48 and even 42 months. Then,
cost escalations will be minimised,
and wastage will not be there. These
power projects can be commissioned
on time, and we can utilise the power
available,

Members have made some reference
to the functioning of the electricity
boards and the losses incurred by
them. We have appointed a  high
power committee under the chair-
manship of a Member of the Planning
Commission to go into the working of
these electricity boards and advise
them about improvement of their

tariff various problems concerning
the electricity boards and the power
sector will be gone into by this com-
mittee. I hope the committee will sub-
mit their report and their sugges-
tions will be circulated to the State
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lopments in the energy economy of
the world, following the sharp in-
crease in the price of oil in the inter-
national market since 1978, focussed
attention on the need for a compre-
hensive energy policy framework to
guide the pattern of energy demand
and development of various forms of
energy, consistent with the develop-
ment of over-all economy and the
availubility of resources, There are
certain basic features of our energy
scene which render our energy pro-
blems more complex. Our present
level of energy consumption is very
low compared to standards in deve-
loped countries and a sizeable portion
of our energy demand is met from
sources like fuel wood, cowdung and
agricultural waste, though their share
has reduced from about 67 per cent
in the early fifties to about 43 per
cent at present. The consumption of
commercial forms of energy has re-
gistered an impressive growth since
the advent of planned development.
During the period 1953-54 to 1975-76,
over-all commercial energy ¢onsump-
tion grew at the rate of 6.78 per cent
per annum. Electricity registered the
fastest growth rate of 1033 per cent
followed by direct use of oil products
which grew at the rate of 7.4 per cent
and direct use of coal which grew at
4.2 per cent,

On account of the fiscal and other
measures taken by the Government
following the steep rise in oil prices
in the international market in 1973,
the consumptlion of oil products re-
mained almost stationary during 1974
and 1975, but has again shown a ten-
dency to pick up since 1876, In
terms of coal replacement, oil pro-
ducts provide even about 45 per
cent of the commercial energy con-
sumed ‘in the country, the balance
being shared almost equally by
direct use of coal and electricity.

Though the demand for énergy

of modern commercial
Eamhﬂw a
growth in the past
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thirty years, ours is still a low ener-
gy economy in comparison with ad-
vanced countries, Our per capits
consumption of commercial energy
is about 10 per cent of the world
average and only about 3.5 per ceni
of the average in the developed
economies, Given our population base
and resource availability, we cannot
possibly pursue strategies which
would enable us to meet demands
for energy in an unrestrained man-
ner, During the current decade, the
world has been made to realise that
energy is someihing precious and it
cannot be wastefully used. The cost
of energy supplies hes also increased
steeply in recent years, and it is
expecteq to increase further ag re-
sources become more and more
scarce. Given thege trends, it would
be prudent for us to pursue a deve-
lopment policy would be least energy
intensive but ensure economic growth
appropriate top achieve our socio-
economic objectives and fulfil the
aspirations ot cur people. Our stra-
tegy should be to judiciously mix
energy intensive and labour-intensive
technologies to derive optimum bene-
fits in the given situation. As a
nation, we cannot aspire for a free
and unconstrained energy economy.
On the other hand, we should seek
to introduce measures for efficient
management ©f the energy demand
and supplieg consistent with our
basic goals and objectives. The per-
spective in the Five Year Plan 1878-
83 broadly aims at such an objective,

Given our resource endowments,
coal will be the main source of pri-
mary energy for the next few decades,
The Policy of the Government ig thatl
oil and natural gag are not wasted by

The cur hsmtheoonmmnﬁunudl
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tenders have been submitteg to the

World Bank.

SHRI P, RAMACHANDRAN. Un-
(Interruptions).

less it comes back, I will not be

able to tell you.

mm

problmspund
thepncolnd
mmﬁnu mthn

SKRIPWH.ANDRANTM
lva!.la

Gwemm
themnrty

d

il i34 ﬁbwumeum
MR
Ewmmwm_. m
e
mwﬁ mmmmmm

i s
mmm mwrmrwﬂw
Mmm il



Hiks
*2ef
i
il

|
E

THY
| 1
ik %
3rEfees

iHhit
.é???aig

£
§

gE®
g
g
g
g
3

g
:
{
B
:
:

-

SHRI P, RAMACHANDRAN:
got the letter also,

PROF. P, G, MAVALANKAR:
What are you doing?

CHAITRA 27 1901 (SAKA)
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SHRI P, RAMACHANDRAN:
These electricity boards are consti-
tuted with the consent of the State

we are aiming at a natiomal grid,
unless we have 5 regioneal grid effec-
tively functioning, we cannot have
an effective national grid, To have
these things, there must be coopera-
tion from all sides. It 18 g guestion
of putting the available power to
the best possible use. Otherwise, it
12 a nationa] waste. That is we
want regional electricity bo to
funection effectively, It ig only with
this end in view that we are doing
all this,

the Centra]l Electricity Authority or

not,

SHRI p, RAMACHANDRAN:
There iz no question of subordina-
tion, It is a question of regional



379 DG 1978-80
[Shri P. Ramachandran]

that al] the regional electricity boards
are subordinate to the Central Elec-
tricity Authority, I woulg like him
io vorrect the answer,

MR CHAIRMAN: If I hava under-
stood the hon Minister, he says that
the Central Electricity Authority will
give such direction to the regional
electricity boards as may be neces-
sary. To that extent, you may consi-
der them subordinate. But he does
not hike the word “subordinate”,

SHRI K, RAMAMURTHY: He has
given a categorical answer tp this
House, top my Unstarred Question,
stating that all the regional electri-
city boards are subordinate to the
Central Electricity Authority. It
shows that they are encroaching upon
the functioning of the State Electri-
city Boards, For the limited purpose
of integrated operations, the Regional
Electricity Boards are subordinnte to
the Central Electricity Authority.

SHRI A. K. ROY (Dhanbad): I
want top know whether the hon,
Minjster has seen this report in
today's paper. The Power Engineers’
Association hag disputed the Minis-
ter's claim of generating a capacity
of 3,022 MW this year. They say
that only 1,500 MW capacity hag been
created, Would he like top make any
comment on this observation of the
Power Engineers' Association?

SHRI P, RAMACHANDRAN: I
am not going to comment on what has
appeared. But I can say one thing.
In any power development, these
unitg are completed at g particular
time, and these unity take some time
for stabjlisation. Even whep a unit
is commissioned, for a couple of days
it will run and then it will be stop-
ped gnd the machineg will be taken
out to examine the bearings and
other things and to see whether
everything is working allright. When
the projecty are completed in physi-
cal work, we call it completion of
lhe projects’, and if somebody has

got some other opinion, I cannot
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help it. ere, out of §,000 MW, so
far completed, already more tham 85
per cent are generating commerciai
power, ang the rest of the units will
generate commercial power in  the
course of the next six to eight weeks
becauge that is the time taken for
stabilisation. There is no question of
dispute in this. Suppose some unit
has been taken out for exa-
mination and suppose somebody
says that it has not been.
‘What can you do? For instance, we
have not included the units like
Vijayawada even though the work
has been completed; we have not
taken this into consideration. For
instance, in Kali Nadhi, the work
hag been completed, but we have not
taken this intp consideration because
of lack of water, So, we, in the best
of our judgment, consider that cer-
tain unitg are completed and then we
take them into consideration.

o Twet fag  (Wrege) -
aunfr adew, a9 ¥ 5 ¥
e oY 59 fasr @ &, 3F s
IR 59 & g 1 &< § Y fewigy,
&7 gd et €Y g, ¥ wan aehg
wY oft 8 % ag a7 wwar g 5 wge
& gUT qHE QA @WA FT AT RAA
a1, gl 4 g fafwaw ex Hgar
food &, ot wTer wamer g, At WY
fafogferdy foard «f gy of §, ety
Feey wirwy el s AR e

&, T g T AT T ey
fare w0 ?
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power in Bihar, In addition to these,
when the demand grows, when the
next batch of super thermal stations
are considered, d the Eahal-
gaon Project also will be taken into
consideration.

ot gt were welt ()
& wreie A o & s g f
weq swaw ¥ fawrdelt § wod 41 wwic
wer ferfae § ot oF of oger wrear
HCETTH ST wamerg & Wy ey & favtaw
Mragi wd § o IR o Fafeas
forar qr fs ogt ox gu odw A
TR2NA AT AT gHAT § WK IUH e
W% STewwT W aga w9 e wqitE
Ty i # Fraer #Y qed a8 ;LT
A o fasel € Wi W Wwd g
w7 Woq AN & fowQer § guI qww
AT RuT wqrfea w3 W qTOEr
w1§ qorr § ?

SHRI P, RAMACHANDRAN:
Already there is a large thermal
station coming up wut Singhraull.
Even in Madhya Pradesh another
super thermal power station is com-
ing up at Korba. So there iz no
question of any area being neglected.
It is true that there are large reserves
in Singhrauli wrea and we are
planning even some more thermasl
stations nearabout. So there is mo
question of any urea being neglected.

MR, CHAIRMAN: Before I put
the cut motiong te the Demands for
Grants of the Ministry to the vote
of the House, 1 would lixe to know
if any hon. Member wishes to with-
draw hiz cut motion,

SOME HON. MEMBERS: They
are not there,

CHAITRA 27 1801 (SAKA)
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MR. CHATRMAN: Then I will put
them all together.

SHRI K. RAMAMURTHY: No,
Madam, you please put my cut
maotions 144, 163 and 162 eparately,

SHRI A. K ROY: Also mine, 105,
106, 107 and 108

MR. CHAIRMAN: I shall now put
the Cut Motion No. 105 of Shri
A, K Roy to the vote of the House,
This relates to: “Failure to have
captive Railway to ensure supply of
coal to Steel and Power Plants”,

Cut Motion No. 105 was put and
negatived,

MR. CHATRMAN: I shall now put
cut motion No. 106 to the vote of
the House,

Cut Motion No. 106 was put and
negatived,

MR, CHAIRMAN: 71 shall now put
Cut Motion No. 107,

SHRI A, KX ROY: Madam, Chair-
man, kindly read that out,

MR, CHAIRMAN: All right, Cut
Motion No. 107 relates to:

“Delay in finalising new Wage
Board for the workers”.

SHRI A, K ROY:
10 press for m Division

I would like

MR. CHAIRMAN: The Lobbies
have already been cleared. If the
doorg have not beep opened, we shall
proceed with the division,

The question is:

“That the Demand under the
head Coal and Lignite be reduced
to Re, 1.

[Delay in finalising new Wage
Board 1for the workers] (107).
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The Lok Sabha divideds
Division Ne, 17
AYES

(1458 e,

Boy, Shri A K.

*Verma, Shri Raghunath Bingh.

NOES
Amun, Prof, R. K.
Argal, Bhri Chhabiram
Bal, Shri Pradyumna
Ralak Ram, Shri
Baldev Prakash, Dr.

Bhanwar, Shri Bhagirath
Chakravarty, Prof. Dilp

Chandra Shekhar Singn, Shri
Chaturvedi, Shri Shambbu Nath

Chauhan, Shri Bega Ram
Chowhan, Sliri Bharat Singh
Deshmukh, Shri Ram Prasad
Dhillon, 8hri Igbal Singh
Fernandes, Shr1 George
Ghosal, Shri Sudhir

Jaln, 8hil Kacharulal Hemraj
Jaijswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Kapoor, Shri L. L.

Khan, Shri Kunwar Mahmud All
Kureel, Shri R. L.

Liaquat Husain, Shri Syeg
Mahala, Shri K. L.

Maiti, Shrimati Abha
Mandal, Bhei Dhanlk Lal
Mangal Deo, Shri

Mathur, Shri Jagdish Prasad
Mishra, ‘Shri Janeshwar
Mohinder Singh, Shri
Munda, Shri Govinda

Nayak, Shri Laxmi Narain
Oraon, Shri Laly

Parmar, Shirl Natwarlsl B.
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Patel, Shri Dharmasinhbhat
Patll, Shri Chandeakant
Patrialk, Shri Biju
Phirangt Prasad, Shei
Pipil, Shri Mohan Lal
Pradhan, Shri Ganapath
Raghavendra Bingh, Bhri
Raghavji, 8hri
Rai, Shri Gauri Shankar
Ral, Shri Shiv Ram
Rajda, Bhri Ratansink
Ram Dec Singh, Shn
Ram Dhan, Shri
Ram Kishan, Shri
Ramachandran, Shri P
Ramapati Singh, Shri
Ramiji Singh, Dr,

Rathor, Dr. Bhagwan Dass
Sai, Shri Larang
Sat. 8hel Narhari Prasad Sukhdeo

Samantasinhera, Shri Padmacharan
Sarkar, 8hri 8. K.

Sarsnia, 8hri Shuv Naruin
Bhastti, Bhri Ram Dhari
Shastri, ®hri Y, P,

Sheo Narain, Shri

Shukla, Shri Chimanbhai H.
Shukla, Shri Madan Lal
Singha, Bhri Sachindralal
Somani, 8kri Roop Lal
Sukhendry Singh, Shri
Suraj Bhsn, Shri

Tiwari, Stirl Brij Bhushan
Tiwary, Shir D, N.
Ugrasen, Shri

Yadav, Shri Vinayak Pruu;

*Wrongly voted for AYES:

L e
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MR. CHAIRMAN; Subject to correc=
tion the resultfof the division {s:

Ayes 2
Noes 69

The motion wag negitived.

MR. CHAIRMAN: Now I shall put
Motion No. 108 ts the vofe of the
‘House.

Cut Motion No. 108 to the vote of the
negatived

MR CHAIRMAN: I shall now put
Cut Motion No 184 to vote.

SHRI K. RAMAMURTHY: Kindly
read that out,

MR, CHAIRMAN: The question is:

“That the Demand under the head
Ministry of Energy he reduced by
Rs. 100.”

[Need to stop the entry of foreign
multinationals like Seimens in the
vital sector of power digiribution in
the country, (144)]

The motion was negatived

MR, CHAIRMAN: I shall now put
cut motion N6, 153 of Shri-K. Ramam-
murthy to the vote.

Cut Motion No. 153 was not and
negatived.

MR, CHAIRMAN: 1 shall now put
Cut Motion No. i82 of Shri K. Rama-
murthy to the vots,

SHR] RAMAMURTHY: Kindly resd
it out. -

MR. CHAIRMAN: All right. I ghall
read out Cut Motisn No. 182 which re-
lates to:

CHAITRA 17, 1901 (SAKA)
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“Failuyre to sppoint C.B.IL. enquiry

into the Seimens deal for the supply

of equipment ¢o Ldad Despatch Cen-
tres.”

SHRI'' K. RAMAMMURTHY; Madam,
1 would like to press for & Division

MR. CHAIRMAN: Let the lobbies be
cleared The guestion is:

“That the Demand under the head
Power Development be reduced by
Rs. 100.

[Failure to appoint CBI enquiry into
the Seimens deal for the supply of
equipment to Load Despatch Cen-
tres.(162) ]

The Lok Sabha divided:
Division No. 18]
AYES

(1584 hrs

Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Damor, Shri Somjibhat
Gopal, Shri K.

Haider, Shrt Krishna Chandra
Kodiyan, Shri P.'K,
Krishnan, Shrimafi Parvathi
Lakshminarayanan, Shri M. R.
Mavalankar, Shri P. G,
Naldu, Shri P. Rajagopal
Naik, Shri 8, H.

Nawr, Shri B, K.

Patil, Shri Vijaykumar N,
Rajan, Shri K. A.
Ramamurthy, Shri K

Ravi, Shri Vayalar

Roy, 3hri A K.
Venkataraman, Shri R.

— —

1The following Members also re- corded their votes for NOES:
Sarg shri Kazam Al Meorza and Raghunath Singh Verma.

549 L8—i3.” *
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NOES

Amin, Prof. RK.

Argal, Shri Chhabiram

Bal, Shri Predyumna

Balak Ram, Shri

Baldev Prakash, Dr.
Bhanwar, Shri Bhagirath
Chakravarty, Prof. Dilip
Chandra Shekber Singh, Shn
‘ Chaturvedi, Shri Shambhu Nath
Chauhan, Shri Bega Ram
Chowhan, Shri Bharat Singh
Des, Shri 8. 8

Deshmukh, Shri Ram Prasad
Dhillon, Shri Iqbal Singh
Dhurve, Shrj Shyamlal
Fernandes, Shri George
Ghosal, Shri Sudhir

Jain, Shri Kacharulal Hemraj
Jaiswal, Shri Anant Ram
Jagrotia, Shri Baldev Singh
Kupoor, Shri L. L

Khan, Shri Kunwar Mahmud Al
Krishan Kant, Shri

Kureel, 8hri R. L.

Liagquat Husain, Shri Syed
Mahala, Shri K L.

Maiti, Shrimati Abha
Mandal, Shri Dhunik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Meerza, Shri Syed Kazim All
Mishra, Shri Janeshwar
Mohinder Singh, Shri

Nayak, Shri Laxmi Narain
Oraon, Shri Lalu

Parmar, Shri Natwarlal B.
Patel, Shri Dharmasinhbhal
Patil, Shri Chandrakant
Patnaik, Shri Biju

Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Gsnanath

APRII, 17, 1979

Min of Evergy 388

Raghavendra Singh, Shri
Raghavji, Shri

Rai, Shri Gauri Shankar
Ral, Shri Shiv Ram
Rajda. Shri Ratensinh
Ram Deo Singh, Shri
Ram Dhan, Shri

Ram Kinkar, Shn

Ram Kishan, Shri
Ramachandran, Shrj P.
Ramapati Singh, Shri
Ramji Singh, Dr.

Rethor, Dr, Bhagwan Dass
Sai, Shri Larang

Sai, Shri Nerhar Prasad Sukhdeo
Ssmantasinhera, Shri Padmacharan
Saran, Shr1 Daulat Ram
Sarkar, Shrj 8. K.
Sarsonia, Shri Shiv Narain
Shastr, Shri Ram Dhari
Shastri, 8hri Y. P.

Sheo Naram, Shri

Shukla, Shri Chimanbhaj H.
Shukla, Shri Medan Lal

Singha, Shri Sachindralal
Sinha, Shri Purnanarsyan
Somani, Shr; Roop Lal
Sukhendra Singh, Shri
Suraj Bhan, Shri

Tiwari, Shril Brij Bhushan
Tiwary, Shri D. N,
Tiwary, Shri Madan

Ugrasen, Shri
Verma, Shri Phool Chand
Verms, Shri Raghunath Singh
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MR, CHAIRMAN: Subject to
eorrection the result® of the division
ds: Ayes 18; Noes T8

The motion was negatived.

MR, CHAIRMAN: I will put al} the
remgining cut motions which were
moved mlready to the wvote of the
House.

SHRI K. A, RAJAN (Trichur): I
want my cut motion to be put to vote
separately.

MR. CHAIRMAN: I called on the
Members and asked them jf they want
any of the cut motions to be singled
out ang put separately. The hon
Member was not present at that time.
Therefore I #fn sorry, 1 cannot take it
up again now at thig stage. I will now
put all the remaining cut motions
which have already been moved to the
vote of the House.

SHRI K. A. RAJAN : 1 have moved
my cut motions. .,

MR, CHAIRMAN: I will put them
al] together to the vote of the House

SHRI K. A, RAJAN: I have a
right t; submit that it may be put to
vote separately.

MR. CHAIRMAN: I have got before
me the list containing cut motions
Nos. 105, 108, 107, 108, 114, 162 etec.
Which do you want to be put?

SHRI K. A. RAJAN: 331

MR. CHAIRMAN: There is no 331
in this. I have seen it. The cut
motions moved are upto 171. That is
all. The cut motions moved are:
2833, 5257 76—85; 86—04,

SHRI VAYALAR BAVIL:
move it now.

I will

CHAITRA 27, 1001 (SAKA)
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MR. CHAIRAMAN: No. You can't
move anything now. These are already
moved,

SHRI VAYALAR RAVI: By whom?

MR, CHAIRMAN: By the Mem-
bers.

SHR] VAYALAR RAVI: Give the
nemes.

MR, CHAIRMAN: Shn Rajagopal
Naidu—28 1o 38. Then 52 to 51 Shn
Robin Sen, 76 to 85. The cut motion
m the name of Shr; Bijoy Modak are
Nos. 86 to 94, in the name of Shri
A. X. Roy are Nos. 89 to 124 and 171,
in the name of Shri K. A Rajan are
Nos. 125 to 189 and in the name of
Shri K. Ramamurthy are Nos. 142 to
170. I will put all the remaining cut
motions which have already been
moved to the vote of the House,

Cut motion Nos. 28 to 38, 52 to 57, 78

10 94, 99 to 104, 109 to 138, 145 to 153,

154 to 181 and 168 to 171 were put and
negatived.

AN HON, MEMBER: 1 want my
cut motion to be put separately.

(Interruptions) ~

MR. CHAIRMAN: The hon. Mem-
ber who moved his cut motion may say
which cut motion he moved.

SHR]I K. GOPAL: All the cut
motions.

MR, CHATRMAN: I am not going
to reopen the question. The gquestion
ghall not be reopened. ] asked the
hon, Membersg to intimate as to the
Nos. of cut motions which they wanted
to be put geparately, At that time the
Members were not present. So, I am
putting all the cut motiong together to
the vote of the House Those in
favour may please say ‘Ayes’,

SOME HON. MEMBERS: ‘Aye’.

*The following Members als0 recorded their votes:

AYES: Shri P. Shiv Bhankar,
NOES: Bhri Govinda Munda,
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MR CHAIRMAN- Those who are
agiingt may please ‘No’

SEVERAL HON MEMBERS No'

MR CHAIRMAN I think Noes'
have it and all the cut motions are
loat

(Interruptions)

MR CHAIRMAN ©Now, the ques-
tion 1s

“That the respective gums not ex-
ceéding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order
Paper be granted tp the Premident
out of the Consohidated Fung of
India to complete the sums necessary
tc defray the charges that w'll come
in course of payment during the year
ending the 31st dey of March, 1980,
in respect of the heads of demands
entered in the second column thereof
against Demands Nos 2B to 30,
relating to the Munistry of Energy "

Those 1n favour may please say ‘Aye’
SEVERAL HON MEMBERS ‘Aye
MR CHAIRMAN Those against

Mmay please ' No”

SOME HON MEMBERS ‘No*

MR CHAIRMAN 1 think the
‘Ayes’ have it.

SHRI K A RAJAN My ri't motions
have not been put separately

MR CHAIRMAN If vou want a
divimion, there will bg a qivision on
the Demands for Grants of this
Ministry

(Interruptiong)

It you do not want a divimon, then
I take it that the Demands are passed.

(Interruptions)

SHRI VAYALAR RAVI We want
& Division

MR CHAIRMAN Let the lobbies
be cleared

(Interruptions)
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SHRI KRISHAN KANT (Chumh-
garh) Adcosding to the xules of
Procedure 1f any Mewiber wenits a
division on any of his cut motions, it
cannot be refused That i3 the right
of every Member of the House I
any Member wants hus cut motion to
be put to the vote of the House, it
should be accepted The chair hag ho
discretion to overrule it

SHRI K GOPAL Not only that,
when you put the demands te the vote
of the House, 1f any Member wants a
division, how can you stop it?
(Interruptions)

MR CHAIRMAN Now, the lobbies
are bemng cleared And as things
stand, T consulted the hon Members
(Interrmptions) 1 asked the jhon.
Mefnbers if any hon Member wanted
any cut motion to be separately
As a result of my enqury, two hon
Members wanted sevén cut motions
to be put separately ang I have done
that If any one of you wants any
other cut motion t0 be put separately,
let the mover say so and I will put
it

SHRI K A RAJAN ] want mY¥
cut motion, No 139 to be put
(Interruptions)

PROF P G MAVALANKAR Shn
Krishng Kant 15 nght (Interrup-
tions)

SHRI K GOPAL More than that
when you put the demtnds also snd 1if
we want a division you are not per-
mitting that (Interruptions)

PROF P G MAVALANKAR When
you asked the hon Members 1f any-
one of them wanted his cut motions to
be put separately o the vote of the
House 1t go happened that several hoa
Members did announce the numbers
of thelr cut mollons but unfortunately,
1t seems that in the din of the noise,
the chuir could pot hear a particulmr
Member who was giving his number
Mr Rajan did say that his cut motion
No 139 ghould be put to
the House Perhaps you did not hear
that I appreciate that I would be
grateful if you go it how
tions)
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MR, CHAIRMAN:' I wish to make
it clear that if any hon. Member wants
a division on anything, there is no
question of denying it. There is
sbsolutely no intention tp deny any
Member of his right to demand a
division. But in gll fairness, you
must also concede this point that I
did ask if any hon. Member wanted
to move hig eut motions separately.
At that time, only two Members stood
up and they gave seven cut motions..
(Interruptions). Let me finish, Mr.
Mavalankar, please take your seat
Now, I have one further and 1 can
understand some of the hon, Members
are upset and ruffled because they
could not speak. (Interruptions).

SHRI C. K. CHANDRAPPAN: We
are only exercigsing our right.
(Interruptions),

MR, CHAIRMAN: 1 will explain.
Will you please take your seats? The
lobbies have been cleared. (Interrup-
tions), May I say this? May I say
that as far as the speaking episode is
concerned, if there was one Member,
I would have accommodated, but
several stood up. (Interruptions).
Anyway, nmow the lobbies have been
cleared; and lobbies having been
cleared. ... (Interruptions). 1 cannot
hear when so many people talk....
(Interruptions). If there is any hon.
Member who, even at this stage, wants
it... (Interruptions). I am going to ask
Mr. Rajagopa] Naidu, whether he
wants it. ... (Interruptions),

wt wraa wreew : T TR AT

MR. CHAIRMAN: The suggestion
is that all the Cut Motions having
been disposed of....(Intérruptions).

SOME HON. MEMBERS: No,

THE MINISTER OF STEEL AND
MINES (SHR] BIJU PATNAIK): The
Chair has already declarad that the
Cut Motions have been disposed of,
and the Demandg have beem passed.
You cannot go back on that,
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MR. CHAIRMAN: I am going to
have only division on the Demands
and nothing else Those in favour
of the Demand may please say ‘Aye’.

SOME HON. MEMBERS: ‘Aye’.
(Interruptions)

MR. CHAIRMAN: I have disposed
of the Cut Motions (Interruptions).
Please send it to me in writing which
of the Cut Motiong (Interruptions)
1 understand that Mr. K, A. Rajan
wants his Cut Motion No, 130 to be
put to division. Is that so?

SHRI K A RAJAN: Yes,
MR. CHAIRMAN:

after No. 139?
right.

Anything else,
(Interruptions). All

SHRI K. GOPAL: On a point of
order, Madam. (Interruptions).

MR. CHAIRMAN: What 1s your
point of order? All right; raise it.

SHRI K. GOPAL: When the House
is going on, the only person who can
advise you on the Rules of Procedure
and other things is the Secretary of
the Lok Sabbe or his assistants in the
office. But I find one of the Cubinet
Ministers walking up to you and giving
advice to you. I would like to know
the propriety of the rentleman who
comes and advises you on the business
of the House. You must give a
ruling. Are you going to listen to
him?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): There seemg to be
some confusion somewhere. (Inter-
ruptions). I think you must give the
right to speak and vote, We have no
objection. I think you should concede
this. (Interrupsions).

MR. CHAIRMAN: Will you all
please take your seats? So far as the
poing of order raised by Mr. Gopal is
concerned, he ig right that with regards
to the rules, the Secretary can give
such advice or guidance as may be
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needed. And on the Secretary's
advice, 1 am going to allow Mr, K. A
Rajan's Cut Motion No. 189,

SHRI BIJU PATNAIK: He gaid
Cut Motion No. 331; only 331

MR. CHAIRMAN: Will you please
listen? The question is:

“That the Demand wunder the
head Coal and Il.ignite be reduced
to Re. 1™

[Failure to evolve a suitable Policy
for the distribution of coal to various
industries. (139)].

Those in favour may say 'Aye’

SOME HON, MEMBERS: ‘Aye’,

MR. CHAIRMAN: Those against
may say ‘No'.

SEVERAL HON. MEMBERS: ‘No'

MR. CHAIRMAN: The Noes have
it.

SOME HON MEMBERS:
have it.

MR, CHAIRMAN: Then division.
Lobbies have been clewred already
They have not been opened. There-
fore division, Lobbies h-2ve been
cleared already (Interruptions).

SHRI VAYALAR RAVI: l.obhes
thave not been cleared.

§ Ayur

MR. CHAIRMAN: Lobbies have
been cleared.

SHRI K. GOPAL: No.

MR, CHATRMAN: 1 hag the lobbies
cleared for voting on the Demands.

{Interruptions),

AN HON. MEMBER: Lobbles have
been cleared only now,

(Interruptions)

MR. CHAIRMAN: There is no
need to get cxcited. Please try to
understand. When I asked for the
lobbieg to be cleared for a division on
the voting on the Demand {tself, after
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that the gate has not been opened.
(Interruptions). If you want the lob-
bies to be cleared aguin, they will be
cleared. Let the lobbles be cleared.
The lobbies have been cleared. I am
putting cut motion No, 138 to the vote
of the House. The question is:

“That the demand under the head
coa] and ligmte be reduced to Re, 1/-”

|Failure to evolve a suitable policy
for the distribution of coal to various
industries (130)].

The Lok Sabha diwnded:

Division No. 20 AYES 15.32 s,
Busu, Shri Dhirendranath
Chandrappan, Shri C. K.
Chatterjee, Shr1 Somnath
Damor, Shri Somjibhai

Das, Shri R. P,

Deo, Shri V. Kishore Chandra 8.
Desai, Shri Dajiba

Gode, Shri Santoshrao

Halder, Shri Krishna Chandra
Kadannappalli, Shri Ramachandra
Kodiyan, Shri P. K.

Kisku, Shri Jadunath
Krishnan, Shrimati Parvathi
Lakshminarayanan, Shri M, R.
Naidu, Shri P. Rajagopal
Naik, Shri S, H.

Naur, Shri B. K.

Patil, Shri Vijaykumar N,
Patnaik, Shri Sivajl

Rachaiah, Shri B.
Ramamurthy, Shri K

Rajan, Shri K A.

Rao, Shri G. Mallikarjuna
Ravi, Shri Vayalar

Roy, Shn A K

Saha, Shrj A. K

Shaiza, Shrimat; Rano M,
Shankaranand, Shri B.
Stephen, Shri C. M,

Tirkey, Shri Pius
Venkataraman, Shri R.
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NOES
Amin, Prot. R. K,
Ansar{, Shri Faquir Al.
Bal, Shri Pradyumna
Balak Ram, Shri
‘Baldev Prakash, Dr,
Bhanwar, Shri Bhagirath
Brij Raj Singh, sShri
Chakravarty, Prof, Dilip
Chaturvedi Shri Shambhu Nath
Chhetri, Shri Chhatra Babadur
Chowhan, Shri Bharat Singh
Das, Shri S. 8.
Deshmukh, Shri Ram Prasad
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Fernandes, Shri George
Ghosal, Shri Sudhir
Gupta, Shri Kanwar Lal
Jain, Shri Kacharulal Hemra)
Jaiswal, Shri Anant Ram
Jasrotia Shri Baldev Singh
Kapoor, Shri L, L.
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
Krishan Kant, Shri
Kureel, Shri R. L.
Liaquat Hussain, Shri Syed
Mahala, Shri K. .
Maiti, Shrimat: Abha
Mandal, Shri Dhanik Lal
Mankar, Shri Laxmsn Rao
Mathur, Shri Jagdish Prasad
Meerza, Shri Syeq Kazim All
Mishra, Shri Janeswar
Mohinder Singh, Shri
Munda, Shri Govinda

Nayak, Shri Laxmi Naram
Oraon, Shri Laly
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Parmar, Shri Natwarlal B.
Patel, Shri Dharmasinhbhai
Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Gananath
Raghavendra Singh, Shri
Raghavjs, Shri

Rai, Shri Shiv Ram

Rajda, Shri Ratansinh

Ram Dhan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri
Ramachandran, Shri P
Ramapati Singh, Shri

Ramji Singh, Dr,

Saj, Shri Larang

Sai, Shri Narhari Frasad Sukhdeo
Samantasinhefa, Shri Padmacharan
Saran, Shri Daulat Ram
Sarsonia, Shri Shiv Narain
Shastri, Shri Ram Dhari
Sheo Narain, Shri

Shukla, Shri Chimanbhai H.
Shukla, Shri Madan Lal
Singha, Shri Sachindralal
Sinha, Shr1 Furnanarayan
Somani, Shri Roop Lal
Sukhendra Singh, Shri
Suraj Bhan, Shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri D, N,

Tiwary, Shri Madan
Ugrasen, Shri

Verma, Shri Phool Chand
Verma, Shrl Raghunath Singh

MR. CHAIRMAN: Subject to corree-

tion the result* of the division is-
Ayes 31; Noeg 73,

The motion was negatived.

*The following Members also recor ded their votes: T
AYES: Sarvshri K, Gopal and P. Shiv Shankar;
NOES: Sarvshri Narandra Singh. Chhabirem Argal Mangal Deo and

Y, P. Shastri,



399 DG 1979-80

MR CHAIRMAN: I shall now put
demands 28 to 30 to the vote of the
House

SHRI SOMNATH CHATIERJEE On
a point of order

MR CHAIRMAN During division,
there can be no point of order

SHRI SOMNATH CUHATTERJEE
Kindly sllow me to speak You made
an observation that some Members who
were not allowed to speak are upset
and that 18 why some things have taken
place here Thig 18, it I may say sb,
the most uumented observation, be-
cause here we are only trying to es-
pouse the cause of the people

MR CHAIRMAN That 18 not g point
of order I shall now put the demands
to vote The Lobbies have been clear-

SHRI SOMNATH CHATTLCRJEE
What 15 your decision on the point of
order?

(Interruptions)

MR CHAIRMAN This 18 no point of
order Under what rule are jou rais-
ng the point of order?

Lobbies have been cleared I am
putting Demands Nos 28 to 30 to the
vote of the House

(Interruptions)

MR CHAIRMAN This 18 no point of
order I am putting Demands Nos 28
to 30 to the vote of the House

The question 15

‘That the respective sums not ex
ceeding the amoun's on Revenue
Account ang Capial Account shown
i the fourth column of the Order
Paper be granted to the Presicent
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come 1n course of payment during
the year ending the 3ist dav of
March 1980, 1n respect of the heads
of demands eontered in the second
column thereof agunst Demands
Nos 28 to 30, relating to the Mimstry
of Energy "
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Those 1n favour may say Aye,

SOME HON MEMBLRES: Aye.

MR CHAIRMAN: Those against may
Sar No

SOME HON MEMBERS No

MR CHAIRMAN. The Aves have i,
ayes have 1t

SOME HON MEMBERS Noes have
it

MR CHAIRMAN Already lobbles
have been cleared Let there be Diuvi-
sion

SHRI AJITSINH DABHI (Anand)
Lobbies have not been .leared

MR CHAIRMAN Lect the lobbier be
cleared

The lobbies have been cleared

The question 18

That the respectlve sums not ex-
seeding the wsmounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granteg to the President
out of the Consolidated Fund of
India to complete the sums necessary
to defray the charges that will come
in the course of payment during the
year ending the 31st day >f March,
1980 1n respect of the heads of de-
mands entered n the second column
thereof agamnst Demands Nos 28 to
31 relating to the Mimstry of Ener-
gy"

The Lok Sabhg diwvided
Division No 21} (15 40 hrs.
AYES

Ammm Prof R K

Angann Shn Fagquir Al

Argal Shr1 Chhabiram

Bal, Shr1 Pradumna

Balak Ram, Shri

Baldev Prakash, Dr

Bhanwar, Shri Bhagirath

Brij Raj Singh, Shn
Chakravarty, Prof Dihp
Chaturvedi, Shrn Shambhu Naibk
Chhetri Shri Chhatra Bahadur
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Das, Shri 8

*Desay, Shri Ddjiba

Dhurve, Shri Shyam!al
Fernandes, Shri George
(Ghosal, Shri Sudhur

Gupta, Shri Kanwar Lal
Jain, Shr1 Kacharula] Hemraj
Jaiswal, Shr1 Anant Ram
Kapoor, Shn L. L

Khan, Shr1 Ghulam Mohammad
Khan, Shr1 Kunwar Mahmud All
Krishnan Kant, Shn
*Krishnan, Shrunati Parvath)
Kureel Shn R L

Liaquat Husain, Shri Syed
Mahala, Shn K L

Maiti Shrimati Abna
Mangal Deo, Shr

Mankar, Shri Laxman Rao
Mathur, Shni Jagdish Prasad
Meerza, Shn Syed Karm Al
Mishra, Shr1 Janeshwar
Mohinder Singh, Shu:
Munda, Shn Govinda
Narendra Singh Shn

Nayak, Shr1 Laxmu Naramn
Oraon, Shra Lalu

Parmar Shn Natwarla] B
Patel, Shr; Dharmasinhbhai
Phirang1 Prasad Shn

Pip1l, Shrn Mohan Lal
Raghavendra Singh Shri
Raghavji Shri

Rejda, Shn Ratanstnh

Ram Deo Singh, Skn

Ram Dhan, Shn

Ram Kinkar, Shn

Ram Kishan, Shn
Ramachandran, Sh+ P

Ramapat: Singh Shn
Ramy Singh, Dr
Sai, Shr1 Larang
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Sa1, Shr: Narhari Prasad Sukhdeo
Samantasinhera Shr1 Padmacharan
Saran, Shr1 Daulat Ram

Sarkar, Shr1 S K

Sarsoma, Siri Shiv Narain
Shastr1 Shr1 Ram Dhar

Shastr1 Shrji Y P

Sheo Naram, Shn

Shukla, Shnn Chumanbha H
Shukla Shrnn Madan [ al

Singha, Shr; Sachindraia)

Sinha, Shr Purnanriayad
Somam Shr1 Roop Lal
Sukhendra Singh Shn

Suraj) Bhan, Shn

Tiwary, Shri1 Bry Bhushan
Tiwary Shn D N

Tiwary Shri Madan

Veirna, Shri Phool Chani
Verma Shr; Raghunath S ngh

NOES

Basu, Shn Dhirendranath
Chandrappan Shrni C K
Chatterjee Shr1 Somnath
**Chauhan Shri Bega Ram
**Chowhan, Shr1 Bharat Singh
Damor Shri Semjihnai

Deo, Shr: V Kishore Chandra S
*Deshmukh, Shr; Ram Prasad
Gode Shn Santoshrao

Gogo1 Shr1 Tarun

Gopal Shri K

Halder, Shr1 Krishna Chandrg
Kadannappalli, Shr1 Ramachandran
Kodiyan, Shn P K
Lakshminaranyanan, Shn M R
Murthy, Shr1 Kusuma Krishna
Naidu, Shr1 P Rajagopal

Nalk Shri S H

Nairr Shri B K

Patil, Shn Vijaykimar N
Patnaik, Shri Sivaji

*Wrongly voted for Ayes

**Wrongly voted for NOES
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**Pradhan, Shr; Gananath
Rachaiah, Shri B

**Rai, Shri Shiv Ram
Rajan, Shnn K A,
Ramamurthy, Shri K

Rao, Shn G Mallikarjun
Roy, Shn A K
Shankaranand, Shn B
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Stephen Bhri C M.
Suryanarayana, Shri K.
Venkataraman, Shri R K

MR CHAIRMAN  Subject to cor
rectiont{ the result of the division 1s*
Ayes 73 Noes 32

The motion was gdopted,

Demands for Grants, 1979-Bo n respect of the Mimstry of Energy voted by Lok Sabha

Name of Demand

Amount of Demand for Grant Amount of Demand for Grant
on actount voted by the House

voted by the House

on 16-3-1979

Revenue
Rs
MINISTRY OF ENERGY
Mimnstry of Energy 14,39,000
Power Development g 24,86,000
Coal and Ligaite 3195,57,000

Capital Revenue Capital
Rs Rs Rs
71,97,000
63,55,01,000 46 24,30,000  317,75,08,000
96,56,11,000  19,77,84,000 482,80,57,000

MR CHAIRMAN The House will
now take up discussion and on the De-
mands under the control of the Minis
try of Industry for which 8 hours have
been gllotted (Interruptions)

SHRI SOMNATH CHATTERJEE
On a pont of order (Interruptions)

PROF P G MAVALANKAR Ona
point of order (interruptions)

MR CHAIRMAN There can be no
pomnt of order when there 1s no bum-
ness before the House The point cf
order will be taken up hy the next
Chairman

**Wrongly voted for NOES

PROF P G MAVALANKAR We
cannot wait for the next Chairman I
rise on a pownt of order and ] request
you to refer to rule 376(1) and rule
380, Let me read them for your benefit
and for the bepefit of the House
Rule 376(1) says

‘A pomnt of order shall relate to
the interpretation or enforcement of
these rules or such Articles of ithe
Constitution as regulate the bumnes’
of the House and shall raise &
question which 13 within the cog-
nizance of the Speaker”

Rule 380 says

{1The following Members also recorded their Votes
AYES Sarvshrl Dhanik Lal Mandal, Igbal Singh Dhillon, B P Mandal,

Ugrasen, Stuv Ram Rai, Bharat Singh Chowhan, Bega Ram

Chauhan,

Gananath Pradhan and Ram Prasad Deshmukh

NOES Sarvshri Vayalar Ravl, P. V. Narsimha Rao, P  Shiv

Shaokar,

Dajiba Deval and Shrimati Parvathi Krishnan
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“If the Speaker is of opinion that
wordg have been used in debate
,which are defamatory or indecent or
unparliamentary or undignified, he
may, in his discretion, order that
such words be expunged from the
proceedings of the House.”

MR. CHAIRMAN: If any such
words have been used at any stage,
certainly they will be expunged, Therg
is no question about that. The matter
will be examined and if there iz any-
thing which has upset anybody or is
undignified, it will be removed.

PROF. P. G. MAVALANKAR - Please
listen to me. I have quoted the raile-
vant rules. Le{ me formulate my
point of grder

16.44 hrs,

[SHRIMATI PaRvaTEX KRISHNAN 0 the
Chair,]

I have already quoted the releva.t
portiong of the two rules on the pasis
of which I am formulating my poinf
of order. I have already quoted rules
376(1) and 380. I do not want to read
them again because, I gm sure, you
know them very well Now, the point
is that during the debate on the De-
mands for Grants of the earlier Minis-
try ie. the Ministry of Energy, it so
happeneq that certain observations
came from the then person who yus
ocoupy. the Chair and submis-
sion is that those observations which
have gone on record, are in violation
of rule 876 and rule 380. I do not
want fo go into details. My subm's-
sion is that some of the observations
which the then Chairperson was pleas-
ed to pasg op were, if not indecent,
ai least, they were unparHamentary
and undignified and I would like them
to be expunged.

Becondly and lastly, if you read Rule
376(1) some of us—I had also the pri-
vilege of doing so myself today—
raised the question of quorum. Rule
376 says clearly that the business and

maedinqsofthia House shall be in
conformity with the principles and
articles in the Constitution. Now, the
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Constitution of India says very cleatly
that the quorum of this House shall
be 1/10th of the total membershin of
this House. The total membership is
544 and, therefore, the quorum is 54.
If, therefore, some of my esteemed
colleagues and myself asked for quo-
rum legitimately after having counted
that we were very much less than 54,
Wwe werg very much within our rights,
Not only that, we were only going
by the cath to the Constitution which
we have taken here when we entered
the House that we will be loyal to *he
Constitution. If, therefore, we have
demanded quorum not once bul re-
peatedly, we have done the right thing,
and I am very sorry to say that the
Chair was pleased fo observe that this
Action on our part was obstruction. I
am greatly agitated over this word
‘obstruction’, and I would suggest that
the word ‘obstruction’ must alsp be
expunged because we were not trying
to obstruct but we were only trying
to help and conform to the constitu-
tional requirements of this House
Therefore, these words may pleasy be
expunged from the proceedings.

SHRI SOMNATH CHATTERJEE:
Madam Chairman, what happened
earlier in the day was that when a
number of hon. Members whose pames
were there to be called by the Spea-
ker, were absent, 1 had sent in my
name as one of the speakerg and re-
quested the hon. Speaker to allow me
a little time to speak. At that time,
some of the members were presant
and a request was made to the hon.
Chairman to allow some time to me
and may be to one or two other hon,
Members to speak Thereafter, Madam
Chairman did not allow us to speak
and allowed the Minister to speak.

MR. CHAIRMAN: How is thig rele-
vant to the point of order?

SHRI SOMNATH CHATTERJEE. I
do not know how it is Infectious
today?

MR. CHAIRMAN: You mean coh-
tagious. It cannot be infectious.

SHR] SOMNATH CHATTERJEE: I
stand corrected.
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[Shr; Somnath Chatterjee]

Again, what happened was that fhere
was a walk out Some hon, Members
also on somg occasiong called quorum
1 am supporting the point of order
Taused by Mr Mavalankar But Madam
Chairman made a further observation
that members who are not allowed to
speak seem to have become upset and
ruffled as 1f it 18 a personal matter
of mine or any other hon Member
We were raising these Qquestiong or
pomnts of order to protect the rights
of the Members of this House There-
fore, such a comment 1n my respectful
submission, was only un-merited, un-
dignified and unparhamentary and re-
flection on the Members of the IIouseg,
Therefore, I request that portion
should also L~ _» img d under rule
380 read with 376 and also 356

MR CHAIRMAN You have guoted
that expression Should that also go
on record or not” I want to be ('ear
on that

SHRI SOMNATH CHATTERIJEE
Leét whet 1 have submitted remain
But what the Chair has said has to be
expunged The Chair used such words
which are not proper Let the Chair-
man’s words be expunged and let the
words which I have guoted remain so
that the House will know, the postenity
will know, what sort of words are
used againsgt the Members of this
House

SHRI K GOPAL A very unprece-
dented situation has amsen today
When the Demands are taken up, the
Chiair calls upon the members who
want to move their cut motions to
send the shps within 15 munutes
After the discussion 1s over, a member
can press a cut motion for a division
If no cut motion i3 pressed, all the cut
motions are put together Today what
happened was that ;n the din the
Demands were put to vote and the
Demands were passed, because the
ruling party members said “Ayes”.
After that, Cut Motion No. 139 by ghrl
Rajan was taken up The cut mntion
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way put to vote, after the demands
were passed I raised objection It
15 highly irregular Once you pass
the demands, how can the cut motion
be put to the vote? So, they put the
demands to the vote again In other
words, the demands were voted twice.

MR CHAIRMAN The earher ote
would be expunged if required

SHRI K GOPAL We want to
know whether double the amrount
would be given

MR CHAIRMAN

They were not
fully voted earlier

SHRI K GOPAL
cord

You see the re-
MR CHAIRMAN Al right [ will
look into the record

SHRI VAYALAR RAVI  M~sdam,
on a point of order

MR CHAIRMAN Is it on the same

subject?

SHR] VAYALAR RAVI No 1t 15
on g different aspect

MR CHAIRMAN Then, let me

dispose of this point of order We
cannot have five pointg of order at the
same time

As far as the point of order raised
by Prof Mavalankar 18 concerned, I
think 1t is rather unfortunate that the
word “ebstruction” has been used
Anyway, I will look into the proceed-
ings and, if it 18 there, we will set
matters nght

As far as the additional point raised
by Shn Somnath Chatlerjee s con
cerned I will have to look into the
proceedings, because I was not here at
that time

SHR;y C M STEPHEN (Idukkl)*
“I" means what?

MR CHAIRMAN The Chair
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SHRI SOMNATH CHATTERJEE: It
At ig there?

MR. CHAIRMAN: Appropriate ac-
tion would be taken.

SHR] K. GOPAL: What about my
point?

MR. CHAIRMAN: You say it is on
record; I am told it is not on record
I will gee it and appropriate action
would be taken.

SHRI B. P. MANDAL (Madhepura)
At what time will you see the record?
Let us know by which time you will
see the record. You can see the recerd
Just now.

MR. CHAIRMAN: No, ] cannot gee
them just now. They have to be
transcribed. There is a technicg] diffi-
culty. I am not an gstrologer to know
at what speed people type and so on.

SHRI VAYALAR RAVI: My point
of prder is that when one hon. Mem-
ber calls for querum and the bell 15
rung for the prescribed time, and it
is repeated, if the guorum is still not
there, the procedure to be adopted is
to adjourn the House for some time.
But this procedure was not adopted.

MR. CHAIRMAN: what is the point
of order in this?

SHR] VAYALAR RAVI: I want jt
to go om record that three times the
quorum bell was rung...

MR. CHAIRMAN: You want to go
on record?

SHRI VAYALAR RAVI: I will {ake
it up with thg Speaker. The Speaker
must give the rulng for the guidance
and benefit of all of us. Because, if
the quorurn is not there, the Hcude
has to be adjourned. Unfortunately,

Min of Industry 410

without a quorum the hon. Chairman
who was in the Chair at that time
allowed the debate to contipue. It iz
most unconstitutional.

MR. CHAIRMAN. Now you are oR
record, you can resume your %eat.

15.54 hrs.
DEMANDS* FOR GRANTS—Contd,
MINISTRY OF INDUSTRY

MR CHAIRMAN: The House will
now take up discussion and voting on
Demands Nos. 58 to 61 relating t» the
Ministry of Industry, for which 8
hours have been allotted.

Hon Members, whose cut motione to
the Demands for Grants have been
circulated, may, if they desire to move
their cut motions send slips to the
Table with.n 15 minutes, Indicating
the serial numbers of the cut moticns
they would like to move, Motion
moved:

“That the respactive sums not ex-
ceeding the amounts ¢on Kevenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the Presient
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in the course of paymeni dul-
ing the year ending the 3ist diy of
March, 1980, in respect of the Feads
of demands entered in the second
colemn thereof against Demands Nos.
58 to 61 relating to the Ministry ot
Industry.”

*Moved with the recommendation of the President.



411 DG 197¢-80

APRIL 17, 1879

Min. of Industey 412

Demands for Grants, 1979-80 in respect of the Minustry of Industry submitted to the vois of Lok Sabha

No of Name of Demand  Amount of Demand for Grant  Amount of Demand for Grant
Demand on account voted by the House submitted to the vote of the

on 16-3-1979 House
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF INDUSTRY
38. Minutry of Industry . 68,17,000 8,40,87,000
59 Industries, , , 354:38,000  42,42,80,000  17,71,67,000  212,14,00,000
60. Village and Small Industries  15,06,18,000  17,38,99,000  75,30,91,000  86,04,95,000
1. Textils, Handloom and
Haodicrafs . 29,93,02,000  9,31,57,000 1046512000 46,57,84,000

SHRI R. VENKATARAMAN (Mad-
ras South): Madam Chairman, after
all the dust and din, we bave come
really to devote some concentrated
attentlon on a very imporiant aspect
of our nationa] economy. In the short
15—20 minutey it will be impossible
to do justice to an area which ccvers
{from handlooms to heavy indusiries.
Nevertheless, I shall try to highhight
some of the points on which policy
decisions would be necessary in order
that we may sustain a natjonal grewth
in the field of industries,

Madam Chairman, the Prime Minis-
ter was pleased to say at the lnaugura-
tion of the Commonwealth Industries
Ministers Conference that India t«lay
ranks 10th among the industrialised
nations of the world. I looked imto
the statustics and I found that this re-
lates to the United Nations statistics
for the year 1977, and the credit
should, therefore, go to a government
which was in existence prior to 1977,
Concerning, the progress that has heen
made in the last two I have a
suspicion, almost an apprehension,
that when the next statistics are pub-
lished, it may be that we will not be
in the same 10th rank of which we

- -—

are now boasting,

Madam, I was not present last year
when the debate on this item was
taken up and so, to educate myselt I
went through the elaborate reply which
the bon. Minister had given to the de-
bate last year. I noticed that he culled
to his assistance at least a dozen times
the misrule of the Congress over the
last 30 years to justify almost every
criticism that was made against his
Ministry. It, therefore, prompted me
to examine the performance of his
Ministry during the year 1977-78, that
is, the first year of the Janata rule,
and compare it with the performance
of the game Ministry in the year 107¢-
77, the last year of the previous gov-
ernment. That, I think, {s a correct
comparison because in April 1877 the
new Ministry inherited the industrial
organisation left behind by the last
Ministry on the 31st March 1977, and
if that organisation achieved a certain
measure of growth, the new Ministry
should at least maintain if {t cronot
improve upon its performance.

16 hn.

Now, the Industry Minister, in reply
to this polnt, said last year that the
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average growth over the last 30 ytars
has been 4 per cent. I think, it is an
illogical snswer because, when certain
assets are handed over to a new
management and, if the ganie assets
achieved a 10 per cent growth in the
previous year and under
management, it achieved only 6 per
cent growth, the relalive efficiency of
management is obvious.

Let us take the public sector enter-
prises under the Department of Heavy
Indus*ry There aré ghout 18 indus-
tries, including BHEL, HMT, HEC, elc.
In 1975-76, we achieved growih over
a period of 1974-75 of 32 per rent We
will ignore it But in the year 1976-
77, ihe growth was 10 per cent ower
1975-76¢ In 1877-78, the growth was
only 8 per cent; that is, in the first
year of the Janata rule, the growth
was only 8 per cent as against 10 per
cent of the previous year.

Again, if you take the overall prefits
of the unitg under the charge of the
Ministry, in 1976-77, the profits were
Rs. 61.16 crores and in the first year,
1977-78, of the Janata rule, the loss
was Rs. 10 crores. As against a profit
of Rs. 61.16 crores, in the first year

Government, it incurreq a loss of Rs.
10 crores. 11 units out of 18 units

under this category suffered
Josses @z agamst 7 units in
the previous In phy-

Rs. 29.66 crores
in 197677 and in 1977-78, it produced
Ry. 25.46 crores, a minus of 14 per cent,
in the case of HEC, from Rs. 86.13
fo Rs 3944

, a deficit of B4 per cent, in the
ase of MAMC, from Rs. 34.01, it came

F
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growth of 10 per cent in 1976-77, the
growth was only 6 per cent in 1977-78.
The oft-repeated plea about the Cun-
gress misrule of 50 years does not
avail 1n the face of these facts that in
the first year of the management of
the Janata rule, the performance has
been pool

An analysigs of the accounts pro-
duced 1n capital goods under the
heavy engineering, according to the
Annual Report on the working of
industrial and commercial unde:tak-
ings of the Central Government pub-
lished by the Bureau of Public En-
terprises, shows that in 1876-77, it
has made a profit, atter payment of
interest and taxes, of Rs, 26.13 crcres
and, 1n the first year of the Janata
management, there was a loss of
Rs 438.72 crores. I can go on giving
more figures,

I shoulq like to refer briefly to
some of the major points, As re-
gards enterprises under the control
of the Industriezs Ministry, the story
15 np different. The NIDC, which
had made a profit of Rs, 675 lakhs
in 1978-77 incurred a loss of Rs, 43 55
lakhs, The NSIC which had suffer-
ed a loss of Ry 72 lakhs increased
the loss to Ra. 91 lakhs, Hindustan
Salt, which hay made a marginal
profit of Rs, 017 lakhg incurred a
loss of Rs. 1644 lakhs, I will not
refer to the Paper Corporation be-
cause it is under construction. The
National Instruments, Calcutta
which had suffered a loss of Rs, 40
lakhs increaged itg loss to Rs. 02
lakhs, The Bharat Opthalmic Glass
increaseq its Yoss from Rs, 46 lakhs
to Rs 76 lakhs. Tannery and Foot-
wear increased its loss from Rs 219
lakhy to Rs. 281 lakhs Ags against
these losses, there are somg units
which have made some profits The
Instrumentations Ltd, Kotah has
increased its profit from Rs. 119
lskhs to Rs 158 lakhs But I would
like the Mhllter to check the figures.
There must some mistake. On
P 14 of tha
the profit fdt the
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Rs_ 207.64 lakhs, but ] checked this
with the audited statement of ac-
counts published by the Bureau of
Public Enterprises and found that
the figures are different: it is Rs, 158
lakhs, Anyway, these are some
things about which the Munuster
would perhaps like to have a ecor-
rect picture

Agam, if you take Hindustan
Cables, it 15 said that 1t has increased
its profit from Rs. 207 to Rs, 383
lakhs, but here also, there must be
a mistake: it wag Rs 342 lakhs,

If you take the over-all performh-
ance of all these industries you wnll
find that there 1s a loss. Thereiore,
I would ke to emphasize that
greater attention should be peaid to
the performanee of the public sector
enterprises, I am one of those who
believe that the public seetor has a
role to play in our country, that it
must be sustained. But it does not
mean that it should be supported
in every way, even though it makes
losses, is 1pefficient and works below
capacity.

Now let me turn my attention to
the performance of small scale in-
dustried. The Janata Government
has been raising the slogan that it
is giving greater and greater em-
phasls to the small-scale industries
But even here the performance has
been poor, compared to what it was
in the last year of the previous
Administration. As against 26,496
small scale Units reglstered in 1976-
T only 17314 were registered in
1977.18 in all the Directorates of
Thdustries in the States.

Madam, the flgures speak for
themselves, and that {s the record
ofperfmnanc.inthenmmror
Janatg rule

The accounts for the year 1078-79
are not complete and detalled com-
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scrutinise this figure of 8
little more clovely, yoh fired ‘that
a greater part of thix & per cant
growth is attributable to a 13
cent growth in power generation
even in thig 13 per vent growth
power generation, 30 per cent is
hydro-generation, thankg t6 a favour-
sble monsoon, and a shorttsll in
thermal generation is notced. In
basic industries like steel, coal, dnd
engineering, the production is stag-
nant and there is nothing to Jesl
complacent about,

cent a

srE¥

On page 109 of the Annual Report
the Minustry hag clazmed:

“In aggregate terms, the produc-
tion units put together incurred a
net losg of Rs. 0.7 croreg during
the last year. Against this, it s
estimated that they would make a
profit of approximately Rs 28
crores during the current year.
With the measures in hang to im-
prove the working of the units, the
estimateq profit next year is asti-
mated to be of the order of Rs, 54
crores..."

This will give an impression to the
Members who read this thet they are
improving, But if you compare it
with the performange in 1976-1%, you
will find that, in 1976-77, the profit
made was Rs, 61,18 crores, in 107879,
the improved performance 'of the

how much time I have taken,

MR CHAIRMAN: Youhtvetnkan
17 minuiu.

mavmmrm h.t
donutkﬁuw I'am' jgokdg to
tetegraphile

o’ sheak in
‘Inluﬁ. possible’”



made In the diversification of the
industries is really a credit to the
functioning of the Industries (Deve-
lopment and Regulations) Act. But
at the same time, unfortunately, a
number of unintended evils have ze-
rulted from the functioning of this
Act. The manure stimulateg the
growth of the plane, but at the same
time it breeds posts and worms,
Simjlarly, there are g number of evils
which have sprung up along with it
One of the evils ig that, by restrict-
ing the growth of industries through
licensing, we have enabled a number
of industries to coneentrate power in
their hands. In fact, we issued a
long list of banned industries saying
that, in these industries, there would
be no scope for further development.

Sir, 1n the early Sixties, I used to
do some sales talk in the India Invest-
ment Centre abroad for inviting in-
vestment in this country. On one
occasion one of the Amerjican inves-
tors said, ‘Your country does not re-
quire any investment. You seem to
bhave developed much more than
America jtself’ 1 was taken aback
and I asked, ‘How?. Then he pro-
duceq & list of banned industries and
8aid, ‘In your country all these inius-
tries are banned. In America none
of these are banned, It shows that
you have no need for any of these
industries’ I am citing this as an
example to show that by restricting
development of industries you have
tbuseq the of the Industries
(Deyelopment ang stion) Act. It
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has gone on for a long time. Even
wn the latest guidelines issued In 1977-
TR 1 And 108 .ndustries have Lzen
declared in tne banned list. My sug-
gestion to the government is, except
those industries which should be re-
gulated or banned for the purpose
of protecting the small scale indus-
try, no industry should be banned at
all. Otherwise, you will never ullow
a free growth of industries and no
country has become prosperous by
restriction and shortages, Every pro-
sperous ocountry has grown becguse
of a plethora of goods and services
produced, Wherever there is scope
for development, the investment de-
cision should be left to the entrepre-
neur and government should not step
in and make those decisions which
must necessarily be of a very poor
quality, not having all the facts be-
fore them

My second point with regard to the
general policy 15 that there is a lot
of confusion in the minds of *he Janata
Party with regard to their attitude
to large scale industry. The Govern-
ment appointed a committee under
Mr. H P. Nanda, an industrialist, to
ook into the working of the Indus-
tries (Development and Regulation)
Act. That committee has made cer-
tain recommendations. I ‘thave no
tima t5 go into that. One of the
recommendations of that committee is
that the core sector industries must
be de-licenced—completely de-licens-
ed On thy other hand, we find sug-
gestions made to the Party by varlous
people that no unit which has an
investment of more than Re 100 crores
should be allowed t; expand and,
therefore, there must be a ceiling. All
that the country iz anxious to know
from this government is: what is your
policy with regard to this? Even after
2 years, if you do not enunciate your
policy, then there will be no develop-
ment and no entrepreneurial enter-
prise, There sre areas in which you
should encourage private enterprise
because we have accepted a mixed
economy There are areas which we

[
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[Shri R Venkataraman)

have reserved for public enterprise
and we must make it clear Unless
you come forwurd and make it clear
to the country the areag m respect of
which there will be scope for private
enterprise and areas in “espect of
which there will not be any scope and
there will be scope only for public
enterprise I am afraid, there will be
mere stagnation in the country It 1s
high time that the government came
forward with a positive statement of
policy.

The thurd matter on which 1 would
hke to make a comment 18 the gues-
tion of nationahisation While the
Prime Mimister cays that ¥+ 1s not n
favour of nationalisation for its own
sake there are Mimisters who go about
saying that they will nationalise ever)
industry conceivable My submission
to the House 1s that the principle in
respect of nationabsation has been
enunciateq by Prime Mimster Jawa-
harlal Nehru He said that the avail-
able national resources should be in-
vested in building new industries
with the latest and sophisticated tech-
nology rather than investmen* n ‘11
ng existing units”

The reasons bemg thit if -ou
buy the existing umit wvou nll nct
add one more employment, nor wall
vou add more goods and services to
the country But if on the other
hanfl, you 1nvest the same amount
in new enterprises you wil! be able
to get more services and more em-
ployment Therefore n respect of
nationalisation mv suggection 13 that
Government shovld come forward and
say that all the new enterprises Las-
ed on latest and sophisticated techno-
logy must be undertaken bv the Gov-
ernment itself and its resources should
not be wasted on buying of the exist-
ing umts except those sick units which
we take up for reasons other than
nationalisation

1 will come to one more point on
which there has been a conmderable
confusion of thought both at the na-
tional and international levels A lot
of money is spent on propagating

APRIL 17, 1879

Min, of Induciry 420

what is called the ‘appropriate techno-
logy' Actually, thus is an endevour
by the developed countries to keep
all the developing countries at a low-
er level of technology and maintain
them only as future markets of the
sophisticated development goods In
fact, it 13 a new-imperialism and on
this they are spending & lot of money
I would like to draw the attention of
the House to a comment in the Hindu
which appeared yesterday

“Given the existing staty of
India’s development (with its ad-
vantages as well ag weakness and
lags), the import of advanced tech-
nical know-how wand sophusticated
plant and equpment cannot be dis-
pensed wath, or an autarkic lne
pursued iIn fagt the scemngly
msulationist tendency that is inhe-
rent 1n the romantie champioming
of backward and inefficient genres
of technology under the «1gnboard
“appropriate’ (dovetailing into the
line that has long been advocated
by certain vested interests which
contend that a poor country Iike
India dos not really need rapid in-
dustrial development) 13 the surect
way to soften up the Indian eto
nomic and technologica) fields for
the loss of relative self-rehance”

Therefore Madam this 15 a very mm-
portant aspect which people like mv
self would like to know T know the
gusto with which the new theory of
‘appropriate technology* 1s  bems
spread Tn fart one of the things
which they do 15 that thev brainwash
some of our civil servants, they bran-
wasy our techonologists and <ee to it
that the developing countries are
kept at a backward level Therefore
we must be very chary about 1t and
1 the choice of technologv we shpuld
be our own masters and we should be
able to decide what 18 rght for us
and we should not be led by these
people

Lastly Madam, the Chrome Leather
Co of Madres has been closed for &
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long time for over a year. The Mini-
ster wrote to me that he had asked
the Governmrent of Tamilnadu to take
it up and work it through the Bank.
Nothing hag happened to it. They are
all on hunger strike. Even, other-
wise, they are all hungry. They are
on hunger strike, ] have written to
the Minister. I hope he will take
some action on it

SHRI DHIRENDRANATH BASU
{Katwa): 1 beg to move:

“That the demand under the head
Minustry of Industry be reduced by
Rs. lw.n

[Failure to formulate well
thought out industrial plans to
secure regulated and integrated
development of industries in the
country and for industrial growth
through close meonitoring and
management of inputs. (4)].

“That the demand under the head
Mimstry of Industry be reduced by
Rs. 100."

[Failure of the Bureay of In-
dustrial Costs and Prices, New
Delhi to advise on industrial costs
in a8 methodical and regulated
way. (5)].

“That the demand under the head
Munistry of Industry be reduced by
Rs. 100."

[Failure of National Producti-
vity Council for promotion of
productivity through training pro-
grammes, productivity surveys
applied research and implementa-
tion services. (8)].

“That the demand under the head
Ministry of Industry be reduced by
Rs, 100."

[Failure to establish industrial
units in new selected Backward

Aress. (T)].

“That the demand under the head
of Industry be reduced by
Ra, 1007
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[Failure to run Heavy Engi-
neering Corporation and other
heavy industries to increased ca-
pacity utilisation. (8)].

“That the demand under the head
Ministry of Industry be reduced by
Rs. 100.”

[Failure to set up ang encourage
Publi4 Sextor Industries in the
Backward Areag of Nagaland, Mi-
zoram, Assam, Orissa and West

Bengal. (10)].

“That the demand under the head
Ministry of Industry be reduced by
R!_ lw.ll

[Failure to set up the Project
of HM.T. at Darjeeling in West
Bengal, (10)].

“That the demand under the head
Ministry of Industry be reduced by

Bengal. (10)].

[Failure to revitalise Mokameh

Unat of Britania Engineering

Company Limited. (46)]

“That the demand under the head
Ministry of Industry be reduced by
Rs 100" '

[Need to check the assets and
accounts of all Government Un-
dertakings, (47)].

“That the demand under the head
Ministry of Industry be reduced by
Rs, 100

[Failure in formulating well
throughout plan to run joint sec-
tors and Public Undertakings
such as Scooters India Limited,
Heavy Engineering Corporation
Limited, Bharat Heavy Plates and
Vessels Limited Jessopand Com-
pany, Braithwaite and Company
Limited, and Bharat Wagon and
Engineering Company Limited.
(48)].

“That the demang under the head
Village and Small Industries be
reduced to Re 1."

[Failure to develop village and
smell scalp industries, (64)].
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“That the demand under the head
Village and Small Industries be re-
duced to Re 1.”

[Failure of Nationa] Small
Scale Industries Corporation to
exteng its services to the Districts
particularly in backward areas
like Katwa, Monteswar, Purbas-
thali, Balarghat, Pandua and
Kalna and Tribal areas in Assam.
(65)].

“That the demand under the head
Village and Small Industries be
reduced to Re. 1"

[Failure of Cotton Corporation

of India in undertaking price sup-

port operation and effect pur-

chases of cotton for eventual cnm-

mercial sales not only to NTC

Mills but alsg to Millg in Pri-
vate Sector, (68)]

“That the demand under the head
Village and Small Industries be
reduced to Re. 1.”

[Failure of Cotton Corporation
of India to undertake buffer stock
operation commencing from the
cotton year 1978-79. (87)].

“That the demand under the head
Village and Bmall Industries be
reduced by Rs. 100."

[Failure to set up Small Cot-
tage Industries in Villages and
backward areas in all the districts
of India. (69)].

° *“That the demand under the head
Village and Small Industries be
reduced by Rs. 100.”

[Failure to improve the work-
ing of Khadi anq Village indus-
tries Commission and to repay the
past loans. (70)].

“That the demand under the head
Village and Small Indusiries be
reduced by Re. 100.”

[Failure to implement the credit
granting scheme to small scale in-
dustries and to grant more fin-
nancial assistance to National
Small Industries  Cerporation
Limited (71)1.
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“That the demand under tne head
Village and Small Industries be
reducedg by Rse. 100."

[Failure to astep up the activities
of Industrial Cooperatives. (72)].

“That the demand under the head
Village and Small Industries be
reduced by Rs. 100.”

[Failure of Marketing Assist-
ance Scheme to streamline the
marketing researh and informa-
tion system and to utilise the
existing marketing out lets hike

Super Bazars. (73)].

“That the demand under the head
Textiles, Handloom and Handicrafts
be reduced to Re. 1"

[Fallure of the Textile Mills
under National Textile Corpora-
tion to maintain capacity produc-
tion (80)].

“That the demand under the head
Textiles, Handloom and Handicrafts
be reduced to Re. 1"

[Failure of the National Textile
Corporation to reduce their con-
tinued loss m spite of heavy in-
vestment, (81)].

“That the demand under the head
Textiles, Handlooms and Hand:-
crafts be reduceq to Rs, 1.’

[Failure to develop Handicraft

Industries. (82)1].

“That the demand under the head
Textiles, Handloom and Handi-
crafts the reduced to Re 1.” ’

[Failure to develop Handloom

and Powerloom Industries. (83)].

SHRI P RAJAGOPAL NAIDU
(Chittoor)- 1 beg tp move:

“That the demand under the head

Industrics be reduced by Rs. 100.”

[Failure to curb the growth of
large Industrial Houses, (49)].

“That the demand under the head
Industries be reduced by Rs. 100.”
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{Pailure to curb influence of
Muiltinationals on our Industries.
(50)1.

“That the demand under the head
Industries be reduced by Rs, 100.”

[Failure to replace the Report
on work done by the Bureau of
Industrial Costs and Prices, New
Delhi on the Table of the House.
(61)1.

“That the demand under the head
Industries be reduced by Rs. 100.”
[Failure to produce sufficient
cement for the growing needs of
the country. (52)1].

“That the demand under the head

Industries be reduced by Rs. 100

[Failure to reduce the cost of
cement,  (53)].

“That the demand under the head
Industries be reduced by Rs. 100.”
[Failure 1n preducing sufficient
vumber of artificial lines neces-
sary for the country. (54) ]

“That the demand under the hecad
Industries be reduced by Rs. 100"
[Failure in manufacturing suffi-
cient photp film material re-
quired in the country (53)].

“That the demand under the head
Industries be reduced by Rs. 100.”

[Failure to identify correctly
the backward areas for giving
subsidy for starting industries.
(56)1.

“That the demand under the head
Industries be reduced by Rs, 100.”
[Need to declare Kuppam, Pala-
maner and Punganur Taluks as
backward areas in Chittooy Dis-
trict, Andhra Pradesh for giving
subsidy for setting up industries.
{57)].

“That the demand under the Yead
Industries be reduced by Rs, 100
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[Failurg to start any heavy in-
dustry in Rayalseema. (58)].

“That the demand under the head

Industries be reduced by Rs. 100."”

[Neglecting public sector In-
dustries in the country. (58)].

“That the demand under the head
Village and Small Industries be re-
duced by Rs. 100."

[Failure to survey rural Indus-
try and to prepare action plans for
industrial development in rural
areas. (74)].

“That the demand under the head
Village and Small Industries be re-
duced by Rs. 100.”

[Lack of efficiency in Small In-
dustries Service Units in giving
useful advice tp the small entre-
preneurs, (75)].

“Thal the demand under the head
Village ang Small Industries be re-
duced hy Rs. 100.”

[Failure to persuade the Sthe-
duled Banks to give loans to rural
and small industries quickly and
without creating difficulties. (76)].

“That the demang under the head
Village and Small Industries be re-
duced by Rs. 100."

[Failure to develop markets for
selling the products in the rural

and small industries. (77)].

“That the demand under the head
Village and Small Industries be re-
duced by Rs, 100.”

[Failure to develop the coir in-
dustry as required. (78)].
“That the demand under the head

Textiles, Handloom and Handicrafts
be reduced by Rs. 100.”

[Failure in setting apart Dho-
tees and Sarees for Handlopm
sector, (88)1.

SHRI ROBIN SEN (Asansol): 1Y
beg to move:—

“That the demand undey the head
Industries be reduded hy Re. 100"
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[Failure to check the collabo-
ration of big monopoly houses,
and middle entrepreneurs with
foreign monopoly capital in the
form of financia] aud and technical
know-how (60)].

“That the demang under the head
Industries be reduced by Rs
100"

[Failure to check modernisation
and rationalisation by big emp-
loyers led by the multinatiorals
in different 1indusirieg thereby
making more and more workers
redundant and surplus (61)1.

“That the demand under the head
Industries be reduced by Rs 100"
[Failure to implement the assu-
ranceg given to the Refractory
and ceramic workers’ union to
revise the present poor pay scale
and D.A of the workers of Cera-
mic Groups, Burn Company Limi-
teq (62)]

“That the demand under the head
Minustry of Industry be reduced to
Re 17

[Faalure to reduce the grip of
bureaucrats in formulating the

policieg of the Ministry (86)1.

‘“That the demand under the head
Industries be reduced to Re, 1.”

[Supply of defective machinery
by BHEL. to Santaldihi and
Chandrapura (DVC) (92)]

“That the demang under the head
Industries be reduced to Re 1™
[Agreement between BHEL
and Siemens thereby glving an
opportunity to foreign multina-
tionals to interfere {n vital
industries (88).

SHRI BHAGAT RAM (Phillaur):
I beg to move:

“That the demand under the head
;l:mnzydlndum-yberedmdw
. 1.

[Failure to come to a settlement
An %age negotiations due to undue
interference by the Bureau of
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Public Undertakings and the anti-
labour policy of the various pub-
lic undertaking managements
(87)]

“That the demand under the head
Ministry of Industry be reduced to
Re 1-0

[Failure to democratise the

Public Undertakingg and top much

dependence on the bureaucrats

(88)]

“That the demand under the head
Ministry of Industry be reduced to
Re 1 "

[Failure to end contract ays-
tem 1in Public Undertakings (88)].

“That the demand under the head
Ministry of Industry be reduced by
Rs 100"

[Need to set up composite tex-
tile mulls including weaving up
mn Pumab to utilise total produc-
tion of cotton 1n the State and also
need to allocate 1200 looms for
each of the two mills being set
up mn the State (80)].

“That the demand under the head
Ministry of Industry be reduced by
Rs 100"

[Failure of the management of
Kharay Textile Mill, Kharar
(Punjab) to protect the workers
from goonda attack, collaboration
with the goondas, false cases on
the workers, unprecedented police
repression and worst type of bu-
reaucratic attitude towards the
workerg resulting in the closure
of the mill gince a long time (81)].

SHR] A. K. SAHA (Vishnupur): 1
beg to move:

“That the demand under the head
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“That the demand undey the head
Industries be reduced by Rs. 100.”

[Neeq for setting up salt indus-
try at Sundarban, 24 Parganas,
West Bengal (178)].

*Thai the demand under the Fead
Village and Small Industries be
reduced by Rs, 100",

[Need for regularising the sup-
ply of raw materials to the small
and cottage industrieg (183)].

“That the demand under the head
Village and Small Industries be re-
duced by Rs. 100"

[Need for providing an organis-
ed marketing facilities for the
products of the small and cotiage
industirieg (184)]).

SHR1I MUKUNDA MANDAL
(Mathurapur) I beg to move:—

“That the demang under the head
Ministry @f Industry be reduced by
Rs. 100.”

[Failure to extend the sphere
of activities of the nationalised
sector (170)].

“That the demand under the head
Ministry of Industry be reduced by
Rs. 100"

[Failure to get rid of the grip
of the monopolist and multmna-
tional corporations (171)].

“That the demand under the head
Minigtry of Industry be reduced by
Rs, 100.”

[Failure to enthuse self-depen-
dence in respect of indigenous

technology and industry (172)].

“That the demand under the head
Ministry of Industry be reduced by
Rs, 100.”

[Failure to instal industrial units
in Backward districts like Bankura
and pururlia in West Bengal
(173) 1.

“That the demand under the head
Ministry of Industry be reduced by
Ra. 100

[Failure t, organise mini
cement factory in Purulia District

West Bengal where raw materials
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and other factors are present

(174)].

“That the demand under the head
Ministry of Industry be reduced by
Rs, 100"

[Need for providing financial
assistance for the growth and pro-
tection of industrfes in West
Bengal (175)1.

“That the demand under the head
Minstry of Industry be reduced by
Rs, 100"

[Need for nationa] policy for
the cqual price of all raw mate-
rials nceded for the industrv
throughout the country (176)1.
“That the demand under the head

Munistry of Industry be reduced by
Rs. 100"

[Need for proper distribution
of raw materials to all Stateg ac~
cording to their actual needs or
demands (177)].

“That the demand under the head
Ministry of Industry be reduced by
Rs, 100.”

[Failure to purchase jute from
the jute growers by the Jute cor-

poration of India (178)].

“That the demand under the head
Industrieg be reduced by Rs, 100.”

[Failure to reorganise the ma-
nagement of the public gector in-
dustries (180)1].

“That the demand under the head
Industries be reduced by Rs. 100.”

[Need for representation of la-
bour in the management of sick
industries for their revival (181)],
“That the demand under the head

Industries be reduced by Rs. 100"

[Need for setting up industrial
advisory council to go inty the in-
vestment proposals to all sectors
(182)1,

‘Thai the demang under the head
Village and Small Industries be Te-
duced by Rs. 100.”

[Failure to provide economic
and technical assistance tp small
and cottage industries (185)].
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“That the demang under the head
Village and Small Industries be re-
duced by Rs, 100."

[Failure to eathuse small and
cottage Iridustries (188)1.

“That the demand under the head
Village ang Small Industries be re-
duced by Rs, 100.”

[Need for seiting up couneil for
the development of small and
cottage industries (187)].

“That the demand under the
head Textiles, Handloom and Handi-
crafts be reduced be Rs. 100.”

[Need for supplying threads and
looms to the weavers by the
Government through the co-
operative (188)].

SHRI P. K KODIYAN (Adoor): 1
beg to move: —

“That the demand ynder the head
Textiles, Handloom and Handicrafts
be reduced by Rs. 100.”

[Failure ¢, control the rising
price of textile goods (189)1."

“That the demand under the
head Textiless Handloom and
Handicrafts be reduced by Rs. 100"

[Need to talke drastic action
against the private textile mill
owners for arbitrary increase in
prices of textile goods (190)],

‘“That the demand under the
head Teéxtiles, Handloom and Handi_
crafts be reduced by Rs 100.”

[Failure to make available ade-
quate quantity of controlled va-
riety of clothey for the use of
common peopls (181)].

“That the demand under the head
Textiles, Handloom and Handicrafts
be reduced by Rs. 100.”

[Neeq to provide adeguate
quantity of warn t, handloom
weavery at chesp prices (188)].
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“That the demand under the head
Textiles, Handloom end Handierafis
be reduceq by Rs. 100"

[Need to set up a committee to
enquire into the problems and
difficulties of handloom weavers
and to suggest measures to solve
them (198)].

“That the demand under the head
Ministry of Industry be reduced fo
Re, 1.

[Tendency to enter into techni.
ca] collaboration with foreign
companies even in spherés where
indigenoug technology is capeble
of meeting requirements of indus-
trial development (184)].

“That the demand under  the
head Ministry of Industry be redu-
ced to Re 1"

[Co'laboration agreements with
Multinational Corporations and
public sector undertakings (195)].

“That the demund under the head
Ministry of Industry be reduced by
Rs, 100.”

"[Slow and unsatisfactory pro-
gress in the work of the Com-
mussion of Inguiry on large indus-
trial houses (196)].

“ That the dersand under the heed
Industiries be reduced by Rs, 100.”

[Need to discontinue the policy
of setting up joint sector indus-
tries (187)].

“That the demand under the head
Industries be reduceg by Hs. 100"

TFailure to take effective mea-
sures to curp the growth of mo-
nopoly in Industria]l sector (198)).

“That the demand under the head
Industries be reduced by s. 100.”
[Need to break up large indus-
trial houses with a view t, delink
industries from them (188)1.

“That the demand under the head
Industries be reduced by Rs, 100.”
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[Neeg for setting up a com-
mittee to enguire intp the conti-
nuous growth in the assets of
large industrial houseg in India
(200)]1.,

“That the demand under the head
Industries be reduced by Rs. 100.”

[Failure to prevent the increas-
ing penetration of foreign multi-
nationals into various industrial
sectors in the country (201)].

“That the demand under the heaid
Industries be reduced by Rs. 100"

[Need to set up more consumer
goods industries in the public sec-
tor (202)].

“That the demand under the head
Industries be reduced by Rs, 100,”

[Undue interference of the Bu-
reay of Industrial Costs and
Prices in the working of the pub-
lic secto, undertakings and pre-
venting better and proper under-
standing between the management
and the labour (208)].

“That the demand under the heag
Industries be reduced by Rs. 100."

[Failure to attain self-suffi-
ciency in the production of cement
(204)1.

“That the demang under the head
Industries be reduced by Rs. 100.”
[Need to drop the proposed
broad-based collaboration agree-
ment between Siemeng anqd Bharat
Heavy Electricals Ltd, (205)],

*That the demand under the head
Industries be reduced by Rs. 100.”

[Need to encourage the deve-
lopment of indigenous technical
know-how in public sector under-
takings (208)].

“That the demand under the head
Village and Smmil Industries be ye-
duced by Re. 100
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“That the demand under the head
Village and Small Industries be re-
duced by Rs, 100

[Difficulties faced by Industrial

Cooperative Units due tg lack of

adequate 1nstitutional finance 1o

help them (208)].

“That the demand under the head
Village ang Small Industries be re-
duced by Rs. 100.”

[Need to encourage the setting
up of an Indusirial Cooperative
Developmeny Bank in Kerala for
the promotion of Cooperative In-
dustrial Units in the State (208)]

“That the demrand under the head
Village ang Small Industries be pe-
duced by Rs. 100.”

[Need to speed up the imple.
mentation of the Coir Develop-
ment Scheme in Kerala (210)],

“That the demand under the head
Village and Small Industries be re-
duced by Rs, 100"

[Need to take more effective

steps for popularising coir and coir
products within the country
(211)].

“That the demand under the head
Village and Small Industrieg be re-
duced by Rs. 100.”

[Slow progress in setting up
Distriet Industrial Centres (212)].

“That the demang under the head
Village and Small Industries be
reduced by Rs. 10.”

[Need to accord priority to the
development of traditional indus.
tries like coir, handloom, fisheries
and handicrafts in fhe programme
of the Disfrict Industriey Cent-
res (313)].

“That the demand under the head
Village and Small Industries be re-
dueed by Rs, 100.”

[Failure 0 coordinstie District
Industries Centreg and Intensive
Rurit Developthent Program-
this (314)].
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“That the demand under the head
Village and Small Industries be re-
duced by Rs 100"

[Neeq to use all available build.
ings of the old Industrial Estates
for the purpose of setting up Dis-
trict Industries Centres (215)]

“That the demang under the head
Village and Small Industries be re-
duced by Rs 100"

[Need to give special importance
10 Womens' Industilal Units in the
smal] scale sector (218)]

“That the demand under the head
Village and Small Industries be 1e-
duced by Rs, 100"

[Need to give specigi assistance
to small scale industrial units set
up by people belonging to Sche-
duled Castes and Scheduled Tni-
bes (217)]

MR CHAIRMAN The cui motions
are also before the House

PROF R K AMIN (Surendra
nagar) Madam, Chairrman, I consi
der the discussion on Demands ag an
occasion to take stock of the gituation,
that 1s, what is on the debt and credit
gide of the Minwstry of Industry dur-
mg the last year and, on this basis,
where we are and where do we pro-
pose to go for the next year?

Now, 1t we look back, we find that
the mimwetry has done quite a good
job, during the last year The indus-
trisl growth hag been more than the
previous year It has reached up to

ter but at least it has attempted to
reach a reasonable level During the
last year, it has established new dis.
trict centires for industrial advice It
has also shaped, after a long period
of time, the mini-cement policy in
order to establish a mini-cement
plant in order to meet the needs of
the situation Tt has also declared a
big list of items wh

for the cottage und small seale indus-
While it is good that these good

£
|
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things should be appreciated, there
are a number of things which are on
the debit mde which I would like to
point out g5 that 1p the next year
when the policy 1s being shaped by
the hon ble Minister he can look into
these aspects more fully

Madam, Chairman, only a few mi
nutes ago my hon ble friend drew the
attention {5 the gquestion of appio-
priate technology and he jas an ob-
Jection to it My own grouse 15 thal
the Ministiy have not evolved a pio-
per technology policy, that 1s, an ap
propriate technology policy has not
betn evolved bv the Mimsiry When
the Jandta party came in power 1t in-
dicated that we are going to follow
Gandhian principle, that we want to
decentiihisation and encourage the
strall and cottage industiles 1n ordas
to give more and more employment
and that too to the rural areas and to
the poor people Ourg was to be an
employment oriented policy Now
are we actimg accordingly? In order
to implement that strategy one of the
things that was very important 1n
that strategy was to have u technology
poicy and that too not by declaration
of one or two principles but 1t ghould
be well-institutionalised, that 15, when
you make a choice of technique, take,
for example, textiles you have to de-
cide how much percentages there wall
be for powerloom and how much of
percentages for handloom Then
when you decide on a cement plant
we have to decide whether 1t should
be 50 tonnes 100 tonnes, 200 tonnes
or 308 tonney plant also you will con-
sder as an appropriate technology
while looking to our own circumstan-
ces ang resources ‘This 18 very ne-
cessarv because we cannot take tech-
nology as a ready.made thing from the
West Tt should cater to the consi-
mer needs of our country We wan!
to satisfy anq rase the standard of

mands for goods and services are not
the game 8s thoge in

fore, t, satisfy oup demands the tech-
nology, looking to
our-unskilled labour, should be such
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which should be appropriate for our
preduction. This requires an nslitu-
tional set-up where the technology
choises are being studied, implemen-
ted and tested, The gearch, re-
search and testing should go together
in that institution. Owr scientific and
research centres which were establish_
o after 1850 are not proper. They
are also not 1n tune with the require-
mentis of the country. Probably, if you
see the record for the last 30 years
whatever research has takep place
l:as not been carrieq to the industry
so far. Now, the Minister of Indus-
iry ought to have over-hauled the
entire thing and created an institu-
tional set-up which could be well-
fitted for moking our choice about ap-
propriate technology,

Madam Chairman, the second thing
which I would like to point out is that
we have made during the last year
certain policy statements which are
not appropriate to the employment
oriented strategy which we have ad-
opted. We talk about nationalisation
without raising adequate resources ia
the public sector; we have a take
over policy but without any objective
and consistent guideline and that is
why government had to face sirictu-
res from the court regarding the tak-
ing-over of a tyre unit. Similarly
about licensing, Decentralisation re-
quires de-licensing policy which the
licensing policy has been continued
and I know of one case about the
floor mills where for the last two
vears no decision has been taken with
the result that the existing floor mills
are having the monopoly benefits as
the government is not able to take de-
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must come in time, If the doctor
comes when the pateient ig dead
then it is of no use, When I lock in-
to the list of date of application by
the sick unit and the date of final de-
cision I find there is delay of sia
months, eight months and sometimes
of nine months. It means you are
not serious about sicknes, Then ulti-
mately you have to give it to the fa-
mily unit, On the one hand you con-
sider family units as a bane ang a
curse on the society, at the same time
whatever policy you adopt you have
to give the sick units to them. This
should not happen and the Ministry
musl evoive a consistent policy and
consistent utterances in regarg to such
matters.

While 1 have pointed out these
weaknesses let me take one oy two
industries where these weaknesses
are visible, First I take up the tex-
tile industry. In the textile industry -
last year the obligation to supply the
janata cloth which was put op all the
textile mills was taken out, Many uf
the healthy mills producing fine and
super-fine cloth used to give a sub-
sidy of a rupee or twg rupeeg a metre
to other mills who would produce
their obligation on their behalf. With-
out any counter-burden or arrangc-
ment the minister took away that
burden with the result a windfall has
been given to healthy mills by this
decision of the government to take
over this obligation and keep it in the
National Textile Corporation, Why
wag it taken over? What was the
point in doing it? Have you jmposed
sny other financial obligation on the
part of good mills in order to en-
courage either the handloom of power-
loom sector where labour intensive
methods could be adopted? No surh
thing wag done at that time,

Madam Chairman, the second exam-
ple I would lke to give is that of
eotton industry. Prices of ‘cotton
available to the farmers depend on
the whole set of arrangements, If you
give the support price then do you
have the machinery for purchase of
cotton at the support price? Do you
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keep those regulmrisations that one
cannot keep more than one or two
months’ stock? Do you put obliga-
tion of 10 per cent use of the man-
made fibres by all the cotton textile
mills? Db you have an arrangement
to give enough credit to cotton trader
Do yoy have forward market mecha-
nism avallable? If you tinker with
any House of thesg then injustice is
to be done to the cotion growers.
Parental care ought to be given by
the Minister of Industries. He can-
not say that I have done my part
instructing the Cotton Corporation
to purchase cotton at the support
price but what happen to the next
and the other aspects is not very
concern. If he leaveg it to the Com-
merce gnd the Finance Minister with-
out pursuing vigorously then what-
ever medicine he gives wil} not
serve its purpose. He should go
to the Commerce Minister and
tell him how forward market me-
chanism has to be introduced. He
should go to the Finance Ministry and
tell them how support price should
work, You should tell him: Give §5
per cent credit to the traders and cot-
ton growers at the support price. You
can give that even to the textile mills
who are buying cotton. You can give
95 per cent of the credit at the sup-
port price and a higher margin when
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on the pert of the cotton-growers to
convince the Minister that this Tule
ought to be givén up once ang for
all, .

Regarding the man.made textiles
and the balance of trade, it is very
visible that whatever exports we haa
in 1976-77 were reduced in 1977-T8
These are still going down in 1978-79.
If you look to the import of raw mate-
riai, that is, man-made fbre, the
total cost is about Rs, 190 to Rs. 200
crores. What is the total amount of
fabricg from the man-made fibre
which we are exporting? It is of the
order of Rs, 8 to Rs. 10 crores. The
balance of trade deficit only on that
man-made fibre account comes to
the tune of Rs. 180 crores. If we don’t
impose the export obligation on the
part of the textile mills who are
using man-made fibres wholly or
partially, then, such 3 deficit will con-
tinue, Therefore you must impose a
restriction, at least on the impory of
fibre, which is directly competing with
cotton, In the country the amount
of cotton is quie enough. It is more
than adequate. It is therefore very
neceasary thag the import of wviscose
fibre at least should be prohibited, be-
cause, it directly competes with cot-
ton.

Now, I would like to point out one
lacuna which remains in the text‘ile
policy of the Government, 3 of 4
years ago, when the textile industry
was in difficulties, if wag thought that
loans should be provided to them at
lower rate of interest, or what are
known as ‘soft loans’. But during the
lest 3 years, they have been making
ne of the magnates

v B, S
healthy and no longer siek. Tn
it mmhu%ﬁm?ﬂ “"-'"I 3
But yoi you have been
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medicine to a healthy person whep it
wag required only for a sick person.
At that time such a step would have
been appropriate but atter so much
of delay. If you give this sort of
medicine to a healthy person, tha:
will be of no use, Therefore, what I
submit is that soft{ loan should be dis-
continued forthwith, This is my sub-
russion The Indusirial Development
Bank still gives those loans to the
textile units althogh the textile units
are making huge profits They could
meet their requirements from their
own resources,

Then, it has been said that - the
handloom industry has to be encour-
aged Handloom industry is a vey
~0slly affair. It derlves its ex-
sistence  only  because of the
export potential. For export they
require 100 per cent cotton fab-
rics. How can they know whether
tte yarn got from the textile mill is
1°0 per cent cotton? The cotton mills
waile supplying the yarn mix the
man-made fibre with the cotton yarn.
S» when they send their commo-
diies abroad, immediately they are
rejectad. When the handloom people
exported their commodities, they
were rejected. For instance, when
the goods were exported to Australia,
they were rejected hecause they were
mixed with man-made fbre. So, the
Government should ensure that the
cotton fibre  which is sent abroad
should be of 100 per cent cotton
varn  If necessary, this job should
be done by the National Textiles Cor-
poration  Another thing is that in re-
gard 10 handloom, N.TC. itself van
take up the job of supplying 100 per
cent cotton to the handloom industry.

There is anolher point, that is, re-
farding sericulture, Now, our Cen-
tral Silk Board is in Bombay, But our
stk production activities are done in
Karmataka, Jammu & Kashmir, and
around Banaras and not in Bombav.,
The job given to the Silk Board is to
155ue certifieates for export while it
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should look after the developmeantal
work Sericulture is the most labour
intensive industry. It is labour inten-
sive both in terms of raw silk and
also in the matter of preparing fab-
rics from raw silk. Last year, we
earned about Rs. 400 crores by ex-
port of these fabrics. Now what is to
be done in this regard? How is it
that the Ministry is not thinking of
estobhlishuing a croper machinery 1in
order to see that the development in
sericulture industry takes place? It
has a tremendous potential for em-
ploymen{ The Board should not be
jocated at Bombay and it should be
Tocated in one of those places where
the industry is located. It should be
given the developmental work and
not the work of issuing certificales
for export of the goods. It is the Fix-
port Promotion Councils duty.

MR CHAIRMAN: Mr, Amin, I am
calling the next speaker.

PROF R. K. AMIN: Thank you.

SHRI BEDABRATA BARUA (Ka-
liabor): Madam Chairman, it is a bit
difficult to speak on the policies ot
this Government, There has been so
much confusion, contrary objective
has been stated, and contrary policy
declarations have been made that one
does not know what is the Govern-
ment policy at the various levels This
Government had assumed pewers two
years ago and they had been fuming
and fretting. I would like to take vp
their policy about the multi-natinnai
companies, for example. It has been
claimed thay these multinational com.
panies are working against the na.
tion’s interest. I would like tn know
from the Government what is realiv
being done to curb the activities of
these multinationals I had asked o
few questions from the Department
of Company Affairs, [ wos enrrrised
to know only matters regarding For-
eign Fxchange Regulations Act were
mentioned in their reply which ate
well-known to all of us. It onlv con-
cernnd with shareholdings and not
controls exercised foreignocs,
What is happening there? I wanted
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to know 1t from the Company Afairs
Nepartment But they did not like to
answer this question and they passed
1t on to the Finance Ministry. 1
asked about the control being exer-
cised over the multinationals. The
Finance Ministry had said that it was
entirely decided by voting in their
general body meeting and Govern-
ment had nothing to do in this. They
said that they did not interfere in
the internal matter of the company,
There are so many facets of multina-
tional operation in India Indiaa
companies are not considered
ag multinationals if they are register-
ed in India and if they have less than
50 per cent shareholdings. Many of
them have been functioning as they
please, There were some controls
over them by the previous Govern-
ment Philips India Ltd, to make an
example, had over-produced to the
extent of 300 per cent. Such acts are
pushing out Indian enterprises and
very good Indian companies are not
able to function. And then the Gov-
ernment takes no action saying that
it has no power. The Government is
also not taking necessary powers tc
take action by amending the IDR Act
and still they are speaking of pushing
out the multinational companmes

About the big business houses,
there has been a lot of tall talk.
Again, here nothing Thas been done.
Under the Companies Act there iz a
provision under Section 27 about de-
linking of big business houses from
the companies. That can be done by
introduction of professional manage-
ment; managemeny that could be ap-
proved only if found fit and proper
to be appointed But there also noth-
ing has been done. I asked a question
directed to that Ministry to know
what action has been taken about de-
linking and the Ministry was frank
enough to tell me that no action was
taken. Tt wag not considered neces-
sary to delink ary company from the
control of the big business houses.
That was exactly the reply given to
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Now, the appoiniment of Managing
Directors of big business houses is :n
the hands of the Government. I asked,
appointment of how many Managing
Directors of the big business houses
and mullinationals had been disap-
proved and the reply was that prac-
tically none has been disapporved.
They said that it had been disapproved
iIn two cases, but the reasons for ther
disapproval were not known I would
like to know that.

About the monopoly control, noth«
ing has been done again. I recerved
a reply but I am not quoting that and
taking the time of the House. Agan,
there is a lot of talk about rural in-
dustries, but what is being done
regard to that?

The Commerce Ministry has been
taking credi; not only for exports that
they are making, but also for non-
exports If they fail 1o export they
say that 1t is being done in order to
heip the country; no export become-
another slogan 1If it fails, 1t takce
the credit, if 1t succeeds in exporting,
1t takes the credit Export 15 basical-
ly necessary and ‘no imports’ 15 1%
necessarv when it helps our economy
Within two years of Janata rule ours
has become an import-based econo-
my It was not sg previously Now,
we gre importing everything, even
salt, cement etc. What is that we are
not importing? The same capacily
that is available now was available
earlier also and it was able to mest
the needs of the country. Even o1
and foodgrains are being imported
In spite of that, we are not able to
make both ends meet. We have been
talking of creating jobs in the small
scale sector. What we are doing by
resorting to imports is that we are
creating jobs outside the country, I
can give you the figures, but T do not
have the time IDPL order books are
all but empty, but yet super-thermal
plants are being imported freely.
Same is the case with practically all
the public sector enterprises in the
name of having too much foreign ex-
change. That is true, but they should
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know how to use that foreign ex-
change,

Recently, the Steel Authority has
announced 8 per cent cut in the pro-
duction of steel. Could the Govern-
meny have allowed a private sector
company to announce such a cut in
production, which may lead to hoard-
ing and blackmarketing. They might
have taken a decision in view of the
shortage of coal and due to misma-
nagement but how can they an-
nounce it? If the private sector would
have done it, they would have been
hauled up for this. On the sther
hand, the railways are opposing na-
tional permits,

To add to the confusion, the Hindu~
stan Times, in its issue dated 15th
April, 1979 has said:

‘Move to halt expansion of pub-
lic sector. A strong opinion 1s
growing within the Government in
favour of virtually freezing the pub-
lic sector o its present dimensions
and concentrating on improving the
profitability of the State-run units.
According to sources, the Finance
Ministry 15 against a policy of bit-
ing more than the Government can
chew, and would be unwilling to
copsider new projects in the public
sector unlesg they were as vita] as
power or fertiliser factories.

The Industry Minisiry is known to
hold contrary views, bui seems to
have been pushed to a difficult spot
after the recent castigation of the
public sector management by the
Prime Minister himself.”

All this has to be clarified I still iry
to believe that we have a Government
and though 1 think that this report is
very much true, I would like the
Government io clarify what exactly
has been happening. There has been
thorough demoraligation in the public
sector. 1 think, the Ministers should
be held responsible for the perform-
ance of the public sector. The Minis-
fers in-charge of economic Ministries
should be made to do their work; they
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have to do their home work and should
really apply their minds to the work
of their respective Minstries.

I would suggest that we must have
at least a target of 10 per cent growth
rate in the industrial fileld. We are
having some sort of a growth rate. In
the automobile indusiry, for example,
what 15 happening? We are having
growth in the production of trucks.
How it is the costliesi mode of trans-
port. Why are we having it? Govern-
ment is asking that coal should be
hauled by trucks, while Railway's
capacity is being resiricted, Who are
the beneficiaries? What {ype of eco-
nomics is this—raising and pushing up
of prices in all directions?

Look at the sick industries By
now, Rs. 2500 crores by way of bank
advances are geit ng invelved in the
sick ndustry., What is the polcy
about the sick industries? How 1o
prevent industries from getting sick”
What type of control is Government
envisaging? Uptill now, 1t was all 11
ihe stage of declarations.

On the other hand, the growth of
production is at the cost of labcur.
And if there 1s no labour. apart from
creating unemployment, it cuts out
demand, Our national objective
should have been growth with the
highest employment poteniial. Bat,
unfortunately, we are importing tech-
nology even ncw. Every 3 months we
have the Foreign Investment Com-
mittee and they are allowing the im-
port of iechnology—both equity part-
cipation and the ordinary types of
consumer technology are being im-
ported, One cartocnist—I do not know
whether it was Abu or somebody else
—said, when we had the atomic ex-
plosion, that now that we were having
atomic explosion, let us go forward to
produce our cwn chocolates and chew-
g gums. Aclually, this country has
the technology to produce practically
anything. We have educated man-
power wh'ch is available. They have
gone out and spread out throughout
the world; but we are not able to put
them together, to produce the techno-
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logy The late Mr Sarabha: told me
when I was visiting the atomic power
plant that they could get produced
anything they wanted—because Nehru
wanted them to produce them in
India ‘There was no difficulty at all
A number of experts would go to
IDPL and BHEL and tell them their
reyuirements, and they will design
them The country can design them
BulL we depend, and the Government
depends on DGTD whe say that such
a technology 1s not avaiable at pre-
sent. [t only means that nobody 1s
mak:ng 1t But the point 1s, who can
make 1t That aspect they have nevel
looked 1nte This import of foreign
technology, instead of increasing pro-
ducticn euminates competition That
has been going on I am not parti-
cularly saying that this Government is
doing it But in our national life this
has been a great vz that we
are getting technology and then that
person getting that technology tries to
Lill every other competitor

When Coca Cola came—t 15 gocd,
i one respect, that that company 1s
going —there were lterally hundreds
of people who were bottling very re-
freshung and healthy cold drinks m
India They were pushed out All
thow drinks were pushed out, when
Coca Cola came In this manner, when
you get something, 1e a foreign col-
laboration, with a technology and a
rg name everybody 1s pushed out
There was a plant which was produc-
ng beer somewhere in North India
I know the name I will not <ay that
It had an Indian name and it could
ot sell It went to a foreign coun-
try, get a foreign name without anv
chaage in technology Nothung Only
» change in the name Thev had to
pay somethuing for the name And
immediately the country started pur-
chasing that beer Purchases {from
that companv went up

One company was producing tooth
brushes in Bombay The tooth brush-
es would not sell Then the multi-na-
tionals came and teld that company:
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“G ve us this tooth brush for 50 paise,
but pack it in our name" They mar-
keted it for Rs. 150. And 1t sold. And
the company also got 50 pase and
grew Ths is the probiem It is only
the name which is being sold; and 1t
1s only the brand that i1s being sold.

We must stop this repetit.ve import
of technolegy In tyres, we have got
Dunlops, we have got Firestones and
others—all with the same technology
the same collaboration agreements and
with the same remittances—Rs. 30
lakhs or Re 50 lakhs down And a
new lechnology 1s continuously and
repeatedly being placed to keep up the
techrucal collaberation And the
guideunes for the import of technology
laid down by Government are most
absurd They include everyth ng, for
sophlusticated technology, we can do
this and that But the point 15 that
thi, technology could have been im-
ported at a sircke, ke Japan did
when they developed it We could
have imported technology which 15 not
very advanced And then we can de-
velop it 1n our country in the puble
sector and hand 1t over to any num-
ber of companies who would Lke to
have it That 1s the way for indus-
trial develepment Then nobody would
have the sort of an agreement ¢z,
that this technology will not be trans-
ferred lo anybody else

Every agreement for transfer of
technology contmins a clause that this
technology will be secret, 1t wil] not
be huanded over Today, there are
companies which are producing bulbs;
whether 1y 1g Philips or some other
company, they have an agreememt tc
keep the technology secret Yet there
are companies 1n India which are pro-
ducing good bulbs without collabo-
ration We are also producing good
bulbs and would have foreign techno-
logy Same is the case with tyre,
There are 4-5 other companies which
have no technological collaborgtion
and still they are preducing good tyrss
apd noboy questions which tyre is
better
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It should be on a national basis so
that we do not go on importing tech-
nology for producing sauce, polished
marble memorials and that type of
things. In a country like India, our
technology import policy must be very
restricted, We can confine to areas
like oil exploration; and in those areas
Where we cannot possibly rule out a
foreign collaboration, we can get
somebody to spend money ang ex-
plore something, It 1g all right for
us.

Another area in which we have
failed badly is in our policy towards
the backward area. During the past
regime ang during the rule of the
party t{o which I had the privilege to
belong, there was some effort to
develop the backward area, Now the
slogan has become s, diffusive that
one does not know whether there is
even a talk of developing the baock-
ward area; it is no longer talked
about. There is not even a murmur.
No sound is heard about it. Speaking
tor myself, I think the backward
areas do not need the type of asss-
tance thai has been offered, What
they need is equal availability of po-
wer. This is the basic thing. My
State of Assam ig backward. If you
give a small amount of money here
and there it will not help me, An
industrial licence will not help me
since without power nobody will go
to Assam. But if power is supplhed—
not the power availability of 1/4th
of the developed area per capita now
being provided—it will help me. No
amount of effort made by the previcus
Assam Government ang the present
State Glovernment had changed this
policy of the Central Government.
Unless power is supplied and equal
transpory facilities are provided, it
will not be developed. Possaibly,
Assam would not be able to get equal
trangport facilities, but there should
be some effort to equalise them,
Brehmaputta route could have given
us good transport facilities, but no
effort is being made to develop it.
The Constitution provides that there
should be a national waterways like
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national railways, like national road-
ways, like national airways but 30
years have passed, even this matter
of declaring Brahmaputra a National
waterway has not been paid any at-
tention. I asked a question from the
Minister concerned, He sad, “There
is no proposal”” There i not even a
declaration that Brahmaputra is a
National Water-way. Also, the back-
warg area needs equal quotas of de-
velopment materials, In cement,
again Assam's quota is 1/7th of the
quota of Haryana and Punjab, Every
time, we say that it should be in-
creaseq but they say, “No” In
Assam, blackmarket prices of cement
are always 2-1/2 timeg of the quoted
prices of cement and yet there is no
response when we ask for increase of
quota. So, if the backward areas have
to be developed, they must be given
equal facilities. It 18 not a question
of giving them some money.

If the smal] scale industrieg have to
be developed, then all restrictions
should go, When they are alloweg to
have no restriction, that itself causes
s0 many restrictions—filing of so
many forms. Sometimes, they would
prefer not to be declared as small
scale industries.

I had gone to the public sector in-
dustrics where they were not allowed
to increase production, In the ord-
nance factory, in Jabalpur, they
were producing 20 per cent of
the capacity, They said that they
would like {~ produce other consumer
products. Somehody from here tele-
phoned to them saying that it was not
their business to go on producing
things that were not within your
competence. Today, they have got
competence to produce things. IDPL,
1 have heard, has got the competence
to produce the best blades, but they
were dissuaded, The samp mechanism
works here. Somebody from some
Ministry gives a telephone call at the
instigation or at the initiative of the
blg industrial houses who are Ppro-
ducing those goods. Even when they
have the best capacity to produce that
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commodity, they are not allowed, all
the restrictions are placed before them
if they want to produce consumer
ftems With all these things, I am
really sorry that this country 1s not
having an mndustrial policy today but
confusion and political moves and po-
Iitical statements One munmstry 1s
working at cross purposes with the
other ministry I do not know how
they are collabvrating and working
and calling themselves government I
hope government will see tp 1t that
things are really moving in the direc-
tion of progress

st trm gRT T (Frard)
wAmfr wawsr, § sow fawm &
HTAET W4T TT FAGT wTR & Forg arsr

L

17 hrs,
[SEmt M, SATYANARAYAN RAO in the
Chair ]

€5 TR §T1 Wy wefegaw grfedt
&1 €cie feem 1977 ¥ gur v
TRF W7 §1 FTatraa fagy s g %
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SHRI VIJAYKUMAR N PATIL
(Dhulie) Mr Chauman, Sir, the
Janata Party had given many promis-
es to the people at the fime of the
elections The people also thought
that some of them at least will come
true Last year, the Industries Minis-
ter, Shr1 George Fernandes, had got
less time for framing the poley for

the Indusiries Department, because
he was a new Minister then, But this
year much wag expected from him
ang from the Janata Government
But what we see 1s stagnation in the
public sector undertakings, which
ultimately results in more taxation
on the poorer people of this nation

In meny public sector undertakings
what we find today is the appoint-
ment of favourites, who do not have
sufficlent technical knowledge, exper-
tise. .and. expecience in  mamagement,
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at the top level The same criticism
which was made aboup the Congress
regime during the last 30 years, we
find the same thing happening under
the Janata rule in the pubhc sector
undertakings in the matter of appoint-
ments

To quote an example of decline 1n
production and inefficiency, take the
BHEL, which 1s losing ¢ many con-
tracts The State Electiiity Boards
dre also not coming foiward 1o give
contracis to BHEL, because of its lack
of technical knowhow y; mability to
produce certamn articles which are re-
quired by the State  Electricity
Boards There 15 & report in todays
papers so as tp how the public sector
undertakings are failing to get more
and more coniracts It 1s mentiuned
in the report that there 1s 8 per cent
industrial giowth during the last yea
But we should not forget that during
the time of Emergency alsp there was
9 to 10 per cent increase in the indus-
trial growth angd we cannot expecl
more than 10 per cent growth dunng
this year But this problem 1s not go-
mg to be solved Secondly, the
Janata Government had assured the
people that more emphass wi'l be
laid on industries, that is rural sastd
industries and there will be legisla
tion for protection of small.scale in-
dustries, bug no legislation so far has
come forth As far as rural bias of
the industrieg 1s concerned, what we
see today is, even that imndustry which
13 manufacturing improved bullock-
carts 15 mtuated in the suburbans of
Bombay city We do not see any in-
dustries Which are coming forward mn
rurs] areas although Deensing of some
industries in towns having more than
five lakhs of population has been stop-
ped are other lacunae by
which the industrialists are not com-
ing forward to start new indus-
triee in rursl sreas, mot even In
backward areas, s by the
Government. We also find that in
licensing policy there is no improve-
ment Due to bureaucratic procedu-
res and old rules, we soe
ple find it very diffieult aven
licence for e rice flour mill, I an
educated unemployed youth wints for
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start a stone crusher, he has to go
through tremendous hurdles, So, in
that respect also there is no improve-
ment,

About the District Industries Service
Centres, during the last one year we
have seen their performance ang it is
not that satisfactory ag was expected.
Only what has been done is more,
civil servanis are employed and there
is no outcome, 1f the outcoming 1s jud-
ged by the number of industria] units
established in a district and the
amount of loan advanced to the new
enterprencurs in the district, And if
the Minister comes forward with pro-
mising figures this year, then we can
say that something has been achieved
in the establishment of ithe district in-
dustries service centres.

Secondly, there is fluctuation in the
policy regarding giving aid to smull-
scale industries. We have to raise a
discussion in Parliameni regarding
seed capital in backward districts.
For example in Maharashira there
was a scheme through which the Cen-
tral Government was giving secd
capita] to the tune of 13 per cent in
Chandrapur, Aurangabad and Ratna-
giri districts, There was news that
this scheme would be stopped. So
people who had planned industries in
these districts with the help of the
State Government which had invested
a lot of money for developing in-
frastructure in these districts, hug to
request again not fo change the
policy, and fortunately the Govern-
ment has again extended this scheme
for one year more. But what we find
is that the fluctuation in policy leads
to stagnation in industries and the
person who wants to establish an in-
dustry at a particular point hsg to
give a second thought to it

There was much talk about back-
warq aress saying that industries
would be established in backward
areas, But what do we actually find?
Take the example of my district Dhu-
Ha. In Dhulla, there is the Raymond
Woollen Co. Farm run by the Sin-
ghania Group. It is having more than
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30 sq, miles area for the grazing of
steep. But when it came to establish-
ing a processing unit for wool with
some employment potential, it started
that processing umt in another dis-
triet. Although Dhulia 15 a backward
district, the Government did not stop
the Singhania Group from starting an
industry in another districk. When
the Government had a policy that
some industries either in the public
sector or in the privale sector should
be started in backward districis, this
was not a hindrance to the indusirial-
ists io start a processing unit in an-
other disirict, So, the thing; that
are promiseq remain unly on paper
and they do not come {irue. So, I
would request the hon. Minister to
see that ai least during this year,
when we talk of rural industries,
when we {alk of Indusiries in back-
ward areas, it should be proved at
least to some extent.

Regarding Khadi Gram Udyog in-
dustries, what we find is, even after
you have shifted to gome mixed Khadi
there is a ot of stock of khadi
cloth which is just remaining unsold
in Khadi Bhavans, So, we chould
give more emphasis to other subsidiary
industries also where we can employ
more people....

AN HON. MEMBER: Polyester
khadi.

SHR] VIJAYKUMAR N. PATIL:
Polyester khadi i3 not the answer to
incressing employment, It is only a
change over and we do not know what
is in the mind of the hon. Minister,
1 would suggest that if more subsidy,
more credit, is given for the Khadi
Gram Udyog mills, for the collection
of nimboli seeds and for the produc-
tion of lime for building construc-
tion, for establishing more gobar gas
plants in villages ang for producing
iron containers for gobar gas plants
in smalls-scale industries, that will
be of much help to the development
of small-scale indusirieg in the rural
areag and in the backward areas.

Lastly, I woulq like t5 say a word
regarding textile mills, I come from
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a district where we have got a num-
ber of textile milly which are run
through the NTC. What we find is
that there is non-availability of cosl
and, because of that, we have to close
down some shifts We cannot employ
more labour there. So, I would re-
‘guest the hon, Minister to look into
the cut which has been brought on
the supply of coal through the non-
cooperation between the Railway
Ministry and the Industry Ministry
and other Departments and the ques-
tion of textile mills which are run-
ning sick, although there is a poten-
tial of their running at a profit, can
be solved by just simple technical
rectifications through proper and

timely supply of coal and other
things.

With these words, I conclude and
I hope that the district industries’
service centres will be given more
attention and that they will be
result-oriented, rather than planning-
orjented, that we will not go by just
slogans but we will go by their per-
formance and I expect that from the
hon, Minister who is known for his
dynamism, through trade uniong and
workers' unions, in the past, and, I
hope, his dynamism will be of grea-
ter help to the establishment of in-
dustries in the country,

w! wndw wan () :
Wrefer wew, § o dAr N oW
€ AT ¥ for ) awr€ 3 A E
I Farar s o earfer A
YAt qark WY Ik FTOT TF VAT
YT dx § 7% IQT qary ¥ wr §
AT Fa IUT 5 ®Y G471 74T FT
@t §T7 A way arer § wife o
g5 Wt frodht qoere & wod qw ¥
aRT fsqr §, A fasraity o Wi
UNTITA RF TAT wL FIT A WY
fawgx fiear §, oo fowras a1 W
ATy S 87 gfie ¥ W oy grorar
aff € o § frak wrowr oy dat
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® AT ®9 ¥ wrofre fesre s w7
gaaT faer

frofl sER A g AR IR &
vzt g5 foer #1 e gfee &
THAE ATAT 91 FUC & QA IR &
T yug wrqarg o Forg Forelt Y
o fredt Fide qeTe ¥ v
Nfca frar qr, areas ¥ 1 Wfirs
gfe ¥ 7% Tt A, @7 ¥ AR
wraifars gfe & ot ¥ e A §
dfew o+l T WL Y 15 TG
oY gafedr faadt & , s9% w10
gEiegragE F o N arsqg T &
I wal & fa@ A a1 gw a9 F
wgarw fafwex F fa W
Aga® et Nifve FT fear v | amwy
T 7 Y G & feafa gy sqife
fyedl ®Hg I & IATA ¥ ARAT
g &Y famifot & wrare ot ¥
fys? o ifgr w<ar g1 1 @ IO
¥ ¥ aTg 5T EeAHE frod sty awET
& ST AT 97 | EAG AT wAT Y
§ fr daw WOFE 3 @ W™
¥ Y 7g Ny g A el afew qORTT
&) qo |y Afe 93 g fawre v
Qi s fog 9617 & faad aTee
¥ o gk Wi g faell Wy
fawgw €Y dwwd T o forat &
O gy Wt dwwd wAT W@ry W
faelt ¥ wrx off 9§ widl W
QYT AT wGiE IEHT ¥ W ATE
¥ 15 sfawe gafed frafht § A«
oY fre¥ gg R §, ot SO A
T wyAr ) X\ Afe & a7 A&y
HEIGT A §S 1 foqt w@ o€ ¥ Aifa
¥ wreagy afead« A fean s,
a% aF WGfrs F A S ¥ W HTH

o aar afr g
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g W & it wgar  wgar o
ATt 7w A 0 @ redfrae AR
¢, W IWNETT ¥ Aa w § AN
;‘lﬂ'fo o ato o, HTo THo &Yo
qrie 4T arfe qte W& &0 Wk
g SFTT & W T [ERITT
g s ot & fmar & %W
#tr 1 50 Sfamwy ar W Faw
4 wew & v § faar @, warae,
TR, afeearg WY 4 I T A
50 @z ®w fear w1 g &%
50 sfaqa aTHr &Y o LIH , ITH
frar war § 1 wifgT ag Sar 9§76
| are WA 8, 78 % gwry 7 faar §
g1 wqar & gez0 Fear gar 7ar §
Igt oG Oildx & Farqrar &, g Tan @
I T &7 faawr g A7 ® ¥
| ar g W WIFeaFAT § 3T AAEHRATHT
& AYATT 7Y far aar, @Y (& swar
fs fag 1T ¥ fraN wdq qLw
# Nfa @, 3q8 9 @At w7 & w@Ar
g 1 & i wafeera qrge & frdaw
s&nT f5 %@ 987§ ¥ »7 wiyww
wrt ¥ §8 KA ¥ g fear arar §
W TTeT § oY gat Aw §, ¥ IEY
afqa @ A¥ &, A €@ qwrT A Ay
o fe feedr wrag aeere o Afa @,
I qfeadq w7 + fag 17 ¥ o
o §, fargd gra ol qat w7 wrEr
gy aF |
d wAAY Irx & a3 wLAT wrgaAT
i %ET WTE ez oY o Y A FQR E,
I AR N A ymwTd AR faet §
Tg ag & T 50 w8 W, AW,
FAR® WA qma & faw o
1 50 ATWr ¥ WT wWIw %Y
I gY ST At 50 T gER Ay
ST O AT § 1 g AT A gkt
TR W § vy afie faste &
W & a1t ¥ fywlt a<eTe & warh
 ATOW gWT, TFATY HAT wET * qL

gax afergs @ fear, ar @, W E
WeET A QAT AY FY AT AT HA
" 7€ fygrfas Afe & o are Wi
IR, agawT 7 gAY 7 ow
BIZT &7 JIEXT AAI WERT © §HA
TAAT AEAT | WY F7 dawIEA iAW
a7 air ferfee’ s U 7ar § ®iT S
d AT qF TEATGR FT AT &, TET-
T ® g2T W 15T 08T o iy 2id
7wy feqfess mur fz?, st &t
Fracgs w7 far sard aw (g
€ ® A A ATwAA fefeey
YA §, ITH T (wewar & |
EAR TUTEYIT F FTETE | a8 44
971 31 1% I T enf ra wAT &)
&fier g7 #1 ot fegreen frdr & qrr wfar-
wa fad § | W W g e e 3,
wgraeg & sEdar gt § qafaw gy
feaqeen fird § &Y TroreaTa WY 4.4 Wi
& dar s § 9T W 9T W gy qre
wfewe fegreewr fast | o gy o 3feer
E ?

W AT TP R G & arg oy
faedt aoR & O Aifear T A,
3 Afeay & 9 ofcady w<AT WrawE
grgfEmafiscad | @
¥ afcorrerered 2w w1 Y fawre T T,
fawra w1 Y afir et oY, o o frer
qrft § o fre® s oix fod foe
w1 faerer Tl §Y 91 @ § | AT Ay
wEvT ¥ gfe & e w%

A 7t wgEw 3 o qwE
*ow a1 Fwpn e
F gau Wi o ard Sy % gwe
g 1 e s o g oo AW gee
#riw, &, SR TR ¥ T g
&1 o ik R Aw ¥ fafirr Y aweft §
1 Wt T datfaw frarg & srov &
T WO W & R A gy T ofr & o
st off wmmamforn & a W ¢
frar w3
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[®r wa7w qa® w9

g a% §ME W g &, qET
JURT 25 F08 TIC MG F fawy gy
@A | E¥ HIHE FTIGICAA W
gfear wmasdt a1 @€ R § AW
/AT 90 € | AT €V SR 1
Fa A @ W @Y v A
gt it 4 s Ay fear @—fuefr dve
e F1 0 R qar g froow ¥ w
At e T g oW M Q@
g1 R W9 A 9 froae gww
W WM W WG a1 " FEAr g%
wifog ok Fie FTITIm &1 F g
frageqedaaumd | WAL E BN
T aTe WEH § AEA T GO0 | BT
fr wow w @iz & af T @w =
WY T T @ T oFH )
ayeir el off Ae & fr e qw A
TR Y AMAT e ¥ gEd ofeww
/9T qE FT7@IT A AGY wwar a1 fwe
o |07 F FIEn A e ¥ fae A
fNawera & 4 S amaw &
F q} ¥ w0 Ag fer fear s )
gY AW ¥ SEwEw #Y aw F1
wifge 7 fr B w1 &€ wemy ¥ fel)
foarz { qa wifge | woR G e
Hramwgd) Y o it w1 A
LA

gt ST & W I ¥ ft A
feqfr &1 wwrofs wgey, Toea™ &
T WTHT JUNT QF TAARE W wEA
£ 7t o www o wmETher U Ad
WY AR § | TN AN A OW
U A o @ 8 1 WMT S
TWEGT ¥ WeET ¢ ¥ 7w N o
Y O gAY WA WP wr o fawmr
§ wy WY w2y 9EIT | T g WY A
¥ o i} JTY T oft § o o W
wearen gt 3w A g wwr §

waTk Aw & dgifew wai & o 0%
o ARow ez frm v g0 &
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aweaT § 5 ¥y A & ol wgw W
o ez Hfifa wv frafor s g
ot w4 fie sfaad 3w ¥ o
UF AT 99 W Ih qE% T oA |
S Y g ¥ WM ST o 2w ®
e IR WIT g # fegfa
g ueT ¥ gu &) ¢ Wva wEY arw
g | o wew g fraifea e g
gg weg g1 gien =nfeq | A z@Em
ST g TN ¢ TN OET T
gfrmaquenm)

W19 &W & oF w9 9wt oy fa
IO TUWT T TEWF 7O T F1fgo |
I HET FEAEE FT TARA ¥
e TR W R 9 W e
Y AT Fg @ ¢ a1 9% Far ¢ froavft
@t & foree ool fafriom gr ifeg
aw T ogen | gwr faew faw weh
ot & wee #gy & fr ool fafaem o
T faegw oW @ o ver #
TR gt fRame a7 19 2o g1 wom
M s g fF g SR ag e
TR g &1 Afy @ Agr f o
goee A AfT oo 7 @R F T
q G @@ ¥ §© w1 fivar o qwan
o 7 arET R ¥ o IV FW
T Awd & oo Ty fis Hie IO
w1 &9 SUw w1 L ger
aifgy | wefam w osawr
T ATfgg 1 Y AT A MY OF WEw H
TS FT €y, 7 o @ THT
7 T9{ gaT ¥ O1% s gk 2w & fawrw
®Y 7f ) waeq ¥ w9S wTg Y
g1

s ¥ w1 wrk ety fredt oo
w1 Fomior st & & S siveargw ¥
w1fEY 1 WY O T WA i g
witfirfar set & sradfew avive st
e gt | Iy ac fmaraw § fis
¥t TATT | W STERE T @ foad
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T Baeads & w0 W wre) weh-
7 7T Y g I I QAR @ AT
arfgy + dfFw o't @ e
wuafaat 1 qaTe wrar # AR @y
NH1T & guER foq wid &) wrA
THo HTTo Elo GTo F 20 FIT 7 €IAT
fraffes &Y & | SfF w19 Tog &t
&5 we 7§ § WIT I| AT ¥ W< -
gifcy aX & &9 @ T8 @1 R ofvadqa
FATERT | wa of@adq 7€ frar ar
FIA 7E AT | W a7 AGY ¥gq 1%
wig frgem 7 731 (. @q o fagaw
qT g1 wFd ¢ (waQ AW F1 g
7 &Y, 3aA fraaor qwd, 7rs wra gare
T & AWM TR F1qAT T A7 AT &
AL H A A g e, awnfar
myERag 7 F1Tw i EHE & T
QI T § RICYAT T 498 4 @ &
f& agr w91 amay 4 fawd &0
Wi agz &I F ard g | WL
qW ¥ TraeH, qWifaad &1 Q1gR 4@
A AT WTEF ot 9EY WETT 8 gH
Sunafadi & Wt arge #@r a1q &0
wifge M qw A suw agA ¥ fog
378 Wreatfge ®wr wifgg @+ &few
qaT g T A

I A% WL AN W §ATH &,
N A 94 3w & wwr a1 fn foe w1
¥ §9d © WS I WA wATS fra
o1 @TE g A fgw ¥ 7 & | AT
TEqT gTgw | ot wgT ar fe Siwee
¥ ¥ we e, 96 W I AW T AW-
qEq FATEr | w1 IAE Uwr A
ITEEATE ! WA WY TE TR AW
w§ WA WY A A «ed &y afeers
52T HY 59 fa 7 orar Agg 1 Afew
QAT oY 7y | o< FYATIEE ¥ A
Fwae ¥ omg qfes §RT AR A
R W 3o S € et §
afiewr dw w1 farg weTT ¥ 7 wwfaat
e st sw iy ¥ ofes
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Fgat yarfaw 7fY qwwar | @feq ow @
FET Fgar fagt art F wall ot W
I § Fa1d f& avo gwo o Yo
o @ & A o gEwtar gur
A1 foed w120 3w & Frare wer gar,
7, SEuwIg e 2TT Ay fear T,
g FEr ag sfag d | A1 ewarzg @
serfaar afgar a1 awdr 41, gAw @
aTETHY GG B1ET #4178 F1w famn
g A F GAR AT F BT B
FTER AT G594 § AF a28, fFa=
frae, ag F5F qr 4w qredr aman,
Oy FER sgkh a4 sfarso 4 aE
WIS gaET @I @ | gEiwe & @rgm
fr fravg oot & oY gaataT gwT &
I SEH FT & 1 GATL LA THG SR
FY 4G g T ¢, 9 7 fa wroarv
tsTor w3 i Qar a4 faar @
Fdrag Efe s TE Ewaly w
goTey faT ST AwaT § a1 AW qRreR
foar o171 gWIX Bw & O geitfead
o qFo fo THo i FIH HT  IAH!
grgar ¥ feer e w1 w7
g, e A g oy fa wIW@TAT |
gawT sear & fif g g9 wwTe F N
gt wfawr & grar @ ¥wd € |
afe Gar § &1 §F NETT W7 AT T@Y
fwme ¥ Al s wfgg WX Sww
wien § deft g€ wETRr w1 WO
fraor s gy | gae € & wgm
=TEAT § |

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Chairman, Sir, the
industrial position ang the economic
situation of the country are most de-
plorable,

Firstly, I would like to point out
something about the public sector
undertakings. While we encourage
nationalisation of industries, we must
see that the public sector undertak-
ings or the nationaliseq industries are-
Tun properly with the people know-
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ing the management technical know-
how, But, what we find here is that
most of the public sector undertak-
ings are now running at a loss—not
more than 35 to 50 per cent of the
capacity of almost all the public
sector undertakings is being utilised
now. They say that it is because of
varioug reasons What do they say—
they say that it is due to shortage
of power, wagong or non-availability
of coal. At least on the floor of the
House, the Energy Minster told that
there should be no power shortage.
But due to shortage of wagons, we
could not send coal to the industrial

1950-51 . . GNP .
Share of Public Sector
Share of Private Sector
Tax Collection . .

1955-56 . G.N.P. ,

Share of Public Sector
Share of Private Sector .
Tax Collection .
1g6o-6r ., ., GNP.. . | |
Share of Public Sectors
Share of Private Sector

Tax collection! + .
GNP, . ., .

Share of Public Sector
Share of Private Sector
Tax Collection

I970-71 . . GNP - .
Share of Public Sector
Share of Private Sector

196566 .

Tax coll~ction

197778 . . GNP, . . .
Share of Public Sector
Share of Private Sector
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zones, But, the Minister of Railways
has told time and again on the fioor
of the House that there are adequate
numbers of wagons; there is mno
dearth of wagons. This is a contra-
dictory statement, What we find is
that there is perhaps no better co-
ordination amongst the miniskries.

Well, Sir, it will be seen from the
last fifteen years’ record, from the
performance budget submitteq this
year and the report on industries
submitted this year as also trom the
Economic Survey, the contribution
of both the public sector and private
sectors tp the Gross National Product
for the following years is as follows:

Rs. 09,340 crores.
500 crores. 5 4%
. 8,830 crores. 9469,
627 crores. 6 79,

Rs
Rs
Rs
& . Rs. 0,409 crores. (All  indus-
tries)
Rs
Rs

531 crores. (5°7%)

- 9,908 crores. (9¢4'3%)
Rs. 761 crores.
Rs. 13,999 crores.

Rs. 1,558 crores. (11-19)

. « Rs. 4441 crores. (88 9%)
» . Ra. 1,355 crores.  (9-7%)
. . Ras. 21,866 crores.

« . Rs. a,960 crores. (13°5%)

+ Ras. 18,906 crores. (86-5%)
++ Rs. 2,903 crores. (13°3%)
. . Rs. 36,548 crores. '
. . Ra. 5,485 crores.

Rs. 31,083 crores. (85%)

. . Rs. 2,795 crores.

« Ra. 69,551 crores,
» + Rs. 9,287 crores. (13-9%)
-« Ra Bo,afy crores. (86 19%)
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The grosg tax collection ig Rs, 9,206
crores. 1 have mentioneg all these
figures to show as to how many
crores of rupees have been invested
in the public sector and how meagra
gross national product they have pro-
duced.

Mr, Chairman, the Finance Minister
other day very rightly pointed out
that there is loss of Rs, 40,000 crores
in public sector undertakings, This
shows that there is mismanagement
and they are not running the manage-
ment properly as they have no tech-
nical people who c¢an run the
management. So, you have to change
the policy in this regard. If you go
on in this way then you will be
eroding the public exchequer re-
sources.

Now, in West Bengal for the last
one week all industries have been
closed down due to power shortage,
transport difficullies and non-avail-
ability of raw-materials and so on
and so forth. I am surprised the
Industries Minister is supervising
the affairs while sitting in Delhi, In
lhe eastern zone what 13 happening
is that either many of the industries
are closed down or in some of the
industries therg is heavy lay off. If
the things g0 on in this way then
there will be either chaos or revolu-
tion in thig country, Seo, I would
like to tell the hon‘ble Mimster that
it the industrial development puolicy
is not revised there will be no im-
provement of industry. What we
find is that all over India the indus-
trial and the economic situations
are going down. There is no
improvement anywhere. What are
the reasons, The Minister says
that National Textile Corporation
bas made a profit but 1 would lke to
point out that they are not producing
Janata dhotis. The Managing Direc-
tor of National Textile Corporation
stays in Bombay and does not come to
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West Bengal or goes to the mills at
all.

Now, Mr. Chairman, 1 would like to
point out what the government has
taken over. They have taken over
Britania Engineering Company and the
experts had estimaied their assets at
Rs. 11 croreg whereas they have been
paid a compensation of Rs. 16 crores.
In Mokamah unt of Britania Engineer-
ing Company the properties were
valued at Rs. 8 crores whereas after
two years they have been paid Rs, 12
crores. How!

Now, a word about the licensing
policy. The hon'ble Minister would
agree with me that there was a com-
mussion of enquiry in respect of Birla
Group of Industries and the enguiry
commission found out that the lhicences
were wrongly .ssued. Investigations
were going on and Some mjunctions
were flled by the Birla group of indust-
ries and the injunctions were not vacat-
ed during the last two yeurs. This is
the position. Even n:2w licences have
been issued and they have allowed ex-
pansion 1n respect of their rayon umit.
You say rural sector will be given pri-
ority but what we find is that big sec-
tors are getfing more und more priori-
ty. Bureaucrats are doing everything.
They put the papets before sou and
you sign Thal s what is haprenig
This 1s what i5 hadpening and I would
like to tell you this. In respect of
these Birla grouns ol mdustiies Gov-
ernment have gone out of 1its way to
grant them ndustrial Leewwes jor exs
pansion of industaes. Multimatonals
are gettine priorly. 1 am glidq that
the other day the hon. Minister for In-
dustries announceq that he will look
into this matler. It 1s very necessary.
If industries are not allowed to deve-
lop how can the emunloymient problem
be solved? I{ has already been an-
nounced by the Prime Minister, the
Finance Minister and the Industries
Minister that they will give topmost
priority to the rural problems. But
what has actually happened? Mere
speech is not enough; you should show
action. Small-scale and village indust-
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ries gre not <qiven prionty You
shoulg give them topmost prnionty
You should not only make speeches put
you shoulg give topmost priority to
the agricultural sector Agnicultural
equipment-oriented industries must be
set up 1n all rural arexe I am glad
that certain indusirial cenires have
been opened in .ome districts The
hon. Minister has done a good thing.
But what about tinancing of these 1n-
dustries, particularly, the sick indust-
ries? In this regard wnat happens 18
this. If they apply for loan in ths
year, they will get this after aboyt two
years. By this time the industry will
become more sick ang some of the in-
dustries may be driven to go out of
existence also. It 1s just like saying
that the doctor has come, bat the
patient hag passed away. This situa-
tion should not be there and necessary
remedia] measures should be taken,
not only on paper, but vou should
rtranslate them into action With these
words I conclude my speech

&t qrwwen steafeda (30)
% xw T w7 HAGT w37 & oy v g
g Afww & afear & Aepar

*Mr. Chairman Sir, our Industry
Minister was socialistic revolutionary.
It was our hope that he will bring out
certain changes in Industry as he has
A lot of expereince in this fleld But

;88 We saw the multinational indus-
trialist are getting all priority to set
up industries. They huve no difficul-

“tieg in getting necessary licences So
Government should take gecision now
about two things. Zamindar: has been
abolished. The kings are no more in
power. The capitalism is going to
abolish from agriculture. But in
other flelds the capitalists have
started their suppression. Thelr main
aim is to accumulate wealth by
+developing their industries. They
wre harassing the people For ex-
ample 1 would like to say a few
words about the big houses whose
wealth was 100 crores. Now it
has gone up to 1000 crores. They are
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not cultivators, They do not cultivate
only they earn from industries. Their
weaith have now become 5000 crores.
When 88 crores of people are the owner
of 43,000 crores of rupees now we are
to see how their income will come
down. We have taken decision to give
priority to the cottage mmdustries,

Bir, fish trade 15 there m Pur: being
sea shore. The poor fishermen deal
with this trade. The capitalist like
Tata, Birla, Tobacco Company and
Lever Company have now extended
their business in Puri area. If they
will jnvest money in such trade how
can the poor merchants will improve
their trade. The multinationalists
have started suppression and harass-
ment 1n this area, Therefore I request
the Minister to look into the
matter. The second thing I would
like to say about the public under-
taking company. Some hon, Mem-
berg have expressed their views say-
ing that the condition of public under-
taking sectors have become deplorable
now and 1t cannot be :mproved in
future, Why it will so happen? If the
behaviour of a son hasbecome worse
then it is not the duty of the father
to kill him  Rather it is his duty
to take steps to make amend his cha-
racter.

The aim of our Government 18 to
set up socialistic pattern of society.

!
:
:
i
:

*The original speech was deliversd in Oriya.
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in entertainment, There is a logg of
lakhs of rupees where as they are
spending huge amount in entertain-
ment. Inspite of such loss thev are
purchasing vehicle for the depart-
ment. New Guest Houses have been
constructed even where there is loss
of crores of rupees, These unneces-
sary expenditures shoulg be stopped.
Secondly technical experts should be
appointed in management. Adviser
should also be appointed. Because
the concern officers get more salary
than the Central Government emp-
loyees. Inspite of that if they do not
work propirly they should be punish-
<d,

18 hrs.

While citing another example 1
woulg like to say that there are 17
institutiong running under the Public
Undertaking company. When the
production is going up at that time
we see loss, In the year 1978-77 the
import was 828 crores and the profit
was 81 crores. But in the year 1877-
778 the production wag 878 crores
where as the loss was about 18 cro-
Tes rupees. What is this going on? It
has shown in the Government report
that due to coal shortage the loss
“ccurred, Whatever may be the rea-
sons but when the production is in-
creasing how there will be loss. So
this matter should be scrutinised
t];;parly otherwise nothing can be
-done,

The second thing I would like to
say about the total employment in
Khadl Board, Small scale industries
and power loom. Till the year 1977-
“78 8ir, one crore and seventy four
lakhs of people had been provided
job in such industries, But as per
the target of the Government by the
Year 1082-83, we wil] provide emp-
Ioyment t, three crores five lakhge of
people. How it is possible? ‘The
-Janata Government hag decided to re-
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and 3 lakhs teachers will be reguir-
ed for them. At the same rate
they will need industrial products,
Therefore if the industry will not
be managed properly all cannot get
the job and the unemployment
problem cannot be solved. Within
the time limit. Therefore the cottage
industries should be cncouraged.

Thirdly, the Government should
finahise its industrial policy, Whe-
ther priority will be given to the
well developed area or backward
and poor areas? Sir, Orissa is a State
where in the year 1871 the total
population of 61 per cent was under
the poverty line. A few days back
the Chancellor of Orissa University
of Agriculture and Technology said
in his speech that 85 per cent of the
total population in Orissa are below
the poverty line, Our country is
independent and the development
works are taken up every year. In
spite of that if the poverty has in-
creased in Orissa then it is really a
matter of great regret, In India 46
per cent of the total population are
below the poverty line. In the 6th
Plan the poverty had come down to
38 per cent.

Recently we visited Tripura, We
saw the same situation there. In this
context I woulg like to request the
Government that proper priority
should be given for the industrial
development to the backward States
like Orissa, The capitalist should
not be allowed to grow industry, In-
dustry should be started only in the
States which are less developed.

While speaking about the small
gcale industries I would to suggest
the Government that all the small
scale industries should be financed
fully and properly by the Govern-
ment. Otherwise the suppression
and harassment will go wup. While
speaking about the policy I would
say that the country can be called
developed only if it iz developed
industrially, The Government has
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announceq that the backward area
wil] be given priority to grow small
scale industry, I do not know whe-
ther Orissa has been included in
backward areas? It has said that
these backward areag are in the
North Eastern Zone, 148 districts
have been declared backward and
proper facilities have been given to
those districts. As I understand and
also like to suggest that the poor and
underdevelopeq States should be
treated as backward areas and pro-
per aids should be given to them.

8ir, in Delhi we have an office of
the Industrial Development Corpo-
ration. From this office I came to
know that last year the total profit
was 0 lakhs whereas this year the
loss 15 45 lakhg of rupees. The
Managing Director of that office goes
on foreign tour, Works have been
taken up in foreign countrics which
are running in loss. This is only due
to the msmanagement, This 15
direcily under the control of the Gov-
ernment If there is mismanagement
in such office, I do not know whether
we will have faith upon the Govern-
ment or the Public Undertaking Com-
pany?

Then I would like to say about the
Distriet Industria] Centres, There are
246 District Industria] Centres. A few
days back I received a letier from
the Minister where it 15 indicated that
in 144 such districts works have been
started Why works have not started
in rest of the districts industrial
centres, Ag per the scheme of the
Government the small scale industries
will not have to go to the office, All
types of assistance and materialy will
be supplied by the Government, The
officers will meet there at their indus.
trial units. Sir, in our country we
have Gita, Puran Bible. We believe
everything, The Minister decided to
teke up all possible schemes to help the
entrepreneurs where as the officers are
not paying due attention. As a result
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there is fallure in small scale indus-
tries, Therefore, I would like to sug-
gest the Government to punish the
concern oOfficers. It {8 a matter of
shame to depend upon the report of
the bureaucrat officers.

Sir, we have decided to give em-
ployment to the unemployed Graduateg
and Post Graduates by financing them
to set up small scale and coltage in-
dustries. As per the provision they
will have to deposit 25 per cent of the
total investment. With much difficul-
ties they complete their education.
They are very poor. How and from
where they will get money to deposit
the 25 per cent of the total amount?
Recently the Governmeni has decided
to pay 12i per cent of the 25 per
cent, Those who are poor and com-
pleted their education with much diffi-
culties will never be able to pay such
amount. Most of them have even
completed their Graduation by selling
their lands. In this case the Govern-
ment should relax its policy, 8ir,
hundreds of Graduates have pointed
out their difficulties to me, 1 am well
concerned with their problems, They
have not got any amount neither from
the Industrial Development Corporation
or banks or from other Government
Institutions though they have applied
since long So the policy of the Gov-
ernment should be changed. Other-
wise we cannot achieve our goal
Special steps should be taken up by
the Government,

Take the case of Shoe Industries
and leather corporation. The big in-
dustrialists are getting real facilities
in thig regard but not the poor people.
Company like Bata is getting the real
profit from the poor pecple, all mac-
hines ang necessary equipment. But
the poor people did not get facility.
The cobbler did not get the benefit,
Only the capitalist; are getting profit
at the time of growing their industries.
Bata Company i3 purchasing shoes in
low prices from the poor cobbler. They
mark the seal on those shoes and get
profit by exporting them to foreign
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<countries. Though they do not invest
money but get all profit. So this mat-
ter should be inquired. They argue
that the poor cobbler do not make
shoes as per the choice of the people
of the foreign countries, Why proper
training will not be given to the cob-
blers? Big industrialist get duty re-
laxation and rebate for their products,
For example they purchase the shoes
at the rate of Rs, 25/- per pair where
as they sell the same shoes in Rs. 100/-.
But the poor cobbler do not gei any
relaxation in hig trade, Why such
disparity? This disparity shoulg be
removed.

Then [ would like 1o say a few words
about Central ang paper industries, 39
yearg have passed ever since we pgut
independence, Why we will impoit
such requirement from the foreign
countries? Luck of paper we are not
able to point newspaper. For this pur-~
pose we are also depending upon the
foreign country, The Governmeut
should take decision right now, Our
hon. Industry Minister 1sa revolu-
tionary Minwster. He ghould assure
the House to stop paper and cement
import by the next three years. All
such specific decision should be taken
up. The Janata Government decided
that there should be Sunlight soap In
our country. It wasdecidedin {he
Janata executive Committee also. But
still such soap is existing in our coun-
try though the Minister alsp announced,
About the match factory the Gov-
ernment alsp took certain decisions.
But I could not fing any change, Now
there ig lobby among the capitalists
“Tata and Birla company started plot
against Shri Biju Patnaik as he gave
some suggestions tp nationalise the
company. There is relationship between
the Secretary and the Under Secretary
of the Government with the capitalist.
They are discouraging the public un-
dertaking sectors. So the Government
should firm on his and bold decisions
shouly be taken to end such atfitude.
Lastly, 1 would request the Govern-
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ment tp give proper priority for the
industrial development jp Orissa, Of
course, we will raise this matter in our
meeting which will be held on the 24th
next. I am happy that our Industry
Minister is the only Cabinet Minister
who has invited all MPs and MLAs of
our country to discuss about the
industial development, He is raally
very much keen in the matter But
the other Ministers are not similarly
interested, They are only depending
upon their officers for their approval.
Therefore, I would like to extend my
thanks to the hon. Minster for Indus-
try, With these words I conclude nuy
speech.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore); Mr. Chairman,
Sir: When we come to discugs the
Demand of the Muistry of Industry,
a saying of Benjamin Franklin comnes
{o mv mind, vz, “Nothing is certain
in life, except death and taxes." Here,
we have a Minister who, in season ang
out of season, when he ig not dabbling
in the houtel business or something like
that is always lecturing {o us about
this great concern for small-scale and
cottage industries; and yet, in the Eco-
nomic Survey this year, we find that
so great has been hig interest, and that
of his Government, that we do not
have anythmg really material on the
progress of small scale indusiries. Why?
For the simple reason that consistent-
ly, it is only a betrayal of small scale
industries that is taking place, The
Minister agrees with me, because he
is nodding his head approvingly.

It is said here:

“The small gector, too, suffers from
sickness, According to the Reserve
Bank of India, there were 8,000 sick
units in the small sector last year;
end the credit to them amounted tc
Rs, 200 crores....

..Although the number of sick
unitg is less than 2 per cent of those
having credit accounts the amount
of credit locked up would be about
15 per cent of the total for this
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cussed very  energetically by the
Members of the Housé and that con-
tinued today also, the hon Mimster
was & witness to this But 1t 15 not
just enough discussing it The pomnt
1s there has got to be a serious outlook
on the whole question because energy
15 extemely important for the deve-
lopment and progress of our indus-
tries, whether 1t be in the public sector
or private gector, heavy industry or
small-scale jndustry Where are you
gomng to be without your source of
energy? How are you going to
guaraniee that industrial activity 1n
our country continues to progress and
improve from month to month and
year to vear? Mere figures are not
cnough, the reality 1s before us There
15 not a single day when you do not
open the newspapers and find that m
one place after another shortage of
energy 1s there Therefor you cannot
divorce one department from another,
divorce one mumstiy from another
You chould have an overall approach
I thaink the Minister will have to reply
to the House as to what he ;. dong
about this matter to see that coke 1s
moved 1n sufficient quantities wherever
1t ;s requred, not onoly in his public
sector unuts but also in the other units
and the small-scale sector Similarly,
he will also have to tell us what he 1s
doing about seeing that the capauty
of our electric power generation 1s
being increased and 1s kept up so that
industry 15 not affected

Now the other point that I would
like to geal with 1s what is happening
to utilisation of installed capacity
To what extent 1s our total installed
capacity being utilised? I am not
gomng intg certain aspects of the per-
formance of the public sector and so
on, because the public sector has gone
on developing over all these years, In
which the workers ang all other
sections have also had their reole to
play and they have played the role
magnifieently But what has happened
with the installed capacity as a whole
whether it be 1 your engineering
industry or textiles or any other in-
dustry? We Xnow for instance cement.
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There 13 artifical shortage of cement.
You have at Sawa; Madhopur, one
of the biggest cement factories in the
country lying idle for many months
because of mismangement and because
of Government gitting tight on it and
not stepping in and seemng that that
15 brought into operation Is your
mnstalled capacity 1n cement being
utibsed to the optimum or not? If
not, why not? What steps are being
taken to guarantee that these impor-
tant industrics’ installed capacities agre
being utilised® We know very well,
and this has been said 1n the past also,
that the utilisation of the installed
capacity particularly in the private
industry 35 quite often neglected
betause 1t helps them to push their
profits up He knows about it When
he was on thig side ho tirelessly u.ed
to speak 1n this regard ‘What steps
have been taken to see that the instalid
capacity 1s utilised to the optimum and
to see that the matenals arc made
available to consumers®

Throughout the country to-day if
there 1s the biggest flourshing black
market 1t 1y the black market 1in
cement Whatever the Mimster may
say the reahty in lhfe to-day 1s,
wherever you may go jn a country and
in 4 developing country where housing
15 extremely important or where you
have got all kunds of plans of housing
being talked about in scason and out
of season mside Parhament an outside
Parlament, the one commodity ue.
cement 1s available in large quanti~
ties 1n black market but not available
in plenty otherwise if you want to
builg low cost houses

We have got so many co-operatives
with workers runming those co-opera-
tives They form then co-operatives,
they get loans from HUDCO and then
they find that they have gone beyond
the estimate they hag drawn up pre-
cisely because of cement Steel and
cement are two very important things
which are necessary today end are
more easily available in black market
than they are avallable in the opem
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market. This is linked up with the
instulled capacity also because black
marketing is something in which trade
and private sector in industry are
working closely, hand in gloves. To-
day, there is shortage of coal as far as
Station State Yard is concerned, but
you can get that coke in the plack
market is Tiruchi, in Madras, in Coim-
batore, in any place where small scale
industry is there.

Similar is the case with pig iron, and
similarly, where housing is concerned,
it 18 the case with cement. Therefore,
the main point is how are you going
to check it? One manner to check it
is firstly to see whether your installed
capacity is being properly utilised to
the optimum. Secondly, also to
guarantee that t{hese materials reach
the users and not the traders, Because
when they reach the users, where is
the room for black market? Let me
tell you one thing in some of the
industries, take Scoolers India. Some
of the machinery you are going to
sell because vou are not using it. That
is why this is advertised. But when
you are selling that machinery or
selling in guction, are you guarantee-
ing ihat it goes to users? You are not.
There are many cases where it js the
trader who hag got hig monecy, who
is the speculator who buys it up and
he makes a profit while selling it to
the user, This is not taxed. The man
who flnally buys it and sets up small
scale industry, he will be subject to
all these varioug jtems of taxation that
exigt, But the trader goeg scot free,
Therefore, one of the things, Mr.
Minister, you will have to look into
is that whep you are gelling your
machinery which you do not reguire
guarantee,. ,.

Why are you gmiling? I should, I
have gaid Comrade Minister? O, K.
Comrade Minister. Comrade Minister,
I hope you will at least guarantee,
when you are selling your machinery,
that it goes to the user because these
people in the small industries who
come forward to buy your machinery
are proprietory concerns with limited
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money and they should not be left to
the mercy of the trader because that
is another form of blackmarketing that
is going on. It ig not only black-
marketing in cement, pig iron and
coke but this is also a form of black-
marketing, though it is in a legalised
form. Therefore, please ensure that
it ig the user who is buying it. I do
not think it should be very difficult
because you have got such a huge
ministry and g whole lot of minions
who have nothing to do except push
files. Give them some useful work
io do and check up whether it is really
the users who are buying it.

Lastly, I come to technology. Many
others have spoken about it. There is
no time for me to go into details, As
far as the BHEL-Siemens agrcement
13 concerned, your R&D section is
going to be seriously affected because
after all, you have got an agreement
whirh is for 10 or 15 years, why have
vou gone in for this long-ranging
agreement? You have a whole lot of
techniciang in the country who are
heing turned out year after years from
the various IITs: engineering colleges
and such instilutions as the Indian
Institute of Scicnce, Bangalore. When
we went 1o the Indian Institute of
Science, Bangalore, in a com-
mittee, we were told, many times
foreign tcams are called. They
spend three or five or seven wecks,
What do they know about our
country, about our talent and
about wll that exists in our coun-
try, about our capacities, ete.? Very
often these so-called experts of the
UN and various other international
agencies or even from such firms as
Siemens, come {g the Indian Institute
of Science and say, “You please write
oul the report, We wil] sign it”. The
Scientists we have are responsible
scientists of international repute. We
have got more than enough talent in
this country. Why have this techno-
logy agreement? Why are you allow-
ing industry to go in for technology
agreements with various multi-national
corporations, instead of seeing that our
technology &nd oOur engineers uare
encouraged to come forward, are
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given the wherewithal to carry out
their work and contribute towards the
growing discoveries in our country?
‘Why should we spend the taxpaver's
money on educating our students and
our engineers, who desire to gerve our
people but are driven out for the
simple reason that they are not given
2 field of work nor are they encouraged
because the so-called technologists
drom the multi-national corporations
and foreign collaborations agreements
are allowed to infringe on the hirth
nght of our scientists and our
engineers?

W AT wgw west (JaAr) -
ganfr 72, 17 799 ITW FAHT
®1 Amt g3 997 Y g7 g7 AW oar
=Wt f gk faoer = grAd o gEEqy
FAT R 7gr LA g A gE R
JAWT FT A&7 ¥AA TRAET T@AT 2,
MT FA g TW@ & FE T HT AT
2T IqTT WA @Y & 1 FATA FAAIA
ATEIT A A fewr wY o FT AeT
it agr feafa w1 ggamT & W7 w@r
um At &1 7w ag fraffa e
g 5 g1 geview ar Famm &, Afww
IaT T qY g g W7 Tawi g fE
BAT? AW & FOE AT AN ST F1H
feat @rg, afd Ianit § w1 IENEW
g, sEH @d=y ¥ for % wie
X9 AW 4 AW A @ | AHI R U
gram ¢ fe g o & gt grem A
g fe sami & 9o .rew o @@, @fer
A 7 wr-mfer A @, WA EW
fralm %7 w3, g W A qH
war # feafar wrg, § fAi qF Ty
Rar qr s g W 9w @< ar
warr & feqly qt, sl & ore @R
& fat wvwr A qr wrf W IoWRaT
qATY 0T & fad Ive 9@ qar
g 41, WiT W0 aTE wIF 4 WATC
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N g ¥ Wi I fawy w7 W wwae
Yy a1 | oY fewfe wrw aw WY O
Fr 1R, wufar qw 7€ fawr #r Wi
A g wdY § faad @AW
Taq ZATC ag & fF gw Aw w emy
F1 TR TRAT FT AT 75 AoTT< g
TN ARAT FT EHA § W9 TH QW A
drt A1 B B IwAi ¥, wW,
SUNT A6 A g FTH & | WAL TE G
HT § ar fafesm £ it sy gearew
¥ giw W g awar ¢, weag ot
qeal & | F¥ IARN 9T F FATH &
qigeagal W gr s

OF a7% AT ag 919 deA ¢ 5
R} ZI3TF THIT F1E UF TEY
A TR, TAF AAIE 97 OF g M
g, e afg w1 w9 A dv R
g Mgl axw A W aga @ Py e
T4 F1 916 7 A1 7R & 1 QF A el
ST AT AT gATY T T AN 4|
g WIT gEO aIE  wghewT Al wi
afadt &1 S W F@ § WK T
g fs uwifygz eodlqn 4 A9
qrulm I SN A M W
ZI gz ar mﬁmﬁiahtiﬁ:@
g & fr gw 919 | Wi T F /(W
#t g7 &7 & fou wia gifsge 2%-
AT ®Y AT@ WG § | Afew qEY
arr A 3 1 Ew ase gk gEr &
fr g gt a% ¥@ W B FET™I
&1 gaw A7 91 @ N1 fis g agwT
ORI A gu|l § W1 qaume SWT
At g e T Wy W@ Fr
& F1 ST gL qF faw ¥ IO St
#T qraaT w7 o § | wa qg o an-
wifas ¢ fs oa o 2k fw o sod
g, 7w Ty wfeae w3 § o g
gewy W &) dfew g weey
Wi A § | g W ¥ 1977-78
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% aex 3. 9 wfowe # afg Whofe
Fearew § g€ | Afwewy @ /1w 78-79
sTaT Ay § gadr fred s—o wEATST
wiw ¥ FFT wRE? aF ® A7 NI
Ugargag 7 5 s o e
fawd ater &Y wdwr wT FATE Wi
¥ 70 FAFT 78 AT W1 wHiEa
vearew fg o sed wrer whis &
WRE ™ wom wfgy Ak 1w
1T WY gR wALET G HAT AIEY
TERT HY qAT FHT § 7 TG I A
W19 waer q1aa § 7 fredr 8—-10 wgMr
§ ot wiws fey 7w § g & 9g saman
T ¢ e gardr swreA qfg 7 5 &
LUR! T WY /FH AW g Wi AT
%9% 918 & wrar ¥ 99 g% fHar wr
Wd, dqw ¢F §lw 76-77 &I OF
T are! firdt WY a9 & IAAT IUTET
a1 ? gg Mg & Fwr o ? afew ww
7. 5 Sfawa f 9 ¥ § AT ATHM
AU Ag § fr T@ Ay 78-79 F Sy A%
& W wfaw wieE qaT gF 99w 8
sfawa #Y f winfas geares a g
W wTA AT RE WY ¥ ARwrafy
B0t 1 g #E graToo gqwfew A@t &1
XS IR X gw T4 w1 wifga o

T A AR 9g Wl , awoan
Tgr afew §9X 9 gAR §B AT
T { wgy w gge fear § Wk
wgr § fe ag afewrs dwet weEfew
W R A v @ @ g, Wi
R w7 SR weT s
iR wag T aw e g fe &
W qfeerw dwex Y gumwr W AT
wifigq 1 e oy wed g7 & ag W
ard ¥ fr ofere dwex ...

W warere che (fecfofter) .
ot v 8
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Your Janta Party 15 trying to de-
molish it

g ofes dwr A frds w1 W
®Y AT qrEf ® Svr dar FEA )

S THAT AW WEN WA TG
w21 §l, A xw A Y awwe 1w
g d T af W ofeas ST e
g &1 WB fear mr ¢ fr 9 gaer
w1 s @ & | afew  ofeerw
e 7 faar w7 gd g g Wt dmmr
wifeq fr aufy faeft oo 3w & @Y
S A Wt gE ¥ sEw FEw 40
gfawa aw § ofeers &R ¥ wm
gar §, 60 wfawer smgde dwex X
o g §, few 40 wiowe oft &
a g & arg ot o fagrd s &
SR XN WA A & 1 210 98 AW
Awg UM ¥ @ gy & few &
143 5 /@ ¥aw ofeers dwex ¥ #
W sgr 60 wiw ®v gt weft g€
£ ymEde &wT ¥ @@ 97T 70 A™
Sy FY w fus Tgem § 1 O a@ A
qfed W@ 7o F TN 143 5
wr@ & w1 qfers dRT T W
fear g sy #F=w 40 st qoft wnfY
gt ¢ oy dwe ¥ FE 70
ara WY w, uw fagrd & o ww
RN FT & frar g @ 0 TER AE
W o af a9 w A FT, Qe
W w1 whww § g smEe dwR A
¥ar 2 2 whowe § < oferw dwex
¥ 3 8 sfaw & 1 T AT XY T
wARET wCh =fge w7 o @i
) agr 9 Ao frw @

o warar 29 g S gady
Araifedw W § fae avg wT
wewl A dwe 7 § Sud
geT W9 qfe dex & wifadr )
gfeers dwex w1 T W § SAA W
W ® g% oy § fie } owenyer
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R  widt ddRw WY,
ey o & & ST oy G §ar oY &Y
s g F Y oomw & @l
1T wrgdz dwT F S fae wfuw
7w gdwA w7 g W ax WY
=Y gy w9 wE 2 7w gAow
qfers G%eT ¥ AT A & Em
¥R ad@r ¥ s war ¥ o R
R0 T Ze 9w FEX ga o
A% g o7 A O Wi @ AR
ATHTAS FPTET TN TSMT ¢ | 9T 6
g7 w0 A gt A fiw 42
qOAT F QW @ | qg 97 w7 qfeqw
AT F W EAT AT IEET WA
= m & faww & o & vt ar
e 3o & e A A€ wEw-
FAT ¥ | AF WX W I TOSENT
1 e fagTar Y, 7T A Y B A
& WY &Y T & Y At 39w faw
gt  fadw N wEwEwE g
g dar wgr ¥ wmqww 7w a ¥
FAHEERG F O UM HE A R
ol & AT wAE @, ST 9 W
ggw T grar foxew W E fawrw &
fax gr wgr & faer gwar & 7 w0
DI H 11 W 60 T AN A
T WeT @ TR | F@d 9T ag
gaain avew g § Afew aredfasa
g & fis afs w7 e W ¥ 65 ¥OT
Wt wEwy i o e wfe
¥AT 300 TIY w7 NI AL ) ¥OAT
‘wn dar wet wed aY TW 3w & W
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wr oty @ #F I IR ? ofy
iy far & wrawwar @ o
STede @Y o¢ daew g
¥ fafm  wd sgaeqr &) aum s
A IWRT  F AT AT & g
A g Wiy W @ W & ofew
A%TT T ITEW 0 AT & 9 F A
famrare #gt §mr wifegw | @z dizw
& qATH 97 WFA AT § A |

AT TEF WATHT TS dal ¥
BT T wEAIT & & o e w1 TR
g A A afr FA Y q® gAST
&1 91e9d gmt & fF 9 w1 A
FEATQE 7GR | T IRTTFS ATHSA
% grag @d) Fearsrs &1 & |rgar
ECRECIE IR CR IRl i
a7 F1 IeqTEA g3 & fog gard v
wgad afu s araa g, Ard e w g g
ufgs 3rmaw s gvq & v anev @
SERT ATIA F1 1E Frawawar Tgrgi |
TAGIE A FTRG ATAIA a7 HIE 17 a0
agrar |« A ar gaet fawrd & qad
ad™ ¥, 7 7T wp & fag 9 T
¥ fix gaife oeglq dE § IeamEd
# erwar adf agrd | T AW 7 e
%t afr i ¥ eaifs gg@ WA T
fratr s o @Y1 wrat Jeeqfa
qz faaré & qiay STwE TR Y, T,
IO Y AT Y1 g wW@F
faq @iz # wrawsar § 1 4
friz & o § gafog swwr WA
woaT 9 <gr § 1 et ot e
F1 AT T g AT Y wwwr § )
wfrs gt s &1 afonw g g
fir aq &t sere Fircdy walt st |
qarmfy gt wifge s o gark O1¥
FaRey AT T WO § TR qW W
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T g FE W IawT areafaw 63-
ot ® T A | TRfEg 1w Iw A
ot qrawmsar § fe o o diqe
¥ faq stqe Arar & s Aty § g
g3 wedr & 9k T F wrewns wvr-
firr fr o s el e 1 w1TIE =
FEATIE |

# eaq faq @q 7 wrar g—wer-
TIT F THAT IR ¥ LA FTORAL
WX R WI AT ¥ IewT 8,
afg 3@ w1 )1 991 fopat w17 &1 Agr
97 UH FUT TARIAZ ¥ TFaT &, ToAT
ufg F7 7T qgT 97 ITH & |
54 % fog wie &1 wf faay a7 gFfaa
G FAT TH4AT, FT-MTE-NTaMA WY
qG FH WG, §T1F FAT qTH AW
qT 39 § |

T q%g W AT T FTOF 0
grafs 3 w1 79 AaTed ¥ gerd @
&, dfw o< oY & wza71 wgar g —7g
w¥! fafaa feafa § fm gart 3w & w1
WIA-HI I8 &, FOE[ T HIIW-HT
Lafmm s amafi @ @
WTqTT wdraar gy §, T Iq HT YA
T FE 8, A AP W WA
ST q¥ W § w4if® g0 WA W F
W w1 IIET quie wmAr ¥ AgY $T
T TR AW A qw gEg W &
& FTCUTA §, I W I FEAT AT @I
Y o i feafa g fam-ofa-
fer et wr et aufg sy vt E—
T g %) far waT wifgg o

keff T & WSROI R &
fer-nfufer wier g o @ €
9 51 qw wrow oy & e ag ywd
wfmrr ot ¥ § | TTTRY R
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WEr §F SREY ®T ULHETW w6
e e ¥ f 37 %t e w1 g0

T WeR1 & W19 & I qA1AT w%
AT T FHGT FTIE W17 77 : 77 40
#Tg fF &7 8 o7 191a, qqfafaas,
WEMEATER, HAE AT HT & Iy
&7 wrenfadter Tgas frar ooy
FIumgRAAEagarngE wifee)
¥ Fw ¥ grag ¥ S@E™v
ATEATE —AT WIA W2W ¥ wgerer fordy
¥ fazen %1 oF wT #1 wre|ew §,
foer & armaw =< fod @iv o=
¥ oA &Y a5 famr v § oo
TATAT AOEY W FH & T 6 Fraw
T & | wgr R afafew 100 ¥ s0 T
HTS A7AT g1, WIF FAT 15 T FTAX
w1 g fwar ot w@r & 1 wvEw v
W Y wiiyw fegfe & org fawrame
frar o @ & ) W @ W faEm
feafe & wter gx fear o wfge v
oY WY & IF 999 W § FTrr €%
Wit WY 3, e A W g o e
STATE HTAT 9¢ @ &, X6 ™= & u-
#Afms # gaR qgr A wY A &
@ Mo N3 ¥ @ wfes aw
W w1 gEa tEdfaw fad “aeg”
s TN FEy g—ag g wfae
ATaT ¥ Iy ¢, af% 9 &1 g Svahr
firar o2 &Y 3w & w7 W= Y
g vt 1 AfeT T aF ag S
sqfarrTer graY & <, & A<g Y FATASY
wHY TR FTH T F O I A oy
wY A @

w W) & oo & ouiw sl o
w9 e T - at Afr
we 7€ fewoer frafoor fear & o &
g W W f e @ o Afe o
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The House now stands adjourned
till 11 a.m. tomorrow,

19.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednés~
day, April 18, 1978/Chaitry 28,
1801 (Saka),



